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LOK SABHA DEB1T'ES 
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LOK SABHA 

Friday, May 2, 1986 
'VaisGkho 12, 19:)8 (Stika) 

The Lok Sabha met at 
Eleven of the <.-lock 

[MR. SPEAKER. in the Choir] 

-[English] 

DR. O. S, RAJHANS : Sir, the Chief 
Minister, Shri Barnala and his Government 
deserve congratulations for the action they 
have taken against the terrorists. 

(lnterrupitons) . 

SHRI ANANDA GAJAPATHI RAIU 
Sir. the Aka 1i 0 overnment, should be 
congralulu ted by the Chair for taking such 
prompt and effective measures to keep the 
unity of India. (Interruptions) 

SHRI BHANU PRATAP SHAR.MA 
Sir, it is a bold and a very brave step. 

(Interruptions) 

r Translation.] 

~tR. SPEAKER. : Tho point is that 
this is what was expected of a person who 
is loyal to the country, who is an Indian, 
a patriot, an elected represen,tative of the 
people. and true to ,the expectations he haa 
taken action in the complete suc:cel8. For 
this, he certainlY deserves consratulations. 
We are living in a democra cy, and in a 
democracy the r~".,.,.eDtativel of the tHople 
act on behalf of .the people. They are 
expected to act judiciously and in the 
interest of the' c()untr)'; tbi.be dJd. There .. 
fore,' everyone who works in the inte,rest 'of 
the country needs to .be eocouraacd. 
Similar I)' I all of )'Oq &(;t. uai todb' apia.t 

2 

any person who works 'a,aitlst 'the -interests 
of the country: all of you should work with 
complete co-operation at such an bour. 
This Parliament has always worked unitedly 
whenever the country faced a Qisis. Thdre-
fore. I would also like to conaratula'tc aU 
of you and hope that the miscreants who 
do absurd things, kill the innocent ,people 
will also learn a lesson from this and I do 
hope that You will teach them such a 
lesson. In -future also, you and the .Punjab 
Oovernnlent as well as other State Govern-
ments for -that matter, have to work 
unitedly. Therefore, I congratulate YOU aa 
well as them. 

SHRI VIRDHI - CHANDER JA1N : 
Mr. Speaker, Sir, a unanimous resolution 
should be adopted. 

MR. SPEAKER : Yes, Sir. I have .aid 
this with the consent or' all. 1 have a;aid 
that we must work unitedly and WeI do 
'that. 

ORAL Al'lSWERS TO QUESTIONS 

[Enlli~h] 

India's Pa-rtidpadon in 'be IMF and 
World Bank Meetiog 10 WalhJDltDD 

*888. SHRI K. PRADHANI : 
+ 

DR. B. L. SHAILESH : 

Will the Minister of FINANCE be 
pleased to state : 

(a) wbether India participated in tbe 
International Moo-ctary Fund and World 
Bank .meetinp in Waab!neton duriDa tbe 
Jalt month; 

(b) if 10, wbat trampired at tbele 
.eetiDISi 
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(c) tbe Itand taken by India al a 
leadiDl member of the third' world countries 
00 tbe varioUl issues particularly tbe debt 
burden, primary function of th.c multilateral 
iOltitutiool of Providinl development 

. alsistance, etc.: and· 

(d) the financial assistance which India 
expects from the above institutions durina 
the corrf:Dt fiDancial year; 

THE 'MINISTER OF STATE IN THB 
MINISTltY OF FINANCB <SHRI 
JANAlU>HANA POOJARY) : (a) to (d). 
A atatement i. liven below. 

statement 

India participated in the meetings of 
the Interim and Development Committees 
of the world Bank/IMP held in Washington 
hi April. 1986. The conclusions reached 
at these meetings are set out in the form 
of Press Communiques which are laid on 
the Table of tbe House. 

[Placed i. Library lee No. L.T. 2729/86) 

In these meetings India expressed her 
IOlibarity with the rest of the developinl 
countries in their attempts to overcome 
their Problems of debt and low economic 
Il'owtb. Amona tbo points empasised. by 
India were 

A ec~esive and comprehensive 
proll'ammc of action for stimulating 
tbo world economy and for ll.cceJeratinl 
arowtb it' the developing countri es be 
resolved. 

The need for multilateral institu-
tions to provide resourceS for develop-
ment without interferin. in tbe decision 
makins prOCets of the borrowing 
countries. . 

Tho expectation that IDA- 3 
lleplenilbment would be sufficient to 

. make-ul' tbe ,lbortfttll of IDA-7. 

The need to help indebted 
countries ,row out of debt and the 
importance of enbancinl financial flows 
OD appropriate tenns .. 

The need for improvement in the 
intenlatiOl1al oaviroament more perU. 

MIlady in the arca of further reduction 
of, real .interest ratea and srowtb in 
world import demand •. 

The need to stimulate .Irowth and . 
expand markets throup reduction of 
protectionism. 

The need io maiDta~ the 
unconditional na ture of the SDks and 
improve the mechanisms for distribution 
of SORs in favour of hiaher allocations 
to developing countries. 

Each year Government of India poses 
a pipeline of projects to·the World Bank 
Group (IDA and lBRD) for assistance. 
This is based on the availability of Bank 
Group funds for the financial year. l'be 
availability of funds with the Bank group 
during the current financial year is yet 
indeterminate and no clear picture can be 
given at this stage of the loans expected to 
be obtained during the Bank's financial 
year 1986-81 (1 st July 1986 to 30th JUDe 
1987). The amount of World Bank &rouP 
assistance indicated in the Aid India 
Cot1sertium for the Bank'5 fiscal year 1986 
(1st July 1985 to 30th June 198,6) was 
US S 2500 million. So far the World 
Bank group have approved loans/credits 
amounting to US $2066.1 million. 

SHRI K. PRADHANI : Mr. Speaker, 
Sir, I have received a very lengthy reply 
and I could not go through tbat. 

[ Translation] 

. MR. SPBAKER. : 1 he question asked 
by YOU itself is such tbat it calls for a 
lengthy reply. 

[En,Ush] 

SHill K, PRADHANI : It· runs into 
10 or·15 pales. Now. Sir, in view of th: 
recent development durin. tbe palt few 
days, I would Uk., to know from the hone 

. Ministor whether India i, 10iDI to let aoy 
allotment ftom tbe IDA-S repJeni,bmont 
and if 10. to what extent ? 

SMRl JIt.NAllDHANA POOJAtlY : 
N,ow, tbe DClotiatioDS ate 10iDl On an4 it 
wUJ be known only' in tho mOQtb of 
September, 1986, . 



"SHIU'K. PR.AOHANI Resardinl ,be 
SDR.s.',tbat'il, the', Special Drawina Ill.htl, 
from ,the World Bank, tbat is, IMP or the 
IDA, I would like ,to know whether our 
Oovemmont,~ have approached the World 
Bank ~o let more Special Drawin, Riahts, 
rrom the IM.F 'or tbe IDA. If 80, what is 
tho extent 'of SpechiJ Drawina Rilhts that 
our Governmen~ is likely to get '1 

SHltl lANARD~NA POOJARY:, 
W ¢ have been rcceivJnl the SDa quota. 
Frorn the total fund quota of SDR 
89236.30 million, India's quota was SDR 
2207.70 million, equivalent to 2.4S3 per 
cent. The total allocation of SDR is 21.S 
million and the allocation of SDk to India 
is SDR 68 t .17 million. 

SHRI ANANDA OAJAPATHI RAJU : 
R.egarding trade, aid and liquidity, we are 
running into problems with these institu-
tions. Will the Minister assure us that 
proper stand will be· taken in the GATT 
meeting scheduled to be h,ld in the next 
few weeks to see that the services of the 
developing countries are protected. We are 
contribut ina a ]ot towards the services. 
How and when will this be protected 7 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER.) : GATT 
comes within my jurisdiction. I may 
submit that the United States and other 
developed countries are pressing in GATf 
for services being included and we ate 
determined to oppose it. 

SHRI ANANDA GAlAPATHI RAJU : 
How? 

MR.. S'PBAKBR : Vociferously. 

SHRI P. SHIV SHANKER : We are 
also mobil isins the opinion of. the various 
other countries. NAM haa now passed a 
resolution Even in ESCAP we ha,'c taken 
up this issue. The coubtries in the, South-
Sastern region have also passed a resolution 
that ,they would oppOie the l.erViCel and, 
investmonts beiDI included in the GATT. 

. RBI Schem. to Boost 'orela. Trade 
*889. DR.. O.S. llAJHANS : 

+ 
SHill BANWARt LAL 

PU,&OHIT : 

Win tho ,MlDiltcr or, PINANCE 'b I 
pleased ,to stat., : ' 

la) "hether ~be R.eserve Bank 01 India. 
bal introduced a new scheme to boost 
foreilD trado as reported in the ledian 
Bltpr~~ of 10 April 1986; 

(b\ if so, 'the details of the proposed 
new scbeme; and 

(c) the ext~nt to which importers, 
exporters, sbippiol and airline companiel 
will be benefitted through tbis scheme and 
the export production target will be 
achieved? 

THE MINISTER'OF STATE IN THE 
MINISTRY OF FINANCE (SHU 
JANARDHANA POOJARY) : (a) to (c). A 
statement is liven below. 

Statement 

With effect from 28th December, 1985, 
Reserve Bank of India haa introduced new 
forward cover fucilities to enable IndiaD' 
Iinporters and exporters of lOads and 
services to cover their· exchange fluctuation' 
risles on eligible transactiOns. Theac 
facilities have been destIned to benefit 
importers, export ers, shippiol and a irlioe. 
companies for stf. blising cost and helpw. 
export production. 

Furtber in order to encouralc exportl, 
Reserve Bank of india has r'1tionalised the 
interest 'rate structuro for preabipmeDt 
credit by proscribing an uniform rate 
structure for all commodities with interest 
rates varying only accordina to the period 
for which tbe credit is sanctioned. The 
interest ra.tes for pre-shipment credit 
effective from 1·]·1986 would be al 
follows : 

Lendina Rates for Rate of inter eat 
Pre",shipment credit~ per annum. 

0) Upto ,180 clays 12.0 

(in Beyond 180 days, 
aDd upto 210 days.. 14~'O' ' 

(Ui) ,BoyoDd 210 da,' Not· 
exCccdina. . 16.$ 



,DR.. G.,& .. R.AJHANS : May I. reQlIest 
tho hon. Minister to kindly explain the 
rep))' in layman's lanluase 80 that those 
who 'are not oonvenan\ witb economics a.nd 
tbo,1e who are not t,o:nvcrsant with the 
tc~bDlq",cl of fore!'" trade ma,Y also 
underltan.d it '1 

SHill JANARDHANA POOJARY 
These steps hu,ve been taken to encourase 
exporters as also inlporlers. A forward 
~oDtract is a coritract between a ~ank 
autholiled to deal in foreign exchange and 
tbe cu,stomer" whetb:er he is an exporter or 
aD importer. For example, an exporter 
cxports.'lOods worth hundred dollars today, 
and that is equivalent to Rs. 1200. Tt e 
value of,the dollar may fall down arler ~ ix 
months when tbe payment is made. It is to 
protect his interest, oth!r~ise he will lose 
after six months., If the value of the 
dollar comes down to Rs. 11, instead of 
Rs. 1200 after six months, he will get 
Rs. 11lO. In order to protect his jnterest, 
an agreement is entered between the bank 
authorised to deal in foreign exchange as 
also the importer or the exporter as the 
case may be. This sort of arrangement is 
to protect t~e interest of the importer or 
the export er ."'" 

DR. G. S. RAJHANS : Part (c) of my 
question has not been p,operly replied. [ 
bad ask.ed : the extent to which importers, 
exporters, shipping and airl ine companies 
win be benefited through this scheme and 
the export . production target wilJ be 
achieVed. I want a specific rel11y to this. 

SHRI JANARDHANA POOJARY 
Sir, at this stalt we are not in a position to say what ~he total quantum is, because 
it bas been introduced only recently •. 

[TranslQtifJllj 

SaRI BANWARI LAL. PUROHIT: 
lhe bon. Minister bas stated that this 
scheme has been introduced wi tb a view 
to provide facilit)' to the traders. But • Mr. 
Speaker, Sir. tbe rate of interest· as stated 
by the bon. Minister, haa been kept at 12 
per cent upto 180 day, and beyond t 80 
daYs, the rate of int:rClt bas been raised 
to 14. per cent and t\ereafter to 16 p~r 
cent. In f i,)rward contracts, the machinery 

exporters take full one year to supply the 
machincry. In \hat calC, they baVe, raised 
the rate" 'o.f interest still hi&ber _ This 11 
not loinl to benefit the people. . On the 
contrary, it wi)) have an adverse impact. 
1 bere'fore, 'the rate of interest up to one 
year should be kept at the minilDum. i.e. 
12 per cent •. Will tbe bon. M.inist.:r kindly 
consider it ? 

[English] 

SHRI JANARDHANA POOJARY : 
This pre-shipment credit is liven for the 
nlanufacture of good s. Here when the 
goods are manufactured, I' am told that it 
is adequate and 1 am also told that 180 
day i is sufficient for production. If the' 
hon. member has got aJ1Y specific incident, 
then we will find out. So far as we are 
concerned, it has helped the exporters in 
the production aad manufacturing of their 
goods and they also welcomed this step. 

SHRI AMAL DATTA : In our anxiety 
to boost our exports, Government has 
launched scores of ,schemes to aive 
advantage to the exporters. But unfortu .. 
nately, it appears that the Government 
does not' do any nlonitoring as to what is 
happening under any particular scheme. To 
give an exampJe,' Government allows 
exporters to import in advance materials 
required for manuf,\cturing the commodity, 
which they promis.: to .export later. The 
period of interval given between actual 
import and export is six months- But not 
only the Government keeps on extending 
the time, manY.people taking advantage of 
this scheme have cheated, the country of 
foreign exchange worth more than' one 
thousand crores. And this aspect has been 
brought out by the recent report submitted 
.by the Public Accounts Committee also. 
What is Gov.ernment loing to do about 
this tyPtt of thins? What kind of monitor; 
ing do they propose to have to ,see that 
undue advantage is Dot taken or abuse of 
tbe scheme is not done by, the unscrupuioul 
exporters? 

SHRI JANARDHANA POOJARY : 
We share the conc.:m of tbe bon. member. 
If the hon. member kindly directs these 
sulaestions as also specific incidents to t~e 
Commerce Ministry I I think they wUl be 
in a beU er position to live a proper' reply. 



SHIt:i: AMAL DATTA : Are you not 
COftceroed '7 ' 

SHRI JANARDHA'NA' POOJARY 
Monitoriol is tbeirs. 

PromotloD of' Japanese TClurist Tialle 
to 1ndla " 

*891. SHRIMATI MADHUREB 
SINGH: W.ill the Minister of PAR.LIA-
MENTARY AFFAIRS AND TOURISM be 
plcasc~ to sto te : 

(a) whether a Symposium on promotion 
of Japanese tourist to India held recently in 
New Delhi sU8$ested' measures for improve-
ment in tourist flow; 

(b) the present flow . of the Japanese 
tourists to India; 

(c) whether any· target has been fixed 
for the coming year in this regard; 

(d> the steps Government propose to 
take to prOlnotc:; Japanese: tourist traffic to 
India; 

(e) whether the constraints in the way 
of promotion of Japanese tourist traffic to 
India have been identified; and 

(0 if so, the details thereof 1 

THE MINISTER OF PARLIA-
MENTARY AFFAlR.S A~D TOUl~lSM 
(SURI H K. L. BHAOAT): (a) to (f). A 
statement is liven below. 

Statement 

(a) The Federation of Indian Chambers 
of Commerce and Industry in association 
'With the Cham1)er of Commerce of Japan 
had organised a symposium in New Delhi 
on 2.4.1986 for promotion and Develop-
ment of Tourist Traffic from Japan to India. 
This symposium bad put rorth a number of 
sUlleadoDB which aro under examination by 
"bo Departmoot. 

(b). Between January to November 
1985, 26,585 Japanese tourists visited 
India in .comparilon to 26,l53 who had 

Ortli ArlSwers 10 

viiited in the correspondinl period in J 984, 
thereby ,howing an increase of 1.3 %. 

'II' 

(c) . The target fixed for Operation East 
Asia inc)udin, Japan is "2,000 by 1990 as 
Per tbe draft 7th Five Year Plan. 

(e) The major constraints in the way of 
. stepping up Japanes tourist traffic to India 
are inadequate airelines capacity between 
Japan and India, bilh cost of air travel and 
the absence of any 'promotional 'farea or 
c,heap group fare, Japanese' complaint of 
the standard' of cleenliness and hygienic 
conditions in India; infraSlructural inade-
quacies such as absence of clean accommo-
dation and wayside amenities in the Buddhist 
circuit which attracts a siz.eable number of ' 
Japanese travellers, non"availabiHty of a 
sufficient number of Japanese speakins staff 
and guides in India and Japanese language 
difficulty and uncertainly and difficulty of 
obtaining reservation on the domestic tlights 
and in the ra ilways 

(d) and (r.,. The Drparhnent of Tourism 
has been attaching considerable importance 
to Japan as a market of great potential. 
The specific promotional measures being 
underhken are : 

(i) Launching of a more effective 
publicity campaign for visit ins India 
during the off seaSOD, promoting 
specific destina tions such as 
Kashmir, Goa and the Buddhist 
circuit in Eastern India. 

(ii) Inviting Japanese travel alents, 
travel writers, film units, pboto-
graphers and TV program men on 
familiarjsation tours to India undor 
the Department's Hospitality 
Scheme. 

(iii) Sending promotional tours of 
officials and travel trade reprcICD.-
talives to bold promotional pro-
grammes at various important 
tourist centres in Japan. 

(Iv) 10 order fo evoke further interolt 
in India Quiz proarammel were 
or.anised by the llclional Dirc.c:tor 
which proved popular and success-
ful. 



(v) Production of tourist. publicity' 
materiaJ j'oetudina literature, films .• 
audio visuaJs in Ja".an~se tanluaae. 

(vi) Mountin, of exhibitions related to 
the hfe o·f 8,uddba. " 

(vii) Orlan ising or multi-media presen-
tation and Discover India pro'll 
grammea 

(viii) Dev~lopment of infrastructural 
facilities at Buddhist sites nnd 
places of interest to travellers from 
Japan. 

[Translation J 

SHRIMATI MADHUREE SIN6H: 
Mr. Spclker. Sir, ·the' hon Minister has 
bimself admitted that very few Japlnese 
tourists visit India due to inadequate air-
lines service and high cost of air travel. 
Japan is a friendly country. Therefore. 

, when the air fare for Europe and the USA. 
is co .. nparatively lower than for Japan, why 
do the Government not think of reducing 
the air fare for Japan 1 

At the same t,lme, I would like to ask 
another question ,!here ure a numb~r of 
Buddhist Centres in India ,which are places . 
of attraction for the Japanese tourists. 
Some of these arc Rnjgir, Bodh Gaya, 
Sarnatb and Sancbi.' Due to inadequate 
transport facilities, tbe toudsts face a lot of 
inconvenience, Therefore, my humble 
request to the Government is why permission 
is not granted to fot'eign charted planes for 
landrna at Patna which is the major Centre 
of Buddhism particularly when suitable 
customs arra.ngements ate available there. 
I would like to know whether Government 
would consider providing international air-
POft facilities at Patna 7 

SHRI H K. L. BHAGAT: Mr. 
Speaker, Sir. as slated by the hon, Lady 
Member. it is true that the Japanese people 
have" great attraction for India-the land 
of Lord Budhba. At the same time, it is 
also true that tbr,ouab Japanese are keen 
toutitts, yet they rarely visit India. Their 
number il not as high as it should have 
been. There are many tYPes of tourists 
there-some t.outists are quite rich and 

some are mid,dle class ·toudsts. TbUI~', ,thoY 
have dift'eront cateloriC$ of toudst. and' 
tbey, travel in aroups. Japan b-.s the 
maximum number of tourists ill tho world, 
but our share therein is just .oell tliblt 111e 
Japanese people spend about 10 billion U S. 
donate on tourism. but Dot even a 'raction 
thereof cornea to us They very rarely visit 
India. S~e suggestions were liven in the 
seminar referred to by the' hon. lady Mem .. 
bet and some of tbem are under considera-
tion of the Government. One ·of the 
su,Sgestions in that the air fares are not 
rational and, there is need to reduce them. 
Besides. other susgestions 'r re also under 
co~'sideration. So' far as the question of 
Buddbbt Centres is concerned, the Govern-
ment are taking and would continue to take 
steps for their development. I myaeJf had 
visited some of tbe places two-three weaks 
ago. So far as 'be questj9n of building 
international airport at Patna is concerned, 
I cannot say anything right now, but 1 shall 
talk to the hon Minister of Transport. 

SHRIMATI MADHUREE SINGH! A 
largf~ number of tourists from Japan visit 
Africa for Safari. Forests and games 
sanctuaries are there in India also to which 
Japlane~e tourists can be attracted. I would 
like to suggest to the hone Min ister that 
an'angements ... houJd be made to bring 
Japanese tourists to India so that they 
could be shown our forests. our natural 
and our wild life. This wiIJ attract them to 
visit India regularly. 

SHRI H. K. L. BHAG.C\T: There are 
many pJaces in India which can be a source 
of attraction for the Japanese tourists to 
which the hon .. lady Member haa also refer-
red In this connections, I have also held con-
suJatations with tbe S~ate Government inclu-
dins the Chief Minister of that State. I have 
ask~d him to live us some suggestions about 
these pieces. The Central' Government on 
their part win conaider what assistance tbey 
can p.rovide for this purpose. 

, [E", lisA) 

SHR1 PAttAO CHAL1HA! Will 
Oovernme'ot "onsider relaxin. tbe presently 
exiStinl total restrictio'n of entrY permtts to 
r ore ian tourists into Assam wberct amoDI 
o,thers ex itt tb.c Kaziranaa National Park 'I 
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. SHIt! :a:~ JC. L.. BHAOA T: This 
4~eltion relates to.". ' .' 

MR. SPSA KER : SometbiDI else. 

'S,HRI H. K. L. BHAGAT: ,Anyway, I 
will aaswtr this qUestioD.' This que.tion 
re.lated to'tbe seminar 'on touri'snl, but .• ~ 

MB. SPBAKBR : No. 

SHRI H. K. L BHAGAT: I will 
answer his question. 

,MR. SPEAKER: Why do you answer 
irrelevant questions ? 

SHRI H. K. L. BHAOAT: We have 
received some ... the bon. Speaker ba, .. 
allowed it. 

MR. SPEAKER.: I have disallowed 
him. 

SHRI H. K. t. BHAGAT: That is all 
right. The Assam Government .... 

MR. SPEAKER: Now Prof. Narain 
Chand Parashar. 

PROF. NARAI~ CHAND PARASHAR: 

. SHR.I H. K L .• BHAGAT : " We would 
Yen' J)luch like t~ Japanoso tourist. UiJt 
only to., come to places connected with Lord 
Buddha or''W.lth Buddhism. We woukllike '. . 

tbem ,to visit almost aU the altra~tive 
places in India, as many as possible. aDd.a 
much as they can... That, is . Our intention. 
We would liko them not to confine them-
selves to tbOie. phu:es. ' 

As fat as this particular train is con-
cert'ee,1, ,it was mentioned to me. So lar, 
I have not made any enquiry. Now that 
the hon. Member bas mentioned it too, I 
s~all make enquiries and find out from the 

, Ministry concem~d. 

Incentl vel (or Cotton Esport 

*892 SHRI DIOVIJAY SINH! Will 
the Minister of lEXTILES be pleased to 
state: 

(a) whether it is a fact that largely due 
to the replacement of natural cotton fibre 
by man-made fibres there . is a guJt in the 
production of cotton crop in India often 
brinling the price below support price 
levels; 

(b) whether competition in World 
market is difficult despite ex-port controls 
having been relaxed by (Jovernment; and 

(c) whether Government arc contenlp" 
lating to give export incentives for etTec-
tively tompetins in the World market to 
procure better price for the cotton pro-
ducers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (e). 
A statement is liven below. 

Statement 

, (a) to (c)v No, Sir. The faU in the 
pri.ces of cotton durio. tbe current cotton 
leSIons in due to the &bortfal1 of demand 
over supply of ,otton in tbe eouDlIY. The 
production of co,ton dutina thi,. year il now 
estimated at about 107.00 lakb bal .• 81 

In the statement. infra.structural ~ifficuJties 
have also been pointed out as ODe of the 
difficlllties for Japanese· ~Ouri8tS visit,ins 
India. Earl ier. there was a special train 
known as the Great Indian Rover' which 
started from Calcutta and went round 
places like' Patoa, Bodb 08ya, R.ajlir. 
Sarnatb and Oorakhour. Now, that has. 
been discontinued. May I know whether 
the lrain wou14 be reintroduced; and pJaces 
'of Buddhist interest like RiwaJasar in 
Himachal Pradesh, - Saopol in Ludhiana 
district: of Punjab" Ladakh in Jammu and 
'Kashmir as also Ajanta and Ellora in 
Maharashtra Naaarjun Kadna ot Andhra 
Pradesh would allo be coveted by th.e 
provision of those· facUities for there 
Japanese tourists, becaute ordinarily .on1y 
places in' tho State's of U.P. and Bihar are 
co1l$idered suitable. for these tourists, for 
the pUt1)Ole of provision .01 t6esc ··'aciUtin? , 
May I ka,ow it the pla,;es I .have IQI&eSted 
in Stat. other than these two 'States' wouJd 
al,o be .iPel\ldcid for tbi,· pUrpQte? , 

.. apinst tbe . production estimates of 101 .. 5 
J.kh bales durin, tho last cotton I.SOD. 



{b) and ·(c). ludia is factial Itift' 
cOIIl.petition in. export of cotton duriDl the 
current cotton year due to easy cotton 
lupply position in the world market. The 
Government of. India have released 10.00 
lath balos of Ions and extra lonl staple 
cotton for export durinl the :current year. 
W·ith a view '0 incre8ainl, exports, the 

~ 

condition of minimum export price' for 
export of cotton has been wHhdran by the 
Government. Further. .unlike in the past, 
export quota· has also been re1eased in 
favour of Private trade. Gcvemment have 
also announced Hberalised lon, term policy 
for export of cotton yam. 

SHRI DIOVIJAY SINH: The statistics 
liven are t 07 lakh bales or production in 
India this year as against 101 lakh bales of 
consumption. That means there is a glut. 
But 1 don't see why they have accepted this 
stand of mine which I h:1ve asked in 
my qu~stion-whether rep1acement of natu- . 
ral cotton fibre by man made fibre is the 
main reason for this because if you accept 
it, then it is a continuous process, if it is a 
continuous process. they have to think" 
abo\.it it in t\ long' term policy. Therefore, 
I asked a very specific question that merely 
relaxing . export of cotton will not suffice. 
You cannot compete in the w.orld market 
because this situation of over-production of 
cotton, because of man made fibre replacing 
cotton is exiomatic throuout the world. 
Th:refore, the only way we can compete in 
the world market is, if you have a cash 
compensation .upport scheme and, if you 
include this as a cash compensation support 
(CCS scheme) only then it can compete in 
the world market. Wi)) government. think 
of it '1 

SHRI KHURSHID ALAM KHAN: I 
would like to explain. that the mill consump. 
tion of cotton this year is 87 lakh bale., 
and this is sUahUl' hiaber than what was 
last year Although, last year. the full 
fibre flexibility bas been allowed, but I don't 
think it would he possible for the 
commodity of the type to recommend any 
CCS at the prescnt. moment. 

SKRI OIOVIJA Y SINH: Which other 
lub.idy can be given to facilitate this pro-
cluct to stand to the world market especially 
ill relation to what are tho aDnO\ln~e" libCfa-

'Dr,'" AIuW,rl l' 
Hied IO~1 torm -policies of export wtlich are 
mentioned in the al)lWCf 'l 

SHRJ KHURSHJD ALAM KHAN: In 
the' firs·t place, ,'arioul facilidel Bod 'he 
concessi ODS aN provided by the Ita-te 
Government ·and" their Asriculture ·,Depart-
ment Apart from that, we are also in 
touch with the Alticulture MinistrY of the 
Central Government so that they try to help 
as much as ·possible, Now, aa reaards 
lona-term policy, this ye.ar. we bave allowed 
10 Jakh bales for export, I have given an 
a'lurance to. the exporters that even in tbe 
next two years term, next year and 
year after, at least a guarantee of 
S lakh bales will be available for export 
purposes so tbat the importins'countries 
have confidence that 'they will be able to 
import this country on a regular basis. 

S'H;RIMA n BASA VARAJESWARI : 
Has it come to the notice of the government 
that the huge quantity of cotton both in 
K~rnataka and Andhra Pradesh has been 
damaged in fire and whether it bas been 
assessed '1 If so, what action the govern-
ment propose to take to find out the total 
loss in the recent fire accident '1 

SHRI KHURSHID ALAM KHAN : 
A fire accident has taken place ar.d an 
enquiry has been ordered. Unless I receive 
all enquiry report, I would Dot be .able to 
lay anything about it. 

SHRI K:ADAMBUR lANARDHANA! 
Is it a fact that owing to the new textile 
,olicy witb relard to excise duty reduction 
of. synthetic fibre. the ~tton consumption 
bal been reduced considerablY in our 
country, '\)articularly tn this over-pr:oduction 
year and whether that mainly causes ,Iut 
or cotton in -the market , 

SHRI KHURSHlD ALAM KHAN 
It is not a fact that the consumption of 
cotton bas ,bien dccrca'led, in fact, it ,bas' 
slightly increaled al ap·inst last year'. 
consumption. 

l TrtlllllGHoIt) 

MR .. SPBAKER. : Then why tbe price 
is faUinl? Why .are thCf. no btqers or 
f&fq1cfl Cotton ? . 
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[English] 

. SHRI KHURSHID ALAM KHAN : 
The only problem is that there has been 
over production. Besides there were more 
than 24.40 laldl bales of carry-over from 
Jalt yeo-ar; and this is not only in this 
country but there has been over production 
in China, in Pakistan and there is a slut of 
cotton in the international market. 

[ Translation} 
MR. SPEAlCBR : What steps have you 

taken to save the farmers? 

[English] 

SHRI KHURSHID ALAM KHAN : 
We have been buying it on the support 
price; about SO lakh bales we have been 
buying. That is, the Cotton Corporation 
of India has been buying. 

[Translation] 

SHRI DILEEP SINGH BHURIA: 
MR. Speaker, Sir, through you, I want to 
know that duty on polyester fibre has been 
reduced as a result of which import of 
paly~ster fibre bas become cheaper ..• 

MR. SPEAKER: Do you want the 
import to be reduced 1 

SHRI DILEE·P SINGH BHURIA : As, 
a result thereof, cloth based on polyester' 
fibre is being manufactured more. This ill 
turn has resulted in fall in the price of 
cotton being lTown by the farmers and 
there are no buy~rs for that. Today, there 
is no btlyer of cotton even at Rs. 2.5 0 a 
quintal. Due to this, the farmers are 
suffering a lot. Therefore, I would like 
to know whether keeping in view' the 
interests of the farmers, the bon. Minister 
will formulate a clear cut policy 1 

[English] 

SHR.I KHURSHlD ALAM KHAN : 
If the announcement for e:Kport of 10 lakh 
bales was not made, then tbere would have 
been further deprclSion in th~ prices of 
cotton in the domestic market. Tberefore. 
this ha s been done for the first time in 
order to help the farmers 80 that they ,et 
better prices Ua tbe domestic market. 

I 

[ translation) 

SHRI BALKA VT BAIRAOI : Mr. 
Speaker, Sir, through you, 1 would like to 
know from the hon Minister whether he 
wouJd consider afresh the entire import 
policy in respect of .the items You import 
against cotton ? 

SHRI KHURSHID ALAM KHAN : 
There is no barter system in respect of 
cotton export; the cotton is only s"ld. 

SHRI BALKAVI BAIRAGI: I have 
asked whether he would consider giving a 
fresh thought to the entire import policy , 

(English] 

SHRI KHURSHID ALAM KHAN It 
is not linked WIth imports. 

[Trans/atlon] 

Curb In Import of Indian Garments by 
U. s. A. 

*893 SHRI BALWANT SINGH 
RAMOOWALIA : 
+ 

SHRI p, R. KUMARA-
MANOA LAM : 

Will the Minister of TEXT1LES be 
pleased to state: 

(a) whetber it is a fact that tbe USA 
introduced quota system in order to reduco 
import of garmentb from India; 

(b) if so, the facts in this regard; 

(c) whether Government have held any 
talks with the USA in this regard; and 

(d) if so, the outcome thereof? 

(English] 
THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : Ca) to (d). 
A Statement is given below. 

Stat.meDt 

The exports of garments from India to 
O. S. A. are loverned by the Indo.US 
T~tile Bihitera) AareemeDt valid frOID l,t 



January, 198' to 31lt Decc_ber" 19&f. 
WbeD the· agreement wa.' orisinaUy 
~t"' .• PtciAc r .. Ua,intl on tho ,export 
of .... ntl wet. ",laac4 OD ,ix lumODt 
,itemt .Hlr an overa.ll .liasit ,{or, I.naen~ 
... wbole. Durina:l 984 aM 198 J. the 
U. I. GoVCl'8llllot brouabt ,iD re.neU .. 
on fiye more larment item.. aaaecS OIl.t. 
consultations bold between the Government 
of,lDdia &.DAI )the Q,ovemmont or U.S.A., 
tbe U. :8. Oo¥cmment w~thdraw restriction. 
aD four lar.oot ·items bQpoabll reltriction 
on olle sarment item, cotton play suits. 
llecently. ia March, 1916, U. S Govern-
m.t ,lla. propose4 re.fiction OD ,the 
Import o.f keli. bloulOs of man-,made ftb"el 
fallinl under ~telory 641. As per the 
Aaroemcnt, the Govemment of India ,will 
bold ~q.ult"tioD' witl'a U. $. Q,oVc;rPlCDt 
on this. 

SHal BALWANT SINON 
llAMOOWALIA : From the statement. 
laid on tbe Table of tbe Houae it is clear 
that the Government of U.S.A. bas brouab t 
restrictions and bas violated tbe Indo-US 
TextUe Bilatoral Aareement. What steps 
the Government and the Minister have 
taken to convince the U S. Government or 
to let the agroement implemented in 
totality' 

SHill KHUllSltlD ALAM KHAN 
The matter was taken up with the U.S. 
Government and "a.fter detailed disculsion 
it .,was aareecl that for the dOle beina 
roatriction. only .00 it~ i. c. tadios ~blous,s 
of cotton would ,be ke.pt. 

SHIll ,BALWANT SINGH RAMOO· 
WALIA: The aareement was to expire 
on 31 December, 1986 and due to the 
mid.tenD review of ,the asreemeDt by the 
Gov~ent of U. S. A •. it is clear that 
the larment making units and industry have 
autrered heavy loafts. Wbat steps Govern-
ment is takiDI to compensate them and saVe 
tbem" 

SHRI KHUltSBlO ALAM KHAN : 
The larment exporters havo DO~ suffored 
any lolSel. In fact, th., has been export 
worth Rs. 1087 crores of larments from 
,t~, C9.~gtn, to quota and, nOD~uota 
~_uies. A'1Cf&"" U.S.A •• e prescot 
~Q;lOQt "UP.kl .31~ 1)'!*Qber, '986. 

Now consultation Will, start (Qf ,Ill 
restrained items under the qrecment. 

'SHRI P. R. KUMARAMANOALAM: 
The i'answer laid on tbe TabJ~ of .h~ .HOule 
~e.k. of bilateral '_rcOIDenJ but the ;re.t 
of the \. statement in"ica~ea that .here ar~ 
unilateral acti<ml. D'oes the aar~ClllC1)t 
provide for • unilateral action OD",the PIrt 
of U. S. 'Government , Such uoilateral 
action also amounts to economi,c auresaion 
to ensure that the deve10pins countries ·are 
not really to eXPQr.t. Tiler re.train .• mall 
fellows like us w.hile they 40 not restrain 
their other biS brothers. The short question 

,is : Does this •• rcement provicl:e for 
unilateral action on the part of the U. S. 
Government to UnpOle r,attaint or 
.re .. trictioD on the itllPort to the ,CQuntsy 
and e~poJ't from our country ? 

If so, under wut circumstan~e, di.d we 
sian such an agreement, and if Dot, what 
b the action that We bave taken for brelldt 
of agreement because unila teral action has 
not beon takon once; accordiol ,t.o your 
8,tatcmcot it bas been done more t)\an 
once. Within a short "p,eriod of three 
years, tbey have done it thrice. They 
cannot go on doina it. The" what is ~J;a.e 
use of having bilateral agreement -z So, I 
would .lUte to gpw whe,tber, first of all, 
unilateral action is permitted ~nd if 10, 
why did they sian such an aareement and 
1I not, tben what aodOR bave they ta~en. 

&.HR.I ¥.HUIlSHID ALA.M KHAN. : 
Tho ,,~)\ole pro~l_ is ~bc i,ota ,IY'~_ 
&ad in tbts ·Iuot. ',.'*10. :Ule .,impor_ 
~Wltd. have IPt co~.in WVMtaacs• 

SHItI .,. ,a. KUMA~"ANG~~ : 
.1 )'lap,,. ,to know in .what ,cir~.~s 
d .. .., lisa it. n~ ,co~,ry abouJ4 .tknOJV 
wl\y;;,o w,e 10 QD a.~ci.. . 

Inter-Ministerial Committee Repr.lng 
Export Problema 

, *,'94.' 'JIIU~T:I ~~R.I IIH'RA 
Will t_., Mi~.. of d)t.t¥~~ ~ 
pl,..~ to .~at~ : 

c..> .h~~ "n,; Inkr,.MjDi.~~!.1 
COnllJlittee ha. be,OD ae~ UP to t.ke QIl~l1~ 
spot .degj,ipQJ r •• cJirlI .ROt"~ $1I0bJlJp.; 
and 



11)) if 10, the details there,d'., 

tHE MINIsTER OF COMMERCB 
AND' fOOD AND CML SUPPLIEs 
(SHIl P. SHIV SHANK.Ellt : <a) There 
are a DUmber of Inter-Ministerial 
COmmittees in extsteDce which meet from 
11me to .tb'ne to discuaa policy meas~a 
and I't'oblems in dift'orent lectors reprding 
(ndll,'1 export.. For export processiDl 
zones, there are separate Authorities. No 
new Committee bas been sct up. 

(b) Does not arise. 

SHRIMATI KJSHORI SINHA: Mr. 
Speaker, Sir, I would like to maw from 
the Government whether several industrial 
organisations including the Association of 
Indian Engineerinl Industry have demanded 
the settinl up of an Export Authority of 
India or some sucb high-powered body and 
if so, what is the Government'. reaction 
to it. 

S'HRI P. SHIV SHANKER: The point, 
as I have 4;aid,' i& that there are large 
number of export councils includinl the 
Engineering Export Council which alreadY 
exist. Therefore, bon. Member's question 
does not arise. 

SHRIMATI KISHORI SINHA: I 
would like to put my second supplementary. 
Is there any proposal to have one hi,h. 
powered committee consisting of the 
concemed Cabinet Ministers to take the 
decision quickly so that the dehy cauaed 
by tbe time-takina proce.sea by different 
authorities before beiDI put up to Govern-
ment for decision could be avoided, and if 
so, whether that body will be competoot to 
take decision without reference to the 
Govemment. 

SHlU P. SHIV SHANKSR : Sir, so 
far as tbe officials are concerned, there i, 
one secretarial committee. But with 
reference to tbe MinisteR, the proposal is 
peudinl' and perhaps tbe decision would be 
taken "at the earllest 10 that a mttUiterial 
committee is set up in order to '0 i11to tbe 
.tire pm.ut or the Uceoainl, the inve,t-
ment, the. export and 10 OD and' 10 forth, 
aOd it _hoo},,·be calC or a ain*'e wiri40w' 
clearance. 

[Trllll,lal",,] 

SHItt 'AI PRAKASH AGAtl'flAL: 
ItIr.·8pater Sif, maltY a time it so haPPeDS 
that tbe .-port, shipmeata are btl" up at 
the other ODd' for Illoaths: tOiether. ft.,. rs 
what happened In the V. s. A. laf titft.~ 
Goods worth about Its. 40 croHt· w .... 
held up at tho port ·fOr six· mont~ TIle 
loods were beld up on the plea tha't fIt_ 
were not power10om product., but were 
handloom products and as such, they could 
not live clearance. I would liko to know 
which Committee or Body tatea care of 
these . thin~s in such a situation and wby 
doe. it take so much time to take a 
decision 1 

[Englilh] 

SHRI P. SRI V SHANKER : Of course 
my hon. rriend has a.ked about a matte; . 
which is within the jurisdiction of the 
TextUe, but 1 must submit that if the loods 
of tbe specification are not exported from 
bere, then the problems' do ariso at tlte 
port I, and what happens is these matters 
are sorted out by the respective Council •• 
Textite Corporation is also there, Textile 
Export Prontotion Council is also there. 
These are the matters which are sorted out. 
But normal1y the complaint that comea in 
is with reference to the specified .ooda 
not havins been exported to the cmDtriel 
which have imported the good I. 

Infta tion In Inlla 

*895. SHRI AMAR ltOYPRADHA.N' : 
Will tho Minister of FINANCB bo plcaled 
to state: 

(a) the present rate of inftation in lbe 
country and tbe caulea thereof; 

(b) how doe. the rate of ioftatiett ID 
India compare with other dmlopiDl 
countries; and 

(c) the steps Government propose to 
tate to check inflation? 

nm MlNlSTBll ,OF STATS rN THB 
MINlSTR.Y Of' F1NA~'-lCB (SRRI 
JANAltDHANA POOIAltV): (aJ'to (c). 
A ItateQMnt i. ,iva bolow. 



Statement 

(a.) and (c). The annual inflation rate 
in India in 1985 .. 86 in terms of Wholesale 
Price Index, on a point to point basis, was 
3.7 per cent. Price behaviour depends on 
a Dumber of factors, including the demand 
and supply situation in respect of individual 
commodities and overall liquidity in the 
economy. 

Government ha§ taken a number of 
Sloti",iofiationarY measures towards effective 
supply 'lnd management, including 
strengthening of public distribution system 
of essential· commodities, supply of food-
arains to weaker sections under special 
schemes, enf"'f'ceroent of fiscal discipline 
and keeping the aggregate liquidity in the 
system under control. 

(b) For the group of developing 
countries as a whole, the annual inflation 
rate in 1985, is estimated by IMF on the 
basis of availab!e data was 39.5 per cent. 

SHRI AMAR ROYPRADHAN : Mr. 
Speaker, Sir, if you kindly go through the 
reply, you will find that the answer to 
parts (a) and (c) of the question is like a 
school boy's reply, but. regarding (b) it is 
a clear intention of the Minister to avoid 
it and it is at' evasive reply. 

Sir, if you see the question you will 
find that 1 have asked : "'How does the 
rate of Inflation in India compare with 
other developing coun.tries 1". The Mini~ter 
in his reply says 'A, a whole' .. What is 
this? This is an evasive reply, If you gO 
through the reply to part (b) you wi 11 find 
that the Minister bas referred to IMF. So, 
1 would like to know whether he has gone 
through the report that has been placed by 
the IMF before the World Bank. The 
IMP has placed a report called 'Wodd 
Btonomic vutlook." before the World 
Bank. In tha t report it was clearly 
stated : 

"Jntlation rises in POCf countries" 
"Inflation decreases were noted in 
Honl Kong, Indonesia, Sinaapore and 
P~ldstan while sizeable increases were 
.own in. Burma, Nepal, Thailand and 
in India.·' 

i),aJ Answers ~4 

This is what they. bave stated. So, in 
the liaht of this, May I know fTom the 
Minister what is his reaction regarding this 
IMP report 'i 

SHRI JANARDHANA POOJARV 
The hone Member in part (b) asked 
··How does the rat~ of inflation in India 
compare with other developing 'countries 1". 
There are so many developing countries. 
My answer is this. "For the group of 
developing countries as a whole, the 
annual inflation rate in 1985 as estimated 
by IMP on the bas~s of available data was 
39.5 per cent." 

So, I have stated 39.5 p~r cent in 
developing countries on an a verale. I 
have stated that. 

SHRI AMAR ROYPRADHAN : How 
n1any are these developing countries? What 
is the number ? It can be numbered. 

SHRI JANARDHANA P('OJARY 
So fUr as inflation rate in India is 
concerned, we have said, it is 3.7 per cent. 

(Interruptions) 

MR. SPEAKER : It is all right. Why 
do You compare 7 

SHRI AMAR ROYPRADHAN : We 
have to compare it with other developing 
countries. India should be compared with 
other developing· countries like Indonesia, 
Pakistan, etc. 

MR. SPEAKER : You should be proud 
of the achievement. 

SHRI SAIFUDDJN CHOUDHAR Y .., 
That is untrue. 

MR. bPEAKER 1 don't believe that 
they are more right than what we are! 
They might be wrong. 

SHRI JANARDHANA POOJARY: 
If you compare it with the grouP of 
developing countries, they have 39~' pel 
cent.. So far as Indis is concerned, It is 
3.7 per cent. We should be proud of it 
also. We are not complacent. Tbe 



VAtSAKHA 12. 1908 (SAgA) Oral A"swers 1~ 

Government bas been closely y.atchinl the 
matter, inflation rate and other things. In 
a developing economy this inflation to a 
certain extent is rather inevitable. We 
cannot say that there is no inflation at all. 
If there is no inflation it means there is no 
development in the countty. In a develop-
ing economy, there is bound to be a certain 
amount of intlation always. 

(Interruptions) 

MR. SPEAKER : He sa id, it is 3.7 
per cent in India. 

(Interruptions) 

SHRI AMAR, ROYPRt\OHAN Sir, 
it js not a proper reply. The inflation rate 
in India is much more than that of other 
developing countr!es like Pakistan, like 
Indonesia, Singapore, ctc. 

( Interruptions) 

MR. SPEAKER : Order please. He 
has already replied. He has stated, 3.7 
per cent. 

S}IRI AMAR ROYPRADHAN : It is 
in the IMF report. India's inflation is 
much more. It is much more than 
Pakistan, Indonesia, etc. 

MR. SPEAKER : We have got 3.7 per 
cent He said that. What is the dispute 
about it '1 No. I am sa ti.;fied with the 
answer. Yes. Now, Prof. Kurien. 

(Interruptions) 

SHRI AMAR ROYPRADHAN My 
second supplementary is this ..• 

MR. SPEAKER : Then put in. 

~HRI AMAR ROYPRADHAN : Sir, 
only the wholesale price index is not 
sufficieot enough to determine this. The 
consumer price index also has to be taken 
into account which is of the order of 8 per 
cent eVery year. T here are various other 
factors which are there to determine the 
flse in inflation. So tho average is 11 to 
12 per cent. What arc tbe steps taken by 
the .. Government to control infladoll ? Wbat 

he bas given is only an evasive rep1y. Wbat 
are the steps taken by Government to 
stop-

(a) budget-deficit induced inflation; and 

(a) black money inftati on ? 

This is my question. 

SHR) JANARDHANA POOJAR.Y: 
Sir, we are looking into regional C. P. I. 
So far as the deficit which leads to ioDation 
and other factors leading to inftation is 
concerned, my point is this. EVen the 
deficit which is shown in the Budget is 
within the manageable limits. 

Sir, W~ have taken action against the 
bJack money. For the information of the 
hon. Menlber, as against the budget 
estimates, the revenue collection is also 
Rs. 2,411 crores more. It is a record 
after Independence, and so far we have not 
been able to collect this amount of 
Rs. 2,411 crorcs, as against the Budget 
estimates for 1985·86. This is one of the 
steps th·.It have been taken in order \0 
contain inflation. Other steps have also 
been taken. We l1re providing fcodgrains 
to the wenker sections and also the tribal 
people at subsidised ratc nnd also the 
public distribution system has been stream-
lined ard money supply is also kept under 
control. 

PROF. P. J. KURI13N : It seems that 
the hon. Member is not satisfied with the 
small rate of inflation. He simply wanta 
roore,-hlgher rate of inflation. 

My question is only this. In spite of 
this inflation which has been stated by tbe 
Minister, is it not a fact that the purchasinl 
power of our people bas in.creased ~ben 
compared with other developing countries ? 

SHRI JANARDHANA POOJARY 
Sir, that informati9n I am not having. 

Opening of Tourist <?f6ces in Foreign 
Countries 

*896. SHR1 CHINTAMAN! lENA 
Will the Minister of PARLIAMEN TAllY 
AFFAIR.S AND TOURISM be pleased to 
state: 



ta) the fteps talt cn to open our tontiit' 
dftiCei in foreiatt countries to prol)aaate 
and cncouralc toUri&tl towards India; 

(b) tbe number of offices Ol)ened 10 
fat and in whioh countries; aad' . '. 

(c) the number of ollee. likelY to be 
opened during the Se"cntb Five Year Plan 
and' ,at wbicb place. ? 

THE Ml:NlSTEIl FOR PARLIA· 
MENTAllY AFPAIRS AND TOURISM 
(S'HRI 8, K. L. ltHAOAT): (a) and (b). 
To propagate and aecelerate tourist traffic 
to India, 20 Tourist Offices ate at' p'resent 
functioning abroad. A statement showing 
tbe TOUTist Offices in the different regions 
is liven below. 

(c) Tbe location of offices overseas is 
under constant review, and existing offices 
are abolished or relocated, and new offices 
are o'pened on the basis of the Chang'itl. 
necd$ of the various markets abroad. 

Statement 

Operation"wise offices 

1 2 

AMER.ICA 

1. New York 
2. Chicago 

3. Los Anaele:s 
4. Toronto 

U. K. 

s. London 

EUR.OPE 

6. Geneva 
7'. Paris 

8. Brussels 

9. S tockbolm 

10,. Vienna 
,t t. Milan 

12. Frankfurt 

1 2 

AUSTItAIASIA 
13. Sydney 

14. Singapore 

15. J(·ualafumpUr 
EAST ASIA 

16. Tokyo 

17. Banlkok 
WEST ASIA 

18. Kuwait 
19. Dubai 

Also, one Information Assistant is 
based at Kathmandu, Nepal. 

SHRI CHINrAMANI lENA: Sir, I 
am very much thankful to the hon. Minis· 
ter and his Ministry for taking keen inte-
rest in the intemadonal tourist flow into 
our country. In this context, may I know 
from the hone Minister whether his ministry 
has chalked out a very ambitious prog-
ramme of international tourists to be 
increased to 2.S mini ons by 19901 If so. 
when the hon. Minister was replying to the 
earlier question you might have heard that 
he was telling that japan is spending to 
billion U.S. Dollars per year. So, in that 
context, you will see from the statement 
that in East Asia they are giving only two 
offices and a 180 in West Asia. who are the 
oil baronI, there are only two offices. So, 
may 1 know from the bon. Minister he is 
tbinkina to increase the offices in East 
Asia and West Asia'? If 10, by which time 
and how many offices to be opened? 

SHR.I H. K. L. BHAOAT : Sir, I aaree 
with the bon. Member that India's sbant 
of tbe world tourilt trade is certainly 
meagre as' C'ompareJ to tbt tonrist attrac-
tions wbich India offers. Steps are very 
much nced.d to boOst tourist traffic tate to 
India not cmly from Japan, but from 
vario. parts of tb'e world. We bave to tap 
not onlY traditional area'S, but lome non .. 
tfaditional areal allO. Certainly olle'c! 
are 8 neces.ity. .'dt 1Ilere I.ttin. up of 

.... office:s does not do. As I said, tbe 
Government recentty a-ppointed a Commi-
ttee which went into tbe question of 
loeatien of ofBcee, We are Dot proposial 



to ia~,sc .MY lofft,*. Oa the otber ban", 
,we ,ese tbU\1Clal .. of •. 4~'iol.lOm,e otJi,~, 
.. etiQI tb" .xisUf\' otIiees qlQt~e elective;' 
and a)1O tryinl to effect lOS' O.COOOJDY ill 
fOr'eiln ~chanle. But wberever an office 
is cpnaid.ered '4/ery ,.o.~c,e_"ar)' 10): pr/omotion 
of tourist traffi~t c~tain~)' that will b~ 
cO(llidered. 

'SHR.t CHINTAMANI lENA: May I 
tell tbe llon. Minister that from our 
experience we notice that fore ian tourists 
arc faciDI difficulties or experiencing many 
types of difficulties while travelling by air as 
well as railway.; and also lettinl aood acco-
mmodation in tbe tourist·bolell in places Uke-
Konarak, puri Bbuvaneswar etc. In view 
.~ this, may 1 know from the bon. Minister 
whether his Ministl)' is thinking to have an 
inter·Ministerial Committee to coordinate 
with all the Ministries like Home etc. Sir, 
yo.\l miaht be knowiDI.·· .. · 

u 

MR. S,EAKE& : DOll't explain to Q,le. 
Yo,u put a sirQple .qu~stion. 

SHRI CHINTAMANI JENA : Will be 
coordinate with all the Ministries inclu· 
ding Home because the tourists have been 
exploited by touts in various places. In 
view of ,this, may I kno.w from the hone 
·Minister whethor he is 'loins to be ve inter-
.Mioiatrial coordination committee to 
coor'inate varioUl thinas'l 

SHill H. K. L. BHAGAT: We do 
propoae to ha ve coordinatipn not only 
botween Ministries at the C~ntral level but 
allo at o\ber levels, Por tha,t, settinl up 
of lome kind of coordinatiDI authority is 
under coosideration. At tbe some time, we 
,hue IUIMJ\J' 'lD .tb~ atate OONIDmentl 
to .have a t()udat AdviaotY :Board ~It­
iDI fJpreapntat,iMa of ·.all cope.·ned and 
wo Ne v.y _eon tba~ ~be JO\lriata Ihallid 
not • _loltH and ,u,~y lllould nDt 'be 
&lv_ ::,oy .fl\ui~ _uu of ,complaiot. 
\Ye :.VJ ~&G au.,ted to the State 
Governments to examl'le the question of 
;.b .. ,l,. ."it4bl, Ie-wI; t~r. is 08. lpw in 
.~J."l1\" .4t J&,,$lmUr, IOd ta"ixW tbat latw 
.Wore ttwm, titeY .$0.-14 c,QQ$ld." w~ll,r 
.'07. (lP\thll' lilY. $If thal tl1\4 ,,~~ ·Jl~11· 

~ I .• o'k:dN all'ee .... itb. ldPi t~t 
·C:OQt~tiOl1 • ..very Ole ella.., and wo 
ave '$M)oliderin, a~i.vina ,bat ooQt4iwniOa 
hJ .tbo bo.t ppssl~le .Dlan~r. 

SYBD SIlAHABUDDIN: ·M·r. 
Speaker. Sir, the question is really reJate4 
;to·,tho promotional campai,n abroad. Now. 
we have these 20 offices, and I am bapp' 
to learn from the hOD. Minister tbal 
,the,ir location is kept under constant 
review. 

But l know, Oil the balis of my perlo-
Gal ex~ienc;e, that there is apparentl, not 
lDu(lh ,co.rrelatioll between the fxpcnditure 
incurr~d by a particular office and l'he 
tourists attracted from the rcaion of its 
operation. So, I would, therefore, ,like to 
know from the bon. Minister whether he 
can sive us, in respect of these 20 otBces' 
the promotional expenditure incurred by 
each of tbese offices per tourist drawn from 
that relion. 

SHRI H. K. L.. BHAGAT: Sir, 1 
must say that 1 don't have this information 
witb me with regard to each office, how 
much it is spent on it and bow many 
tourists come from the resion or area which 
is .under its ,control. This is the conaidera-
don which is kept in view while tbd.lll 
thil. But with regard to each particular 
office and the tourist treffic whicb is flown 
from that particular zone, in relation' to 
the expenditure incurred, I do not have 
the infonnatian with ,me. 

SYED ,SHAaABUPDlN: You can 
,lve e~Ddit\lre per tourist for on~ year 
or Ute last tbree ),eaJ:$. 

SHRI H. K. L. BHAOAT: For exam-
ple, I can live 10·\1 tbfo' .eneral ..• 

SYBD SHAHAlJUDDIN: Mr. 
Speaker, Sir. I a~ not asklnl fQJ ,.be 
Jl~olute expcndit.ure. I am Iskina (or ,n:.c 
~~XD4ituro p·cr tourist .•.••• 

MR .• SRJiAKER: It cat)·be coU,ectld 
·Nt4 lillen to. ·YQU. . 

SH1U D. N. REDDY: Sir, t·h.cre i, a 
,acnera. .~ompla;nt that roreiJn .cm~s 
or .... ~OUotriel ,abroad are o,ot .MlPfpJ 
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to tourists from our c·ountries. What is 
the policy of the Government reB9rding 
tourists from our countries to other count-
ries' . Would you give direction to our 
embassies to be more helpful to them, 
morc sympathetic to them? This is a 
general complaint. they are not at all 
helpful to our touri~ts. 1 would like to 
know the policy of the Government. Are 
you going to encourage tourists from our 
countries to other countries, Western 
countries or not '? 

SHRI H. K. L. BRAGA T: Certainly, 
I would agree with the hon. Member that 
tourists from our country, when they go 
to other countries, should get all possible 
courtesy and cooperation from our offices 
abroad. 

Research on Rubber Ccltivation. 

*897. PROF. p. J. KURIEN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether any research work has 
been on undertaken by the Rubber Board 
on various aspects of Rubber cultivation; 

(b) if so, the details of the work done 
in this field; 

(c) whether the benefit of the research 
done has reached the growers; and 

\e) if so, the details thereof? 

THE MINISTBR. OF COMMERCE 
AND FOOD AND CiVIL SUPPl.IES 
(SHRI P. SHIV SHANKER) : la) to (d). A 
Statement is g!ven below. 

Statement 

(a) to (b). Yes Sir, the Rubber Re-
search Institute of the Rubber Board is 
undertaking research covering all relevant 
aspects of Rubber cultivation. Of note 
is the work relating to the evolution of 
hiah .. yieJdins varieties of Rubber, evolution 
or an optimal pacKage of inputs and plant 
protection practices. R.ubber growers 
ha ve benefited from this research and 
substantial area. under rubber cultivation 
including that beld by amaH srowers is 

now covered by high yielding varieties. 
AdoPtion of pac-kale' of inputs an~ plant 
prote.ction measures recommended bas also 
been widespread. 

PROF. P.] KURIEN: Sir, the bon. 
Minister. has said in his statement that 
our researchers have p'-oduced high yielding 
variety of rubber and the benefit of resea-
rch bas been sub~tantialJy passed on to 
the growers. I would like to know what 
is tbe productivity due to this high yielding 
variety and how does it compare with 
those in other rubber producing countries. 

It is also said that the benefit pa~sed 
on to the growers is mostly to the large 
estate owners. What steps would he take 
to see that the benefit of research is passed 
on to the small growers also? 

SHRI P. SHIV SHANKER : The first 
question is with reference to increase in 
productivity. In 1951-52, the producti'-.'ity 
per hectare was 298 kg. Tn 1984.85, 
this productivity has increased to 886 kg 
per hectal e because of the various mea. 
sures that have been taken. This increase 
in productivity is substantial. 

The other p&rt of the question which 
the hone Member has asked is about the 
small growers. Various plans have been 
conceived for the purpose of increasing 
the production through the process of 
research. So far as the small growers are 
concerned, they are given a capital 
subsidy of Rs. 5,000(- per hectare plus 
3 % interest subsidy as compared to the 
capital subsidy of Rs. 3,000/- to the large 
growers. So, they get Rs. 200/- per hectare 
more plus 3 % interest subsidy also. 

A part Crom that, the small growers who 
ha ve less tban six hectares are also given 
the additional incentives, for example, 
input subsidy, reimbursement of cost of 
planting material, soil conservation subsidy 
and 50 % subsidy in fertilisers. These are 
the benefits that the small growers get. 

PROP. P. J. KURIEN: The fact is 
that majority of small growers are still not 
usinl the high yielding variety of rubber 
and act\lall~ it is the l~r.e ost~h~ owners 
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who are using hilb-y.eldiDg varlet)'; tbat 
is about my first Bupplementary. 

My second suplementary is that the 
results of research show that there can 
be new variety of rubber plant capa ble of 
being used in non·traditional area. It has 
beeD said that even desert areas, can be 
used, for rubber cultivation. But practi-
cally no research is made in that direction, 
in our country_ 

I would like to know whether any 
research in this regard is made in our 
country. If not, wi)) you take it up with 
the concerned Rubber Board Department 
so thtlt research is conducted in that 
direction also '1 

SHRI P. SHIV SHANKER: Research 
has been conducted in that direction 
in our country. As ar result of that 
research, various measures have in fact 
been taken recently so far as the Eastern 
region is concerned, in the North.Eastern 
region in order to develop the rubber 
Plantation. In 1984, an outlay of Rs. 3 
crores was sanctioned for that purpose so 
that the nurseries, research farms. nucleus 
rubber- estates Ad and trading centres 
could be established. Various steps have 
been taken for setting up the offices etc. 
in tbe area also. What is bappening is, 
this particular Research Board is trying 
to expand the area for the purpose of 
cultivation of rubber in the non-traditional 
areas and, as my hOD. friend has said, 
one of these areas is tbe North-Eastern 
region. 

Consortium Finance of Cooperative Banks 

*898. SHRl DHARAM PAL SINGH 
MALIK: Will the Minister of FINANCB 
be pleased (0 state what role National Bank 
for Aariculture aod Rural Development and 
the Reserve Bank of India contemplate to 
play in arranain, consortium finance of 
Cooperative Banks for meeting the credit 
needs of the National Cooperative Oraani .. 
lations in the countrY 1 

THE MINISTBR 'OF STARE IN THE 
MINISTRY OF FINANCE, (SHill 
JANAADHANA POOJAlty): A Statement 
i l liven below, 

Statement 

NABARD bas already taken a decision 
to aJlow tbe Stat.e Cooperative Banks to join 
the various consortiums of banks in 
financing the national level cooperative 
organisations. State Cooperative Banks 
would be permitted to join the various 
consortium arrangements if they satisfy the 
folJowing conditions. 

(0 They should have fulfilled tbe 
requirement of providing 2S% of 
their internal lenda ble resources 
for short-term agricultural lendin •• 

(ii) They should have adequate lonl 
term disposable resources with 
them which could be conveniently 
spared for participating in the 
consortium arranlements. 

(iii) They should have resources of 10DI 
term nature to participate in the 
consortium arrange1nent at least 
for a period of three to five year. 
so as to avoid any possibility of 
abrupt withdrawal by them from 
the consortium arrangements. 

State/Central Coope-rative Banks have 
been advised to prepare their performance 
budgeting and credit planning on an on. 
going basis. This will be monitored by 
NABARD. 

SHRI DHARAM PAL SINOH MALIK: 
May I know from the hone Minister whether 
it is not 9. fact that the Aariculture Re-
finance Development Corporation hal been 
charling an interest at tho tate of 10 to 
11 % for agricultural loans liven to tbe 
farmers in the country whereas the World 
Bank is charging 0.7'% interest for Iona-
term 31ricu]tural loans? In this connec-
tion, I would like to .know what are tbe 
reasons for charginl so mucb hiab rato and 
whethet Government proposes to rc4ucc 
the interest for the lona·term I~all' liVen 
for agricultural purposes in the country. 

SHR.I JANAllDHANA POOIARY: 
The Nati:onal Bank fur Apiculturo . aDd 
Rural Developmeut ta charain, 1 % to the 
State Cooperatlvo Bank. Uld tbon tbolo 
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Cooperative Banka, in turn. lend the money 
to the District Central Cooperative Bank at 
7.5'%. Theo, the Central Bank. to the 
Soei,ty at· 9 %. So there in so proposal 
for reducinl this tate of interest. 

SHRI DHARAM PAL SINGH MALIK: 
J want to know whether the cost of the 
all'iculturat land is assessed very low while 
livins loans by the Co .. operative Banks and 
the Scheduled Banks as compared to the 
industria.l sector. What is the reason for 
that? 

SHR} JANARDHANA PoOJARY : We 
Irc not discriminating between agricultural 
land and the industrial land. 

LOlses Suffered by National Textiles 
Corporation 

*899. SHRI UTTAM RATHOD: 
Will the Minister of TEXTILES be pleased 
to ,tate: 

• 
(a) the value of the products of tbe 

mills· under the National Textile Corpo-
ration during the last year and tha t expected 
durins the year t 986.8'1; . 

(b) whether any losses were sustained 
by the National Textile Corporation during 
1985.86 and if 80, the amount of losses; 
and 

(c) the steps being taken to improve 
the performance of the mills under the 
Corporation? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
,KHURSHID ALAM KHAN): (a) to (e). 
A Statement is liven below. 

Statement 

(a) The production value of the mins 
under National Textile Corporation during 
1985.86 is estimated at Rs. 967.76 crorea. 
Tho likely production value during 1986·81 
is estimated at R.s. 1010.00 crores. 

(b) During the Year 1985·86 (April .. 85 
'to FebruarY·86) the natianalised mills under 
NTC incurred Josses amounting to Rs. 
117.44 crore. and tho mana,cd milts in-

cuned tosses amountinl to Rs 49.95 aores 
during the above sa id Period. 

(c) Some of the important steps taken! 
being taken, within the limited resources, 
to improve the performance of the mills 
under NTe are as un det : 

(i) arrangements are beiDa made for 
timely procurement of cotton from 
different available channels; . 

(ii) working capit,} has been reple-
nished to make up for cash los8e&; 

(iii) to overcome the power shortaae, 
self-generating capacity bas been 
provided; 

(iv) selective modernisation programme 
have been adopted for result. 
oriented gains making best use of 
limited resources; 

(v) cost control methods have been 
introduced for reduction in COlt at 
all1evels; 

(vi) efforts are being made for reducing 
the non-operational administrative 
expenses; 

(vii) workers' p'uticipation scheme in 
the management is beina encourag-
ed to achieve hither productivity; 
and 

(viii) the performance of NTC i, beina 
monitored cJoselY to reduce costs, 
improve efficiency and quality. 

SHRI UTTAM RATHOD: In reply to 
part (c) the Minister has stated in (i) that 
arrangemeots are being made for timely 
procurement of cotton from different avai. 
lable channels. 

Ma.y I know which are the chano .. cls , 
Private or co-operatives or the CCI ? 

SHRI KHURSHlD ALAM KHAN: 
Tb~y are the Co-operaltves and the CCI. 

SHRI UTT AM 1lA mOD: MaY I 
know wbich are the NTC uriit, wbieh are 



makinl tbe Il'eatest losses and which are in 
tho urban areae ? 

SHRI KIIURSHlD ALAM KHAN: 
There are 8 units which are 10siol about 
Rs. 25 crores annually, 

SHRI D. B. PATIL: It is stated in the 
reply that during the year 1985·86 (April 
85 to FebruarY 86) the nationalised mills 
under NTC incurred losses amounting to 
R8. 117.44 crores and the manaled mills 
incurred losses amounting to Rs. 49. ~S 
crores. May I know the reason for such 
huge losses ? 

SHRI KHURSHlD ALAM KHAN: 
The life of the~e units is much more than 
my life and your life. We cannot expect 
that these uni ts will be viable. But every 
possible effort is being made to ensure that 
as much losses are reduced as possible. 

PROF. K. K. TEW AR Y: This is 
objectionable, Sir. That means that you 
are productive and he is Dot productive and 
you, people should be replaced. Some-
thing like that he means. 

MR. SPEAKER: He is only comparing 
our lives and not our product ivity. 

SHRI K. S. RAO : Keeping in view the 
heavy lossess the NTC is incurring by now 
the Minister must have gone in depth into 
the causeS for the loss-1 just wanted to 
know from the hon. Minister whether he 
still continues to be pessimistic or is he 
confident that these mills will turn the 
comer during his tenure '1 

[Transla tion] 

SRRI BALKAVI BAIRAGI: How is 
he speaking before the Zero Hour? 

MR. SPEAKER: Let us allow him 
today before the Zero Hour, We shall 
excuse him in the Zero Hour. 

{English} 

SHRI KHURSHID ALAM KHAN: 
This has been the fate of so many Ministers 
in this Ministry. I do not think I win be 
able to do IOmethiDl Ipectacular. 

() raj Allswer s 3 a 
MR.. SPEAKER.: At lea.t be jUlt 

optimistic please. 

MR. SPBAKER 
PL·of. Tewary. 

Next Question; 

PROF. K. K. TBWARY Q N . o. 
900. 

AN HON. MEMBER: He is Dearina 
the Zero Hour. 

MR. SPEAKER : Is it the fore-
runner, Sir 1 

Profits Earned by STC and Measures 
ror Promoting its Exports 

*900. PROF. K. K. TEWARY : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the State Trading Corpo-
ration earned any profits; durin. the year 
1985.86; 

(b) if so, the details thereof; 

(c) whether the State Trading Corpo-
ration has drawn up any schemes for 
increasing exports through its agencies 
during 1986.87; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPftLIBS 
(SHRI P. SHIV SHANKER): (a) and (b). 
The profit after tax for 1985·86 is revisio-
nal estimated at Rs. 32 crores. 

(c) and (d). Against direct export of 
Rs. 377 crores provisions estimated for 
1985·86, STC has set a target of increasinl 
and dire,ct exports to Rs. S 54 tr,orea in. 
cluding Rs. 385 crOfeS of non-canaHsed 
export during 1986 .. 81. 

(Translation] 

SHRI BALKA VI BAIRAGI: He has 
two zeros in his question. 

MR.. SPBAKER 
question carefully. 

He bas put tb, 
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[Enlllm] 

PIlOP. K. K. TEWARY: As the time 
at my disposal is verY short, 1 will put" 
very short question. I would lUte tf) know 
from the hone Minister what exactly is the 
quantum of profits of this stated total profit 
of R.s. 32 crores from (1) export of cana-
liled items, (2) Don-canalised items and 
(3) sale of imported industrial commodities 
and industrial raw materials. 

SHRI P. SHIV SHANKER.: In 
1985-86, the turnover had been RI. 
2,522.7 crores; the trading profits was as. 
104. S crotes; 1 save the profit before tax 
as Rs. 59 crores; the profit, after tax, as I 
submitted, was Rs. 32.!' crores. So far as 
details, item-wise, are concerned, the 
caolllised part of it is Rs. 141 21 croces, 
non~cana1ised Rs. 231.78 crores; and off 
abore Ra. 3.29 crores. 

WRITTEN ANSWERS TO QUESTIONS 

[En,lIsh] 
Import of CasbewDut5 and Measures to 

Increase Production. 

*S87. ~HRI THAMPAN THOMAS :' 
Will tbe Minister of COMMERCE be 
pleased to ata te : 

(a) Whether Government have increased 
the import of cashewnuts recently; 

(b) if 50, thee easons therefore; and 

(c) the steps being taken or incentives 
proposed to be given to cashewnut growers 
to increase its production? 

THB MINISTER OF COMMERCE 
AND FOOl> AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER \a) and (b). 

Name of tbe Market Yarn 
SubsidiarY (Million kgs ) 

Available statistics do not show aD 
increasinJ trend in tbe import of, raw 
casbewnuts. 

(c) A centrally sponsored scheme for 
development of casbewnut is being imple-
mented in many States and Union Terri-
tories, Besides, a multi .. State Cashew 
Project bas been taken up with the assis-
tence of the world Bank. 

Produr.tion of Cloth a by NTC. 

*890 DR. V. VENKATESH: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the subsidiary-wise rate of produc-
tion of cloth and yarn manufactured by 
the National Textile Corporation Limited 
during 1984, 1985 and upto 30 April. 
1986 ; 

lb) whether it is a fact that Janata 
Cloth Production has been much slashed 
down and, so its distribution during the 
period; 

(c) if so, the facts thereof; and 

(d) the steps beiDg contemplated to 
improve the functionirg of the National 
Textile Corporation MiHs and to avoid 
closing down of its units? 

THE MINISTER OF STATE OF 
THE MINJSTR Y Of TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (d). A 
Statement is given below 

Statement 

(a) The Subsidiary-wise production 
of cloth and yarn during 1984, 1985 
and 1986 (January to march) was a8 
follows: 

Cloth Production (Million 
metres) 

1984 1985 1986(.Tao- 1984 1985 1986(Jan. 
March) March) 
(Provl.) (ProvO 

1 2 3 4 S 6 7 

NTC (DPR.) 7.40 7.84 1.9S 27.30 27.39 5.03 
NTC (UP) 6.24 6.16 1. 88 44.72 45.53 12.14 ' 
NTC (WBAB&O) 5.06 8.08 1.11 21.67 37.61 10.34 



.. t Wrltt, • • ,.", 

t 

NTC (TNAP) 

NTC 
. (APKKI.M) 

2 

16.99 

13.57 

NTC (SM) 5.97 

NTC (MN) 2.'8 

NTG,,(GUJ) 

NTC (MP) 0.82 

3 

15.16 

14.81 

6.95 

4.17 

0.30 

1.36 

---------------------
TOTAL 58.63 66.03 

(b) No, Sir. 

(c) Does not arise. 

4 

4.53 

3.69 

1.92 

0.86 

0.12 

0 .. 38 

17.14 

(d) Some of the important steps 
taken/being taken, within the limited 
resources, to improve the performance of 
the mills under NTC are as under: 

(i) arrangements are being made for 
timely procurement of cotton 
from different avaiJable channels; 

(ii) working capital has been repleni. 
shed to make up for such losses; 

(iii) to overcome the power &bortase 
self.generating capacity has been 
provided; 

(iv) s'elective modernisation programme 
have been adopted for result. 
oriented gains, for best utilisation 
of limited resources; 

(v) cost control methods have been 
introduced for reduction in cost of 
production at all levels ; 

(vi) efforts are beina made for reducing 
the non-operational administrative 
expenses; 

(vii) worke.rs· participation ,chelne in 
the management is being encoura-
led to achieve higher productivity. 

Import of Cloves 

·901. SHltI N. DENNIS: Will the 
Minister of COMMBR.CE be pleased to 
fttate : 

32.67 

59.40 

162,37 

147.09 

1~7.3S 

116.48 
-,--..... ----~ 

749.05 

6 

21.S0 

58.13 

173.70 

161.3S 

143.03 

130.60 

811.44 

7 

8.03 

15.33 

42.31 

41.91 

33.30 

29.14 

197.53 

(a) whether Government have allowed 
import of cloves under the Open General 
Licence Scheme ; 

(b) the countries from which import 
of cloves has been allowed; 

(c) the details state.wise of import of 
cloves indicating the purpose, whether 
imported for conlmercia I, Dledica 1 or 
personal uses; 

(d) the quantity allowed to be imported 
by firms or individuals at a time; and 

(e) the foreign exchanse involved 
therein 'l 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sjr. 

tb) While imports are allowed from 
all countries with whom India has trade 
relations, the countries which export cloves 
to Ind ia are : 

Indonesia, Pakistan, Singapor, Sri 
Lanka, Tanzania, Zambia and Zaire. 

(c) to (e). Import of cloves is allowed 
under Open Gencral Licence by alJ perSODS 
fe-r commercial, medical and personal UIC. 
A statement of import of cloves with 
quantity and value imported durin, 1981. 
82 and t 982 .. 83 is live .. below Statistics 
beyond 1982-83 arc not avaU'lble. 

Import statistics are not maintained 
State-wise and firm/impor.ter.wi$('. . 



S 
No. 

-
1 

1. 

(2) 

Source: 

Statement 

Quatity in Thousand kls. 
Value in Rs. lakbs. 

DescriPtion of Items I 1981 .. 1982 1982.1983 
Country Qty. Value Qty. Value 

.. _._,. ~ .... ,...,. .. - . -~. -- --,_ ,",_ --'-'''-~-. ---~~'.--~"-' 

2 3 4 5 6 

Cloves extracted 

Indonesia 7 3.78 

Pakistan 4 5.63 1 1.33 

Singapore 381 297.84 563 470.80 

Sri Lanka 671 728.84 448 595.05 

Tanzania Republic ;3 44.88 523 553.42 

Zambia 20 15.87 16 15 46 

Zaire Republic 13 12.67 10 9.'6 
Olhers IS 10.84 27 26.14 

T')tal 1170 11203.5 1588 1671.76 

Clove3 "ot 
extrDcted 

Singapore 30 28.28 57 46.94 

Sri Lanka 94 113.61 54 72.38 

Zambia S 3.93 3 3.13 

Others 6 6.86 

TOTAL 129 145.82 120 129.30 
--------

I Fat' 1981 .. 82 Monthly Slatistics of Foreign Trade of India Vol. 11 (Imports) 
Published by D. O. C. I. &. S. Calcutta. 

II For 1982·83 Advance data received in the Economic Adviser from 
D. o. C. I. & S, Calcutta. 

Report of Fourth Pay Commission (a) whether Government are aware of 
the serious concern amona Government 
employees over the delay in the submission 
of the report of the Fourth Pay Commi. 
ssion which was appointed in 1983. 

*902 SHRI V. SOBHNADREESW4.RA 
RAO: 

SHR I KAMLA PRASAD 
SINGH: 

Will the Minister of FINANCE be 
pleased to Ita te : 

(c) if so, the reasons for the delay ; 

(c) when the report is likely to be 
submitted; and 
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(4) the date from which it would be 
implemented 1 

THE MINISTER OF STATE IN THE 
MINIST& Y OF FINANCE (SHRI 
JANARDHANA POOJARY, : Ca) and (b). 
The Staff side of the National Council 
(Joint Consultative Machinery) have been 
urlina the Government ,10 request the 
Fourth Central Pay Commission to 
expedite sv bmission of its R.eport. It may 
however be added that on the basis of 
past precedent no time limit for submission 
of report by tbe Fourth Central Pay 
Commission has been prescribed. 

, c) and (d). It is not possible at this 
stag.: to indicate the time by which the 
repcrt of the Commission would be sub-
mitted or the date from which the report 
wiH be implemented. 

Modernlsatio. and Expansion of NTC 
Mills. 

*903. SHRI AMARSINHRATHAWA: 
Will the Minister of TEXTILES be 
Pleased to state: 

(a) the number of National Textile 
Corporation Mills modernised so far; 

(b) the amount spent on tlie moderni-
sation and expansion of the N. T. C. mills 
10 far; 

(c) the extent of increase in the produc-
tive capacity in these mills as a result of 
modernisation snd expansion; and 

(d) the steps taken to dispose of the 
uDserviceable machines of those mills ? 

THE MINISTER OF STATE OF THE 
MINtSTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) .. 
Modernisation/renovation of machinery in 
the nationalised units under National 
Textile Corporation is a continuing process. 
Upto December 1985, an amount of Rs. 
330.20 crores bas been spent on moderni-
sation/renovation. 

(c) A comparative picture of the 
production capaciiy before and after 
modcrPisatioll i, al under : 

----
Production capa- J 915 ·76 
city Spinninl 

1985.86 
(Jan '86) 

(i) Installed 

(ii) Commi. 
ssioned 

Looms 

(i) Installed 

(ii) Commi. 
ssioned 

28.42,414 30,49,212 

27,21,826 29,04,8'6 

44,012 

41,674 

42,261 

39,256 

(*Uneconomic capacities 
3crapped) 

(d) The Subsidiary Corporation of 
NTC dispose off obsolete and unserviceable 
machines and equipment according to tbe 
guide lin os issued to them. 

Subsidy on Janata Cloth Ghen to 
Keral. 

*904. SHRI VAKKOM 
PURUSHOTHA~1AN : Will the Minister 
of TEXTILES be pleased to state: 

(a) whether ]anata cloth was issued to 
Kerala and other States in 1985.86; 

lb) whether the Union Oovernment 
give any subsidY on the Janta cloth; and 

(c) if so, the amount of subsidy paid 
for the Janata cloth supplied to Kerala 1 

THE MINISTER OF ST A T8 OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUkSHID ALAM KHAN): (a) Yes, 
Sir. Janata. cloth was allotted to Kerala 
and other States, in 1985·86. 

(b) A subsidy a't the rate of R.s. 2/. 
per square metre is being liven on the 
sale of Janata cloth. 

(e) The amount of subsidy paid for 
janata cloth produced and sold by KeraJa 
during 1985·86 amounted to as. 17.99 
,akbi. 
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F'aodlla NABARD 

*905. SHal SUBHASH YADAV : 
Will the Minis1 er of FINANCE be pleased 
to 'tate: 

liven a8 IrantlS upto 31.12.8$, out of 
these funds, as the case alay be, are indi .. 
cated in tbe Statement 1J liven below. 

Statement 

(a) tbe parttculars of the funds. the 
National Bank for Aariculture and Rural 
Development is havinl at present; Name of the fund 

(R.I. in Crore.) 
Amount available 
as on 31.12.1985 

(b) the amounts of these funds as on 
31 December, t 98S; 

(c) how much of these amounts have 
been utilised for the purposes envisaged; 
and 

(d) the purpose for which t~le funds 
were instituted' 

THB MINISTBR OF STATE IN THE 
MINlSTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to Cd). 
Details of the funds maintained by th~ 
National Bank for Agriculture and Rural 
Development (NABARO) and the amounts 
available in these funds as on 31.12.1985 
are given in endorsement 1. Details or 
the purposes for which these funds have 
been established and the amounts out ... 
standing as on 31.12.1985 in respect of 
loans and advances made and the amounts 

1. Na tional Rural Credit 
(Long Term Operations) 
Fund 

2. Na tional Rural Credit 
(Stabilisation) Fund. 

3. Research and development 
fund 

4. Reserve Fund and Other 
funds: 

(i) Reserve Fund 

(ii) Capital Reserve Fund 

(iii) Interest Differential 
Fund 

(iv) Soft Loan Assistance 
Fund for Margin 
Money. 

StatemeDt II 

2292 

653 

20 as 

39.03 

74.80 

0.55 

2.00 

Name of the Fund 
(Amount Rs in Crores) 

Purpose As on 31.12.1985 

1 

National Rural 
Credit (Lona term 
Ope!ations) fund. 

2 

(i) Providing loans and advances 
to State Cooperative Bank 
and Regional Rural Banks. 

Hi) Providing loans and advances 
by way of refinance to State 
Land Development Banks, State 
Cooperative Banks, Scheduled 
Banks and other financial 
institutions approved by the Reser" 
lan~ of In\li,. 

3 

170.39 
(Amount Out. 
standinl) 

1668.54 
(Amount Out .. 

Itaodinl) 
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1 
--~ ----,-------

2. National Rural 
Credit (Stabila-
'sation) Fund. 

3. Research and 
Development Fund. 

(iii) Pureha.ins or seUing or subscribinl 
to the bonos or de'bentures i:ssutd 
by State Land Development Banks, 
State Cooperative Banks, Scheduled 
Banks or other financial institutions 
approved by Reserve Bank of India. 

(iv) Providing loans and advances to 
State Cooperative Banks, Regional 
Rural Ban:k, Scheduled Banks and 
other financial institutions as n)ay 
be approved by Reserve Bank of 
India for providing Joans and advan-
ces to artisans, small scale industries, 
industries in the tinY and'decentralised 
sector. viJlage and cottage industries 
and those enaaged in the fieJd of handi-
crafts and other rural crafts and for 
reschcdulinl the payment of such 
loans. 

(v) Contributing to the share capital of, 
or purchase and se)) shares of or 
invest in the securities ~f any institu-
tion concerned with alricut ture and 
rural development, which the Central 
Government may notify. 

(vi) Providing loans and advances to State 
Governments for subscribing to the 
share capital of cooperative societies. 

Providing loans and advances to State 
Cooperative Banks or Re.gional Rural 
Banks and other financial institutions 
approved by the Reserve Bank of India. 
to enable them to pay tbeir dues to 
NABAR.D incases where repayment by 
8uch bankslin8tilutions are affected by 
natural calamities, military operations, 
etc. 

For expendinl on matters of importance 
for agriculture, alricultural operations 
and rural development. includin& the 
provision of training and research 
facilities and ma'tins of ~ants toward. 
traimnl, for dissemination of infor. 
mation a.nd prdmotioD of research 
including the undcrtakina of studies, 
re~cbes_ techno .. eCOD('mic and other 
survey. in the fteld of rural bankiq 
aariculture and rural develbpU1ent atid 
tultitQtloD of fol1owlhip aa4 Ckfn. ., 

W""." A""w", $0 

3 

0.59 
(Amount ot1111.) 

-NiJ-

-Nil-

102.90 
(Amount out-

standina) 

134.33 
(Amount Out-

standinl) 

0.48 
(Amount 
liven al 
lI'ant upto 
31.12.8S. 



I 

4 ... nerve :P,und and 
other' fundi : 

U) lleserve Fund. 
(i1) Capital lleserve 

, fund. 

(iii) Interest Diffe-
rential Fund. 

, _, 

2 

For auameDlinJ the leneral resources 
ofNAB"kD. 

In terms of tbe Development Credit 
Asreement ent ered into with KFW 
authorities tho funci is to be used 
for :-

(i) TrainJna of personnel of tbe banka in 
Hoshansabad District. 

(H) Subs'disiol crecJit promotion measures 
for needy farmers in H08hanlabad 
District. 

(iti) Other measures in agricultural lector 
which are particularly worthy of promo-
tion from the aspect of development 
policy in Hoaba1llabad District. 

(iv) Soft Loan Assist-
ance Fund for 
Marlin 'Money. 

For arantiDI 80ft loana to Prospective 
entrenreneurs for enabling them to meet 
tbe margin money equtrement with a 
view to Itimulaliol the settinJ up of 
coltale, tiny and vtlJalc industries under 
NABARD's relitlance scheme. 

3 

As tbo expelldi-
ture towards 

. meedns. the 
requirements for 
,aeneral opera-
tions is done 
colltcdvely. it 
would be 
difficult to 
are late the 
component of 
expenditure met 
by the resources 
drawn from the 
reserve fundi. 

0.008 
(Amount given a. 
arant up to 
31.12.1985) 

-Nil-

Hotels/Rell.urante Run by ITDC Ia 
Forelan Countrl,. (b) the names of the places where these 

are functioninl: 
·'06. SHRI JAGANNATH 

PATTNAIK:. Will tbe Mi~ister of (c) the aDDual income from t"hose 
PAR.LI AMENT All Y AffAIR.S AND botels and restauraDts since tbeir inception; 
TOUR.ISM be pleased to atate : 

(8) the number or hotels/restauran'. 
rUD by tbe l04i. Tourism Dev·elopPlCllt 
Corpor,UOCl ill foreip couDtries; , 

(4) whethor OovOI1lDlent prOPOIO to 
open more hotell In foreip countries 
dutina 1986; and 

(e) if 10, t)le detai1~ tllcreof , 
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, ' , 

THe MINISTBa.' OP p~aLIA .. 
MENTAlY APFAlltS AND TOUR.ISM 
(SI$I H. K. L~ , BHAGAT) : (al lTDC is 
not Norlina any hotel{restaurant in foreicn 
countrieJ· , 

(b) and (c). Does not arise. 

(d) No. Sir. 

~e) Does not arise in view of (d) above. 

Permlslion to HiDd.stan Lever Limited ' 
to Retain Sabsldlary Statal to Untle,er 

8484. SHRI SODE RAMAIAH 
Will the Minister of FINANCB plea!.ed to 
state : 

(a) whether Government have received 
any representation deoundin& roconsident. 
tiOD of the permission granted to Hindustan 
Lever Limited to retain its subsidiary 
status to Vail ever PLC (U.K.), and 

\ b) if so) tbe reaction of Government 
thereto? 

THE MINlSTBll. OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA.R.Y): (a) Yea. 
Sir. Suggestions bave been received from 
some quarters for recoDsideration of the 
permission sranted to Mf 6. Hinduatan 
Lever Limited under Section 29(2,(a) of 
FEllA, 1973 to retain S 1 % non-resident 
interest. 

(b) There ia no provision for review or, 
reconsideration of a permission lJiven under 
FBRA., either in tbe Act or in tbe luide-
1 inea framed thereunder, excep' if the 
company violates the stipulation/conditiooa 
of the' appro vat 

Mea:.nlres to PreYeDt laco.e'tax Evasioll 

841S. SHRI SANAT KUMAR 
MANDAL: 

SHlU ANAND SINGH : 

Will the Minister of fINANCE be 
p.leased to ilato : 

(a) whetber his at'tefttion bal, been 
dra~ to the news it.cm captlODCd' ~~B1ue&\ . 

IT :catell in docad'eI·'· a_inl' ,int', he 
'E<=oaotaic Times' New Delbi 01 tho 
16 February, 1986; , 

(b) ir so, tht facts.of the ,aso; 

(c) the reason why the local Income-
Tax authoritiei remained dormant Over 111 
these years and &ud1 fraud could riot be . 
detected by them earlier; aDd 

(d) the remedial measures at depart-
mental leVel proposed to be taken to 
prevent such Income-Tax evasion and 
fraud ., 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCB '(sHRl 
IANARDHANA POOJARY) : (a) and (b). 
Yes, Sits. On the basis of information 
lathered, tbat substantial sbare boldinJ 
was allotted in fictitious names by MIa. 
Nalarjuna FertiJizers & Chemicals Ltd., 
Hyderabad in tbeir private placement 
issue, ,carches were conducted by tbe 
Income Tax Department on 13th February, 
1986 at Bombay and Hyderabad in the 
caSes or MIs,' Nagarjuna Fertilizers " 
Chemicals Ltd. and other, connected 
persons. Searches resulted in the discovery 
of, prima lac/I, manipulation in issue of 
share scripts of face, value of over Rs. 2.54 
aores apart from the seizure of other 
prinul facie, unaccounted assets worth 
R... S lakhs approximately. 

Cc) and (4). Preliminary investigation. 
were carried out by tbe Income Tax· 
Department in December, 1985 and the 
fraudulent transactions were detected even 
before tbe formal commencement of 
business by the company. Hence, thero is 
no delay in takiQI the necessary action. 

AI aDd when specific infonnatloD it 
rc~cived or collected otbcrw.ile about such 
(ax evuioD, In com 0 . Tas Departmoot 
cQnducta survey/searcb oPerations to : 
unearth the sante. ' . 

' .... DCf •• Assistance SO .... t.:by Ge,.,.. 
meat of Ort ••• for New Scheme.' 

Floltl .. of Do .. 

8486. SHRI ANADI CRARAN DAt : 
Will the Minister of ANA NCB be plealed 
to Itate : 



(a) ,whether it is a fact that Govern .. 
ment of' Orissa have souabt financial 
... i.stance for the new scheme of Boating 
of bonds and equipment credit from forei,gn 
equipment suppliers; 

(b) the details of the proposals. 

(c' whether it is also a fact that 
proposals receiv~d from different foreign 
equipment suppliers have, a \so been 
furnished by State Government; and 

(d) if so, the action taken thereon 1 

THE MINISTER OF STATE IN TaB 
MINISTR.Y OF FINANCE (SHRI 
JAN'MDHANA POOJAR Y) : (a) to (d). 
The Gqvcrnment of Orissa bad requested 
the Government of India to permit the 
Orbs. Power Oeneration Corporation to 
avail of eitber of the following schemes for 
finaocinl, tb:.ir 1 S/Tbernlal project : 

(i) Raising Equity, Equipment Credit 
(for Main equipment) and the 
balance in Loan Bond s; 

(U) BQ\lity and Loan Bonds. 

As it was decided that for the present 
State public undertakings in power sector 
sbould not be a1l9wed the facility of raising 
resourees througb ,floatation of bond'll, tbe 
Ori_ Government was asked to make 
alternate arrangements for financing the 
18 Thermal Project. 

[Trllnslatlon] 

Tax Eva.ion by MIs Gupta Cables 
Private Limited Bhubaneshwar 

8,487. SHRI MOHO. MAHFOOZ 
ALI KHAN : Will the Minister of 
FINA.NCE be pleased to refet to the reply 
liven to parts lb) and (c) of Unstarred 
O\testion No. 4164 on 16th December, 
1983 retarding evasion of taxes by Mfs 
Gupta Ca,blcs Private Limited Bhubanesh· 
"af ~ state : 

(a) whether enquirY into the tax 
cvalioa by the company has since been 
completed; 

(b) if 10. tbe amount of tax evaded; 
and 

(c) if tbe enquiry, baa not been 
completed, the reasons therefor? 

THB MINISTER OF STATB IN THB 
MINISTR. Y OF F INA-NCB (SHRI . 
JANARDHANA POOJARY) : (a) and (b). 
The cales pertaining to. this aroup were 
centralised under one assesain'. officer at 
Calcutta for indepth and . c:oordinated 
investiga tiona On the basis of investiga tiona 
made, substantial additions have been 
made for the years 1912 .. 73, 1974 .. 7S and 
1975-76. 

(c) Docs not arise. 

[Englllh] 

Complaints Against Sanchayani Savin[s 
aDd Investment (I) Ltd. 

8488. SHRI BASUDEB ACHARIA: 
Will the Minister of FINANCE be pleased 

. to state ': 

(a) whether during 1985-86 he has 
received complaints from Sanchayani 
Investors' Association, Khetri Nagar, 
(Rajasthan) against M /s Sanchayani Savings 
& Investment (1) Ltd., Calcutta; 

(b) if so, the nature of comp'aints \ 
received; 

(c) whether Government have taken 
steps to protect the interests of tbe 
investors; and 

(d) if so, the action taken against the 
said Company on charges of cheating the 
investors? 

THE MINISTER Of STATE IN THE 
MINISTRY' OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
Presumably, the Hon. Member is referring 
to his letter dated 6 .1 0 1985 addressed to 
the Prime MiDjst~r t and letters dated 
2,3.2.1986 and 11.3.1986 addressed to 
tbe Finance Minister enclosing therewith 
represeDta tions, from Jamsbedpur . CitiZ4n s· 
Council, Sanchayani Investors' Association, 
Khetri Nalar, Jhunjhunu District 
(Rajasthan) and Smt .. Mamta Guba of 
Calcutta rospectively, aUeains inter-alia, 



non paymont of matured certificates, 
bouncina of . cheques and' Qon .. paYn1cnt of 
dividend by MIs Sanchaya:'tti Savinls &, 
Investmont (1) Ltd. 

(c) and (d) RelCfve B.nk: of India have 
reported that the Company with its bead 
office at C.alcutta was incorporated on 
Z 3.9,78, Soon afler the comins into 
force of the Prize Chits and M~)ll.ey 
Circulation Schemes (Dannin,) ·A.ct, 1978, 
th.e Government of Welt Bengal, which is 
empowered under the Act, issued a tlotice 
to the company for winding up its business. 
The company thereupon filed a writ 
petition in the Calcutta High Court 
challenging tbe applicability of the Act to 
its activities. The petition is still pendin& 
in the H.gh Court and the matter is, there .. 
fore, !ub-judice. 

Disbursement of Enemy Property Claims 

8489 SHRI SIMON TIGGA: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether his attention has been drawn 
to the news-item captioned' 'Enemy property 
Ex-Gratia Rs. 30 crores disbursed without 
verification" appearing in the Telegraph, 
Calculta of 6th March, 1986; 

(b) if so, tl~e details of lhe amount 
disbursed without verifioation, if any; 

(c) the action beina taken against the 
officials found guilty; and 

(d) the number of cases pendins before 
the Custodian of EnemY Property 1 

THB MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLiES 
(~~RI P., SHIV SHANKER) : (a) Yes, Sir. 

(b) A.ll .paym~nts of 'ex"lratia are to 
be authorised after receipt at verification of 
reports. 

(c) Some cases of alleged irrelularitiea 
regarding impersonation and fe·rled docu-
ments are uflder invcatigation_ 

(d) AbQut 14,600 cases are pcndinl. 

toa.1 Ad'ineed to C.J. taternatlollal 
Hotels .,y FJaa .. cial laltitutlaal 

849'0. SHRI ANANDA PATHAK: 
Will tbe Minister of FINANCB be pleased 
to state: 

(a) the amounts loaned to C.l. IDter-
national Hote1. by the various financial 
institutions; 

(b) the amounts due an aC:COUDt of 
interest and repayment: and 

(c) the luaranteel OD which the Joan. 
were liven and the value of the auaranteel ? 

THE MINISTER OF SlATB IN TSB 
MIN1STRY OF FINANCH <SHRI 
JANARDHANA POOJARY): (a) Aceor. 
dins to available information, the financial 
institutions viz. lOBI, IFCI. JCICI" 
lRBl have disbursed a total amount of 
1423.95 lakhs and loan to C. l. lot.-
national Hotels as on 31st January 1986. 

(b) and (c). In accorda.nce with the 
provisions of the statutes 8ovet1liDI public· 
f.ector banks and financial institutions and 
also the Public Financial Institution (Obli-
gation as to Fidelity and Secrecy, Act, 
1983. information relatina to individual 
coo8tHuCDt& of the public acctor banta and 
public financial institutiolls carmot bo 
disclosed. 

Licence for Taxmark 

8491. SHRI R.. S. MANB: WUl 
the Minister of TBXTILES be pl'eased to 
state: 

. (a) the number of applicatioDS lyiDI 
pend.ina with tbo Union Government for the 
licence of taxmark received from 
Mabarashtra particularly from Kolhapur; 
and 

(b) when a final ~CilioD will be, takeo 
in this rClard 1 

THB MINIS1BB. o'p STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
.KHUltSHID ALAM KHA.N): (8) A, per 
available' information, tbe total number of 
applicatioDs rece~ved by the Office of Te~tile 



Commbsi~,* •• at;thc 'and of March, 1986, 
from 'be Maltarasbtra State' was 725. out of 
wbidt 91 Ippllcat.iOl1~ were from KoJbapur 
Di,trlct •. 

(c) tho total amount QolJe.cted' ,nauaU, 
by" ,Oovenunent . from.. excise dude. on 
tobacco and branched beedies separate1),; 

(d) the total amount of Central eamin,1I 
(b) The '·reaistratioD authorities" to be as income tax from tbe beedi industry and 

notified by ·the· State Oovernment., Nill, tbe earninas of. the State exchequers by way 
consider the iSlue of re&istration certificates.'~ of octroi duties; 

Reorganilation of Zonal Set up of PCI 

8492. SHRt KALYAN SINGH 
SOLANKI: Will the Minister of fOOD 
AND ClVIL SUPPLiES be pleased to 
.tate : 

(a) whether it is a fact that the Food 
Corpor~'tion of India bas taken a decision 
to split its 'North Zone alld East Zone and 
reof.anise its Zonal set up; 

(b) if 80, the details of the proposals in 
tbis reaard, and 

(c) whether the employees unions have 
botn consulted/taken into confidence for 
this re-organisation of Zonal set up parti. 
cularly with re,ard to allotment of Zones to 
the employees and fixation of their seniority 
etc •. 

THB MINISTER 'OF SrATE IN THE 
MINISTRY OF PLANNING AND IN lHB 
MINISTRY OF fOOD AND CIVIL 
SUPPLlES (SHRI A. K. PANJA): (a) No, 
Sir. 

(b) aDd (c). Do not ariac. 

Tales on Beedies 

8493. SaRI ZAINAL AB,EDIN : Will 
th~ Minister of FINANCE be pleased to 
stat. : 

(a) the estinllted quantum of tobacco 
and Kaodu leaf consumed annually by the 
beedl indu atry in the country lnd tbe COlt 

. involved therewith, in terms of rupees; 

(b) the ra tea of exc;ae duty :00 overy 
: titoaram of tobacco meant for use in the 
,bcedi industry and per 1 000 branded 
. beedie'; 

(e) whether Government have decided 
to exempt the beedi industry from the pur-
view of the dual taxation system i e. of the 
raw material (tobacco) and the finished 
goods (brand(ld beedies); and , 

(f) if so, the details of the decision 
taken in this regud 1 

THE MINISTER OF STATE IN lHE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) The 
estimated quantum of 1 obn~co and kendu 
leaf consumed annuaUy by the becdi indul-
try in the country wall. 3 lakh tonnes and 
4.0 Jakb tonnes respectively in 1919. The 
average price of Tobacco varied from Rs. 3 
kg. to R.s. 5 kg. and average price of kendu 
leaf was R.a. 1.10 ka. 

(b) Tbere is no excise duty on tobacco 
used in tbe manufacture of Beedies. Tbe 
rate of excise duty on branded Beedies per 
1000 beedies h as follows: 

BED 
ABD 

CESS 

Hand Made 
Beedies 

2.85 

090 

0.10 
. .--------

Machine made 
Beedies 

6.30 

2.00 

0.10 

(c) Tota.l amour~t of excise duty (includ· 
ioa cess) co Uected on branded beedies 
durinl 1983 .. 84. 1984 .. 85 and 1985·86 
was Ra..J 3 %.69 (:forea. 131.74 crores and 
k,. 144.87 crorel respectively. The amount 
co.llected from tobacco is 'Nil' in view of 
lb) above., 

(d) So far 'I Income-fax collections 
from becdi industry are conces:nc~, t:hi. 
information is not readily availabt'e in tho 



1)epartu\eftt'. "eaiSters. It wUl have, to ,tM 
,collected from, all over. the country by'. ' 
lcn1tlPY of ,tbe' CIsel of individual ;bee4i . 

'_utacterers at a total cott ·orthne .'00 mOat' wbidl mlY Dot bo commensurate 
witb tbe value of the information obtained 
tberebY. Iofor.a.tiol\ reaardiDI anY patti. 
cular IIleslsee eqaled in beedl, industrY 
can be collected a,Dd furnished. 

{el and (f). Beedi industrY is already 
aempted from the purview of dual taxation 
SYltOlll in al much as there is no duty OD 
un-manufactured tobacco used in tho mallU-
facture of Beedle •. 

Hippy Touri.ts 

8494. SHRI MOOL CHAND DAGA: 
Will the Minister of PARUAMENTt\RY 
AFFAIR.S A~D TOURISM be pleased to 
atate : 

(a) the names of the countries which 
leod bippy touriats to India. 

(b) tho number of IUcb hippies which 
came to India during tbe last five years 
abowiol country· wise and year-wise filure&; 

(c) whether there is any restriction on 
the period of stay of bippy tourists, if so, 
the maximum time allowed for the stay of 
such type of tourists; 

(b) wbether any atudy has been conduct-
ed on the life and activities of such tourists 
in tho countl')'j 

(0) jf not, the reaSODS therefor; and 

(f) the number of lucb bippy tourists 
deported during the last five year •• ivinS 
year.wise and couDtry-wise filUre8 and the 
reasons for their deportation? 

THB MINISTBR. ,·OF PARLIA· 
MBNTAIlY AFFAt&S AND TOURISM 

(SHill H. K. L. BHAOAT) : (a), 
(b) and (f)~ The Department of Tourbm 
do,., Dot maintain any sucb butes; Also. 
it is not pO&$ibJe to COlQPU" such statistics 
in the absence ·.of an accepted definitioD of a 
'hippy~. ' . 

-Cc) All tourists ale ,ovemcd: &1 tho 
normal rulos . and regulations of tourist 
vi~a •. 

(d) and (0). The lite and activities of 
all tourists ere being watched by the con-
cerned State/Union Territory Governments .. 
The Government of Ooa has registered a 
Dumber of drUB offences against them. No 
other State/Union Territory Government 
hal, however. reported any law and order 
problems on account of tourilts. 

Re(fulrement of Imports under DGL 

8495. SHRI R. P. DAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact tbat all imports 
under OOL are required to be registered 
with DOTO before actual imports are 
affected; 

(b) the quantity of import with va Jue 
and names of the countries durins 1984 .. 85 
and 1985.86 under the registration scheme' , , 
and 

(c) the details rClardinl importers 
sbowing against each quantity, c.i.f. rate, 
total value, date of import snd country of 
ori,in? 

THB MINISTER. OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
<SHRI, P. SHIV SHANKER): (a) No, 
Sir. l~port of only a few item under OGL 
are required to be relis:ered with DOTO. 

(b) A Statement it liven below. 

(c) Import statistics are not maintained 
importer. wise. 
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MisappropriatIon of Soiled Curr,eney Notes 

8496. SimI ANANl'A PRASAD 
SETHI! Will the Minister of FINANCE 
b~ pJeased to state: 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
The Reserve Bank of India have reported 
that during 1983, 1984 and 1985, eight 
(ases of pilferage, abstraction, substitution, 
etc. of soiled currency notes have been 
detected at their various offices. Details 
are set out in the Statement given below • 
Reserve Bank have reported having taken 
required action in each of these cases. 

(a) whether any instances of misappro. 
pria tion of soiled currency notes have come 
to Government's notJces; 

. (b) if so, the details thereof; and 

(c) the reaction of Government in this 
regard? 

s. No. 

1 

1. 

2. 

3. 

4. 

s. 

6. 

Statement 

The details of cases of pilferage, abstraction, substitution of soiled notes. 

Date 

2 

12.01.83 

24.03.82 

02.05.83 

05.11.83 

25.01.84 

Office 

3 

RBI Nagpur 

RBI Jaipur 

Brief Particulars 

4 

S mutilated notes of Rs. 100 denomination 
(value Rs. SOO) which had earlier been 
paid by RBI Hyderabad office under the 
Note Refund Rules wefe tendered aaain at 
RBI Nagpur office for payment. 

A shortage of Rs. 9800 was detected ~y 
the joiet custodians while taking over 
balance of cancelled notes after their veri-
fication. 

RBI Hyderabad During the course <'f verification of notes 
handled by a teller shortages and mutilated 
note not exchange~ble at his level aggre-
gating Rs. 29,933 were detected .. 

RBI Hyderabad One mutilated note of Rs. S denomination, 
which had earlier been paid by RBI Hydera· 
bad Office under the Notes Refund Rules 
was presented again at its counters for 
payment. 

RBI Madras 

RBI 
Bangalore 

During detailed examination of a soiled note 
remittance received from SBI, Madras Main 
Branch, one piece of Rs. 100 denomination 
note was detected which was ha\liol R.BI 
Note Examiner's seal on the obverse indi-
cating that the note had already been 
pro(;Cssed previously at RBI office but bad 
been abstracted. " 

Two punched notes of Rs. S denomination 
wer" detected in a tender of 2000 pieces of 
Rs. 5 denomination notes received from a 
professional dealer in defective notes indi-
cating that the notes had already been 
cancelled at some of RBI office but had 
been pilfered. 



MAY 2. 198' 

1 2 3 

7. 20.06.84 RBI Jaipur 

8, 21.11 84 R.BI Patna 

All8e&tlOil of Tallow and Other Non-
Edll)le on for Meaaracture of Soap 

8497. SRaI SOMNATH RATH : 
SHRi N. TOMB I SINGH : 

Will the Minister of FOOD AND CiVIL 
SUPPLIBS be pleased to state : 

(a) the allocation of tallow and other 
non-edible oil used for manufacture of soap 
durina the 'Sixth Five Year Plan; 

(b) tbe names of the a'scncies to whom 
they were aHotted; 

(c) whether the supplies are canalised 
tbroulh tbe State Government ascncies; 

(d) whether Government are aware that 
mu. of tbe allocation is beiDa diverted to 
black market; aDd 

(e) it so. the steps being taken in this 
resard' 

THE MINlSTBR OF STATB IN THE 
MINlSTIlY,OF ,PLANNING AND IN TaB 

'MlNlSTR. Y OP FOOD AND CIVIL 
SUPPLIBS (SHR.I A. K. PANJA) : (a) The 
allaca4ton of tallow aDd· other DOD-edible 
oils ·uled for J118nufactu~e or soap ·durin. 
Ute $~tb five Year Plan wat a8 \lD4i0l' ;, 

4, 

Durinl the' COUtSO of exlmiaation of a 
soiled not remittance from State Bank of 
Blkanet and Jaipur Sanaaneri Gate 
Branch. Jaiput at RBI Jaipur office. 76 
mutilated Dotes of Rs. 400 denomination 
which bad already been paid by RBI 
Bombay office under the Note Refund Rules 
and should have been destroyed at that 
office, were detected indicating that these 
had been pilferaged. 

Allegation by the representative of Central 
Bank of India, JamcsbedPllr, watchinl exa. 
mination of bis remittance, that 10 pieces 
of mutilated notes of Rs. too denomination 
had been substituted by RBI examiniDI 
staff. 

Year Item 

1980·81 Mutton tallowl 
fatty acids 

,1981·82 -do-
1982·83 -do-
1983·84 Mutton tallow/ 

PFAD/SPSFA 

1984·8' PFAD/SPSFA 

(Quantity in 
tonnes) 
Quantity 
allocated 

12S93 

9634.5 
20117 

25639.7 

'3872 
PFAD-PAIM FATTY ACID DISTIL-

LATE 
SPSFA-SPLIT PAlM STEARINE FATTY 

ACIDS. 

(b) TelJows/PFAD!SPSPA were allotted 
in favour of State Directorate of Industries 
for distribution to tbe individual unit •. 

(c) Import of tallow/PFADfSPSFA is 
canalised throush State TradiDI Corpn. 
The material is supplied to the individual 
units throuab State GOVerDlXlent nominees. 
The nomineosleneralJy are the State Small 
Industriea Corporations. 

. (d) and (e). No complaint/report from 
the State Directorate of ,laduatriel reaardml 
misuse of this material Ilaa been received 
by COQtral OOVOfDlQfIl'. 

I"'. 
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Cloture of Deco.Dude Proearemeat 
Ceatre. aD' GodOWDI of rei. 

8.499. SHIll BALASAHBB VIKHB 
PATtL : Win the Minister of FOOD AND 
CIVIL SUPPLIBS be pleased to state : 

(a) Whether his attention bas been 
drawn to. the news item appearing in 'The 
Hindustan Times' of 10 March, 1986 
wherein the Manalinl Director of Food 
Corpor.ation of India is reported to have 
inter-alia announced that FeI would closo 
down uneconomic procurement ce.ntres and 
godowns ; 

(b) if so, the particulars of the god· 
owns proposed (0 be closed; 

(c) how these areas will be covered 
when PCI stops procurement ; 

(d) the loss incurred at these centresl 
godoWDs during 1983, 1984 and 1985'; 

(e) whether, Fel's only objective is to 
make profit; if so, the reasons for incurring 
huge losses year after year ; and 

(f) whether the Mansaing Director's 
statement mentioned above had tbe appro· 
val of Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES <SHRI A. K. PANJA): la) 
Yes, Sir. 

(b) In a drive towards economy in the 
opefations of Fel, it .was decided to review 
the opening of uneconomic: purchase centres 
Mld ·t1M operation or non-viable godowns, 
a. far as practicable, keeping in view that 
farmer. arc not put to loss for want of 
adequate .• uppert purchase arrangements by 
Government aloncies. As the purchase 
ceatres are .. opened and closed at the 
beainnina and end of procurement season. 
DO specific purchase centres bas so far been 
closed by the Food Corporation of India. 
Reviews are also beiDi made to assess tho 
economic viability of lodowos and no-
lodowns have. been e·loJed on this account 

. 10 far., 

All 

. (c) In view of (b), tbe question, ·of 
makiDl aUerllative arran.omenta do.. 80t 
arile~ 

(d) Profit and loss account of each of 
the centre/.odown is not worked out 
separately. 

(c) No, Sir. 

(f) Government of India have accepted 
in principle the need to review these acti-
vities of Food Corporation of India, to 
secure improved efficiency and eccIDomy in 
its operations. 

Performance of Rreserve Bank of India. 

8500. PROF. NARAIN CHArfD 
PARASHAR: Will the Minister of 
F1NANCB be pleased to state : 

(a) whether Reserve Bank of India hal 
recently celebrated its Golden Jubilee to 
mark tbe completion of SO suc;cessful years 
of services to the nation; 

(b) if so. what has been tbe role of 
Reserve Bank of India, durina its existence 
as envisaged in the 1934 Reserve Bank of 
Jndia Act and tbe 1949 Banking Reaula-
tion Act and also its fUDctiot! in assessina 
tbe performance of each nationalised! 
scheduled bank in relation to major busi. 
ness parameters and national policy targets 
as also their profitability and tbe customer 
service productivity and senerat operational 
~fficiency ; and 

(c) whether any plans have been drawn 
up by R.BI to streamline its role in brioalol 
about a healthy bankinl infrastructure 
avail1ble in all regions of tbe country 

,durinl the next 10 years and alao for for-
mulation and implementation of a practical 
credit policy b9.sed on tbe feed back from 
tbe scbeduled banks '1 

THB MINISTBR OF STATS IN THE' 
MINISTR Y OF FINANCB <SHRI 
ptNARDHANA POOJA~Y) : (a) Yea, Sir. 

(b) .The role of tbe Reservo Bank of 
India, as the central baakiol authority of 
the'countr)', baa boon to promote, 0 vera. 



and relUlate the growth of the commercial 
and cooperative banking systems along 
sound bank ins ' lines; to function as note 
isauins authority ; to function as bankers 
to tbe Government and, wi~hin the overall 
framework of economic and social objec.-
tives laid down by the Government, to for-
mulate and implement credit -policy; to 
formulate and reguhte monetary pc.Jicy 
and regulate Monetary resources of the 
country in such a manner as tp Ineet the 
Itowth requirements of a developing eco .. 
nomy consistent with the need to maintain 
internal and external monetary stability. As 
central bank of the country, R.eserve Bank 
has alsO been overseeing and regulating' 
the performance of all comercial and co-
operative Banks and counselling them for 
adoption/developtnent of healthy banking 

. practices in an aspects of their operations. 

(c) The task of improving the health 
of the banking infrastructure and ensuring 
that monetary and credit policies are 
directly related to the needs of a changing 
economic environment i& a continuing task 
which 'engages tne attention of Reserve 
Bank of India on an 'on-going' basis. 

Deyelopment of Cold Storage Capacity 
in Delhi 

850J. MlRI T. BALA GOUD 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that the cold 
storage capacity developed in Delhi is to 
inadequate to meet the growing require-
ment of the city and this' has resulted 
in non.availi;~bility of fruits, vegetables, 
eggs .. etc. at reasonable prices; and 

(b) the measu res being taken to 
Increase the capacity of cold storage and 
the time by which it will be put to use 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES <SHRI A. K. PANJA) : (a) 
The Department of Rural Development has 
reported that the cold storage capacity 
developed in Delhi is not inadequate to 
meet the growing requirements of the tity. 

(b) Does not arise. 

Written .4nsw,r, 11. 

I.D.A. Aid to Implement Development 
'Projects ' 

8502. SHRI HARIHAR SORBN: 
Will the Minister of FINANCE be pleated 
to state: 

ta) whether Government have sought 
In ternational Development Association 
(IDA) aid to implement some development 
projects in the country; 

(b) if so, the efforts made to gct IDA 
aid for the above purpose; 

(c) the amount of IDA aid expected 
to be obtained in 1986.87; and 

(d) the details thereof? 
'I 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The World Bank's financial year is from 
1 st July to 30th June of the following year. 
Each year the Government of India poses 
a pipeline of projects to World Bank 
Group (lBRD and IDA) for assistance. 
This is based on the availability of Bank 
Group funds for the financial year. The 
availability of funds with the Bank Group 
for 1986-87 is yet indeterminate and 
no dear picture can be given at this stage 
of the IDA aid expected to be obtained 
during 1986·87. 

During the ongoing year 1985-86, the 
details of projects approved so far for IDA 
funding are given in the statement given 
below. 

Statement 

The International Deve19pment Associa-
tion (lOA) have approved so far credits 
for the following projects in their fiscal 
year 1986 (1st July 1985 to 30th June 
1986) : 

Sl. Name of the project Amount of cre-
No. dit US $ million 

1 2 3 

1. Papulation Project IV 51.00 

2. Kerala, Water Supply· ,41.00 

3. West Bengal Minor 
IrriptiOD 99.00 



1 2 3 
-.-, .. ------~.-"' .... .-~ .. - ... -.----.---
4. Maharasbtra lrrila- ' 

tioo;.ln '160 00 

5. National Agricultural 
Research project.11 72.10 

6. Oujarat Urban De,',lop .. 
ment 62.00 

7. Andhra Pradesh 
Irrigation 140.00 

TOTAL 625.10 

Effect on A~rieulture and PriorIty 
Sectors due to Credit Squecl,e 

8503. SHRI SRIBALLAV 
PANIGRAHI Witl the Minister of 
FINANCE be pleased to state: 

(a) whether Governm~nt have noticed 
that agriculture and other priority seeton 
have been b~:dly affected due to credit 
squeeze; and 

(b) if so, the steps Government 
propose to take in this 'regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The Reserve Bank 0 f India has reported 
that the performance of all the public 
sector banks in respect of agriculture and 
priority sectors has not been 'affected by 
the credit squeeze. . 

Projects being Executed by Indian 
Comp~nies Abroad 

8S04. SHRI LAKSHMAN MALLIK : 
Will the Minister of COMMERCE be 
pleased to ,tate : 

(a) the number of vario~s projects 
being executed in foreign countries on 
contract basis by private companies and 
pUblic undertakings of India; 

(b) whether Govcrrunent ba ve repre-
sented to these countdes to meet the cost 

Written Answers '4 

CIcala tiou of the various projects due to 
price rise of materials in the World 
market; 

(c) if so, whether the foreign countries 
concerned had agreed to revise upward the 
rates of contract; and 

(d) whether Government have issued 
guidelines to file claims with Governments 
of the foreign countries in which their 
undertakings are engaged in construction 
work on contract basis? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIV]L SUPPLIE.S 
(SHRI P. SHIV SHANKER): (a) Pte-
sently, ninety four and ninety six projects 
are being cxectued overseas by Indian 
public and priVate sector companies 
respectively. 

(b) to (d). Price escalation in the 
case of projects being execute abroad is 
governed by the relevant contractual terms 
drawn up between Indian companies and 
their foreign clients, Therefore, the 
question of Government or its agencies 
taking up the matter with foreign com-
panies or issuing guidelines to Indian 
companies for filing claims with foreian 
clients goes not arise. 

Modification in self Employment Scbeme 

8505. SHRI MULLAPPALLY 
RAMACHAN'DRAN Will the Minister 
of FINANCE be pleased to state: 

(a' whether it is a fact that, in spite of 
the unemployment Pl'oblems., lending under 
the self-employment scheme is not being 
fully utilised; 

(b) if so, whether Government have 
enquired into the causes for the same and 
the results there of; 

(c) whether Oovernment propose to 
make alterations in the self-employment 
scheme in view of its past experience; and 

.ld) if so, the details thereof 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 



JANARDHANA POOJAR Y) : (a) Under 
tho Scheme for providinl . Self.Employment 
to the Educated Unemployed Youths, the 
bank~ had sanctioned loans amountina to 
RI. 401 S4 crot:s fot the year 1983.84 
aDd R.I. 42.9.83 ... crores for the year 
1984-15. For the year 1985·86 as per 
the report reccl.ved till 21rd April, 1986 
in the Msnistry of Industry t Rs. 263 crores 
have been sanctioned by the banks (data 
pro visi on a.])", 

(b) The evaluation of the cases sanc-
tioned under the Scheme during 1983-84 
was conducted by the State/Union Terri. 
tory Governments with the limited objective 
of finding out whether the money giVen · 
under the scheme has actually been utilised 
by ·the beneficiaries. The findings show 
that the scheme in the first year had made 
its impact and majority of the beneficiaries 
have utilised the loans for the purpose for 
which they were given. 

(c) and (d). No decision regarding the 
exetnsion of the operative period of the 
scheme beyond March, 1986 with modifica-
tions, if any, ha s been taken so far. 

Development of. Garden Projects io 
States During Slxtb Plan 

~S06. SHRI R. M. BHOYE: Will the 
Minister of PARLIAMENT AR Y AFFAIRS 
AND TOURISM be pleased to state: 

(a) whether the Union Govern,ment 
have allocated funds for the development 
of garden projects in different States dudng 
the Sixth Five Year Plan period; and 

(b) if so, the details regarding the 
progress made in this regard, State·wise ? 

THE MINISTER OF PARLIA· 
MENTAR.Y AFFAIRS AND TOUR.ISM 
(SHRI H K. L. BHAOA T) : (a) and (b) •. 
There was no scheme as such fot deyeloP-
ment of garden projects in different States 
durinl the Sixth Five Year Plan Lan.d" 
acapinl/beautiftcationfreiUumination wa s 
undertaken a.t the fonowing tourist centres 
durin. tbo Sil~b plan. 

• fRs. in lakha) 
S.No. Name of Scheme Amount role •• cd 

duriDa Sixth PlaD 

1. Setting up of 
Oautam Van llt 
Bodhgaya 

2. Landscaping at 
Mamallapulam 

3. Re-doinl of illu-
mination at Brinda-

300 

5.00 (2nd instal-
ment of fur-

tbere Rs. S 00 
lakhs was 
released in 
1985-86) 

van Gardens 40.00 

Loans to ,Fishermen in Prakasbana 
District in Andhra Pradesb 

8507. SHRI C. SAMBU : Will the 
Minister of FINANCE be pleased to state : 

(a) whether there is any scheme to give 
subsidies/assistance and loans to fishermen; 

(b) if so, the details of the scheme 
and the number of fisherman benefited by 
the baid scheme in Andbra Pradesb; and 

(c) whether his Ministry haq given 
instructions to branches or the nationalised 
banks in Prakasbam District of Andbra 
Pradesh to give such loans to fishermen? 

THB MINISTER Of ··STATB IN THB 
MINlSTR Y OF FINANCE (SHRI 
JAl;'iARDHAN A POOJARY) : (a) and (b). 
As per RB 1'5 guidelines advances to fisherY 
activities from fish catching to export of 
fish as well as finance required for equip-
ment for deep sea fishinSt rehabilitation of 
tanks (fresb water fishery), fish #breodios, 
etc. are included under priority sector as 
activities allied to all'ieulture Banks 
have been ad\'ised to ensure that 40 % of 
their advances are ,i"en to priority sectot. 
Banka are also required to foUow, as in the 
ca,c' of al1'iculturc, simplified procedures 
for speedy disposal of loan application of 
borrowers cOPied in ilshcry. Fishinl acti-
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vide. financed under tbe Intearafed Rural 
DevelOpment Pro&ramti\~ (I~OP) are 
eligible for subsidies as provided for under 
the pt,opamme Provisional data' as at the 
cord orJ une, 198 S .how that the advances 
liven by teheduled commercial bapks for 
development of fisheries in Andhra Pradesh 
amounted to Ra. 11. 7 7 crores benefiting 
about 22322 fishermen. 

(c) While no separate instructions have 
been issued to banka in Prakasham District, 
tbe existing instructions on priority sector 
lending including IRDP and Agricultural 
advances are equally applicable to br'anches 
located in Prakasham District. 

Fraud in Sampata Cooperatl\Te Bank 
Pune 

8508. PROF. MADHU DANDA. 
V ATB : Will the Minister of FINANCE 
be pleased to state : 

(a) whether irregularities involvinl 
crores of rupecs have been not_iecd in 
Sampala Cooperative Bank, Pune; 

(b) if so, the 8 ction taken thereon; 

. (c) whether any of the accused officers 
is sUll on duty; 

(d) if so, whether this will b amper the 
prosecu tion case; and 

(e) whether adequa te action bas been 
taken to ensure that the documents/papers 
are not tampered with '1 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI' 
JANARDHANA POOJARY) : (a) Certain 
irrqularitie. such as reeltle-aa sanctioning 
of lo&os without .proper documentation, 
co-acceptanco, of bills drawn by certain 
firms which were subsequentl, di ... bonaured, 
concentration of deposits and advances in 
a few bands etc. were diaeJosed during 
ioapection of Sampala Sahat,ari Bank Ltd •• 
Pune. 

(b) ,Con8eq~eDt to the r~veJatlon or the 
irr*la.rlties, the Bo"rd of Pirectors of the 
baD~ were ,uporsode4 . by the' Res1stru' of 

CooPerative Societies and a CODlQlittee o'f 
Administrators was appointed in November 
1983. Thereafter the elected' B(\ard of 
Directors took over the management on 
25.3.84 as per High Court's order and 
since then the bank's functioning is beiDI 
monitored by RBI and tbe Cooperative 
Department. The bank has also filed a 
suit against some persons who have not 
been repaying the advances and orders for 
attachment before judgem ent have been 
obtained. Charge-sheets have alto bee. 
filed against to persons including the 
bank's Chief promotor and former Chair-
man for Cheating the bank. 

(c) to (e).' Reserve Bank of India bas 
reported that except for onc officer who 
has been reta ined to assist investigations, 
none of the accused officers are on duty 
with the bank at present. As the relevant 
doc\lments ha ve been seized and the 

. functioning of the bank js under conStant 
surveillance of RBI and the Cooperation 
Department, the possibility of the docu-
ments being tampered with is considered 
to be rather remote. 

[Translation] 

Memorandum fl om all India Oank 
Employees Association 

8$09. SHal VIIAY KUMAR 
Y ADA V : Will the Minister of FINANCE 
be pi eased to state : 

(a) whether it is a fact that the All 
India Bank Employees Association baa 
liven any memorandum to him a bout their 
demand; 

(b) if so, the details thereof; and 

(c) Government's reaction tbereto ? 

THE MIN1STB:R OF STATE IN THE 
MINISTRY OF FINANCB (SHIt I 
JANARDHANA POOIAIlY): (a) to (c). 
In the absence of specific reference the 
Hontble M.P. is having in mind, it is Dot 
p08lible to confirm receipt of any such 
m~~otaadum from AlBEA a. mentioned 
ip'th,o queStion ot to live details tbereof. 
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[English] 

Loan Sanctioned for Trllek/Bus by 
Punjab a,nd Sind Bank 

8510. SHRI MATILAL RANSDA 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware that 
during the second half of the year 1 983, 
Incbarge of the Eastern Region of Punjab 
& Sind Bank, sanctioned truck/bus loans 
amounting to Rs. 4.00 crores; 

(b) whether it is a fact that during the 
said period there was ceiling on advances 
in view of adverse liquidity position of the 
bank and in no other region of the bank 
such huge advances were made to one 
category only; 

(c) whether it is also a fact that all 
these truckfbus advances have become bad 
debts and no recovery is forthcoming; 

(d) if so, whether any inquirY into the 
matter has sInce been conducted to know 
as to how and under whose authority the 
loans were granted; and 

(e) if not. the reasons therefor and the 
steps proposed to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Punjab 
& Sind Bank has reported that during the 
second half of the year 1983, the Incharge 
of the Eastern Region of the bank 
sanctioned 128 trucks/bus loans amounting 
to Rs. 2.23 crores as a part of the normal 
busin:ss transactions of the bank under 
the priority sector advances. 

(b) and (c). The bank has also reported 
that the advances made during the said 
period were on the basis of the credit 
budget as approved by its bead office and 
the overall recovery position was satis-
factory. 

(d) nnd (c) The complaint received in 
this regard wns enquired into by the bank. 
Since there was no substan.ce in the 
complaint the Platter waf ~IQs~4 aft~' tb, 

enquiry. On a similar reference the eve 
also closed the case after necessary exami-
nation. 

Expansion of Tourism In CaUtut Dorin. 
Seventh Plan 

8511. DR. K. O. ADIYODI: Will 
the Minister of PARLIAMENTAR.Y 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) the number of places included for 
expansion of tourism in Calicut. Wynad 
of Cannanore Districts in Kerala during 
the Seventh Fjve Year Plan and the amount 
a Hotted for each; and 

(b) the proposals regarding 'KunjaH 
Marikar' 'Thatchali atheyaman' and 
'Pazhassi Raja' memorials with details of 
allotment and time schedule of 
construction ? 

THE MINISTBR OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) The 
Central Department of Tourism does not 
make place-wise a)Jocation of funds during 
the 7th Five Year Plan. However, it 
provides central assistance for individual 
projects submitted by the State Govern-
ments based on the merits of such projects. 
On the request of the Kerala State 
Government, the following projects were 
sanctioned for Wynad and CanDanore 
during 1985·86 : 

Amount 
sanctioned 

Amount 
releasrd 

1. Way-side amenities 
with accommoda-
tion at Cannnnore. Rs. 10.28 Rs. 4.00 

2. Way-side amenities 
with accommoda-

lakhs Jakhs 

tion at Wynad. Rs. 10.28 Rs. 4 00 
lakhs lakhs 

(b) No proposals for the development 
of these centres bave been received by tho 
pepartql~~t of TO\lri'lll. 
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B.nk De,all. by Non-Re.ldeot ladlans 

8512. SHill S. JAIPAL REDDY 
Will the Minister of FJNANCB be Pleased 

, to state: 

(a) the lateat position about the banks 
deposits received in foreian currencies from 
Don-resident Indians; , 

(b) the cutre'oeics in which these 
deposits were made and our obligation to 
repay them; 

(c) the total withdra wals from these 
deposits during the las! three years, year-
wise; and 

(d) the rate of interest payable on the 
deposits and whether the same is tax-free? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOl AllY) : (a) to (dl. 
The information, to the extent possible, 
is being collected and would be laid on the 
Table of the House. 

Pension and Termina. Ben,Ots of 
Retired Oftieers in FCI 

8513. SHRI KALI PRASAD 
PANDEY : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a)~ tbe number of Food Corporation 
of India officials who retired after 
3:1 March, 1915 and haqe not been paid 
aliy penIJion and other terminal benefits; 
and 

(b) the reasons therefor '1 

THE MlNlSTBR OF STATE IN 1'HB 
MINISTR. Y OF PLANNING AND 
IN TRB MlNISTR:Y OF FOOl) AND 
eNI!' sUPP[IBS (SHRI A. K. PANJA): 
(a) 60. . 

(b) The reaSODS for. non payment of 
retirement benefits are non-completion of 
service" record. due' to po.tiar at various 
placel, DOHubmi .. i«>n~ of' dotl1lJllftts by 
~lai~anta, peodm,'.-of'ea-* ot~ 

DJaelolurf of V'tax,~' .acome 

8514. SHltl ANAND SI'NGJI : Win 
the Min ister of FINANCE be pleased to 
It ate : ' 

(a) how .much of untaxed in(l()JDo has 
been disc10sed upto March 31, 1986, tbe 
last date earUer fiXed for disclosare of 8ath 
income; 

Cb) wheller tbe date bss beeh ftattber 
extendedt and 

(c) the Government'. estimate about 
the extent or such untaxe'd income still to 
be disc) osed and how far it i. likely to 
bridge the deficit in tbe current year's 
Union Budget ? 

THE MINISTBR OF STATE IN THE 
MIN ISTR Y OF FINANCE <SHRI 
JANARDHANA POOJARY) : (a) Statistics 
are not being maintained by the GovernmeDt 
to show how much untaxed income haa 
been disclosed upto 31 It Mar~h, 1986 in 
response to the circulars issued in this 
behalf. 

(b) Y'!s, Sir Extended upto 30.9.1986. 

(c) No estimates in tbis relard have 
been made. 

FlceI Workshop on Impact of Modvat 
OD Indutry 

8515. SHRI KRISHNA SINGH': 
Will tbe Minister of FINANCE be plea,ed 
to state: 

(al whether· tbe Federation of Indiaa 
Chambors of Commerce and Industry hold 
a workshop in New Delhi on 1 J. April. 
1986 on the impact of MODVAT on the 
industry t especially small scale induI,ry; 

(b)' it so, the apecific points made out 
at the workshop; and 

(c) the' detiiiC)ftl, if 1ft)', talCen' Ib' tire 
lllht t~f?, 
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TltB MINISTER OF STATB IN 
THB M{NlSTllY' 'OF FINANCE (SHRJ 
JANAIlOHANA POOJARY) (a) Yes, 
Sir. 

(b) and (c). In the workshop, several 
issues relatina to the MOD VAT scheme 
were raised. The Government bas already 
clarified several points relatina to the 
M·ODVAT scbeme. The various concessions 
in excise duties, includinl increase in the 
exemption limits for the small scale units 
ha VI already been announced. 

Allotment of Shares by Tata Burroughs 
Limit" 

8516. SHRI BANWARI LAL 
BAlRWA : Win tbe Minister of FINANCE 
be pleased to atate ! 

(a) whether Tata Burroughs Limited, 
Bombay had issued an advertisement in 
1915 invitinl people to purcQase shares 
but this company has neither allowed the 
abarel to people who had deposit ed the 
money in response to this advertisement 
nor have refunded the amount deposited by 
them; 

(b) if so t the number of such cases, 
State-wise; 

(c) whether the' affected persons have 
lodged a number of complaints regarding 
non-refund of the amount deposited by 
them thr<'ugb M,s MASS Private Limited, 
1.8.4, Safdarjanl Enclave, New Delhi; 

(d) if so. the reasons for npt refunding 
their amount and the number of such 
complaint; 

(e) whether Government have also 
received complaints to the effect that the 
amount deposited for purchase of shares 
hal iDOt been refunded to the genuine 
perlons but bas been refunded to some 
other persons; and 

(f) if 50, the reasons therefor and the 
number of such cases referred to CDI by 
the Tata Bunoqbs Limited for lnvesti. 
aation? 

THE MINISTBR OF STATE IN THB 
MINISTR.Y OF FINANCE (SHRI 
lANAWHAN" POOJARY) ; (,,) to (f). 

According to the iQformation received from 
Bombay Stock Excbanae, MIs Tata 
BurrouBbs Ltd. had iswcd throuah 
prO$pectus dated the 28th ]l10C, 1985, 
6,26,000 Equity Shares of Rs. 10/. each 
for Rs. 62.60 lakhs with a premium or 
Rs. 15 per share linked with 2,50,400 of 
12 % secured redeemable non .. convertible 
debentures of Rs 100 each for B.s. 250.40 
lakhs. As per the basis of allotment 
which had been finalised by the Company 
in consultation with the Bombay Stoek 
Exchang,~, 6,390 applicants were aJJ()tted 
shares!debentures and the remaining 
3,30,304 applicants were not allotted any 
shares/debentures. Refund Orders were 
issued to applicants to their respective 
addresses between 2nd November and 11 th 
November, 1985 by MAS Services Pvt. 
Ltd, who had acted as Issue House. 

2. Sometime in December, 1985/ 
Jalluary, ) 986, the company received comp-
laints from S:lme of the applicants that they 
bad received neither intimations regarding 
the allotment of shares/debentures nor the 
rerund orders. Subsequent investigations 
are stB ted to have revealed that refund 
orders of about 164 applicants in Kanpur 
Pin Code 208001 wero encashed at one 
particular branch of one particular bank 
viz' t the "idhan Sabha Marg Branch, 
Luclcnow of the Punjab National Bank 
allegedly by some unauthorised person/ 
persons. 

3. 1 he Company's officials have 
io,umated that they met the Chairman of 
the Punjab National Bank and the Zonal 
manaaer at Lucknow and requested them 
to investilate the matter in detail at tbe 
earliest. The Company has also lodged an 
F.I.R. with the Lucknow Police Station. 

4. Duplicate refund orders to appli. 
cants who according to the records of the 
Company have not encashed the refund 
orders are being issued on submission of 
indemnity' boods. So far 141 3 duplicate 
refund orders for Rs. 60,07,625 have been 
issued by MAS Services Pvt. Ltd .. 

Establishment C)f Regional Reference 
Standards Laboratory in Karnataka 

8518. SHRI N. SOUNDARARAJAN : 
Will the Minister of FOOD AND CIVIL 
SVPPJ."lES be plefl'~" to 'tat~ ; 



(8) whether Government had agreed to 
establisb Reference Standards Laboratory in 
Karriataka during the Sixth Five Year Plan 
period for providing metrological facilities 
to States/Union Territories industries in the 
Southern Relion; and 

tb) if so, the progress made so far in 
the matter? 

THE MINISTER OF STATE IN THE 
MINIS "CRy OF PLAN~lNG AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K PANJA): (a' 
Yes, Sir. 

(b) The process of setting up the Labo-
ratory in Bangalore has been commenced in 
a temporary accommodation provided by 
the State Government. The State Govern-
ment has transferred a plot of land 
measuring about 3.2 hectares for permanent 
building of the Laboratory. A few functional 
posts have been created and basic equip· 
ments have been procured. The Laboratory 
is likely to be commissioned shortly. 

Fr~ud in PUDjab National Bank 

8519. SHRI INDRAJIT GUPTA: 
Will the MInister of FINANCE be pleased 
to state: 

(d) whether his attention has been drawn 
to the news item captioned "Fraud in PNB" 
appearing in 'Economic Times' of 7 
February, 1986; 

(b) if 80, whether the serious allegation 
contained therein regarding "benami" 
foreign exchange transactions have been 
subjected to inquiry by the intelligence 
autborities; 

(c) if so, the findings thereof; and 

(d) whether the said allelaLioDs pertain 
to a non-official Director of the Bank' 

THE MIL'tISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY):' (a) Yes, 
Sir. 

(b) to (d). The information is beiDa 
collected and to the extent available will bo 
laid on the Table of the House. 

FIre at tbe CottoD God'owls at Vljay."acta 

8520. SHRI K. S. !tAO: Will the 
Minister of TEXTILES be pJeased to state: 

(a) whether it is a fact that cotton 
worth 2.5 crOfes of rupees hal been 
destroyed by fire a ccidellts at the lodoWD. 
at Vijayawada and WaransaJ; 

(b) if so, the details tber:of, 

(c) whether tbe, fire accident was due 
to sabotage or for the purpose of cheatin,l 
the corporation by undesirable elements; 

(d) whether Government have any pro-
posal to adopt safety measures asainlt sucbf; 
accidents; aod 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUR~HID ALAM KHAN): (aJ and 
(b). There has been a fire accident at the 
ginning and preasing factory at Warrangal. 
S240 bales of cotton worth rupees One 
crore have be.;n destroyed. There was no 
incident of fire at Vija)awada. 

(c) The exact cause of the fire is 
under investigation, 

< (d) and (e). Safety measures against 
fire incidents are generally ,provided in the 
ginning and pressing factories. Facilities 
like water hydrants, fire exUnluisbers and 
otber fire fighting equipments arc provided 
in the ginning and pressiDa factores. The 
inspection of the fire figbtinl facilities are 
also carried out by insurance companies. 
The safety measures are under constant 
review. 

Setting up of More LIC Division ID 
Andbra Pradesh 

8521. SHRI BE-ZAWADA PAPI 
REDDY: Will the Minister of FINANCE 
be pleased to state ~ 

(a) tbe number of Life InsuraDce 
Corporation di~i.ions fucDtionina in An4bra 
'Pradesh at present; 



(b),. w~ethe.t there it any proposa.1 \,0 set 
up more Life In.urance Corporation divi-
liQOI ~n And~ra Pra4efJ1; and 

(c) if so, the details tbereof '1 

rHE M~N.~STEIl OF STATE IN' THB 
¥lNl$TR,V OF FINANCE (SH~l 
JANA&DHANA POOJA~Y): (a) Tbe 
LIe has four divisions at Hyderabad, 
Cuddapahe Visakhapatnam and Masuli-
patnam in Andhra Pradesh at present. 

(b) and (c). Yes, Sir. The LIC has 
recently opc~ed a new Divisional Office at 
WanaDlal out of the existing H~derabad 
Division to ~uperv;se the branches in 
Adilabad, Karim Nagar and Khamam 

ttc.tistricts. 

Steps to Rehabilitate Jute Industry 

8522. SHRI NARAYAN CHOUBEY : 
Will the Minister of 1 EXTILES be pleased 
to state·: 

(a) whther it is a fact that the jute mill 
industry has cut down production by about 
10 per cent to contain losses and to avoid 
mounting inventories; and 

(b) if so, the steps being taken by 
Oovc;rnment to help iDlproved the offtake of 
jute loods and avert the situation leading to 
a layoff of labour '1 

THE MINISTER OF STAlE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHlQ A~AM KHAN): (a) There 
h~1 not, been any organised cut in p~o .. 
d~ction. as s\lcb in ju~e industry in West 
B~"lal. How.ever, production has been 
advc:rl~ly inected rec~nt1y to some extent 
due t,o scvetal factors such as : 

(i) Exodus of labour to there villa Ie 
homes on Leave, which is a relular 
feature durin. April to JUDe every 
year; 

eii) al_iah market demand durina 
this period on account gf lesser 
offtake in domestic matket; 

"'ii), ,Closure of sut jute miJJ$ durinl 
April, 1986 so far on account of 
reported labour unrest. 

(b) The Government is continuin~ to 
help the jute industry in domestic and 
international markets throuah various 
~ealures which include : . , 

(i) Purchase of jute Boed. by Govt. 
(DOS&D) from jute industry on 
COlt plus basis; and pur-
suading intending ascndes 
to advance their purchase pro-
gramme for jute bags for pack-
ing 1986 Kariff crop from May, 
1986 onwards so as to lenerate 
some additional d~mand and tone 
up IUOljY market sentiment; 

(ii) Persuading other user Departments 
to encourage use of more jute 
bags Instead of synthetic substitutes 
for packing fertilizers and compul-
SOIY use of 100 % new jute bnls 
by cement industry; 

(iii) Providing higber cash compensatory 
support (CCS) to dynamic sectors 
of jute goods; 

(iv) Improving the competitiveness of 
jute goods vis-a-vjs synthetic sub-
stitutes through fiscal and R&K 
efforts; 

(v) Introducing a Scheme of buffer 
stocking of raw jute so as to 
ensure availability of raw jute to 
mills at rea'sonable prices. 

Construction ot Drhe-in .. Hotcls OD 
National Highway 

8523. SHRI GURUDAS KAMAT: 
Will "he Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

<a) whether a proposal to c.onstruct 
drive-in-hotel.. on t·be Nation.al Highway is 
under consideration of· Government; 

(b) if so, the details thereof; and 

(c) when the proposal is likely to be 
finalised ? 

THE MINISTER OF PARLIA-
MENTARY AFPAl,aS AND TOVB1SM 



(8Hlll H. IC.. 1;.. ·BHAOAT) : (a) No, 
Sit. 

(b) and (c). Doos Dot arise. 

Reward tor Belt Bud.et Saaaestiop 

8524. SHR.I D. N. REDDY: Will 
the Minister of FINANCE be pleased to 
refer to the reply liven to Unstarred Ques-
tion No. 1877 dated 1 March, 1986 
regarding rew,-rd for best budact suggestion 
and state: 

(8) whether reward for t;.est Budsct 
Suggestion bas sinc.c been finalised; and 

(b) if so, the results thereof indicatina 
number of entries received State-Wise? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANA'R.DHANA POOJARY) : (a) Yes~ Sir. 

(b) 589 entries were received in the 
pr~scribed proforma liullestins levels of 
Plan outlays, sources of funding etc. A 
Statement showing the State/Union Territory-
wise break up of the entries is given below. 
Among the eotries those sent by S/Shri 
Y. G. Paravikar and V. K. Srivastava were 
adjudged best and the two were awarded 
prize of Rs S ,000 each. Separately over 
3000 persons had sent suggeHions for 
resource mobilisation and utilisation etc. 
and of these the suggest ions mad,e by Dr. 
M. Ramdass were adjudged the bast. He 
was also aWlrded a pdze of Rs. 5,000. 

Statement -.-
t 2 

--
Andhra Pradesh 4S 

Assam 4 

Bihar 23 

0,0'. 3 

Gujarat SO 
Maryana 4 

Himachal Pradesh 7 

JaUJmu and. Kashmir 2 

1 2 

Karnataka 19 
Kerala 16 
MadhYa Pradesh 34 
MabaraShtra S2 
Mcshalaya 2 
Delhi 5t 
Orissa 18 
Punjab 11 
Pondicherry 2 
Rajasthan 39 

Tamil Nadu 42 
Tripura 1 

Uttar Pradesh 53 
West Bengal S9 

Address not clear S2 

Total S89 

Marketinc of Food Specialities Products 
in UncanDed Packages 

852S • . DR. T. KALPANA DEVI: 
Will the Minister of FOOD /it ND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that the food 
manufactures of Speciality products SJch as 
glucose, cheese, tomato Ketchups, soups, 
noodles, jelly etc. can market tpeir products 
in uncanned packages of their choice and 
the weight of contents is to be suitably 
marked on lhe package; 

(b) whether as per existing rules on 
bottles of tomato ketchups and 2 minute 
noodles (pre .. coC'ked) and soups can be 
packed in any quantity without aoy rcstric· 
tion; 

~(c) whether there are any restriction. 
on weight and contents for items at (b) 
abov~; and 



(cS) the details thereof and under what 
rul es /la WI , 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN THB, 
MINISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI A K. PANJA) : (a) No, 
Sir. Tbese commodities arc required to be 
packed in quantities specified, in the 
Standards of Weilh.ts and Measures 
(Packaged Commodities) R.ules, 1917 and 
the weight "of contents is to be suitably 
marked on the package. 

(b) No, Sir. 

\c) and (d). Yes, Sir. Under the 
exist in. provisions of the Standards of 
Weiahts and Measures (Packaged Commo-
dities) Rules, 1977, tomato ketchus, 2 
minute noodle.s (pre-cooked) and soups are 
required to be packed in sizes mdicated in 
the Sta tement given below. 

Statement 

Tomato Ke .. chup : 

2-minute noodles: 
(which is a 
cereal product) 

SOUPS (which 
may be tre al cd 
as a vegeta bI e 
juice) 

s OS, 100g, 200, 3008, 
400g, SOOg, 6008, 
700g, 800~ 900~ 

and J Kg. 

501. 100g, 200g, 400B. 
5008, 1 kg, 2 kg, 5 kg 
and thereafter in multi-
ples of 5 kg. Besides 
the quantities aforesaid, 
quick cooking oats may 
also be packed in 800g. 

200 mt, SOO ml, 700 
ml bnd 1 litre. 

Omission/Lacunae in the Standards of 
Weights and Measures (Packaged 

Commodities) Rules, 1977 

8526 DR. C. VIJAYA RAMA RAO : 
Win the Minister of FOOD "-NO CIVIL 
SUPPLIBS be' pleased to Itate : 

(b) whether 1t is a fact that there are 
severa) omisaions/lacunae in the SlaQdards 
or Weights and Measures (Packaged 
Commodities> Rules, 1977 which enable 

""tt~" 'An,n""" 9~ , 

manufactu rers of several impQrtant pacta-
led product. whicb det eriora te on lOD.: 
ke.cpins, such as sterilised milk" butter, 
ahect cheese. food Icl_tin, yeast powder, 
tetra Cake milk) etc. not to stamp month and 
year or manufacture on packaae: 

(b) whether Government propose to 
amend the rules suitablY to make this 
obligatory; and 

(c) whether Government also propose 
. to amend the rules to make ·it obBaatory to 
declare addition or presence of ingredients 
of animal orilin such as rennet and animal 
tallow and animal Ie latin in cheese, lipsticks 
and food jelly, respectively, to protect strict 
v~8etarians '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNINO AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRJ A. K. PANJA): (a) 
Under the Standards of Weights and Measu-
res (Packa,ed Commodities) Rules, 1911 
no declar4'tion as to the mon&.b of manu-
facturing/packing is required to be made on 
certain category of food items. Uncanned 
package of butter, cheese and liquid milk in 
bottles and pouches belong to that cate-
gory. Packages of food gelatin, yeast 
powder and ghee as well as canned butter 
and cheese are required to carry the infor-
mation as regards the month and yeat of 
manufacturing/packing. 

(b) No, Sir. 

(c) Gelat in is to be declared on the 
label as a food grade gelatin. Animal origin 
product like rennet being a processing aid 
in the manufacture of food articles is Dot 
considered necessary to be declared on the 
label. 

LiberalisiDI Baaage Rales 

8 S 21. SaRI r. BASHEER : Will the 
Minister of FINANCE be .pleased to state : 

(a) whether Government have received 
any represent n tioD from Indians livina in 
Gulf coun tries reprding liberati.in. the 
baggal~ rules, investment. in lndia, elc.; 
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(b) wbether O('lvernment have taken or 
propose to· take steps regard in, these 
demands; and 

(c) if 10, the details thereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE \SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
A number of BUBlestions are frenQuently 
received from Indians livin. abroad for 
liberalisation of Ballage n ules or invest-
ments in India. These are examined by 
Government and appropriate action .lukcn, 
wherever called for. 

Nominee of Tamil Nadu Government 
on BOArd of Cashew ~orporatlon of 

India 

8528. SHR.I S. SINGARAVADIVEL : 
Will tbe Minister of COMMERCE be 
pleased ·to state: 

(a) whether tbere i~ any demand from 
Oovernment of Tamil Nadu for the appoint-
ment of Tamil NaduJs nominee on the 
Board of Cashew Corporation of India; 

(b) if 80, tbe reaction of the Union 
Government to the demand; ard 

(c) the steps Union Government pro-
pos. to take to accommodate a nominee of 
the Government of Tamil Nadu on the 
Board of Cashew Corporation of India ? 

THE MINISTER OF COMMBRCE 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir 

(b) and (c). The request from the 
Government of Tamil Nadu for appointment 
of the State Government nominee on the 
Board of Cashew Corporation of India was 
made on tbe considerution that the cashew 
proccs.Jol units in the Stat.e were· not 
gettinl the required attention and were 
sutferiol OD account of shortasc of raw 
materials -Imports of raw cashownuts 
which was earlier canalised tbrouah the 
Casbew Corporation of India has DOW been 
decanaUsed. The Casbew Corporation of 
India· is only the reJisterinl aBeney for 
imports 9f fa VI ~'heW11vt.. 111e prClCJ)~e 
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of tbe State Government Domiee on the 
Board of this Corporation' would not be of 
much be lp t~ the ~tate cashew proccisini 
unit. to meet their requirement of law 
c&shewnuts. However, in view of the State 
Oovernment', desire to have a nominee on 
the Board of the Cashew Corporation or 
India it was decided to examine this lIsue 
at the time of the next reconstitution of tbe 
Board of the Cashew Corporation of India. 

Curtailment In Modernisation Programme 
or National Textile CorporatloD 

8529. SHRI H. O. RAM'ILU.: 
SHRIV.SREBNIVASA 

PRASAD: 

W iJ 1 the Minister of TEXTILES be 
pleased to state: 

(a) whether it is a fact that the National 
Textile Corporation (WBABO) Limited, 
Calcutta bas curtailed certain proarammcs 
for modernisation of its various units under 
the direction of the bolding company; 

(b) whether as a result thereor the 
awarded jobs relating to civil engineering 
workb in various units have also been or are 
likely to be curtailed or pruned; 3.od 

(b) if so, the facts thereof and reasons 
for such curtailment or pruning of the 
modemisa lions programmes? 

THE MlNISTFR OF STATE OF THE 
MINISTR.Y OF TEXTILES ·(SHRI 
KHURSHID ALAM KHAN): (a) Yel, 
Sir. 

(b) and (c). It has been decided to 
eeccute civil construction work to the 
extent necessary for safety of construction 
alreadY completed. 

It was decided to curtail expansion or 
spindleagc in the case of two un itl\ of NTC 
(WBABO) in view of the limited resources 
.and capacity in the spinninl sector at that 
time. 

. ·Deelsions tak... at IMF MeetJng 10 
Wa.blngto8 

8530. SVEO SHAHABUDDIN: Win 
tbe Mjnister of FINANCB be pleased to 
,ta~c ; 
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(a) th~ main items on the aaenda of the 
meeting or the Board or Governors of the 
International Monetary FUDd \IMF) at hs 
meeting 'held in Washington in April. 1986 

. with the decl.ions or conclusions thereon. 

(b) whe\her any decision wal taken on 
a fresh issue of S.D. Rs; 

(c) whether the standing demand of 
the Groul' of 24 regarding the re.structur· 
inl of the IMF has been accepted; and 

(d) whether the I MF have alfeed to 
sponsor as demanded by NAM., an Inter-
national 'Conference on Motley and 
Finance for Development? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Interim Committee of the Board of 
GOVClnors of the International MonetarY 
Fund at its meeting held in Washington 
D:C. on April 9- 10, 1986, delibereted 
on world economic outlook; debt situation 
and strategYi question 0' anocation of 
SORs and issues relating to function ins of 
the Exchaoge R.ate System, Fund survei· 
llance, manalement of international liquidity 
and the tate of SORs dealt with in the 
Reports by the Group of 10 and Group of 
24 on the Internatio~al Monetary System. 

(b) to (d~ No, Sir. 

Loans Advaqc::ed by London-Based 
Dranebts of Punjab National Bank. 

8'31. SHRI' RAM~SHRAY PI::ASAD 
SlNOH : Win the Minister of FINANCE 
be pleased to 8ta'" : 

(a) the total advances made to various 
,ar,Uea by the London baled branches of 
Punjab Nation'\l Bank d~riua tho lalt throe 
Yoars; -(b) the amout recovered ; 

(b) the amount outstandina ; and 

(d) the steps taken to recover tbe loan 
in doubtful caaes? 

THE MINISTBR OF ST A TB IN THE 
MINISTRY OP FINANCE \SHBI 
JANARDHANA POOJARY): (a) Punjab 
National Bank has reported that the total 
loans outstad;na at its London based 
Branch at the end of the YCir 198"3, 1984 
ilnd 198$ were '" indicated below; 

• " • - -.- ..... _. ¥ - - - ••• -

Year Amount ou tit aDd iDa 
( in 'OOOs) -------- -._-------- --._ ._., --.... 

1983 

1984 

1985 

294,302 

2'4,OSI 

185,793 -------- ---~---. 
(b) to (d). Disbursal of loans and 

recovery thereof is a continuous process. 
The bank has rC'ported that its zonaJ 
Manager at London has been advised to 
made concerted etTerts to recover the 
overdue •• 

Projects Sanctioned by Industrial 
Finance Corporation of India 

8532. SHRIMATI BASAVA. 
RAJESWARI: Will the Minister of 
FINANCE. be pleased te state : 

(a) the total number of project lane .. 
tioned by the Industrial Finaflce Cor-
poration of India during 1984-85 and 
the first half of 1985.86; 

(b) the total amount involved and the 
Dames of the projects sanctioned and 
locations thereof; and 

(c) the projects out of those sanctioned 
for the private sector joint sector, public 
sector and co-operative sector? 

THE MINISTER OF STATE IN, THE 
MINISm Y OF 'fINANCE <SHRI 
JANARDHANA POOJAR Y): (8) to (c). 
The details of financial assistanco sancti. 
oned by the Industrial Finance Corporation 
"r lodia during the year 19-84-85 (July. 
lune.) and dUling tbe p~riod lit July to 
31st December. 1,985 amlajven boJow : 

1'984 .. 85 
(July.Jun.e) 

1985 .. 86 
(July. Decem 

, ber) 

No. of 
Projects 

41;8 

164 

Assistance 
Santtioned 
(Ra in 
crotes) 

194.31 

State.wiae/Union Territory;.wi80 and 
Sectar"Wi,e 4ctaill· are set out in ltatomOft' 
J ,." llr ,WeB bolow, 
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Sta_eDt I 

. INDUSTR.IAL FINANCB CORPORATION OF INDIA, NBW DBLHI, 
SIal,,,,,,,, show"" ,It, ,)tate!Terrlt.ry-wls, distribution DI fina"clal a,,'stIJIICI stine-tiMId""" 1984-" (Jul1-lll,..) GllII 1915-86 (J~,""'). 

STATE/TBalllTORY 

Andbra Pradesh 

Aasam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu" Kashmir 

Kamatata 

Kerala 

Madlaya Pradesh 

Maharashtra 

NagaI and 

Ori .. a 

Punjab 

R.ajasthan 

Sikkim 

Tamil Nadu 

Utt.r Prad~ 
Wett BODIaI 

Andaman " Nicobar 
laland, 

Chandiaarb 

Dadra " Naaar Haveti 
Delhi 
Ooa 
Pondicherry 

Total 

1984·85 
(July .. June) 

No. of 
Projects. 

35 

1 

7 

33 

11 

7 

S 

27 

13 

24 
57 

1 

10 
23 . 

'2 

42 

54 
10 

1 

2 

1 

8 
2 
:% 

418 

(Ita. i.D CtOll). 
ASSISTANCE SANCTIONBD 

198$.86 
(luJy .. DeceDl~). 

Amount No. of Amount 

45.79 

3.20 

4.76 

34.13 

6.42 

5.11 

7.66 

24.71 

16.28 

23.11 

65.88 

1.41 

20.61 

17.81 

25.51 

32.41 

84.81 

21.33 

0.30 

0.41 

0.61 

5.17 
1.25 
1.3·' 

450.64 

Pr(.ljects 

17 
2 

2 

17 

11 

2 

2 

7 

7 

17 

5 

15 

10 

17 

23 

5 

I 

4 --
164 

15.81 

2.17 

5.97 

13.20 

11.47 

0.21 

1 5S 

4.81 

12.17 

44.69 

4.92 

17.25 

14,.60 

20.26 

17.19 

3.72 

8.79 

2.39 

194.37 
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INDUSTR.IAL FINANCE CORPORATION OF INDIA, NEW DELHI' 

Stat'".'lIt ,how"" $ecto., .. wis, distribution of ji1tllllclal tJssi"lInCI sallctioned durl", 
1984.8' (J"'y"June) and 19Bj·B6 (July-December, 1985) 

(AMOUNT in Rs. Crotes) 
Assistance Sanctioned 

1984·1985 1985·1986 
( July-June) (July-December 198 S) 

SBCTOl\. 

No. of Amount No. of Amount 
Project Project 

Cooperative 28 26.45 9 8.43 

10int 52 56.25 17 23.97 

Pnblic 24 36.93 9 7.61 

Private 314 331.01 129 154.36 

418 450.64 164 194.31 

Alleged GambUng and ose or Narcotic 
DrqIID Five Star Hotels of New Delhi 

8533. SHRI RAM BHAGAT PASWAN 
Will the Minister of PARLIA-

MENTAllY AFFAIR.S AND TOURISM 
be pleased to State : 

(a) wbether Government are aware 
that some five star botels of New Delhi 
have been arranging Rambling and even 
prodioa narcotic drugs to their usual' 
visitors; and 

(d) if 10. tbe details thereof? 

THB MINISTER OF PARLIA. 
MENTAR.Y AFFAIRS AND TOUR.ISM 
(SHRI H. K. L. BHAGAT) : (a) Govern-
ment bas Dot received any such report. 

(b) Does not ari~e. 

Raid. 08 Cigarette Companies 

8534. SRllIMATI KR.ISHNA SAHI: 
Will the Minister 01 FINANCE be pleased 
to .tate : 

(a) whether it is a fact tbat in the 
$i,ar,tt, ip"u.try raids were conducted Oil 

Indian Companies and foreign companies 
were excluded; 

(b) if so, the reasons therefor; 

(c) whether Oovernment are aware 
tbat during the raids on certain whole-
salers at Trivandrum. Jaipur" Cochin etc., 
representatives of wholesalers were carried 
away by the Central Excise officials without 
fulfiillinl the leaal requirements; and 

(d) if so, the reasons tberefor and the 
action taken against thOle who. Violated the 
Jaw? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) and (b). 
On "specific information searches of the 
Premises C'f MIs. o. T. c. Indultriesj ita 
distributors and wholesale dealera wero 
conducted in different parts of tbe countrY. 
The .searches were coordinated by Directo-
rate General of Revenue Intelligence. In 
the absence of any specific information DO 
other cisarette companies were .Iea rellcd in· 
cludioS foreign cigarette companies. 

(C), and (d).' No instances have come to 
tilt llotiQO of tile depart PlCllt where 
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representatives of the wholesalers were 
carried away by the central excise officers 
Without fulfilling the l~ga) requirements. 

laternational Editions of Newspapers 
.. ].for Non"Re.ident Indians 

853'. SHRI RAMSWAROOP RAM: 
SHRI UTTAM RA THoD : 

Will the Minister of PINANCB be 
pleased to state : 

(a) whether it is fact that some of the 
Indian newspapers like 'Hindustan Times', 
'Times of India'. 'Hindu' and 'Statesman' 
are bringing out international Editions of 
the newspaper for Non-resident Indians 
livins in different parts of the world; 

(b) if so, the names of such news-
papers; 

(c) whether anY permisson of the 
Oovernment is required for bringing out 
such international editions; 

(d) jf 10, whether any foreign exchaoae 
is to be sanctioned for tbis purpose; 

(c) the details of the foreign exchanse 
sanctioned ta each of the above papers 
for brinlinl out international editions; 

(f) the details of the foreign exchange, 
jf any, earned by the above newspapers 
for circulating their international editions; 
and 

(gl the circulation figures of these 
papers in different countries, country-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (g). 
The information. to tbe extent possible is 
being collected and will be 1aid on the 
Table of the House.' 

[Translation) 

Leakale of Inform. tion ReaardlDl 
Raids . 

8 S 36. SHRI RAJ KUMAR R.At: 
Will the Min~ster of FINANCB be pleased 
to atatc : 

<al whether it is a fact that the 
Department of Centra 1 2xcise ·and Customt, 
Directorate . of Revenuc=. IntelU,ence, 
Department of Income·tax an~ Department 
of Narcoticli etc. of hi. Ministry aftlr 
gettinllood results from the raids conduc. 
ted by them bave been pu.t into a dillomma 
by the activities of some of their employee, 
who inform the industrial houses about the 
raids, in advance as a result of whic h the 
industrial bouses remain prepared to face 
these raids; and 

(b) whether it is also a fact that several 
industrial houses of Bombay have a1ready 
engaged eminent laWYers to face tho 
Government and consequently Oovernment 
have not been able to achieve adequate 
success in this reaard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA rOOJARV) (a) The 
Department has not so far come aero •• 
any such instance. 

(b) The success of Governme~tal effort 
does not entirely depend on the fact tbat 
eminent la wy en represent the tax-payon. 

[English] 
Multinational Companies fouad Englled 

in Fraudulent Exports 

8S 31. SHRI V. S. KRISHNA IYER. : 
Will the' Minister of COMMERCB be 
pleased to sta tc : 

(8) the names of the leadiol multi· 
national companies found COPied in 
fraudulent exports; 

(b) the amounts involved; and 

(c the action taken apinat thom? 

THE MINISTER OF COMMERCS 
AND FOOD AND CIVIL SUPPLIES 
(SHRI p. SHIV SHANKER): (a) to (c). 
The information is beiDa collected aad will 
be laid OD tbe table of tbe Houlo. 

Illegal Foreila BIela_lIP BeaU .... ." .. 
Senior OfDur of Bihar Go ...... ellt . 

8538. SHRIM. llAGHVMA UDDY: 
.Will· the Minister of PIN~NCE be pJc_d 
to atate : 



(a) whother attention, of. Government 
has been drawn to tbe new .... item a.ppearinl 
iil the 4'TBLBG!lAl'Ir' of 1 J March, t 986 
wherein it bal been stated that a senior 
oIIiecr or Bihar Government bad in the past 
been accused of defraudinl a public sector 
undertakin, to the tune of more than 

. R.I. 32 lakhs; 

(b) whether it has also been stat-cd 
that the ofticer was in~olved in covert and 
illelal·foreian eAchanle dealings; 

(.c) if so, tbe detaila thereof; aad 

(el) the Bction takeD or proposed to be 
taken _,80 inat the otlicer ., 

THE MINISTEll OF STATE IN THE 
MINISTRY 'OF FINA~CB (SHRI 
JANARDHANA. POOJARY) : (a) and (b). 
Yel, Sir. 

(c) and ld). The investigations by the 
Enforcement Directorate (FER A) into 
llttlal foreign exchal1l:e dealinas by the 
omcer of Bihar Government are in progress. 
Appropriate· action under tb~ la~. . as 
warranted by the results of JnvestllaUon 
will be taken. 

Sickness Tex.tlle and Plantation 
Industry 

8539. SHRI B. K. OADHVI : Will 
the Minister of FIN ANCE be pleased to 
atatc : 

<a> whether Government are aware that 
in the past textile industry and plantation 
industry did not replouib Depreciation 
Punds ror modernisation and replacement 
or old and obsolete machinery and as such 
both theee ind.UJtrie. haye INen lutferina 
··Bicknell; 

(It) If 10, ' whether o OYml IDellt now 
propose to oataMiSh'Any monitorinl alcncy 
to lee that Depreciation Punds are utilised 
by tllda.triea for mOdetniaation and replace-
ment of 'maellinery so aa to watch that 
depreciation allowance, permiUed under 
new Budget are properly utilised and they 
do l'lctt meet tbe same fate as tbey met in 
the paat; and 
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(c) whether Government would ProPo.e 
establishment or aD .agency which can .keep 
a watch over sipboniol out of assets of 
onc industrY into another and wbether 
Government would like to ·prescribe any 
penal clause for Iuch siphoning of alleta of 
tho industry into anotber in a diabo Heal 
way? 

THE MINl~TBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POO'ARY) : (a) to Ccl. 
Information is be ina collected aDd to the 
extent available and permissible under tbe 
rule. will be laid on the Tab)e of the 
House. 

[Trallslatlon] 

Supply or Coal througb PDS under 
Twenty-Point Programme 

8540. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of FOOD 
AND CIVIL .SUPPLIES be plelsed to 
state : 

(a) whether Union Government supply 
coal through Public Distribution system 
under the 20·Point Economic Programme; 

(b) if 80, whether coal was supplied to 
Basli district of Uttar Pradesh during the 
years 1983 .. 84 and 1984-85; and 

(c) if so, the quantity thereof and tbe 
criteria adopted for its distribution and the 
number of people benefited thereby? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNINQ AND IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
Yes, Sir. Only soft coke is supplied Il.D<kr 
the Public Distribution System. 

(b) and (c). Information is beiDl 
collected and will be laid on the Table of 
the House. 

[ Ertgll"h] 
Cans of Nat~onali.ed Banks Pending 

In Supreme Court 

8S41. . SHRI D. P. JADE.IA : Will 
the Minister of FINANCE be pleased to 
state : 



(a) the number of Cilea pendinl in 
Supreme Court, where nationalised banks 
have appealed aaainst orders of various 
H igb Courts. 

(b) the steps being taken to formulate 
luidelines so as to ensure that nationalised 
banks do not increase )jtigation in Courts; 

(c) whether it is a fact that banks go 
to court merely to delay resolution of cases 
and issues; 

(d) the reasons for banks not trying to 
reconcile issues so as to avoid courts; 

(e) the measures being considered by 
Government to restrict banks appealing 
High Court decisions, so as reduce burden 
on Courts; and 

(f) whether any such guidelines exist 
for' Income Tax Department? 

, THB MINISTER OF STATE r~ THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) :' (a) The 
informltion is being collected and to the 
oxtent available will be laid on the Table 
of the House. 

(b) to (f). Banks take reoourse to law 
courts only when necessary and normally 
after exhausting all remedies for recovery 
of their advances/enforcement of their 
rights, including consideration of proposals 
for settlclnents/compromtses. 

The Government have advised all public 
enterprises, inc)uding public scctor banks 
that all disputes between a Government 
Department and public sector enterprise 
and between ODe public sector enterprise 
and another should be resolved amicably 
by mutual consultation or through the good 
offices of empowered agencies of the 
Government or through arbitration and 
recourse to litigation should be avoided. 

The Income Tax Department is also 
covered by these guidelines. 

Financing of Bank Trade Unions by 
NatJonaU.ed Bank* 

8542. SHRI ,ANOOPCHAND SltAH : 
Will the Minister of FINANCE be pJeased 
to state : 
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(a) whether it is the practice of 
nationalised banks to finance trade union 
C'r,anisations; 

(b) if 10, the details thereof; 

(c) if not, how the management o'f 
Bank of Baroda has been financir 8 the 
union named AU India Bank of Baroda 
EmploYees Unions, and 

(d) the action Government propose to 
take against sucJl organisations? 

THE MINISTER OF STATE IN THE 
MINISfRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Accordinl to the information furnished by 
the Indian Banks' ~ssociation (lBA), it is 
not the practice of nationalised banks to 
finance their trade union oraanisations. 

(e) and (d). In accordance with the 
Statutes governing Public Sector Banks and 
in accordance with the practices and usalel 
customary amonl banks, information 
relating to or "trairs of constituents cannot 
be divulged. As such, information souaht 
cannot be divulged. 

Loan to Non-Resident Indian for Ship 
Purchase by State Bank of India's 

Branch Singapore 

8543. SHRI SATYENDRA 
NARA YAN SINHA : Will the Minister of 
FINANCE be pleased tf) state: 

(a) whether State Bsnk of India's 
branch at Singapore had backed,any shippina 
purchases by a non-resident Indian which 
had sub~equently led to considerable loases 
to the bank's branch there; 

(b) if so, the steps taken to recover 
the loan liven for the purchase of the ship; 
and 

(c) the steps taken to ensure that 
foreign branches of Indian b~nk. are more 
careful in backing speculative d.,als ? 

THE MINISTER OF STA.TE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) an4 (b\. 
S'tate Bank of India, in syndication with 



other banks. iocludinl a fareian bank, had 
Iranted a doferred pa.Yment auarantee 
facility to a Sinaapore based .bippina 
company. On the auarantee b'eing invoked, 
the full amount of the luarantee bad to be 
paid by the syndicate of banks. The 
Syndicate of banks have acquired the assets 
covered under the luarantee and are taking 
Iteps to dispose of the same at a proper 
price.. :~;tl 

(c) The performance of overseas 
branches of Public Sect or Banks is 
continua])y reviewed by . the Reserve Bank. 
of India on an 'on.;going' basis and 
appropriate steps .:re considered and taken 
from time to time improve the performance. 

Maintenance of Silkworm Trees 

8544. SHill K. V. SHANKAR A 
GOWDA : Will the Minister of TBXTILES 
be ploased to state : 

(a) whether it is a fact that five year 
term of Swiss Aided Project for the growth 
of tbe Inter-State Tusser Silk Industry has 
expired; 

(bl if so, whether Government of 
Switzerland bas approacbed the Union 
Government to extend the scheme for a 
period of three more years; 

(c) whether the States which had been 
benefited by the scheme are faced witb 
great hardship due tQ the' expiry of the 
term Qf the scheme; 

(d) if so, tbe names of those States and 
the extent to which the scheme has affected 
tbem; 

(e) whether Government have agreed 
to extend tbe 'scheme; and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATB OF THE 
MINISTRY OF TEXTJLBS (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, 
Sir. 

(b) The Swils Development Cooperadon 
have Dot approached the Government of 
In4ia to extend the scheme for a period of 

three years. However. the Centa} SUk 
Board and Swiss lJevelopment Cooperation 
propose to provide lome additional 
assistance as follow up phase of the project 
programme for establishinl of sUk reeJinl 
and proce.sins units after the existiDI 
infrastructural units are banded OYer to 
the States and audited Statement of 
Accounts in respect of the past funds 
utilised is m~de available by them. 

(c) No. Sir. No such representations 
have been received by the Central Govern-
ment. 

(d) Does-not arise. 

(e) and (f). There is no proposal to 
extend the scheme further since the Oriainal 
Project period of Inter State Tasar Project 
has already expired on 31.3.1986. On, 
expiry of the project period, the tUlser 
development programmes are now to be 
continued by tbe respective 'states under 
their proarammes. However, the Central 

. Silk 80ard would continue to extend 
Research and Extension Support for 
disseminat ion of research findings to tbe 
field besides providing train ins to the 
farmers in latest terbnololies. 

Over-Assessment by Income-Tax 
.OJl)cers 

8S4S. DR. A. K. PATEL: Win the 
Minister of FINANCE be pleased to state: 

(a) whether it has come to his notice 
that somedmcl) Income-Tax Officers make 
an over-assessment intentionaJJy witb a 
view to showing a larger rColJection and 
that this results in area t hardship to honest 
assessees; 

(b) if so, the stePs taken in tbis 
regards; 

(c) whether in the U.K. there is a law 
to punish such over-zealous officers; and 

(d) if so, whether he proposes to 
provide similar check~ for the take of 
stoppin, harrassment or assCSses 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIt I 
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JANAllDHANA POOJAR Y) : (8) and (b). 
The Central. Do.rd. of Direct Taxes.. in a 
few cate&. have noticed the tendency on tbe 
part of 8sselSini otli~erl to make over-
pitched assessments. Appropriate instruc-
ti()nl bave been i.,ued from time to 
time to imPress upon the officers to avoid 
matins high· pitched assessments, 

(c) and (d). The. Government have DO 
Ipecific information in this relard and, 
tberefore, no luch proposal is under 
consideration. 

Import of Edible 011 

8S46. SHRIMATI USHA 
CHOUDHARI : 

SHill MANORANJAN 
BHAKTA: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state tbe 
quantities of different kinds of edible oils 
imported during the last three years 
indica'inl the namel of the countries 
whereform imported, quantity imported and 
the value thereof' . 

THE MINISTBR OF STATB IN THE 
MINISTR Y OF PLANNING AND 
IN THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI A. K. PANJA): 
The quantitiea and vaJue of edible oils 
(oil-wiac) imported by State Trading 
Corporation durinl the last three financial 
,ean are liven below --_._--- - --.. --

Quantity Lath M.T. 
(Value R.I. crores) 
1983·14 

Oil Quantity Value 

1 2 3 

SBO 5.52 348.00 
NPO '0.76 35.00 
R.SO .2.00 127.00 
RBDPO 1.16 86.00 
RBDPL 3.S5 20.800 ' 
RSBO 0.31 27.00 
SFSO 0.19 IS.00 
aBOCCN -- --

TOTAL: 14.09 84600 
-........,....,. ,....._,__ 

- ------_........_._ ... _ .. _...:-... ~ 

1 2 3 

1914-85 
SBO 5 52 464.00 
NPO 0.83 68.00 
RSO 2.81 230.00 
R.BDPO 1.35 106.00 
RBDPL 4.96 408.00 
RSBO 
SFSO 0.29 21.00 
RBDCCN 0.09 12~OO --

TOTAL: 15.85 1309.00 

Quantity in Lakh M.T. 
(Value RI. crorea) 

198'.86 (provisional) 
Oil Quantity ValQe 

SBO 
~PO 

RSO 
llBDPO 
RBDPL 
RSBO 
SF so 
RBDCCN 

TOTAL 

3.61 
0.S6 
1.72 
0.69 
4.08 

10.72 

290.00 
26.00 

132.00 
49.00 

269.00 

766.00 
- " ... -~- __ ._------ ---

The countries from which edibJe oils 
are lenerally abipped by seller are as 
under :-' 

Oil. 

Soyabean Oil (SBO) 

Rapeseed Oil (MO) 

Sunflower Oil (SPO) 

Neutralised Palm Oil 
(NPO) 

RBD Palm Oil 
'loUD Palmolein 

Countrie. 

USA. Brazil, 
Argentina and 
Netherland •• 

Canada and 
France 

USA and 
Argentina 

Malasia .a04 
Indonesia 
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8547.. SHRI CHITTA MAHATA 
Witl the Minister of FINANCB be pleased 
to atate : 

tal wbether it is a fact that coastal 
emu.Una hal been incrca ling da y by day; 

(b) if 10, tbe details thereof; and 

(c) tbe preventive measures Govern-
D),Cot propose to take in tbis resard , 

THB MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCB' (SHRI 
JANARDHANA POOl AllY) : (a) and (b). 
lleports received by the Oo~emment and 
eeizurcs made indicate that the West Coalt 
aaCt the East Coast of Qut countl)' continue. 
to be vulnerable to ,mu.ling acti vities. 

The value of contraband goods seized 
Oil the West Coast and tbe BaIt Coalt 
durin. tbe years, 1983, 1984, 1985 and 
1986 (upto March), is given below :-

(Value as. in crores) 
Year West Coaat Bast Coaat 

1983 58.01 

1984 59.7S 

1985 108.56 

1986 34.41 
(upto March) 

19.18 

20.71 

39.47 

8.99 

(Pilur •• for 1986 are provisional). 

(c) The anti.smuaIinl drive in the 
entire Welt Coast and the East Coa .. t of 
tho country bas been intenaifted. Th~ 
Preventive and Intelligence machinery of 
the Customs Department deployed in tbe 
Coastal areas hal been Itreoltbened in 
terma of manpower ~d equipment. The 
treads in amulllioS aDd seizures made in 
the Coastal relioDs are kept under coutant 
roview for takina appropriate remedial 
mealure, in close co-ordination with the 
concerned Central and Stat, Government 
apD,lfl. 

[Tra"lIa,'on] 
InvltatloD to Eatlgrant Indians I.' Galf 

for luveltmellt 1 .. RaJ.ltbaa.ad . 
Gajarat 

8548. PROP. NIRMALA KUNAI\I 
SHAKTAWAT: Will' the MimIt er of 
FINANCE be pleased to atato : 

(8) whether tbe Go v'ernments of 
Gujarat and Rajasthan have invited emill'lDt 
Indians residing in Oulf countries to inveat 
capital there; 

. (b) if so, the number of such emigrants 
who visited these States with tho intention 
of setting up industries there and the results 
thereof; 

(c) whether indu8t~ialists of Indiaa orilin 
residing in other countries are also beiDa 
encouraged to set up industr ies in this 
country; and 

(d) the nature of facilities Government 
have promised them in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) During the months of Januar,1 
February, 1986, 18 NRIS visited tbe State 
of Gujarat to see the facilities provided by 
the State Government for setting up indu .... 
trial units. One NRI has since submitted 
a proposal for settinl up a unit which i. 
under consideration. The visit of emigrant 
Indians to Rajasthan is under ac tive consi. 
deration of the State Government. 

(c) Yes, Sir. 

(d) Government have extended seyeral 
facilities for attracting remittances from and 
investment by Non .. R.esidents of Indian 
Nationality/Origin. All the Schemes intro-
duced since 1982 continue to be in fo.-co. 
These include facilities for settin, up Dew 
indultries, investments in equity/debenture., 
Government securities, bank deposits, etc. 
Furthermore, in the recent put, a illlmtter 
of procedural simplifications wero loitiated 
in order to avoid delays earlier stated to be 
encountered by NIlII white merkctiq lnvc,t-
m.nt in tl:4il 9Ouatr)'. 
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[English] 
RepreseDtatloD for Exempt Ill. Hard 

Duty Alto •• aee from Intome Tax 

8549. SHR.I V. S. VIJAYARAGHVAN: 
Win the Minist·er of FINANCE be pJensed 
to state: 

(a) whether the Hard Duty Allowance 
being paid to the staff of 'Sagar Prabhat' 
in the Andamans being operated by the Oil 
and Nat\lral Gas Commission is assessed for 
iocome.tax; 

(c) whether Government have received 
any representation demanding that it should 
be exempted from income·tax; 

(c) if so, whether any decision has been 
taken in this regard; and 

(d) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Information is being collected and win be 
laid on the Table of the House as soon as 
possible. 

Pending Estate Duty Cases 

8550. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of estate duty casel 
pending decision; and 

(b) whether rebate is proposed to be 
given to those who voluntarily filed their 
returns? 

THE MINISTER. OF STATS IN THE 
MINISTR. Y OF FINANCE (SHR.I 
JANAllDHANA POOJAR.Y): (a) The 
number of estate duty cases pending for 
disposal as on 28.2.86 is 14,120. 

(b) No, Sir. 

[ Tr4lultatiD,,] 

Eaco~raaemeat t8 Production of Mulberry. 
, 8ased'Silk in. Uttar Prade.b 

8551. SHR.I HAIlISH R.AWAT : Will 
the "imater of TBXTILBS be pleased to 
,~at' ; 

Ca) whether Government bave' at.y 
special scheme to en·courBle· production af 
lilk based 00 the cultivation -of muJberr7 ill 
Uttar Prade'lb; 

(b) the amount proposed to be spent 
to encourale production of sUk on larae 
scale in Utter Pradesh durins the Seventh 
Five Year Plan; 

(c) whether there is any proposal for 
mulberry plantation in order to produc:e silk 
in some new bill areas of Uttar Pradesh 
during th is period; and 

(d) if so, the names of such places? 

TlIB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES <SHill 
KHURSHID ALAM KHAN): (a) and (b). 
Central Silk Board had initially drawn a 
special Project for sericulture deveJopnleJlt 
in the hiU districts of Uttar Pradesh at a 
cost of RI. 4.68 crores. In accordinance 
with the suggestion,; made by the State 
Government, this project is being further 
revised to include plain districts of the State 
as well. Further, with a view to develop 
sericulture industrY as also to encoura,c 
production of silk on large scale in Uttar 
Pradesh during the VII th Five Year Ptan, 
Planning CJmmission have approved an 
al1ocation of Rs. 1 S .40 crores under States 
Plan Proll'ammc. 

.(c) and Cd) The special project beinl 
finalised by the Central Silk Board in consul. 
tation with the State Government will 
cover certain hill districts of Uttar Pradesh. 

[English) 

Import of Brown Supr 

8552. SHRI ATISH CHANDRA 
SINHA: 

SHRI H. N. NANJE GOWDA: 

Will the Minister of FOOD AND CIVIL 
SU,PPLIBS be pleased to state : 

(a) whether Government have receivod 
various proposals from tbe "lpr .mauU· 
facturers for import of brOWI1 8Uaar instead 
of the manufactured aUlar in order to 

>\ enable the closed and lick 8upr manu-
facturintl units to pro~a tile broWD luaar, 
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(b) whether by importing bro~n sugar 
with an ultimate view to have the same 
processed by domestic units, much of the 
depleted foreilD exchange can be'saved; 

(c) if so, the facts thereof; and 

(d) tbe action proposed to be taken in 
this reaard ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI A. K. PANJA) : \a) Y cs, 
Sir. 

(b) to (d). The whole issue of import-
ing brown sugar (ra w sugar) in place of 
white reftnd Bupr and processing into white 

'Iular by certain sugar factories in the 
country has been examined and it has not 
been found possible to accept the sugges-
tion. 

StreamUaina of Purchase of Cardamom 
by Cardamom Board 

8553. SHRI V. TULSIRAM: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether the Cardamom Board has 
steamlined the procedure for purchflse of 
cardamom in the country; 

(b) if so, the extent to which such a 
new procedure will be helpful to the carda-
mom growers in the country to get the 
payment of their produce promptly; 

(c) whether the middleman system has 
totally been abolished in the new procedure; 
and 

(d) the extent to which the new pro-
cedure will bring down the domestic prices 
of carda'mom in the country '1 

THE MINISTER. OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) The 
primary marketio.1 of cardamom is done 
throup the system of public auctions which 
,re ~on,i~ere4 benefi~ial p8rti~\lJarI1 fol' 

smallogrowers in terms of open transactions 
and price formation through competition 
between the large Dumber of sellers and 
bUyers. 

(b) Proper regulation of the auction 
system and suspens of licences of auction 
purchaser/auction agent have helped in 
minimising outstanding payments to growers. 

(c) Around 65% of the produce is sold 
through auction and to this extent the role 
of the middleman has been reduced. 

(d) Prices depend on the relative posit 
tion of supply and demand. The auction 
sYstem however ensures price formatic 
thrC'ugh open competition and minimises 
speculation, boarding and malpractices. 

Cut in Plan and Non-Plan Expenditure 

8554. SHRI HUSSAIN DALWAI: 
Will the Minister of FINANCE be pleased 

. to state: 

(a) whether it is a fact that Government 
are proposing to have drastic cut in its plan 
and non-plan expenditures on account of 
strain of financial resources; 

(b) whether it is now possible to avail 
of such other resources to raise funds for 
developmental activities which would not 
necessitate the hike of prices of essential 
commodities; and 

(c) the reasons why Government are not 
contemplating to raise Joans from the 
public allowing the investors to bring their 
black money in circulation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) It is a 
continuing process for the Government to 
initiate measures to curb inessential and 
non-productive expenditure. Instructions 
were issued in September 1985 for effecting 
a cut of S% in the non-Plan expenditure 
for the year 1985.86. 

(b) Resources are beiDI raised throulh 
st:ver~l meaS\lres. A Policy P~pet on 
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Administered Prices is being formulated 
whicbinter alia would indicate the norms 
for revision ;n case of such pric~s. 

(c) Government does not propose to 
issue any series of bondslloans which 
would confer immunity to tax evaders for 
moneys invested in such bonds. Moreover, 
in addition to the several steps taken earlier 
the Government has recently taken measu-
res which inter-alia aim at encouraging tax 
compliance on one side, and increasing cost 
of evasion on the other, Lo curb black-
money. 

Opening of Branches of New Bank of 
India in Orissa 

8555. SHRIMATI JAYANT) PAT· 
NAIK : Will the Minister of FINANCE be 
pleased to state: 

(a) the names of centres in Orissa 
suggested by the New Bank of India to 
Reserve Bank of India for licences for 
opening of branches during 1985-86; 

(b) the names of centres for which of 
licences were granted to the New Bank of 
India for Orissa during 1985-86; 

(c) whether Govern01ent also propose 
to open controlling office of the Bank in 
Bhubaneswar for speedier implementation 
of State Government's action pl'1D for 
developm ent; and 

(d) if so, when it is likely to be 
opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The task of identifying potential growth 
centres requiring banking facilities under 
the Branch Licensing Policy for 1 ~ 85·1990 
has been entrusted to the Groups set up for 
the purpose by the lead banks The lists 
of identified centres are then required to be 
finalised by the concerned State Govern-
ment and these have to be forwarded to the . 
Reserve Bank of India (RBI) for its c.onsi-
deration for issue of licences for opening 
bank offices in accordance wi th the Branch 
Licencing PoUcy. As such, no bankwise 

or )'earwise targets for openinl bank offices 
in any State have been fixed. Under the 
earlier Branch Licensing Policy for 1982-85 
RBI had authorised New bank of India, in 
March 1985, to open offices at two centros 
namely Satmile and Kanjaia in DhenkanaJ 
District in Orissa. 

(c) and (d). Reserve bank of India 
has reported that it has not received any 
proposal from New Bank of India for open-
ing a controlling office at Bhubaneshwar. 
RBI has also reported that bank are allOWed 
to establish controlling offices takinl into 
account the number of branches of the bank 
in the area volume of busin~ss of those 
branches, cost-benefit equa tions, need for 
effective supervision, administrative con-
venience etc. RBI is of the view that al 
New Bank of India has got only a limited 
number of branches in Orissa. it may not be 
necessary to open a controning office of the 
bank at Bhubafleshwar for the present. 

Trade Delegation to CbiDa 

8556. SHRI N. VENKATA RATNAM: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether it is a fact that a trade 
delegation led by him visited China reoently; 
and 

(b) the purpose of the visit of the dele-
gation, its composition and achievements, 
if anY? 

THE MINISTER. OF COMMERCB 
AND FOOD AND CIVIL SUPPLIBS 
\SHRI P. SI·nV SHANKER): (a) No, Sir. 

(b) Does DOt arise. 

Appointment of FuJI Time Chairman for 
STC 

8557. SHRI C. MADHAV REDDI: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether it is a fact that only four 
out of nine Chairman in the State Tradina 
Corporation durio, the la8t teo yearl were 
full time Chairman; . 



(b) whether the arowth of tbe organi-
sation bas net suffered due to ad .. b:>cisOl in 
the appointment of its Chairman and,) the 
)onl spell dU"ina wbich it bad no full dme 
Chairman; and 

(c) the reasons for not al'Pointina fun 
time Chairman for State Trading Corpora-
tion (or 1001 periods '1 

, THB MINISTER OF COMMER.CE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (8) Yes, sil. 

(bl Durin, the period of 10 years from 
1975.76 to 1984·85 the total turnover has 
lone up from 981.00 crores to Rs. 286S.53 
crores, and profit before tax from Rs. 14.5 
crores to R s. ,61 .1 3 crores. 

(c) Action bas already been initiated to 
select a full time Chairman for STC. 

Censul of Cardamom Holdings in Kerala 

85 S 8. SHRI K. MOHANDAS : Will 
t.be Minister of COMMERCE be pleased to, 
atate : 

(a) whether there is any programme f(lr 
conduct ins a .census of cardamom holdings 
in Kerala; 

(b) if so, the details thereof, and 

(c) the special assistance being given 
to small holdings with a view to maximising 
production '1 

nIB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
\SHJll P. SHIV SHANKBR.) : (a) and (b). 
No, Sir. However, the Cardamom Board as 
requested the State Govts. of Kerala, 
Karnataka and Tamil Nadu to conduct a 
Quick statistical survey to ascertain the 
area undercardamom. 

(0) The Cardamom Board is imp)e-
.eld. a number of schemes to assist the 
bal.&i1'owers, like Cardamom Replanting 
S~1d Scheme, Extension Advisory 
Scheme Certified Nurseries and Scheme for 
subsidised supply of Copper Sulphate, 
Plan Protection Equipment, Irriaation pump 
lOt and Bee Hives. 

Losles in Five Star Hotels io .P.blic 
and Private Sector 

8559. SHRI MOHANBHAI PATeL 
Will the Minister of PAR.LIAMENTAR Y 
AFFAIR.S AND TOURISM be pleated t~ 
state' : 

(a) the number and names of tbe five 
star hotels tha tare functionina in public 
sector and in private sector; 

(b) Whether it is a fact that several five 
star hotels run by Government agency arc 
running in losses; 

(c) if 80, the names of such hotels and 
the annual loss· incurred by these hotels; 

(d) the reasons therefor when the 
hotels run hy Private sector are earnms 
profit; and 

(e) the O(lVCrnmenlts proposal to 
construct Janata hotels instead of big hotels 
during the Seventh FiVe Year Plan period 
for the benefit of middle class people who 
cannot afford big hotels? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) S5 Five 
Star hotels are functioning in the private 
and the public sectors. The names are 
given in Statement I below. 

(b) Yes, Sir. Two of the classified 
S star hotels in public sector are running 
in 108s. 

\c) >(be name!» of the botels and details 
about the losses incurred by then are given 
in statement 11 below. 

(d) Tbe losses have been mainly due to 
low occupancy and heavy expenditure on 
repairs, maintenance and depreciation. 

(c) India Tourism Development 
Corporation has no specific plan provis!on 
for construction- of Janata hotels durin. the 
7th Piv.1 Year Plan. It is, bowever, 
operating an economy hotel (Ashok Ya tri 
Niw8S, New D·clbi) for caterina to the 
needs of low bud,et tourist .. 



, Hotel Corporation of India likewise bas 
D" proposal for cons.ruetio. Janata botel. 
or S-star hotels dufins the 7th Fh'e Vear 
Plan. The Departm~nt of Tourism, how .. 
ever, haa made a provision of Ill. 600/· 
latbs duriog tbo 1tb Pive Year Plan for 
financial assistanee for construction of 
Yatri Niwases in all t.he States. This would 
provide budget accommodation to low 
income aroups of tourists. Funds ba ve 
already been released for construction of 
Yatri Niwases in Ooa, Port. Blair, 
Kuruksbetra. Dakor, &atpada, Kaochipuram 
and Delhi. Cases (or Yatri Niwases at 
other places are beinl proc-essed. 

Statement 1 

PRIVATE SECTOR. 

1. Hotel Oberoi 
New. Delhi 

2. Hotel Maurya Sheraton 
New Delhi 

3. H",tel Taj Mahal 
New Delhi 

4. Hotel Taj Palace 
New Delhi 

3 Holel Sidhartba Continental 
New Delhi 

6. Hotel Hyatt R.egency 
New Delhi 

7. Hotel Claridges 
New Delhi 

8. Hotel Imperial 
New Delhi 

9. Hotcl Sidbartba 
New O'clhi 

10. Hotel Oberoi Towers, Bombay 

11. Taj Inter.Continental 
Bombay 

12. Hotel 'raj Mabal 
Bomba, 

13. Hotel President 
Bombay 

t 4'. Hotel HoUday Inn 
. Bombay 

1 ,. Hotel Palm Grove . 
Bombay 

t 6. Hotel Searock 
Bombay 

17. Hotel Sun-n-Sand 
Bombay 

t 8. Hotel HiDdllstan International. 
Calcutta 

19. Hotel Oberoi Grand 
Calcutta 

20 Hotel Park 
Calcutta 

21. Hotel Rambagh Palace 
Jaipur 

22. Hot~l Clarks Amer 
Jaipur 

23 •. Hotel Welcomaroup Mansinab 
Jaipur 

24. Hotel Shivniwas Palace 
Udaipur 

25. Hotel Mugha) Sheratod 
Alra 

26. Hotel Clarks Shiraz 
All'a 

27. Hotel Fariyas Holiday Resort 
Lona~la 

28. Hotel CbandeJa 
Khajuraho 

29. Hotel Jas Oberoi 
Khajuraho 

30. Hotel Fort Aauada Beach Resort 
Goa 

31- Hotel C idade-de-Ooa 

32. Hote) Oberoi, Dabolim 
Goa 

33. Hotel Taj Coromanda) 
Madras 

34. Hotel Obola Sheraton 
M~dras 

3 S. Hotel Broadway 
Srina8ar 

36. Hotel Oberoi Palaeo 
Srinagar 

3". Hotel Clark. AYadll 
Lucknow 



i 13 Wrltte" Answ,rs 

38. Hotel Taj Ganges 
Varanasi 

39. Hote1 Clarks Varanasi 
Varllnasi 

40. Hotel Blue Diamond 
Pune 

41. Hotel Ramao International 
Aurangabad 

42. Hotel Ajanta AmbJ'Ssador 
Of' 

Aurangabad 
43. Hotel Sun.n-See Park 

Visakhapatnam 
44. Hotel Banjara 

Hyderabad 

45. Hotel Windsor Manor 
Bangalore 

46. Hotel Maurya 
Patna 

47. Hotel Konark 
Bbubaneswar 
PUBLIC SECTOR 
INDIA TOURISM DEVELOPMENT 

I, CORPORATION 
48. Hotel Ashok 

New Delhi 
49. Hotel Qutab 

New Delhi 
SO. Hotel Ashok 

Bangalor~ 

51. Hote' Lalith:.\. Mahal 
Mysore 

52. Hotel Kovalam Ashok 
Tri vendranl 

53. Hotel Air·Port Ashok 
Calcutta 
HOTEL CORPORATION OF INDIA 

54. .Hotel Centaur 
Bombay 

5S. Hotel Centaur 
Delhi Airport 

Statement 11 

S.No. Name of tbe Losses in 
Hotel 1984-8.5 

Figures in 
lacs of Rs. 

(i) Hotel Ashok 
Banglore (l T D C) 59.84 

(ii) Centaur Hotel 
Oelhi Air-Port 
(H C 1) 278.10 

Cheating of the public by traders in 
weights and measures of Korosene 

Oil in Deihl 

8560. SHRI HAFI~ MOHO. 
SIDDIQ : Will the Minister of POO·O 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether attention of his Mhlistry 
has been drawn to the weekly serial 'Rajni' 
teltcast on 6 April, 1986 on the cheating 
of the public by the traders in weights and 
measures, and 

(c) if so, whether it is a general 
practice with the kerosene oil dealers in 
Delhi to ra isc large quantity of forms while 
measuring oil to the card hoJders thereby 
giving less oil in weight and selling the so 
saved oil in black market? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLlES <SHRI A. K. PANJA) : (a) Yes, 
Sir. 

(b) Delhi Administration has reported 
that such cases of general practice have not 
come to their notice. But cases of short 
delivel ies by the kerosene oil dealers to tbe 
card holders have been detected during 
checking by the enforcement staff of weishts 
and Measures in Delhi. 

Complaints regarding non-distribution 
of imported edible oil from Fair 

Price Shops 

8561. SHRI BHATAAM SRIRAMA 
MURTY: Win the Minister of fOOD 
AND CIVIL SUPPLIES be pJeased to 
state : 

(a) whether imported edible oil is beinl 
issued to the fair price shop at a 
concessional prh,e for issue to' the 
conSUUlers in Delhi and other places; 

(b) if so, whether Government have 
received complaints regarding non·distri-
bution of imported edible f oil from fair 
price shops; and 

(c) if so. the action taken by Govern-
ment to strengthen its iDipection and 
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mODUotin'. machinery to ensure fair 
distribution of imported edible oU and 
otber items from fair price sbops ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINIST& Y OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
Yes, Sir. 

(b) One complaint bas been received 
from HarYlna that imported oil is sold in 
Black market. The State Government has' 
been asked to investigate the matter. 

(c) The Central Government makes 
allocation of imported edible oils to States! 
Union Territories for distribution to 
consumers through Fair Price Shops, It is 
the relponsibility of the State Government 
to take proper steps to ensure that the 
imported oils are distributed to the 
consumers tbroulb Fair Pric" Shops The 
State Government have been advised to 
streamline and energise the public distri-
bution system to ensure that the imported 
oils actually reach the consumers and also 
to furnish monthly certificate indicating 
that the imported edible oils has been fully 
lifted and the same has been properly 
utilised for the purpose for which it has 
been allotted. The officers of the Central 
Government also visit the States/Union 
Territories to check that the imported oil 
etc. is available at the Fair Price Shops 
and distributed to consumers for whom it 
is meant. 

, Export of Betel Leaves 

8S62. DR. SUDHIR ROY : Will the 
Minister of COMMBRCB be pleased to 
state : 

(a) whether there is any specific 
mechanism to export betel leaves; 

(b) the foreiln excbange earnings fro~ 
the export of botel leaves during 1985·86; 

(c) whether Government prc;lpose to 
take steps for export of more betel leaves 
as the price of betel leaf 1s abnormally 
low this year; 

(d) if so, the details of the plan; and 
(e) if not, the reasons therefor 1 
THB MINISTER OF' COMMERCE 

AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (8) No, 
Sir. 

(b) Export of betel leaves duriog 1985· 
86 were valued at Rs. 61 lakhs as per 
provision a 1 estimates. 

(c) to (e) Th~ Export potential or betel 
lea ves is limited. Exports are primarily 
beina made to Middl e East countries which 
have sizeable ethnic community which 
consume this item. The consumption of 
betel leaves being limited, no specific 
proposals for increasing its exports are 
envisaged. 

Seizure of SmuggJed Goods 
• 

8563. SHRI S. G. GHOLAP : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the total value of smuggled goods 
seized in 1983·84,1984-85, and 1985 .. 86 
and the countries from which goods were 
smuggled; 

. (b) the main items which were smuggled 
and their quality and value; and 

(c) the procedure to dispose of the 
material seized ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
and (b). The total value of contraband 
goods seized, indicating the main 
commodities seized, during 1983.84, 1984-
85 and 1985-86 is given in the Statement 
below. 

.(c) Confiscated consumer goods dpe 
for disposal (after completion of adjudica. 
tion, appeal proceedings, etc.) are sold to 
public through 'National Consumers' Co-
operative Federation, State Civil Supplies 
Corporations, State Co-operative Fede-
rations .. Co-operative Societies approved by 
the Central and State Government and duly 
registered under the Co-operative Societies 
Act, Military/Para-Military, Police canteens 
and departmental retail shops, etc. Gold, 
and silver are deposited with the Govern-
ment of India Mint. Indian and Foreign 
currencies are deposited with Reserve Bank 
of india. Trade goods are -disposed of by 
public auction. 

Narcotic drugs other than opium 
confiscated by the Customs auth~ritie. 'are 
lenerally destroyed, Confiscated opium is 
sent to Government Opium Factory, 
Ghazipur fot' proccasina and disposal. 
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Appointment or Agent. by Lie 

8564. SHRI BRAJAMOHAN 
MOH .... NTY: Will the Minister of 
FINANCB ·be pleased to state: 

(a) the total number of new aleats of 
Life Insurance Corporation Of India 
appointed between 1980 and 1985. and 
out of that bow many appointed a.sencies 
have been terminated ; 

(b1 the reaSODS fol' which these 
agencies wete tcrmina ted ; 

(c) out of aforesaid appointed agents, 
how many were quaHfied agents and 
whether any show cause ;notices were issued 
before terminations t 

(d) the number of policies lapsed 
annually witbout acquiring paid-up value 
from 1980.81 to 1984-85; 

(e) whether it is a f'lct that lapsing of 
new poHdes is increasing year by year on 
account of unqualified agents; and 

(f) if so, the steps Corporation has 
taken to prevent frequent lapsing of 
policies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (~HRI 
JANARDHANA POOJARY): (a) to (c). 
The total number of new agents recruited 
by the LIC' between 1.4-1985 an"i 
31-3 .. 1985 is 1,65.942. lbe exact 
number of agent terminated and the 
number of qualified agents out of this 
figure is not readily available and com-
pilation would be time consuminl. However 
the statement liven below brinls out the 
total number of agents on roll, number of 
qua lified aaenta out of them as on the 
last date of a particular Year, and the 
annual filUrel of termination, new recruit-
nlents and percentage of survival of new 
recruits as on 31-3-198.5. 

The .aeneles are terminat~ Blainly for 
failure to fulfill the minimum business 
guarantee. The other reasons include non-
renewal of licence, lIlis-appropriation of 
preQlium. 'beaami/pcrsonaJ agencies etc., 
Show cause notices are sSlued before the 
termiDation of qualified alents in all cales 
except ir action is takeD aaainst the ascnt 
under 'rule t 4.1 S aad 11 (1) of (Agents) , 
Rules_ '972' accordlnl to which the 
appointmol1t of. an alent can be ttl'1D.inated 

" , ' 

if his licence is cancelled or bot renewed 
or . if he il found to be or unaound mind 
or IS found t.O be luilty of criminal 
m'is.aPl'ropria tion of criminal breach ,.of 
trust or cheatinl or forgery etc. b, a 
competent court or if the competent 
authority issues one month's notice thereof 
to the agent in writing· to terminate the 
aseney or if tbe alent iss.uts ,a Ii ,nilar 
notice to the competent authority for the 
discontinuation of his !\gency. 

(d) the number of net policies lapsed 
annually without acqUiring paid.up value 
from 1980·81 to 1984-85 i& given herein 
below: 

Year 

1980-81 
1981 .. 82 

1982·83 
1983-84 
1984.85 

Number of net poUcies 
lapsed 

5,26,130 
5,44,122 
6,18,953 
6,53,837 
7,00,412 

(e) No, Sir. It is not a fact that lapaa. 
tion of numb~r of new policies is increasing 
on account of unqualified agents. Thoulh 
there has been a marginal increase every 
year in the total number of net policies 
lapsed, the percentage of net lapses to 
mean life insurance business in 'force has 
remained steady between 4 % and S % as 
is seen from the figures bela w. Even there 
is a decrease in the pcrcentale rate for 
1984·'85. 

1982 .. 83 
1983-84 
1984-85 

4.3% 
4.S% 
4.2% 

(f) The Corporation has jntroduced 
career agents in the fold of its lale. 
oraaniaation. LIC have allO profclliona. 
lised aleney force by iDtroducinl .lenta9 

regulations and schemes such al club 
memberships in an endeavour to improvo 
tbe quali t)' of business and a,caC)' force. 
The larsation. hal been kept under control 
by the Corporation. Decentralisation of 
.ervice to branches as also ,installation of 
Micro .. processor based madlinci at I-tier 
branches ia expected to help keep lapsatioo 
ada control. ' 
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Statement 

Year of Total No. No, of 
Recruit. of alents qualified 
ment alen's on alents 

roll 

1980-81 1,21,2.51 66,968 
1981·82 1,24,589 70,798 
1982 .. 83 1,34,742 76,263 
t 98 3.84 1,46,413 80,957 
1984-85 1,62,478 91,907 

Grants to States For Promoting 
Welfare of Scheduled Tribes 

8565. SHRI ARVIND NBTAM: Will 
the Minister of FINANCE be pleased to 

, state: 

(a) whether the Grant-in-aid under the 
first proviso to Article 275(1) of the 
Constitution beinl given by the Union 
Government for the purpose of promoting 
the welfare of Scheduled Tribes j 8 over and 
above, the State plan funds or part of the 
total State plan size; 

(b) if 80, whether his Ministry is relea-
sing addi tional funds against the specific 
schemes of d.evelopment for Scheduled 
Tribes or obterving mere formality of 
issuing sanctioDs of sums which already 
form part of the State Plan size; and 

(c) the State-wise allocations of this 
&rant durici the Sixth Plan period and fund 
proposed to be allocated atate-wise durinl 
the seventh plan. 

No. of No. of %ale of 
alents new agents alcnts 
terminated recruited $urvivina 
annually annually out of new 

recruits as 
on 31·3 .. 
1985 

2S,64l 22,823 29.62 
29,386 26,908 38.85 
21,091 32,310 50.06 
30t~27 38,004 70.35 
34,438 45,897 98.38 

THE MINISTER OF 5.TATE IN THE 
MINISTRY OF FINANCE \SHRI 
JANARDHANA POOJARY): (a) The 
grant.in.aid being provided under the first 
proviso to Articile 215< 1) of tbe Consti-
tution by the Union Government for the 
purpose of promoting the welfare of 
Scheduled 1'ribes is part of the total State 
Plan size. 

(b) The Ministry of weJfare receive 
specific schemes of development for Sche. 
duled Tribes from the States and recomm· 
end release of funds to this Ministry on 
the basis of which assistance is released 
to States. 

(c) A statement indicating the amounts 
released during the Sixth plan and 
1985·86 State-wise is given below. 
A Jump provision of Rs. 20 crores bas 
been provided for 1986-87 and the State-
wise alIocations are yet to be made by 
the Ministry of Welfare. Allocations for 
the remaining three years of the Seventb 
Plan would be made at the time of the 
formulation of ~hc Annual plans. 

Statement 

Sta tem en. showill, amount r,'eas,d, Stale-wls" under First provlso to Article 
275(1) of the Constitution durin, Sixth Pl'Jn (1910.85) and the Ytar 1985.86. 

STATES 

1 

1. Andbra Pradesh 
a. Attam 

Sixth plan 
(1980-85 

2. 

965.55 

416.00 

(Rs. Lakhs) 
1985·86 

3 

130.7S 

76.87 
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1 2 

3. Bihar 649.00 

4. Gujarat 4S9.00 

S. Himachal Pradesh 31.36 

6. Karoataka 118.50 

7. Kerala 142.50 

8. Madhya Prade sh J 806.78 

9. Mabarashtra 920.00 

10. Maoipur 131.00 

11. Megbalya 9.36 

12. Nagaland 

13. Orissa 868.02 

14. R.ajasthan 332.48 

IS. Sikkim 3.47 

16. Tamil Nadu 266.00 

17. Tripura 206.48 

18. Uttar Pradesh 66 50 

19. West Bengal 548.00 

T01AL 8000.00 

[Translation] 
Raids on Premises of Income Tax 

Omcers 
8566. SHRI SOMJ IBHAI DAMOR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of the Income Tax 
Officers whose houses were raided during 
the past one year and the value of goods 
and the particulars of documents seized 
from there in these raids; 

(b) the Dumber of the officers found 
l\1ilty and arreated aJ a result of these 
raids and the action taken against them; 
and 

(c) the number of persons out of these 
10 arrested aaainst whom cases have beon 

3 

204.34 

261.60 

6.92 

64.11 

12.83 

421.53 

202.97 

13.64 

37.83 

22.99 

208·00 

147.07 

33.50 

18'.28 

20.S3 

8.19 

107.99 

2000.00 

filed in court and the present position of 
these cases ? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF FINANCE (SUR I 
JANARDHANA POOJARY): (a) Durinl 
the period 1. 1. 1985 to 31. 3. 1986, 41 
Searches were conducted by the various 
Branches of the CDI on the residential! 
office premises of the 31 Income Tax 
Officials. involved jn 18 cases registered· by 
the various Branches of tbe CDI on various 
allegations like possession of assets 
disproportiona te to the known sources of 
their income, cheating, forlery, bribe" and 
criminal misconduct etc. Details of the 
moveable/immovea ble properties discovered 
durina the searches are liven below: 



Cosh, Bank Balances, 
POll., ~SCIt Shares 
Ite. Rs. 25,15,987.00 

Jewellery, Houae-
bold. and .moveablo ' 

I 

properties Its. 18,36,049.00 

Immoveable Pro-
perties Rs. 11,39,321.00 

Be,ides, a larae number of incrlmina-
tin. documents were seiied which are under 
scrutiny. 

(b) As a result of above m !ntioned 
searches, 4 -Income Tax Officials were 
arrested and released on bail. Out of 31 
Income Tax Officials who~e residential I 
office premises were searched, against 2 
officials cbal ge ... sheats have been tiled in 
the court. and against 2 officials depart. 
mental proceedinas have been initiated. 
Casc against onc official has been closed 
as the allegations were not substantiated. _ 
Casel against the remaining 26 Income 
Tax Officials ate under investigation. 

(c) The 2 officials against whom 
charlesheets have been filed are facing 
trial in Courts. 

[EIII lisA] 
Import of Sugar 

8S67. SHRI H. N. NANJB GOWD.!\. : 
Wi)) t.be Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have finally 
decided about the quantum of sugar to 
be impDtted durin. the current financhl 
year ror ultimate distribution of the same 
to the consumers and to meet the shortfall 
expected durioa tbe year; and 

(b) if SOt the details thereof? 

THB MINISTER OF STATE IN THB 
M1NISTRY OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) and 
(b). further imports of 6UIU during the • 
curront fioanciaJ year 1986 .. 87 to meet the 
reqtlirement of internal c~Dsumpti.on would 
depend on the SUlar production expected 

to be achieved durin. 1986-87 Iuaar year-
(October· September). Since it is 'too' earl), 
to make a reliable estimate of su.pr 
production durin. the said year 1986-87 t 
it is not possible to make an assessment 
for tbe present reprdinl the total require-
ment of imported sugar for the financial 
year t 986·87. 

[Translation] 

Selting up of Banking Service 
RecruItment Board in Bibar 

8568. SHRI KUNWAR RAM! Will 
the MInister of FINANCE be pleased to 
state: 

(a) whether a decision has been taken 
to set up Banking Service Recruitment 
Board in Bihar; 

(b) if so, when it is likely to be set up; 
and 

(c) if not tbe reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE "SHRt 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The selection and appointment of 
the Chairman, BSRB, Patna is under 
process and the Board will be set up as 
soon as the Chairman is appointed. 

(c) Does not ar\se. 

[English] 

Operation of Pilot Test House Project 

8S69. SHRI SHANTARAM NAIK 
Will the Minister of COMMERCE be 
pleased to state 

(a) whether the P not Tat House 
Project M,8 st."r:,led function ina; 

(b) whetbtf the' Project _ proposes to 
provide textina facilities for products 
other than engineering products; -and 

te) the date a"ld year by which the 
project would be fully operational' 
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TH8 MINIITaR OF COMMERCB 
AND 'FOOD ,AND CIVIL SUPPt:.lBS 
(SH.a:l P. SHIV SHANKBR) :,,(a) to (c) •. 
Buiktin,' cOo.ructioD work of the P.Jot 
TeJt . House bas "since started. To beinl 
with; TeadDI faciUtiC'1 for eOlineerin. 
products will bo ,covided. The project is 
likelY to be in operaliOil during the year 
1987 .• 

Import 0' 'isblag Tra w len b, lOOPer 
Ceat £s:port-Oriented UGits 

85'0 SHRI D. B. PATIL: Win the 
MinUter of COMMERCE be pleased to 
state: 

(a) whether it is a fact that 100 per 
cent export-oriented units are allowed to 
import fishing traw'ers from abroad; 

(b) whether it is also a fact that such 
import of tisbina trawlers from abroad is 
aHowed on the condition that the 100 per 
cent export oriented units have to place an 
order for purchase of one indigenous 
trawler: 

(c) if so, whether .the aforesaid condi-
tion has been withdrawn; and 

(d) if so, eince when and the reasons 
therefor? 

THB MINISTEIl OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). A decision has recently 
been taken fot 100 per cent export oriertcd 
units in d •• , se~ tishiD. sector to be 
exelnpted from tbe condition' that they must 
acquire ·al lay Babins vesl'els indigeneou&ly 
,s theY are allowed to import. 

{ Trans1olion) 

LoaD Faellity to Crartsmen t y Nationalised 
Banks 

85" t. SHill VlRDHI CHANDER 
JAIN: Will' the Mini.ter of FINANCE be 
p'eased. to state : 

(a) whether it is a fact that loan facUity 
i. bein. provided to craftsmen by nationa-
Used banks under Craftsmen Scbeme; 

(b) if 80, when tbe said scheme was 
implemented; 

(c) whether the Union Government 
propose to make the laid scheme morc 
purposeful by raisinl the limit OD loan in 
~iew 0 f tho rise in pricel; and 

(d) if so, when and how ~ 

TIlE MINIS1ER OF STATE IN THE 
MINISTR Y OE FINANCE (SHill 
JANARDHANA POOJARY):' (a) and (b). 
Reserve Bank of India has reported that 
there is no separate Craftsmen Scheme. 
However, loan hcilities to craftsmen are 
provided by nationalised banks under tbe 
composite loan scheme which has been in 
operation since December, 1978. Under 
the composite Joan scheme the banka and 
other financial institutions Jik" State finan-
cial Corporation bav: been advised to 
sa[Jction credit upto Rs. 25000 to artisans, 
cottage and village industry units as compo-
site loan, whether it is for equipment 
finance or working capital or both with tbe 
repayment period of 7 to 10 years or even 
more with an initial moratorium period of 
12 to 18 months both for interest and the 
principal, considering the small amount of 
surpluses which can be expec~ td to be 
generated and the continuous essential 
auste nance needS of the borrowers. There 
is no insist en ce on margin f. r this category. 
The rate of interest charged for these loans 
is 10% in backward areas and 12 %i n 
other areas which is lower than the rates for 
other small scale industrial units Credit 
requirements are to be assessed liberally 
taking into account the consumption 
requirements of the artisans during the pro-
duction eyel e and to be reviewed peri odie 
cally. Guarantee cover is liven for. suoh 
loans by DICGC. Refinance is available 
in respect of such loans from lOBI on 
automatic basis at concessionel rate of 

, interest. 

(c) No, Sir, 

(d) Does Dot arise. 
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Setting up of Jai'pur Stock Exchange 

8512. SHRI SHANTl DHARIWAL : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that Jaipur 
Stock Exchange Ltd. was set up in 1983 
vide Mjnlstry~s letter No. 1/60/SE!83 dated 
2S.t 0.83. 

(b) whether it is also a fact that Jaipur 
Stock Exchange Ltd. has completed 311 the 
Jela} formal'ties required under the Securi-
ties (Contract) Regulation Act, 1956; 

(c) if so, whether it is a fact that 
Government are Ilot giving recognition to 
Jaipur Stock Exchange Ltd. even after the 
completion of all legal formalities by them, 

(d) if so, the reasons therefor; 

(e) when Government propose to give 
recognition to it; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA. POOJARY): (a) Govern-
ment had approved the Memorandum and 
Articles of Association of the prop' .sed 
Stock Exchange at Jaipur on 25.10.83. The 
promoters were asked to take necessary 
steps for in corpora tion of the Stock Ex-
change under Section 12/25 of the 
Companies Act, 1956 on the basis of 
approved Memorandum and Articles of 
Association. They were also informed that 
the question of recognit. ion under Section 4 
of the Securities Contracts lRegulation) Act, 
1956 would be considered by the Gov"rn-
ment on receipt of the requisite application 
under Section 3 of the SCR Act, 19S6. 

(b) the promoters submitted application 
under Section 3 of the SCR Act. 19S6 for 
recopition of Jaipur Stock Exchange on 
10.1.1986. 

(c) to (f). Government ha.ve since 
received four proposals from d,ifferent 
groups of promoters for establishment of 
Stock Exchange in Jaipur. These proposals 
are beina examined by this MinistrY in 

consultation with Government of Rajaat.han. 
The claims and counter-cJruma of different 
groups of promoters have to be recouciled. 
Once the differences amoDI tbe varioul 
aroups of promoters are resolved, Govern~ 
ment will take decision to establish tbe 
Stock Excbanle in Jaipur. In the mean-
while the Regional I>irector. Compan)' Law 
Board, Kanpur, has informed that a peti-
tion under Section 433/439 of tho 
Companies Act 1956 has been filed in the 
H~o'ble High Court, Jaipur OD 12th 
February, 1986 for compulsorY winding up 
of Jaipur Stock Exchanle Limited, Jaipur 
and tbat the same has been admitted by tbe 
Court. 

( Engli~hl 

Increase in Cost or Wheat Supplied to 
Flour Roller'Mllls 

8573. SHRI PRAKASh V. PATIL : 
SHR 1 R. S. MANE : 

Will the Minister of fOOD AND CIVIL 
SUPPLIES be pleased to atate : 

(a) whether Flour Roller Mill owners 
have voiced their difficulties to Government 
over the increase in the cost of wheat that 
is supplied to them by Government; 

(b) if so, the details thereof; 

.(c) whether Government have considered 
lhe request, and 

(d) if so, their reactions in this regard 7 

THE MlNIS,.BR OF STATB IN THB 
MINlSTR Y OF PLANNING AND IN THB 
MINlSTR Y OF FOOD AND CIVIL 
SUPPLiES <SHRI A. K. PANJA): (a) and 
'(b). Certain Associations of roller ftour 
mills have represented apinst the inucasc 
in the issue price of wheat for roller flour 
miHs on the ground that this will adversely 
affect the roller flour miUs situated in the 
non wheat-producing areas. 

(c) and (d). Yes, Sir. It bal not been 
possible to char ge the decision to increase 
the issue prices and the Associations have 
been informed of it. ., 
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Export of Woollen Goods 

g S74. SHRl CHlR.ANJI LAL 
SHARMA: Win tbe Minister of TEXTILES 
be plealed to stale: 

(b) whether it is a fact that Indian 
woonen loads are very popular in foreign 
countries; and 

(b) if 10. thO\'l Iteps being taken to 
en larle the scope of ~oon en goods export ~ 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHIO ALAM KHAN): (a) India's 
wooHen products arc popular in some 
foreian countries like USSR, Canada, USA, 
MiddJe East and Ethiopia. 

(b) A St~tement is liven below : 

Statement 

Steps taken to Boost Expor' 01 Woolltn 
Goods. 

The foUowin, measures have been 
taken to boost export of woollen goods. 

1. AI many as 114 machines necessary 
for garments and hosiery manu-
facture have been p1aced under 
OOL., 91 of them enjoying 
cODces8ional import duty vide 
Appendix I part (b) of Import and 
Export Poliry, 1985·88. 

2. Tbe number of days for packing 
credit bas been increased from 90 
days to 180 days. 

3." Cash CompensatorY Support is 
available on export of woollen 
IOo~s. 

4. Import of essential inputs fot the 
production of woollen IOods for 
tbe purpose of export is avaHable 
under Appendices 17,19 and 21 
of the Import and Expor.t Policy, 
198' .. 88. 

5. A new Import.Ex.port Pasl Book 
Schomt for manufaetuicr-cxporters 
has . been introduced to facilitate 
'pro4.\l~~yn fQ~ ~~J't •• 

6. Additional assistance is beinl given 
for export of woollen goods to 
new markets as per Appendix 24 
of the Import and Export Policy, 
1985·88. 

7. Under the 100% E"portOriented 
Units and Free Trade Zone 
Schemes, facilities for liberal im-
port of c$lpital goods and raw 
materiaJs alongwitb many other 
concessions are beina given with 
necessary export obligation. 

8. A fashion technology institute is 
being set up in Delhi for educa-
tion, research, service and training 
in the areas of fashion design 
specially for the garment trade. 

9. The Government has been giving 
liberal assistance for sPoDsorin& 
and funding several promotional 
activities including participation in 
exhibitions Hnd international fairs, 
publicity abroad, buyer-seller meets, 
sales-cum.study teams etc. 

Obtaining of Import Licences by 
Misrepresentation by Certain Firms 

8S7S. SHRI K. RAMAMURTHY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the State-w ise brcak-up of cempa .. 
nies, whose import licences were cancelled 
in 1984·85 on the ground that the licences 
were obtajned on misrepresentation and 
fabricated documents; 

(b) the State-wise breakup of 396 firm. 
which were debarred in 1984 .. 85 on the 
ground of violations of the provisions of 
Imports and Exports (Control) Act; . 

(c) the State"wise break-up, (If 13 
firms on whom fiscal penali ties were 
imposed during 1984 .. 85 for misutililation 
of imported materials; and 

(d) the steps being laken to plug the 
loopholes in tbe procedures so that sucb 
PlaJpracliccs ;lre eliminated ~ 
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THE MJ,NISTBR OP COMMEIlCE 
AND fOOD AND CIVIL SUPP,;LtBS 
CSHRI P. SHIV SHANKER) ': <.) Import 
licences of two firms from Oujarat, were 
cancelled by tbe Head-quarters 1",cft1ce of 
CC1&B. . lofornlation about the Dumber 
of licences eanceHtd by the roclonal offices 
of CCl&E is beina collected. 

(b) State-wise break-up of 144 firms 
debarred by the Headquarters office of 
CCI&B is indicated in tbe Statement I given 
below. 

State-wise break up of remaining 2S2 
firms deba rred by the, regional offices is 
being collected. 

(c) State·wise break up of 1 3 firms on 
wbom fiscal penalty was imposed is 
indicated in tbe Statement Il given below. 

(d) Import Policy/Procedure is under 
constant review. Import licences are given 
after close scrutiny aJ)p1ications. 

Statement-I 
... "-----~ ~ ~ 

1. Maherasbtra 40 
2. W. BtDgal 19 

3. Tamil Nadu 11 
4. 'Punjab 23 
S. Himachal Pradesh 1 

6. Delhi 21 ,. Oujar.tt 5 
8. Assam 6 

9. Uttar Pradesh 7 
10. Andbra Pradesh 2 

11. Kamataka 2 
12. Jammu & Kashmir 3 

13. Bihar 1 

14. Kerala 1 

15. Rajasthan 1 

16. Haryana 1 

Total 144 

u. p. 4 
Tamil Nadu 2 
Punjab % 
Gujarat 1 
Assam 1 
M. P. ~~\" t 
Haryana 1 
Deihi 1 

Voluatar, Disclosure Scbeme 

8576 SHRl VIJAY KUMAR. 
MISHRA : Will the Minister of FINANCB 
be pleased to state : 

(a) whether the extension liven under 
the Voluntary Disclosure Scheme has result. 
ed in opening of cases of assessment in 
earlier years; 

(b) whether this has constituted an 
impediment in the collection of arreara of 
taxes; 

(c) if 10, whether the Voluntary Dis-
closure Scheme is not successful in view of 
theSe large arrear!; and 

(d) the steps proposed to be taken to 
make the ,cheme a success ? 

TH:E MiNISTER OF $'IATE IN THB 
MINISTRY OF FINANCE (SHill 
JANAtlDHANA POOJAR Y): (a) to (c). 
Under the "amnesty" Ifanted by the 
Government, tbe aue&Jeca have been liven 
opportunity to declare voluntarily their true 
income before 'detection by the Department 
allO ;n respect of the ·,ean 'for which the 
al.e_menta have already been ,completed 
and 'pay tbe additional ta& OD the inCOftle 
now 'beiog disdosed. The t:ime limit for 
avaiUn, of this opportunity was carlier 
available upto 31-3-19". This scheme 
haa aiDce becn extended upto 30.9-j 986. 
'by wbie'b date tbe .IMIICCI OlD 4ilelol'\ 
income or wealth relatinl to tbe allellment 
yorra 1"'.8.' pt •• rtier atltSIIDjeDt YOlrl. 
Si~~, \Uld" *' " .... t,'" ~l.n ,tilt 
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disclosure of income by filling return and 
the payment of tax due has to be simulta-
neous, tbe pr9bJem of collection of arrears 
does not arise. 

(d) There has been good response to 
the "amnesty" offered by the Government 
and the s~heme is already a ~uccess. 

Rile in Wbolesale Price Index 

8571. SHltt K. RAMACHANDRA 
REDDY: Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that arter the 
presentation of the Budget in February, 
1986 there is steep rise in the wholesale 
price index and retail price index; 

(b) the details thereof; aDd 

(c) whether it is also a fact that during 
this period the price index of all agricultural 
produce bas fa () en and the prices of 
industrb.l goods have risen '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PO~JARY): (a) to (c). 
The wholesale price increase in the (seven) 
weeks since 28:2.1986 when 1be Bud&et 
was presented has been 0.9 per cent, which 
is much lower than the increase of 2.9 per 
cent in the corre,,;ponding weeks of 1985. 
There is no seperate index of retail prices, 

The movement in retail prices i, reftected in 
the behaviour of Consumer Price Index 
(CPl) ror IQdus~rial Workers. However, 
the latest CPI is avaiJable only upto 
February, t 9.,86. 

Between 22.2 1986 and 12.4.1986 the 
index for a.riculturat products inn-eased 
from 305.1 to 309.S and for manufactured 
products from 339.4 to 342.8, 

Demands or Employees of Central 
WarehousiDg Corpora fion 

8S78. SHRI PRIVA RANJAN DAS 
MUNSI : Win the M;nister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Central Warehousing 
Corporation employees are agitatina for the 
last one year in regard to their demands; 
and 

(b) if so, what are the demands and the 
reaction of Government thereto '1 

THE MINISTER OF STATE IN THE 
M1NISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA': (a) and 
(b). Yes, Sir. A statement showing the 
major demands which the recognised Fede-
ration of the Central Warehousing Corpo-
ration Employees Unions has been makin. 
and the Government's reac'ion thereto is 
gi\'en below. 

Statement 

Demand 
.~ ----------, ----, ~~- .. "-
1 2 

1. Revision of Pay sC.lles of the 
employees giving them parity with 
the better"paid public under .. 
takings alonawith revision of 
allowances. perquisites and other 
fringebenfits. 

Government's Reaction 

3 

An agreement was reacbed between the 
Federation of ewe Employees Unions 
and the Management on 30.1.1984 
whereby the Federation agreed to switch 
over to indu\trial D.A. pattern for Group 
'e' & 'D' employees. The Management 
has since held a series of dIscussions with 
the Federation for revisina tbe pay scalel . 

. However, no settlement has been reached 
so far due to diveraent views on mini .. 
tn\lQl wa,e. scalos of pay, increment etc. 
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1 2 

2. Payment of second instalment of 
Interim R.elief : 

(a) Ad-hoc payment of Rs. 150 
w.e.f. February. 1985 sub-
~t to adjustment siainst 
final out come of the pay 
revision. 

Cd) Ad-boc payment arrears of 
Rs. 1 SOO to each employee 
subjett to adjustment alain~~ 
arrears due w.e f. 1.8.1983~ 

3. Introduction of S-day week in the 
warehouses of C. W .c. 

4. Uniform working bours for Head 
Offices/Regional Offices and 
Warehouses. 

5. Introduction of time-bound pro-
motion policy so that there is no 
stagnation In Group 'C' & '0' 
E.mployees, 

6. The transfer policy is unfavour-
able to Class-III and IV 
employees inasmuch as they are 
transferred to far-off placea. 
Hence. it should be reoriented. 

7. Introduction of penlion stheme 
in ewe on the lines of similar 
acbemes prevalent in DTC and 
DBSU, 

3 

The Ot'oup cC·" cD' employees of tbe 
Corporation were anowed first iostalment 
of interim relief in terms of the afore· 
mentioned agreement dated 30,1.1984. 
In tetms of that agreement, DO further 
instalment of interim reUef of any ad-
hoc payment is admissible to the em-
ployees. The demand of the ewe 
employets for grant of interim relief as 
and when it is announced by Government 
for its empJoyees has also not been 
accepted by the Supt"eme· Court in view 
of the agreement dated 30.1.1984. Thele 
emplo, ees are already beinl paid indus .. 
trial D.A. in terms of the aareemeat. 

The number of working hours for ,the 
warehouses and the Offices of the 
CorPoration were different even prior to 
the introduction of S. day weak in the 
Corporatio'n. It was 8 hours for tbe 
Warehouses and 7 hours for offices 
including balf and hour lunch break in 
both the cases. With tbe introduction of 
S-day week the offices have switched 
over to it with corresponding increase in 
the Dumber of working houn. In case 
of Warehouses, switch-over to S·day 
week is not considered feasibJe keepin. 
in view the operational requirements and 
tbe need to provide requisite services to 
the depositors. 

Time-bound promotions cannot be intro-
duced in the Corporation as creation of 
post in each grade has to be need·baaed. 
However, in the revised ewc (Staff) 
Regulations, 1986 the Corporation bas 
provided that an employee who has been 

stagnating at the maximum of scaJe of 
his pay, for two Years or more, ml' be 
granted an ad-hoc increment equivalent to 
the rate of increment last drawn by him 
in his existing scale. 

The Corporation bas laid down 'I\lidelinel 
for the transfer of itl employees. Group 
cC' & 'D- employees are lenerally 
transferred within the relion only, aub-
ject to availability of vacancies. 
The cwe follows the luidelin e& iJ$ued 
by the Central Government in such 
matters. The ,CeDtra) Government bas 
Dot introdu.ced aJlY such scheme for the 
employees in tbe publie scetol' '0 far. 
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8.. Payment or incentive bonus in 
addition to normal bonus under 
the payment of Bonus Act. 

9. Silver Jubilee Award to the 
Employees. 

10. Regularisation of daily rated 
staff. 

11. At presented only limited Chowki· 
dars are allotted quarters cons-
tructed at their place of posting. 
Since the problem of getting 
accommodation is felt by all, 
sufficient number of quarters 
should be constructed for Class 
III &. IV employees at their place 
of posting. 

1 2. Payment of over .. time allowance. 

Import of Coconut oil 

8579. SHRI SURBSH KURUP : Will 
tbe Minister of COMMER.CE be pleased to 
atate : 

(a)· whether . any facility is being liven 
to eXpOrters,~ of fatty acids to import 
coconut oU· under tho' R.eplenishment 
Scheme; and 

(b) if 10, the quantity imported' during 
1984 and 1985 ? 

THE MINISTER OF COMMERCE 
'AND FOOD AND CIVIL ,SUPPLIBS 

(SHR..I p~ SHIV SHANKBIl) : (a) Yia, Sir. 

3 

The Corporation has been asked to exa-
min~ tbe feasibility of introduction of 
productivity·1il"ked incentive scheme in 
the Corporation expeditiously. 

As a matter ot-policy, the Government 
does not favour grant of any milestone 
award includinl Silver Jubilee award. 

The Corporation has issued instructions 
that al those daily-rated employees who 
have wot ked for more than 240 days 
during a period of one year may be 
relularised against the vacancies that 
may arise provided that th.ey were recrui-
ted through employment exchange 
initially and fulfil the ale and other 
qualifiications prescrived for the post. 

The CC'rporation has either been providiol 
suitable accommodation or livin. the 
house-rent allowance to its employees. 
It has been making efforts to provide 
accommodation to its employees and 
would continue to do so to the extent 
possible. 

The Corporation bas been asked to exa-
mine the. qUestioll of payment of over· 
time allowance to itl employees in terms 
of the Shops and Establishment Act in 
force 'io the concerned States. 

(b) Separate statistics on import, 
against Replenishment litences arc Dot 
maintained. 

Guidelines REG. Donation to PMa/CMI 
Relief Fund by Nationall.ed BaDk •• 

8580. SHRI SOMNATH 
CHATTERJEE: Will the Minister of 
FINANCE be piealed to state : 

(a) whether any nationalised bank haa 
donated any sum to Prime. Minister'. 
Relief Fund or any Chief Minister', Relief 
Fund; 

(b) it 10, when and tbe amouat, 
thereof; 
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(c) whether permission of R.eserve 
Bank of India was taken before such 
contribution, if any, wac; made; 

(d) wbether the Reserve Bank bas 
framed luidelincs therefor; and 

(c) if so. the details of such guidelines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The information in being collected and to 
the extent available will be 1aid on the 
Table of the House. 

(c) Permission of the Reserve Bank of 
India is not necessary for the purpose. 

(d) and (e). Guidelines have been 
framed by Reserve Bank for donations by 
banks to or8anjsa~ion/institutions etc. 
These do not cover donations to PM's! 
eM's Relief Funds 

Report of Fourth ,) ay Commission 

8S82. SHRI K. KUNJAMBU: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) wheth;r the term of the Central 
Pay Comnlission is being extended; 

\b) whether fresh terms. have been 
incorporated in the terms of reference; 
and 

(c) if "0, the facts thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) As no 
time limit for submission of report by the 
Fourth Central Pay Commission has been 
prescribed, the question of any extension 
of the term of the Commission does not 
arise. 

(b) and (c). The terms of reference of 
th'e Fourth Central Pay Commission as 
origiralJy prescribed in Government's 
llesoluUon No. S<S6)·E. 111/83, dated 
29th .July 1983 were amended twice as 
below: 

(n vide Government Resolution No. 
S(S6)/B 111/83 dated 16th February 1985 
to ena ble the Commission to consider the 
demand for a relief of an interim character 
during the course of its deliberations and 
make recommendations thereon; and 

OJ) vide Government's Resolution No. 
5(S6)/E. III/8l, dated 8th November 
1 985, inter alia, providing that the Commi. 
ssion may examine, with a view to having 
a pro,er pension structure for pensioners 
both past and future- the existing pension 
.,tructure including death-cum-retirement 
benefits and make recommendations. 

Five copies each of the terms of 
reference of lh~ Fourth Central Pay Comm-
ission as also of the two amcndm!uts, have 
been placed in the Parli ament library. 

Proposal For Bifurcation of Madras 
Cirde of State Bank of India. 

8583. SHRI A. CHARLES: 
SHRI T. DASHEER: 

Will the Minister oi FINANCE be 
pleased to state: 

(a) the number of Circles State Bank 
of India has presently; 

(b) whether there i., arlY proposal under 
consideration to bifurcate Madras Circle 
into Tamil Nadu and Kerala; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) 1be 
State Bank of India has reported that 
there are at present 13 Circles in the Bank. 

(b) and (c). The Bank has reported that 
it hus no proposal to bifurcate its Madras 
Circle into Tamilnadu atJd Keral a. 

New Credit Policy Announced by RBI. 

8584. SHRI YASIIWANTRAO 
GADAKH PATIL : 

SHRI SRIKANTA DATTA 
NARASIMHARAJA 
WADIYAR: 

Will the Minister of FINANCE b: 
pleased to state : 
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(a) whether the Reserve Bank of India 
baa announced a new credit 'pol icy for the 
period Apl'it·September, 1986; 

(b) if so, the details thereof; and 

(c) its impact on production in the 
country? 

THE MINISTER OF STATE IN THE 
MINlSIRY OF FIN·\NCE \~HRI 
JANARDHANA POOJARY) : la) Yes Sir. 
The Reserve Bank: of India announced the 
credit policy for the first balf of the 
financial year 1986 .. 87 on A.pril 3, 1986. 

(b) The salient features of the credit 
policy measures as announced bY Reserve 
Bank of (ndia are set out below : 

MefUUr'$ which would remain unchanged: 

(i) cash reserve H~quirements of 9 
per cent of net demaud and ume 
liabilities and incremental case 
reserve rdUO of 10 per cent of 
the incr~ase in nct demend and 
time liabilities over the level a, 
on November 11 t 19 ~ 3 will be 
continued. The additional caiih 
balances malOtained with tbe 
ReseIve Bank of Indl':l as oD OCto_ 
ber 31, 1980, would not be 
al10wed to be wit.hdra ..... o. 

(ii) Sta.tutory liquidity ratio of 31 per 
cent or the net demand and time 
liabilities will continue. 

(iii) Deposit and IC:lding rates and re-
finance rates will remail) un-
~hanled. 

(iv) The terms and conditions of food 
and export cred it refinance facili-
ties will continue unchanged. 

/ ,Changes ". Measures : 

A SLR Waiver.band 

The waiver band upto 4 per cent of 
required SLR will be withdrawn in a 

• I phased manner beginning from July 19. 
1986 so that by October 11, 1936, the 
waiver band would be abolished. The prac-

tice of not imposing 3 percentage points 
additional interest charge on refinance from 
RBI equivalent to the SLR default would 
be extended from June 21, t 986 to Octo-
ber 10, 1986. Thereafter the additional 
interest charge of 3 percentage points will 
be imposed on a daily basis on the por-
tion of. refinance from Reserve Bank of 
India equivalent to the amount of daily 
SLR default. 

]1. Selective Credit Controls. 

The practice of selective credit controls 
for prcvc,lling th~ use of bank credit on 
speculative hoarding will continue and the 
system which was rationalised in October . ' 1985 WIll be preserved and strengthened. 
Certain changes have been made in selective 
cr:dit controls effective from April 4, 1986 
and these are: 

(a) The bas~ period for determining 
the level of credit has been 
brought forward by one year from 
the three year period of t 980 .. 81 
to 1982-83 (November-October) 
to 1981·82 to 1983-84. 

(b) In the light of the improvement 
in the supply position of rice and 
the adequate public sector stocks 
of paddy/rice, these items have 
been exempted from' selective 
credit controls. 

(c) All blnk advances against cotton 
and kapas h:we similarly been 
exempted from selective credit 
cantrols. 

(d) Following improvements in oil-
seeds economy, cotton seed and 
cotton seed oil have been exemp-
ted from the provisions of selec-
tive credit c'()ntrols. Further, the 
minimum margins on oil seeds 
and vegetat,}cs oils have been 
reduced across the board by 1 S 
percentage points. Also, advances 
against high vielding and hybrid 
seeds used for growing 0 i 1 sted 
have been exempted from selective 
credit controls; The overall exem-
1uion linlit for advances per 
borrower agaios stocks of commo-
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ditle. covered by selective credit 
controls which stood at Rs. 
50,00l bas been raised to Rs. 
One lakh. 

(e) The minimum maJ:lin! of other 
foodlfains pulses, sUlar, sur and 
kharidsari will remain unchanged. 

C. Changes;. Credit A.uthorisatlon Scheme 

Certain chal1'1es have been made in 
credit authorisation scheme, considering 
the increase over time in the volume and 
size of financial transactions 

(il The cut-off point for CAS working 
capital limit has been raised from 
Rs. 4 crores to Ra. 6 crores 

(ii) The cut off point for working 
capital limits for mauufacturerf 
trader exporters has been raised to 
a uniform II vel of Rs. 7 crores as 
against the differential cut-off 
points hitherto of Rs- 5 crores 
for manufacturer exporter and Rs. 
4 crores for trader exporters. 

(iii) The discretionary powers of banks 
to sanction adhoc limit bas also 
been raised to 1 0 per cent of the 
existina working capital limit and 
2S per cent of the existing packing 
credit limit, within an overall 
ceiling of Rs. 2 crores as agains\. 
the ·earlier ceiling of Rs. 7 S lakhs. 

(iv) The cut.off point for cases 0 f 
working capital limits which banks 
have to report to RBI for post 
sanction scrutiny is raised f, om 
R s. 1 crore to R &. 2 crores~ 

(v) Certain cbanges havo been intro-
duced in the 'Reserve Bank's 
existing guidelines so as to impart 
considerable flexibility to the Past 
Track arrangements for re leasing 
additional credit limits to the 
borrowers. 

D. Tratl$!er of Borrowl!II Accounts. 

The presents re$lra inta on transfers 
of borrowal accounts . front pnc bank 
\.0 • another where the credit limit 

exc,eeda Ill. 1 Cfore, bave been 
roviewed and the requirements of the 
transferee bank. ba vinl to leek the consent 
'of the tranaferor bank for the take over of 
tho account has been dispensed with for 
borrowa) accqunts with limits upto J. s. S 
crores, subject to certain stipulations. 

(e) Credit policy is so framed tbat 
legitimate demands ror credit rrom baoks 
are fully met. In an economy where· plann-
ing is liven pre.eminence it is necessary to 
ensure that credit is allocated accordinl to 
plan priorities. Accordingly, attention is 
giveO to ensuriol that plan priorities are 
refiected in credit alJocation and all leaitl. 
mate credit requirements for productive 
purpos:s are funy met while maintaining 
normal credit norms and discipHne. 

World Ba,," A •• istaace for Completion or Sriramsagar Project In Andhra 
Pradesh 

8585. SHitI C. JANGA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

Ca) whether it is a fact that the world 
Bank proposes to liven financial assistance 
for th'e completion of Sriramsalar project 
in Andbra Pradesh for II phase i e. 284 
to 347 K. M. of Kankathya Canal (Akuru 
River to Musiriver); and 

(b) If not, the reasons thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) No, Sir. 
The World Bank have approved assistance 
of $ 271 million for the Second A. P. 
Iniaation Project which includes inter alia 
the followilll components of the Sriram-
&alar Project only : 

(i) Uparadinl and completion of 
coDveyance works of the Kakat"a 
Canal Command between It m 
0-146: 

'(ii) cotDftetion and new conveyance 
.. work.s or the Kakatiya. Lanai 
Command betwect km 146.261; 
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(iiI) EXcavation of the tan, sectioo of 
the IC'.atatiya Canal to set,"e as 
an OIeare (K'M 267.28t\). 

(bl The Section ti'om 2S4 kma to 347' 
kms of Kanlcathya Canal was not included 
bY tbe St.ate tJovcrnment in tbe ~roject 
posed to tho Bank. 

Aeeamalat'ioD of Arreaps of work la aanu Due to Sbortage 01 Stal_ 

8586. SHRI AJOY BISWAS: Will 
the ~'nister of FINA~CB b~ pleased to 
state: 

(a) whether it is a fact that due to 
shortaae oC staff in ~be nationa Hsed banks 
including Reserve Bante of India the arrears 
of work are letting accumulated and the 
customer seN ices are affected; and 

(b) if so, the steps Government propose 
to take to overcl)me the situation ~ 

THB MINISTER OF STATE IN THE 
MINLSTRY OF FINANCB (SHRI 
JANAIlDHANA POOJARY) : (a) and (b). 
Most of the nationalised banks bave repor-
ted that they have adequate etaft' to ensure 
that there trc no arre'lrs of work and 
customer services are maintained. other 
banks, including Reserve Bank of India. 
have reported tholt the services of existio, 
staff are so deployed as to ensure that there 
is no accumulation of work and customers 
services are not affected. 

Closure of Tea GardeDs of Assam 

8587. SHRI BHADRBSHWAR 
TANTI: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Government are aware 
tbat as ma.ny as 35 tea lardens in Assa m 
arc closed ror about a year; 

\br if so, the action taten or proposed 
to be taken for ro-openinl of tbe same; 

(c) whether Government propose to 
take OVQl the m,aoaletnent of 'he said 
,Iarden.; and 

THE MINISTBR. OF COMMERCE 
AND f'OOD' AND' CIVIL SUPPL ISS 
(SHRt P.· SHIV SHANKER.) : ta) to (b). 
Tea industry is by and Jarse doio. weJJ 
and incidence of sickness bas come' dOViD 
to a marginal Jevel No cases of proJon.ed 
closure have been reported after 1982 
excep.t stray incidents or problem.. Take 
over of management of gardens which 
have been closed for a lona period or are 
in abandoned state may not be a viable 
solution for tackling sickness. Remedies 
have' to be found on a case by case baBis. 
The policy followed is broadly on tbe line. 
for other industries. Various developmental 
measures have been inotiatcd to improve 
productivity or m inirnige the incidences of 
sickenss. . 

Hindi Officers in Collectorate of Ceatral 
Excise and Customs 

8S88. SHRI GANGA RAM: WiJl the 
Minister of l~ INANCE be pleased to state : 

(a) the total number of posts of Hindi 
Officers lying vacant in the various 
collectorates of Central Excise and Customs 
under his Ministry and the names of 
stations where these posts are lying vacant; 

(b) t'te steps taken or proposed to be 
taken to fill up the above vacancies; and 

(c) the total number of Hindi Officers 
already working in the subordinate offices 
of Central Board of Excise and Customs 
and their places of posting 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) 10 
posts of Hindi Officers are at present Iyinl 
va can t in the Guntur, Madurai, Madras. 
Bhubaneahwar, Shillonl, Kanpur, ,Meerut 
and Chandigarh Centra) Excise Collectorates 
and Goa and Madras Custom Houses. 

(b) Action bas already been initiated to 
fill up the vacancies accordint to tb, 
recrui tment rules. 

(c) There are 23 Hindi Officers working 
in tbe sub-ordinate and attached ollices of 
tbe Central Board of Excise and Cuttrms. 
TIle)' arc p08tu1 at Delbi. Jaip\lr, PatDa, 
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Allababad, Indore, Gwalior, AhmedatMld. 
Vadodara, Bombay, Pune, Naapur. 
Calcutta, Hyderabad, Banaalore and 
Cochin. 

AsslstaDce to Growers of Sticklac 

8S 89. PROF. RAMKRISHNA 
MORB : Win the Minister of COMMBRCE 
be pleased to state! 

(a) the nature of assistance/incentives 
being given by Government to the grOWtfs 
to motivat e them to increase the production 
of sticklac; 

(b) to what extent the domestic demand 
for sticklac bas beer. met with indigenous 
production during the last three years, 
year·wise; and 

(c) the annual production projection 
of stickJac for the year t 986·87 ~nd how 
the target is likely to be aChieved? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) The 
Central sector schemes of "Extension Work 
and Pacagt Programme for Lac Cultivation 
in various States'" is being implemented 
with 100 % central grant to educate the 
growers in improve methods of lac 
cultivation and to motivete them to lnerate 
the production of sticklac by giving them 
suitable demonstrations and also incentives 
in tbe form of broJdlac, prunjp imple-
ments, insecticides, etc. Presently this 
scheme is being implemented in lac growing 
States of Bihar, West Beogal, Orissa, U.P. 
and Oujarat. 

(b) Production of sticklac during the 
Jast three years was as under : 

1983·85 

1984·85 

1985-86 

11605 MTs 

12955 MTs 

1317S MTs 

Domestic demand of lac is estimated to 
be about 2,000 MTs per annum. The 
surplus quantilY is available for exports. 

C'c) Production of sticklac for 1986.87 
may be 20,000 MTa a,ainst 1817$ MT$ 

durin, 1985.&6. Baisakhi crop of 1986-87 
which is the principal crop Qf lac, is 
expected to be fairlY aood. It is proposed 
to bring additional area under lac culti-
vation by demonstrations and increasins the 
9vailability of broodlae. 

Growing Demand of Palmoleln on 

8590. SHRI RADHAKANTA 
DIGAL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) wh~ther there is a growin g demand 
of palmolein oil in the country; 

(b) if so, the names of the States which 
consumed more pa1molein oil suppHed 
by the Central pool in 1984·85 and 1985-
86; and 

Cc) the st.eps taken to supply more 
quantity of palmoJein oil to the consumers 
in the States where the demand has been 
increasing ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANl'tiNG AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLJES <SHRI A. 1{. PANJA): (a) 
and (b) Palmolcin is a preferred imported 
edible oil jn certain areas, Andhra Pradesh, 
Ouj!rat. Kcra)a, Karnataka. Maharashtra 
and Tamil Nadu are the major PalmoJein 
consumin(· States, Statewise details of 
consumption of palmolein under Public 
Distribution System for the financial years 
1984 .. 8S and 1995-86 are given in the 
statement below. 

(c) All efforts are being made to reduce 
imports of edible oils. The allocation of 
imported edible oils, including palmoJein 
oil, to the State Governments/Union 
Territories under public Distribution System 
is made by tbe Central Government from 
month to month on th" basis of demand; 
consumption pattern.. festival Season 
availability of indiaenou'J edible oils in the 
States/Union Territories or reliod, 
availability of stocks with State Tradina 
CorporatioB of India and otber relevant 
factors includinl the pace of lifting of 
('\\il;»lc; 9ils ~llo~at~d "afli~r to tll~ State •• 
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Statement 

StQt,wIJ', allocation and lilting 0/ RBD Palmoleln under PDS lor 
the financial years 1984 .. 85 a"d 198'·86 

S. No. 

1. 

2. 

3. 
4. 

5. 
6. 

7. 
S. 
9. 

10. 

11. 

t 2. 

13. 
14. 
IS. 
16. 

17. 

Name of State 

Andhra Pradesh 

Bihar 

Allocation 

89150 

600 

Dadra & Nag'lr Haveli 390 

Gujarat 65700 

Goa, Daman & Diu 6100 

Haryana 

Himachal Pradesh 

Kerala 

Karnataka 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Orissa 
Pondicherry 

Rajasthan 

Tanlil Nadu 

Uttar Pradesh 

100 

250 

523S0 

36800 

200 

21800 

106500 

9335 
4300 

100 

69150 

300 

463125 

Non-Eligibility of Exporters Registered 
with Apparel Export Promotion Council 

to Obtain Quota 

8591. SHRI C. SHANMUGAM : Will 
the Minister of TEX TILES be pleased to 
state : 

(a) whether it iet a fact that the 
exporters rcaistered with the Apparel Export 
Prom,otion Council after 1983, are not 
eligible or obtaiuin, quota for quota 
countries; 

1984-85 

Lifting 

78039 

730 

259 

57101 

5102 

95 
248 

41921 
33068 

160 

12200 

93170 

6800 
4271 

96 

62531 

248 

402039 

QTY : MTS 
PROVISIONAL 

1985 .. 86 --------
Allocation 

72600 

400 
64500 

4010 

34850 
21000 

170 

1010 

73898 

5750 
2910 

48700 

341798 

Liftina 

78905 

219 
63516 

4172 

30822 
32171 

1~7 

6612 

85043 

540' 
3136 

49656 

359880 

(b) if so, the solution given by the 
council to the exporters registered after 
1983 to obtain quota if they have order. 
from quota countries; and 

(c) if not, the reasons wby Apparel 
Export Promotion Coul1cil has refused to 
accept the application of the new coming 
exporters even tb ough they have order. 
and required Letters of Credit 'l 

THE MINIS1ER OF STA1B OF THE 
MINISTRY OP TEXTILES (SHaJ 
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KHURSHID ALAM KHAN) : (a) to (c). 
Only in the case of First .. Come Served 
SOlan Order SYstem, the Bxport Bntillment 
Distribution, Policy for 1986 s.tipulat es .that 
the exporters should have "CIID rel18tered 
with ABPC on or before 31 st December, 
1983 for obtaining entitlement'- However; 
exporters are eligible for getting entile-

.. meota of slow moving item, even under 
this system irrespective of the date of 
regiatra tiona. 

Import of Nataral Rubber 

8~92. SHRI P. M. SA. YEBD : 
SRaI SURESH KURUP: 

Will the Minister of COMMERCB be 
pleatcd to state : 

(a) whether a decision has been taken 
to import natural rubber; 

(b) if so. the reasons therefor; 

(c) the names of the countries where 
from the rubber is proposed to be imported 
and value thereof; 

(d) whether domestic production is 
encouraged by Government; and 

(e) if so, when India is likely to 
become self sufficient in this relard ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) To meet the gap between demand 
and indilcnous production. 

Cc) This will depend on International 
market prices and other commercial 
considerations. 

(d) Yes, Sir. 

(e) COllsidering the lona lestation 
period for rubber plantations, Rubber Boa.rd 
is c)f tbe view tbat it may be possible to 
become aelf-sufftcient by tbe turn of the 
ccntur),. 

Export e,f Pepper 

8S93. KUMARI PUSHPA nEvI: 
Will the Mini.ster of COMMERCE be 
pleased to atate : 

(a) whether Government have been 
exportina pepper to the United States; 

(b) if so, since when. and the export 
price of pepper; 

(c) whether some other countries are 
also buying Indian pepper; and 

(d) if so, the total Quantum of Indian 
pepper sold to different countries in 1984-
8.5 and 1985-86 indicating the value 
thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPUES (SHRI 
P. SHIV SHANKER): (a) Government 
donot themse]"es export pepper to aDY 
destination. However, pePPer is exported 
'to the United States by individual exporters 
including Governmen t undertaking! alencies. 

(b) India has been a traditional 
exporter of pepper to the United Statea. 
The average price of pepper exported to 
the United States during 1984·85 was 
Rs. 28.07 per kg. while durin. April. 
December, 1985, it was RI. 44.96 per kg. 

(c) Yes, Sir. 

(d) During 1984-85, India exported 
25,4S6.52 Metric Tons of Pepper valued 
at Ill, 60.51 crore, while exports durin. 
1985·86 (upto Pecember, 1985) were 
13,295.S0 Metric lons valued at 
~s. 57.64 crorc. 

Import Duty on DMT/PTA 

8~94. SURI K. P. UNNIKRISHNAN : 
Will the Minister of FINANCE be pleased . 
to state: 

(a) the ettective rate of import duty as 
on 1 April 19850D DMT/PTA:basio feed,. 
stock fot polyster prod\l~tiQo. . j 
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(b) tbe domestic selling price of DMT I 

PTA for the same period per tonne and 
per kl. 

(c) whether the effective import duty 
on DMT/PTA was further raised in 
September, 1985, if so, the details of the 
structure of duty and rationale thereof; 

(d) whetber this hike was in consonance 
with tbe reconlmendation of the Bureau of 
Induslrb! Costs and Prices and with textile 
policy and long-term fiscal policy 
announced by Government; 

(e) the domestic seUina price of DMTI 
PTA after this hike in September, 1985 
till April, 1986 and; 

(f) whether there has been a further 
hike in the import duty of DMT/PTA 
announced in ApriJ, 1986 stating the 
details of rationale thereof? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SIIRI 
lANARDHANA POOJARY) : (a) On 1st 
April, 19H5, the effective rate of import 
duty on oMT was 140 % advalorem 
(standard) 130 % advalorem (preferential) 
and that OD PTA was 140 % advalorem. 

(b) The information is being collected 
and will be placed on the Table of the 
House. 

(c) and (d). On 30th September, t 985, 
the effective rate of import duty on DMT 
was raised to 190 % advalorem (standard)! 
180 % advalorem (pr~ferential) and that on 
PTA to 190 %, advalorem. Thought the 
textile policy statement of 198 S envisaged 
in leneral lower cost of raw materials, 
there was also a need fo,r protection of 
indigenous industry manufacturing these 
raw materiall. Blep had not made any 
recommendation on 'DMT/PTA in 
September, 1985 or earlier. The lona-
term fiscal policy was also announced only 
in December, 1985. 

DMT and PTA are alternative taw 
materials for the manufacture of synthetic 
yam etc. Production o,f OMT has already 
been establbbed in the country and PTA 
can also be used as a substitute raw 

material. The rate struetu,re of import 
dut.y on. DMT and PT A was acoordio8Jy 
revl~~d In order. to maintain th e competitive 
posltJon of mdigenously manufactured 
DMT. 

(e) The information is boing collected 
and will be placed on the Table of the 
House. 

(f) With effect from 16th April 1986 
the effective duty on DMT bas bee~ raised 
to 190% advalorem plus Rs. 3 per kl 
(standard'! 180 % advalorem plus Ra. 3 per 
kg (preferential) and that on PTA to 
190 % advalorem plus Rs. 3 per kg. This 
has bee~ done in the interest of indigenous 
production of DMT in the country. 

Use of Electronics in Textile Industry 

8S9S. SHRI SRIKANTHA DATTA 
NARASIMHARAJA 
WADIYA,- : 

KUMARI PUSHPA DEVI : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether Government have a ' 
proposal for use of electronics in textile 
industrY; 

(b) if 80, the steps taken in this regard; 
and 

(c) details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) 
Electronics is already widely in use in the 
latest textile machinery and testing equip-
ments now being manufactured by some 
of the machinery manufacturers in India. 
Electronic-stop··motions, slab catcher. weft 
feelers, yarn breakage recorders, coJour 
matching equipment and electronic circuits, 
etc. are some of the instrument./deviccs. 
which are extensively used in textile 

. industry • 

(b) and (c). Government have takeb 
steps to ensure that such types of electronic 
aadlets are manufactured iodiaenously. 
wherever necessary t collaboratioDs ha ve 
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already been allowed with reputed foreign 
machintrY manufacturers. Items not 
avaUable!not yet manufactured indigenouslY 
ate bein& allowed to ~ imported f\)f the 
benefit/modernisation of Textile Industry. 

Impact of Price on Consumer Price 
Index for Industrial Workers 

85'9 i. sHat RANJIT SI~GH 
GAEKWAD: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the re.:cnt increases i., the 
issue prices of rice, wheat, coal, fert Hizer 
and petroleum products has an impact on 
consumer price index for industrial 
worken~ 

\b) if SOl the consumer price index for 
the m<,oth March 1986 as against consumr 
price index of M,lfCh, 1985; and 

(c) the percentage increase of consumer 
price index duriog th~ last one year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHA~A. POOJARY) : (a) to (c). 
AU India Consumer price Index for 
Industrial Workers is available upto the 
month of Pebruary 1986 and stands at 633 
(1960= toO). The index wa.s 629 in 
January 1986 and 586 in M3rch 1985. It 
bas gone up by 8.2 per cent during the 
last one year. 

Development of Kumarakoll1 and 
Pathira1ll8aal, in Kert]a as Tourist 

Centres 

8597. SHRI P. A. ANTONY: Will 
the Minister of PARL1AMENTARY 
AFfAiR.S AND TOURISM be pleused to 
state: 

(a) whether there is any proposal to 
develop Kumarakom and Pathiramanal in 
Kerala as tOUJ:1sts centres; and 

(b) 'if 80, the details thereof? 

THE MINISTER OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHR! H. K L. BHAOAT): (a) and (b). 
lhe Central Department of Tourism has 
sanctioned the following boats for Kumara .. 
kotn. 

Amount sanctioned 
---.--......- .......... '-...... "._-- ---

(1) One Luxury boat 
wilo 45 seats to 
ferry between 
Kumarakom and 
Cochin. 

(2) One 20 seater in .. 
board engine boat. 

Rs. 10.44 lakhs 

Rs. 0.87 " 
.~ ... _ .... _. '_"""- --..... -- -_* .'. __ .... "-.- , ... _ ... _ ...... __ ._---

The Departnlcnt has not received any 
proposal for thl.! development of P"thira. 
mana). 

l\1onitoring of Activities of Nationali5ed 
Banks in West Bengal 

8598. SHRI SANAT KUMAR 
MANDAL : WiU the Minister of FINANCE 
be pleased to state : 

(a) whether the Chief Minister of West 
Bengal has urged the Union Government to 
empower his Government to monitor the 
activities of the nationalised banks in West 
,Bengal so that the socio-economic benefits 
reached all the people of the State; 

(b) whether he hdS further stressed that 
unJess the State Government were actively 
associated with the powers of monitoring 
the perfo(mance of bankst even the rural 
development programme envisaged in the 
Seventh Five Year Plan would not succeed; 
and 

\c) if so,. Government's reaction 
thereto? 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
J ANARDHANA POOJARY): (a) to (c). 
The Chief Minister of West Bengal has 
written to the Union Government about the 
organisation of credit camps and suggested 
that the peoples representatives of the area 
wbrre the credit camp is held, as well as 
State Government officials, should be 
invariablY associated with the organisation 
of credit camps. Credit camps are organised 
by public sector banks at lhe initiative of 
field functionaries, as a part of the overall 
measures taken to increase the flow of 
credit to the priority::.ector/weaker sections' 
-in order to achieve tbe targets laid down 
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for credit deploymert to these sectors. Banks 
generally inform the people'~ represenfativesJ 
local di.nitaries of the palticuJar locality, 
il'cludinl M.Ps. and M. L.As. about the 
credit camps. The Resel ve Bank of India's 
guidelines to banks from time to time have 
set out, weU ... laid down procedures for 
identification, scrutiny and apprai8al of bank 
loans, including those disbursed in the 
camps. As such separate monitoring of 
Joans disbursed through credit c~mps is not 
considered either feasible or necessary by 
the Ileserve Bank. The State machinery 
has ample opp~rtunity to plrticipate in the 
overall monitoring of priority sector loans 
since the financing of various scheme per .. 
taining to it, is monitored in aU States 
including West Bengal by the Dislrict 
Consultative Committees and Stand ing 
Committees chaired by the District Collec· 
tors with concerned State Government 
Departments' officials as mernb~rs. Special 
programmes like I R D.P., SEEUY are 
monitored by ORDAs 11 DTCs, etc. which 
are State Government agencies At the 
State level, State Level Bankers' Commi ttee 
monilors the performance of the banks 
Meetings of this Committee arc also 
attended by th~ senior officials of the State 
Governmcn t. 

Gold Stocks with Government 

8600. SHRI N. DENNIS: Will the 
Minister of FINANCE be pleased to state: 

(a) the quantities of gold in the hands 
of Government wl'\ich are attributable to 
indigenous mining import, sOluggling, 
public dona tion and local purchase separa-
tely for each category, during the last five 
years; and 

(b) whether these stocks are kept with 
the Reserve Bank of India apart from the 
gold held by t he Reserve Bank of India ns 
monetary reserves 1 

tHE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
quantity of gold beld by the Mints, RBI 
and SST, which includes gold from indi-
genous mining, Slnuggting, public donation, 
gold bonds etc for the la8t five years is as 
follows. This, however, excludes the 

quantity of lold held by RBI as moneta,' 
reserves. 

---.----- ---
In fine kiloll'ams 

31.3.1982 

31.3.1983 

31.3 1984 

31.3.1985 

31 3. \1.)86 . 
,---------------

58362 

72242 
74258 

S2051 

53664 

The information regarding category·wise 
break up as required in the Question is not 
available. 

(b) Part of those stocks is kept with 
RBI apart from the gold held by them as 
monet!lry reserves. 

India '8 Share in World Agricultural 
Export 

8601 SHIt1 N. DENNIS: Will the 
Minister of COMMERCE be pleased to 
state the details regarding India's share in 
the export of agricultural commodities as 
compared to other countries of the World 
during 1984.85 and 1985·86 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : As per 
the FAO Trade Year Book 1984, the total 
world exports of agricultural products 
during 1984 were valued at US S 
218481.19 million. Indih's export~ of 
agricultural products during 1984 were 
estimated at US $ 2385.66 million. India's 
share of the world exports of agricultural 
commodities was accordingly a little over 
one per c~nt. Figures for 1985-86 have 
not yet been published. 

Hoardi ng of Imported Sugar by Small 
Traders 

8602. DR. V. VE'NKATESH ~ Will 
tbe Minist er of FOOD AND CIVIL 
SUPPLIBS be plelsed to state : 

(a) the State·wise di.itributjon of import-
ed sugar planned by the food Corporation 
of India; 



(b) whether it is a fact that a 'Iroup or 
small traders bas been found to bave 
hoarded a larlc quantity of sucb sugar to 
avoid its sales in the open markets; 

Cc) if 10, the facts thereof; and 

(d' the action proposed to be taken in 
this regard ? 

THE M1NlSTER OF STATE IN THE 
MINISTR.Y OF PLANNING AND IN THE 
MINISTRY. OF FOOD AND CIVIL 
SUPPLIBS (SHR,1 A. K. PANJA) : (a) The 
Baures of-state-wise allocations and liftinls 
of free sale imported sugar meant for 
distribution by the State Governments 

W,Itt." Mill'" 1 ,,".l, 

throUlh Controlled channels _t a fixed p~ice ' 
not excccdina as. 5.80 per kl.,' are shown 
io tbe statement livon below. 

(b) to Cd). No .lloU'dinl ,of imported"", 
sUlar by the traden hal come ,to the- notice 
of the Oovemmen.,. The porchale of IUlar 
by the li~Dtcd wholesale suIU dealers i., 
also subject ~o ,tbe It.tutory, provisiolll 
reiatina to the stocks boldina limits and 
turn over of stocks within a period or 1 
days which ate applicable to indileRoul 
sugar. , State Governments have been ad-
vi~ from timo to time to enforce' these· 
provisions strictly aDd take suitable action 
against the defauJters. 

Statement 

Statewlse A.llocation aNI lifting 0/ free "de ilnpo,ted JUlar durifll Ju"e 1985 
to Moreh, 1936 

State Allocation Lifting 

1 2 3 4 

1 • Assam 18,823 6,508 

2. Arunachal Pradesh 974 83 

3. Tripura 2,122 1,872 

4. Nagaland 1,622 686 
s. MegbaJaya 1,348 642 

6. Mizoram 524 260 

1. Maoipur 1,431 464 

8. Bihar S8,8J3 11,53 t 

9. Orissa 19,994 362 
10. West Bengal 73,346 41,066 

11- Sikkim 548 483 

12. Delhi 20,942 22.533 
13. Haryana 30,967 15,959 

14. Himachal Pradesh 6.600 4,329 
15. Punjab 62,532 20,690 

16. Jammu and K asbmir 5,283 2,932 

17. Chandigarb 1,810 3;356 
18. Rajasthan 53,766 '4},S66 
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1 2 3 4 

19. Uttar Pradesh 1,39,3'1 $ 80,179 

'~O. Aodhra Pradesh 
1"" 

II :",.~, 

21. Karaataka 
,I It,", 

22. Kerala 

23. Lakshadweep 

24. Tamil Nadu 

25. Andaman 

26. Pond~cherry 

27. Dadr. and Nalar HaveU 

28. Ooa 

29. Gujarat 

62,557 

52,643 

45,5fi7 

193 

69.241 

932 

441 

154 

2,760 

82.146 

18,143 

6,966 

19;207 

138 

13,815 

247 

116 

1,314 

53,499 

30. Maharashtra 1.63,820 31,141 

31. Mad"y~ Pr~eJb 59.104 
, ),\t-"',.~'" \ .11 .. ~ .. \ ... ,:~~,if, 

14,853 

Total: 10,4 t ,578 3,85,946 
( ,e", '\. 

Import 01 Arm. by STC 

8603. SHRJ MOOL CHAND DAOA : 
Will tbe Mini'" of COMMBRCE be 

. pleased to 'it'M'~' .' ,',' ~.,: ' 

(a) wbether th~ attention of Government 
bas been dra~ to. the . qew~item' captioned 

·';·MaG ",&Ii td ;\bliy ~~an,i'~s< ,rom ~TC' 
appeariol 'itl "ttidian"'Expieis aated" '7th 
Nove~ber, t 985; 

.. ~. 7 ''. 

(b) if 10, when a de~jsion was, takeD to 
impqrt arm. by." State 'lndin. Cor,poratioo 
aDel the rea~D8, therefor; 

(c) the total COlt of the arms imported 
iDcticatilll thC" llun\ber, of , cae)! 1mpotted arm 
and couDtliol from wbere' ImpOtttd., , 

~d) tbe total .. ). proceed. and Dumber 
of' purChasers: UlowtDa ,the ,I St.'o ao't' ,Ullion 
Territor)' the1 belODPct' toi ~,\ .' , .. 

(e) how many such arm deals have 
been executed during the last three years 
and the number of arms imported; and 

(r) wbc;ther this scheme wal lot cleared 
from the Ministry of Home Affairs; if not .. 
the rea Bans therefor ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SaRI P. SHIV SHANKE.R) : (a) Yes, Sir. 

(b) Under the Import Policy (or the 
year 1978-19 only import of Arms and 
Ammunition was canalised for the first time 
for distribution to licensed arms dealersl 
reeolnised ritle associations. It was consi. 
dered tbat the import ,of Arms and Ammu-
nition should be entrusted to a sin,le alency 
like S.T .C. ' 

(c) The number, cost and countries 
from where each type of ~".n. were i,PlPorted 
Ne as under: 
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Type of arms Number 

Pistol 0.32 bore 650 

Revolver .32 bore 2500 

so far on (d) Total sales proceeds 
account of sale of arms is R.s. 20C).88 lakbs 
A statement showing number of purchasers 
in each State and Union Territory is given 
below. 

(e) No arm deal has been excuted during 
the last three years. 

(f) Yes, Sir. 
Statement 

Number 01 purchasers in each Stale 
Dnd Union Territory 

S1. No. States/Union 
Territory 

1 2 

States 
1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

No. of Purchasers 
(Licensed Arms 
Dealers) 

3 

2 

1 

3 

4 

6. Himachal Prads~h 

14 

1 

7 

1 

1. Karna taka 

8. Kerala 

9. Maharasbtra 
10. Madhya Pradesh 

11. Orissa 

ll. Punjab 

12 

3 

12 

Landed cost Countries from 
wbere imported 

Rs. 17.39 Spain, Federal Re-
lakhs public of Germany. 

RI. 41.71 Federal Republic of 
laths Oermany & U.S.A. 

1 2 3 

13. R.ajasthan 1 

14. Tamil Nadu 4 

1 S. Utter Pradesh 5t 

16. West Bengal 8 
Union Territories 

1. Delhi 21 

2. Goa 1 

Siek Mills under National Textiles 
Corporation 

8604. SHRI MOOL CHAND DAGA : 
Will the Mini~ter of TEXTILES be pleased 
to refer to the reply given to Unstarred 
Question No. 5480 on 4 April, 1986 
regardiog closure of ~TC Mills and state: 

(a) the action taken regarding the seven 
points mentioned in reply to part (c) of the 
aforesaid questions; 

(b) the number of defects removed so 
far; if none the reasons therefor? 

(c) the steps taken to rehabilitate the 
workers rendered surplus as mentioned in 
rep1y to part (b) of the question and tbe 
number of workers rehabilitated durlog 
the last three years, year-wise; -

. (d) tbe reasons for delay in taltin, a 
final decision relardins; tbe closure of .'be 
losing NTC mil)s; , 

,(e) whether the price of cloth made 
available to the consumers is affected by 
thes" $ick. mills, and 
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.(t) whether it i'l a,'·faot that tbe prices 
·of cloth produced by healthy mills and sick 
mUll ,differ; if. 10. by wbat percentale 1 

THE MINISTER OF ST ATB OF THE 
MINISTRY OF TEXTILBS (SHRI 
KHURSHID ALAM KHAN) : Cal and (b). 
The reasons indicated in part (0) of tbe 
aforesaid question were diagnostic in nature. 
According to tbe Textile Policy, selective 
modernisation would be undertaken where 
units can become viable. No final decision 
bas been taken regarding the viability and 
the future course of action regarding the 
heavily losing mills. 

(c) Rationalisation of labour is an 
ongoing process depending upon several 
factors e.g. implementation of modernisation 
scbemes, change in proJucts mix, change 
in capacities and revision of work norms. 
The laid rationalisation of labour is done 
only with due payment of terminal benefits 
according to law. However, no separate 
rehabilitation schemes have been under-
taken. 

(d) The future course of action would 
be decided after examination of all relevant 
aspects. 

(e) and (f). Floor prices for cloth and 
yam are fixed and reviewed from time to 
time irrespective of cost. taking into 
account the rates of other mUls in the 
market, rates of various mins under NTC . 
and accordinaly mills are advised to sell 
their production at such fixed prices. Cost 
of theproduction in th~ heayily losing mills 
is more than the laIc price due to old and 
outdated machinery, excess labour etc. 

Balk HandllDg Facilities at Ports 

8605. SHR.I MOOL CHAND DAOA: 
Will the, Minister of COMMBRCE be 
pleal.ed to state: 

(a) whether it is a fact that despite 
leveral keen inquiries from overseas 
buyers from wheat. export contracts were 
not flDaliaed'duo to lack of bulk handlin, 
fadUties at our ports ; and 

" (b) it 10. tbe details of uport contracts 
w)1ic)l ~oulcl PP\· "" 'tm.l~ 1. ' 

. THE MINISTER OF COMMBRCE 
AND· FOGD AND CIVIL SUPPLIBS 
(SHRJ P. SHIV . SHANKER) : (I)' No. 
Sir. 

(b) Does Dot arise. 

[TransiatIDn] 

Tourism Facilities to "'Stu.eat. ~JIII 
. SeyeDtb Plan 

8606. SMRI MOOL CHAND DAGA : 
Will the Minister of PARI IAMBNT AR. Y 
AFF AIRS AND TOURISM be pleased to 
state: ' 

(8) the details of the facilities provided 
by Tourism Department to atudenta for 
excursion and the names of the States 
where these facilities have beert provided, 
and the criteria adonted for providiDI 
these facilities to them; 

(b) the Dumber of students who have 
availed of these facilities 50 far; and 

(c) the details of the additional steps 
proposed to be taken to pro~ide more 
tourism facilities to students durin. the 
Seventh Five Year Plan, and the amount 
Government propose to invest for the 
purpose? 

THE MINISTER FOR PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAOAT): (a) to (e). 
Information is beinl collected and will be 
laid on the Table of the Houle. 

[En,ll.h] 

Inereaae in Est.bli.h.ent Expendltare 
of Reserve Bank of India 

8607. PROP. NARAIN CHAND 
P ARASHAR: Will the Minister of 
FINANCB be pleased to state: 

Ca) whetber the eltablishment expOll-
diture in the Reserve Bank of lncli. ( .... 
142 crorel) at tbe end of June, 19.5 was 
hi,ber than tba t of any Q\ber pubUc lector 
\)ana.. excep~ the Stllto Dapt or ID4i.; 



(b) if so, wllether it il a Ifact that in 
a:aiqle )'ear establithment expenditure of 
tho Reserve Bank of India iocreased by 
R,,,, 49 crotes from Rs. 93 crores during 
1983·84; and 

(r) if so, the reasons for this increase in tho expenditure on establishment in 
view of the ban imposed by the Ministry 
of Pioance 00 the recruitment fot existing 
vacancies and the creation of new posts 
with cft'ect from 1 January, 1984 as a 
mcaaOle of effectinl economy in ,oonplan 
expenditure and also the receD't order of 
coottol of expenditure resorted to by the 
Reserve Bank of India on the commercial 
banks to monitor and reduce their expendi .. 
\ur,e? 

THB YINISTER OF STATE IN THE 
MlNIST.R.Y OF FINANCE (SHRI 
JANARDHANA POOJAY) : (a) to (e). 
The Reserve Bank of India (RBI) have 
advised that the establishment expenditure 
of RBI has registered an increase of Rs. 
49 crores from RI. 93.34 crores in 1983· 
84 to 1ls. 142.26 crores for the year 
1984-85. The estimate of expenditure on 
.tab) iahment of State Bank of India 
l\God at Ra. 532.35 crores and tbat of 
tile public sector banks ranged between Ra. 
t 3.64 crores and RI. 117.56 crores for 
the year ended 31st December, 1984. 
The expenditure on establishment of RBI 
tor 1984-85 includes arrears ammounting 
to B.s. 16.44 crotes paid to class III and 
IV ltd for the period 1.1.1983 to 
31.12.1984. A provi.sion of Rs. IS.44 
crores was also made in the annual 
account for the arrears p1yable to Class I 
Itaft' consequent upon impending revision of 
pay scales. RBI have also reported that 
no recruitment was made at any level 
except to the extent of relaxation parmitted 
under the pan order. 

OpeniDI of Dew Bra nCb Ofllces and 
, Division or LIe 

8608. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to Ita te : 

(a) whether the Life Insurance 
CorporaUon of India bad planned t~ o,!,cn 

, 76 new branch offices and all new dlvis,ons 
ill 1 g8Sw8~ and 1986.81. 
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(b) if ,so, the names of tbe Dew _ breach 
office. aloclwith their location -Stato-w,ise 
as also namos of eaeh of the now proposed 
divisions; , 

(c) the names of such branch omen 
and diivisions a8 have been opened tin 31st 
March, 1986 and the likely dates by which 
the remaining branches and division 
would be opened; 

(dJ whether a demand for opening 
some more brench -offices and separate 
division for Himacba 1 Pradesh has allO 
been received by Government; and 

(e) the decision taken by tbe Life 
Insurance Corporation of India is this 
reaar4 and t4e likely da-to by which a 
separate division for Himachal Pradesh 
and the new branches whold be opened ? 

THB MINISTER OF STATE IN THE 
MINISTR. Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). 
Yes, Sir. The Life Insurance Corporation 
of Imdia bad sanctioned 16 new branches 
for the Development Plan 1985·86 and 
also decided to open 1 S new divisional 
offices during the years 1985·86 and 
1986·87. 71 beanches have already been 
opened. The remaining five branches are 
expected to be opened by the close of the 
current financial Year. 

The setting up of new divisional 
offices involves large scale plannins and 
preparations and i.t is not possible to Jay 
down time-bound programme for divisional 
offices. However. most or the divisions 
are expected to become functional in 
1986 ... 81. 

Lists of new branch offices and ll~W 
divisional offices are liven in the statement 
liven below.' 

(d) and (e). The Governmeat bal pot 
received an), proposal for croatioD of a 
separate division for Himadlal P·radelll. 

. The LIC is, however, cODsiderinl propo--
sals for opetdlll new branch offices in 
Him.~bal PJ;'a401b ~\Uin, 1966-81, 
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Statemeat 

A. LI.t 0/76 Brallch,s 01 LIe Sanctioned In Development Plan 1985.86 

S. No. Branch Division State 

1 2 3 4 

1. Dclbi·PitamPura Delhi Delhi-Union Territory 
2. Delhi-Cama Place/Green Delhi Delhi.Union Territory 

Land 
3. Paridabad- II Delhi Haryana 

4. Nakodar lalandbar Punjab ,. Doda lalandhar Jammu & Kashmir 

6. Mandi Gobindgarh Chandigarh Punjab 
7. Panchkula Chandigarh Haryana 

8. Rampur Bushahar Chandigarb Himachal Pradesh 

9. Baran Ajmer Rajasthan 
10. Khairtba1 Mandi Jaipur Rajasthan 

11. Sambhar Lake Jaipur Rajasthan 

12. Jaipur.Transport Nagar Jaipur Rajasthan 

13. li1har Lucknow Uttar Pradesh 
~ 

14. Lucknow CHy. Trans Gomti Lucknow Uttar Pradesh 
1 S. Kbatema Lucknow Ut,tar Pradesh 

16. Sbaswan Lucknow Uttar Pradesh 

17. Kosikalan Agra Uttar Pradesh 
18. Aliaarh-II ArIa Uttar Pradesh 

19. Fatehabad Agra Uttar Pradesh 

20. Agra Cantt. Agra UUar Pradesh 

21. Rasara Varanasi Uttar Pradesh 

22. Mohammadabad Varanasi Uttar Pradesh 

23. Shahganj Varanasi Uttar Pradesh 

24. Varanasi-Maruwadib Varanasi Uttar Pradesh 

25. UJjain"II Indore Madbya Pradesh 

26. Bhopal (DHBL) Indore Madhya Pradesh 

27. Dal1tewada B.aipur Madhya Pradesh 

28. Munleli Raipur Madhya Pradesh 
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1 2 3 4 ' 

29. Sodepur Calcutta West Ben ... l 

30. Falakata JaJpaiauri West Benlal . 
31. Diabnupur AUDaol West Benlal 

32. Rampurhat ' Aa8Dsol West BCDlal 

33. Goalpara Gauhati Assam 

34. Dinapur Patna Bihar 

35. Dhanbad.III (Jharia) Jamshedpur Bihar 

36. Adityapur Jamsbcdpur Bihar 

37. Gumla lamsehdpur Bihar 

38. Anaul Cuttack Orissa 

39. Aska Cuttack Orissa 

40. Banlaiore-Prazer Town Banaalore Karnataka 

41. Hiriyur Udupi Karnataka 

42411 Tirthahaui Udupi Karnataka 

41. Brabmavar Udupi Karnataka 

44. Somwarpet Udupi Karnataka 

45. Saundatti Dharwad Karnataka 

46. Vikarabad Hyderabad Andhra Pradesh 

41. Mahboobabad Hyderabad Andhra Pradesh 

48. Sircilla Hyderabad Andhra Pradesh 

49. Bhadrachalam Hyderabad Andbra Pradesh 

SO. Kodad " Hyderabad Andhra Pradesh 

51. Hyderabad-Ameerpet Hyderabed , Andhra Pradesh 

52. Palmaner Cuddapah Andhra Pradesh 

53. Atmakur Cuddapab Andhra Pradesh. 

54. R.ayaeboty Cuddapah Andhra Pradesh 

SSt Visakhapatnam-Seedba. Visakhapatnam Andbra Pradesh 
mmadhara 

56. ~dral City-Antla Nalar Madras Tamil Nadu 

51. Gudiyatbam Madral, Tamil Nadu .. 
S8. Sankaran Kolt Madural Tamil Nadu 
59. Srivilliputtur Madurai Tamil N.adu 

60. "adoral. TaUakUlam Madural T"dlil NUll 
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61. Madurai-Tirunagar Madurai Tamil Nadu 
62. SatbyamaDlalam Coimbatore Tamil Nadu 

63. Gudalur Coimbatore Tamil Nadu 

64. Sulur Coimbatore Tamil Nadu 

65. PerinthalmaDoa Kozliikode Kerala 

66. Quilandi Kozhikode Kerala 

67. Nedumaolad Trivandrum Kerala 

68. Dboraji Rajkot Gujarat 

69. ' Dorsad Ahmedabad Gujarat 

10. Prantij Ahmedabad Gujarat 

71. Dbansurah Ahmedabad Gujarat 

72. Lunawada Ahmedabad Gujarat 

73. Sura t-Varachha Surat Oujarat 

74. Rajpipla Surat Gujarat 

75. Udgir Stara Mabarashtra 
76. j Aurangabad (Direct Pune Maharashtra 

Agents Branch) 

Note: Five Branches against S. Nos. 4,35,36,37, and 53 not yet opened 

B. List of 15 New Divisional Offices of LIe to be O,ened During the Years 1985-86 
and 1986.87 

s. No. Division Zone 

1 2 3 

1. Srinagar Northern Zone 

2. Karoal Northern Zone 

3. Howrab Eastern Zone 

4. Calcutta-II Eastern Zone ;, 
lambaJpur Eastern Zone 

6. . North Baltern lte,ion, Assam Bastern Zone 
,I' 

7. Bareilly Central Zone 

8. Bhopal CCDtral Zooe ' 
.... ~ . 
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1 2 

9. Warranaal 
10. Raichur 

1 t. Brnakutam 

12. Baroda 

13. Auranaabad 

14. Goa 

1 S. Tb3ne 

Import of rapeseed 011 

8609. SHRI K. PRADHANI: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have decided 
in principle to import rapeseed oil through 
different ports on the basis of the consump-
tion patterns of the various regions; 

(b) if so, the quantity expected to be 
imported; 

. (c) the countries wherefrom imported 
and the estimated C3pital outlay involved; 

(d) the agency through which the 
import will be cana Ii sod and whether it 
win be distributed through the public 
Distribution System; and 

(e) the quantity expected to be 
imported for the Eastern Region Part i-
cularJy Orissa through the Parsdip port ~ 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) The 
Government is importing edible oils 
including rapeseed c-il at various ports, 
D'!mely , Bombay, Kandla, Madra~ and 
Calcutta according to administrative 
convenience and keeping in view import 
costs and freight in foreign exchange. 

(b) The quantum of edible oils includ-
i OJ Iepcseod oil to be imported is decided 

3 

Southern Zone 

Southern Zone 

Southern Zone 

Western Zone 

Western Zone 

W es~ern Zone 

Western Zone 

by the Government from time to timo 
keeping in view the availability of indigen-
ous edible oils, avail a bility of foreign 
exchange and other rela ted factors. 

(c) The countries from which edible 
oils are normally shipped by seners are as 
follows: 

Oils Countries 

Soyabean oil (5BO) USA, Brazil. Argen. 
tina and Netherlands 

Rapeseed oil (RSO) France and Canada. 

Sunflower oil (SFO) U&A and Argentina 

Neutralised Palm 
oil 
RBO Palm oil Malaysia arid Indo-

nesia 
RBD Palmolcin 

---.--------
The estimated capital outlay will 

de.peod upon the quantum of edible oil to 
be imported in a particular year. 

(d) At present, import is canalised 
through State Trading Corporation of 
India. The imported edible oils including 
rapeseed oil is. distributed to consumers 
through Public Distribution System. 

(e) The quantum of import is decided 
keeping in view the gap beetween the 
demand for and indi,enous a vailabiltiy 
for the' whole country and 'not for a 
particular region. No edible oil is beiDI 
imported tbrouab paradip Port. 
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Brncbe. of State Bank of Travaneore 
III, Seuth In ••• aDd, Nortb India 

8610. SRRI MULLAP'PALLY 
RAMACHANDRAN Will the Minister 
of FINANCB 'be pleased to state: 

ta) the Dumber of branches ,of State 
Bank of Travancore in North India and 
South India separately; 

(b) the targets set for the State Bank 
of Travancore for scheme~ under priority 
sector for 1986; and 

(c) what has been the extent of 
achievements towards these targets for the 
first quarter of the year '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) State 
Bank of Tra vancore has reported tha tit 
has 560 branches in the 4 Southern States 
of Andhra Pradesh, Karnataka, Tamil 
Nadu and Kerala. It has t 2 other br'lnches 
in other States including 2 in Delhi, 1 in 
Gujarat, 6 in Maharashtra and 3 in West 
Bengal. 

(b) and (.cl. According to State Bank 
of Travancor.e, it bas set a target of 
Rs. 6460 lakhs for priority scctor advances 
during 1986. The extent of achievement 
during the first quarter of current year was 
&$, 1431 lakhs. 

Trade Agreements Signed with Foreign 
Countries 

8611. SHRI R. M. BROYE : Will 
tbe Minister of COMMER.CE be pleased to 
state: 

(a) the number and names of foreign 
trade teams which visited India durinl the 
last one year; 

(b) the nUlnber and nature of agree-
ments signed with these teams; 

(c, whether some projects have since 
been .tarted in the country with foreign 
collaboration in r\lrtheraoce of tbe$e trade 
talts; an4 

(d) if so, the details thereof 1 

!'HE MINISTER' OF COWMERCB 
AND FOOD AND CIVIL SUPPUES 
(~HRI P,. SHIV S,HANKER) : (a) Trade 
delegation.s representing foreign Govern-
ments at Ministerial/official Jevels, visited 
India during the last one year, from amODa 
other tbe foJlowing countries:' USA, 
Canada, Argentina. Me:dco, ,Cuba, Trinidad 
& Tobago, Peru, Turkey, Finland, France, 
FRO, Netherlands, BEe, Algeria, Tunisia, 
Ethiopia, Iran, Pakis!ao, Banlladesh, 
Nepal, Afghanistan, ROK, Laos, Malaysia, 
P. R. China, DPRK, Singapore, Australia, 
Thailand, New Zealand, USSR, 
Czechoslovakia, Bulgaria, Hungary, 
Romania, Yugoslavia, Poland and GOR. 

(b) India has renewed the Trade 
Agreements with USSR, Poland, GDR and 
Romania during 1985-86. The Agreement. 
with these countries provide for paYments) 
for all commercial and non-commercia 
transactions between India and these 
couIJtries in non-convertible India Rupees' 
besides balancing of trade over a period of 
time. 

(c) and (d). The Trade Agreements 
related to trade movements and d,id Dot 
involve setting up of projects with foreign 
collaboration. 

Computerisation In Banks 

8612. SHRI C. SAMBU : Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are determined 
to go ahead with computerisatioD in 
nationalised banks despite strong protest 
from the All India Bank Employees' 
Associa tion (AlBEA); 

(b) whether his MinistrY has taken any 
initiative for talks with the AlBEA; 

(c) if so, the outcom'e of tho talk., 
and' 

(d) the Dumber of branches of the 
banks to be computerised in Andhra 
rra4~lb 1 
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THE MINlSTBll OP STATB IN THB-, 
MlmSTIl y '~bF FINANCE (SHIll 
JAN AtlDRANA POOJAltY) (a' 
'fI4atJonallsed Banks, have been advised t,O 
proceed with mechanisation and computer-
iaadon al per the 'Action Plant drawn up 
by Reserve lank of India. The Indian 
laales' Association' (.IDA) bad servera) 
meetinp with An India Banks Employees 
Association and National Confederation of 
Bank Employees regarding such clarification 
8:8 loulht by the unions. -While there is 
no dispute over installation of computer at 
Zonal, Regional and Head Offices of banks. 
there is lome disagreement between the 
unions and IDA over 'branch mechinisa tion 
proaramme• 

(b) No, Sir. 

(c) Does not arise. 

(d) In terms of the programme of 
mecban;satioD and computerisation, 
Electronic Ledger Posting Machines afe to 
be installed in banks. Although no state-
wise target has been fixed accordina to the 
information available with Reserve Bank 
of India Electronic Ledger posting Machines 
have be9 installed in about 60 branches 
in Andhra Pradesh. 

Transrer of Short-TerlD Loans Into 
Long Term Loans 

8613. SHR1 C. SAMBU : Will the 
Minister of FINANe'S be pleased to state : 

(a) whethor nationalised banks recom-
mended transfer of sbortterm Joana liven to 
cotton and paddy growing areas of 
parchur, Chirola, Ponnur t Martur, Addanki ' 
and Bapotla scverely affected by the 
weather condi tions damalina the cotton 

, aDd paddy crops into lona-term toans; and 

(b) if so, the action taken by Govern-
ment on these recommendations 1 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOJARY) : ia) and (b). 
R.elerve Bank of India bad issued detailed 
luidelines to all commercia" banks for 
providina relief and Ichabilitationaillsistance 
to the people affected by 11oodS, droulht 
"nd otbw pat\1raJ ~alaPliti,s ill ~Uptt, 

t 9 84. ,Tho various measores outlined' 
theroin inter-aUa prov'de for cODveJ1i01\ 
of short term producUOD loaD' info tem 
Joans.' "The binka have been advised to 
provide relief assistance wherever natural' 
calamities have affected the cropa. In view 
of the already extant ',uidelinea to the 
commercial banks, Reserve Bank of India 
ha s not' issued any separa to instructioDs 
for ~he areas mentioned in the question. 

Equipment Girted by UNIDO Ly1na Idle 
at National Test House at Bombay 

8614. PROF. MADHU DANDA-
VA TB : Win the Mirister of COMMERCB 
be pleased to state : 

(a) whether equipment sifted by 
UNIDO is gathering dust in the Nationill 
Test HOllSC, Bombay, for over three Years; 

(b) if so, how work is being carried on 
without, instruments; 

(c) whether inquiries are in progress 
against officers for certifying samples with-
out conducting tests; and 

(d) if so, when the working conditions 
are likelY to become normal after repair of 
the instruments? 

THE ,MINISTER. OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANK.AR) : (a) Only 
one instrument has 10 far been received 
through UNIDO, at National Test House, 
Bombay. Instrument arrived in 1983 but 
could not be installed because of certain 
missin./damaled parts. These have since 
been replaced and action bal been ini tilted 
for installina this in4ltrument. 

(b) Another leas sophisticated iostru-
ment of indigenous make ia availablo in 
National Test House, BombayaDd results 
are s,ven using tbat instrument. 

(e) No Sir, in view of (b) abo'fe. 
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Seizure of,~8ntraba.,d .Goods at Honda 
and Ti,im Near Goa 

8615. PROF. MADHU DANDA. 
VATs ,: Wil1 the Minister of FINANCE be 
pleas'c(i to at'ate : 

. (a) whether cOQtraband goods valued 
at over Rs. 80 lakhs were seized at Honda 
and Tivim aear Goa in February this year; 

(b) whether one of the arrested persons 
had confessed to the smuggled goods 
storage in Panchayat from at Honda; and 

(c) the steps being taken to ensure 
against misus~ of such property in future? 

THE MINISTER OF STATE IN THE 
MIN ISTKY OF FINANCE <SHRI 
lANARDHANA POOJARY): (a) 'and (b). 
On 19/20.2.1986, the officers of Customs, 
Goa intercepted a truck loaded with 141 
packages of contraband goods near Mapuca 
fish Market. The tru ck owner was 
apprehanded and there .. after landing 
agent was also apprehended who disclosed 
that some more good~ are lying in a farm. 
The said farm turned out to be a Panchaya t 
farm in Honda SaleH village from where 
74 packages of contraband goods concealed 
beneath a haystack were recovered. Total 
value of goods seized is Rs. 77.82 lakhs. 

(c) The matter is being brought to the 
notice of the Ooa administration for taking 
appropriate action. 

Quality Control of Sugar and Edibles 

8616. PROF. MADHU DANDA-
VATS : Will the Minister of FOOD AND 
CIVIL SUPPLIBS be p) eased to state : 

(a) whether large quantities of imported 
sugar are being sold. by the Food Cor-
poration of India; , 

(b) if 80, reaSODS therefor; 

(c) whether storage of ed·ibles is 
deliberatelY neslected to create shortaaes; 
and 

(d) whether sam·ples are taken to test 
the quality 'of material ·before auction to 
,afclUll'd Ultcroats of tbe ~n'\lQl. " 

THB MINISTER. OF ,STATE IN THB 
MINISTRY OF PLANNING' AND, IN 
THE MINISTRY OF FOOD AND CIVIL 

. SUPPL~ES (SHRt A. K. .PANJA) : (a) 
and (b). To meet the shortfall in the 
availability of. indilenous free laic iusar, 
substantial quantities of imported SUIar 
have been udHsed rOt distribution 8S free 
sale through 2 channel. viz. 

(i) a Uocations to the State Govern", 
ments for distribution throup 
controlled channels at a fixed 
price below Rs. 5.80 per kg. and 

(ii) sales made on the basis of tend~ 
invited by the Food Corporation 

. of India at important centres This 
has ensured adequate availability 
of sugar at reasonable prices to 
the consumers in open market. 
Some quantity of. imported sUlar 
has also been distributed as levy 
sugar through the F1\ir; Price 
Shops. 

(c) No, Sir. 

(d) The quality of imported sugar after 
its arrival at the Indian Ports is checked by 
the Port Health Officers. It is only after 
their clearance that the imported sugar is 
allowed to move out of the ports. 

Payment or Low Support Price to 
Tobacco Growers 

8617. SHRI CHINTAMANI lENA: 
Will the' Minister of COMMERCB be 
pleased to §tate : 

(a) whether it is a fact that most of 
the tobacco growers in the country, are 
facing serious problems due to faiJure of 
their crops and the low support pric~; 

(b) if so, the support price fixed Der 
quintal by Government; 

, ~ '.: 

(c) whether it is a fact that the Carmen 
are not able to set even the support price 
during auction due to collusion amODl8t 
the, buyers who arc mostly experten of 
tobacco; and 
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;, j '(d) the dc,tails of export policy in' 
re.rd'to tobacco? 

THE :: MINISTER OF COM,MEReS 
AND ,',POOD AND CIVIL SUPPLIES' 
(SHRI P. SHIV SHANKER)! (a) No, Sir. 
However, lome reports of damage to 
'tobacco ,Crop by the spread of 'White P,ly' 
durina October-November, 1985 have been 
received. 

, , (b) "The Mit;l.imum Support Prices for 
VFC Tobacco fbted durio; 1986 Marketins 
season in Andhra Pradesh by the Govern-
ment for purchases of left over Tobacco 
at the auction platforms set up by the 
Board are as follows: 

Rs. per quintal 

(0 F2 Grade (Revised 
Specifications grown 
on black soil 1115 

(ii) L2 Grade Itown in 
Light Soils 1200 

(The prices of other grdes are fixed in the 
U$ht of the normal market price 
ditTeren tials.) 

(c) The average price realised by the 
farmers durine the current auctions so far 
in A. P. is more th'-\Q the MSP fixed by the 
Government. 

(d) Export of Tobacco is allowed 
uDder 00 L-3 subject to minimum export 
prices announced from time to time. 

DIsmissal of Appeal by Supreme Court 
la UBion of India Vs. MIs. Oswal Agro 

Mills Ltd. 

8618. DR. B. L. SHAILESH : Win 
the Minister of COMMERCE be pleased 

, to state: 

( a) whether the a ppeal filed by 
Government in the beef tell tallow case of· 

" 'anion of !ndta versus Mrssrs Oswal Agro 
Mills Ltd. bad been dismissed by the 
Supreme Court on the ground that tbe 
appeal was barred since it had been fll ed 
lbeyond. the limitation period prescri~ed; 

(b) if so, whether he baa lot the matter 
looked into anet fixed responsibility for' this 
Japse; and 

(c) how Govet1lment '., now propose to 
move further in the matter? 

THE MINISTIlY OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : .(a) Special 
leave Petition filed against order dated 
19.4.8S of Delhi High Court staying 
opetation of debarment of MI.. Oswal 
Agro Mills Ltd. was dismissed on 2 4.'86 
as tim, barred. The main petition of tbe 
firm is snb-judice. 

(b) and (c). The matter is being looked 
into. 

Con,assing Non-Resident Indians 
Deposits 

8619. DR. B. L. SHAILESH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether bis attention has been 
drawn to tbe news item captioned "Canva-
ssing NRI deposits for Government banks-
Private agencies playing a dubious role" 
appearing in the '1he Financial Express't 
New Delhi of S April, 1986; 

(b) if so, the fect of the case; and 

(c) the action proposed to be taken by 
Government to prevent such dubious role 
by private agencies ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
Information is being collected and shall be 
laid on 'the Table of the House. 

Simplifying Import-Export Proeedure 

, 8620. DR.. H. L. SHAILBSH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether about 1 S months alo, ,8 
Committee was set up under the Chairman-
ship of the Commerce SecretarY to simplify 
import-export procedure: 

(b) if 80, whether this Committee bas 
submitted its report, if· not" ,the :foaaone 
tpefefor; and 



(c) its iMpact on the non.implementa-
tion of the various recommendations made 
by the Abid Hussain Committee ~ 

TMB "MIN~STER OF COMMERCB 
AND FOOD AND CIVIL SUPfLIES 
(SHRI P. SHIV SHANKER) : (a) Yest Sir. 

(b) The Committee is in the process of 
studying various aspects of Import-Export 
Procedures and is yet to submit itl report. 

(el The Abid Hussain Committee on 
Trade Policies while recommending the 
ne ed to simplyfy procedures mentioned the 
importance of stability in policies fot' a 
period of the three years. This recommen .. 
dation of tbe Committee bas already been 
implemented by annoucing the Import. 
Export Policy for a period of 3 year from 
April 1985 to March, 1988. 

Revampiog Structure or Stock and 
Capita) Markets 

8621. DR. B. L. SHAILBSH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the deci sion taken by his Ministry 
following acceptance or some of the major 
recommendations made by the high:powered 
O. s. Patel Committee on revamping the 
structure of the stock and capital markets; 

(b) whether the public sector 1imited 
companies win also be allowed to become 
members of the Stock E~ch'nses; and 

(c) if so, the likely benefits accruing to 
them from this in the day .. to~day working? 

THB MtNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Decisions 
have been taken on the recommendations of 
the hi.b.powered Committee on Stock 
Exchanges under the Chairmanship of Shri 
G. S. Patel contained in their various inte· 
rim reports. Directives have been issued to 
the Stock Exchanges for implementation of 
these deci~ions. Some of the hnportant 
decisions r~late to : 

(i) Cost of Public Issue 

(ii) Listing of Industrial Securities 

(iii)' AcquisitionIconstruction and finan. 
cing of the Stock Exchanges 
Permise6. 

(iv) Byelaws and Regulationt of Stock 
Exchange. 

(v) Code of Conduct. 

(vi) Improving overall services to the 
investors. 

(vii) Memberships of Stock Exchanges. 

(b) No such recommendation has been 
made by the G. S. Patel Committco. 

(c) Does not arise in view of (b) above. 

Expenditure on Col1ectlon of Taxes 

8622. SHRI JAOANNATH PATT· 
NAIK: WiJI the Minister of FINANCE be 
pleased to state! 

(a) the comparative expenditure incurred 
on collection of taxes since 1982 at com-
pared to actual collection of taxes; 

(b) whether it is a fact that expenditure 
on collection of taxes is gradually aoing up; 

(c) if so, tbe reasons therefor; and 

(d) whether there is any proposal to 
reorganise the tax cQllection machinerY with' 
a view to reducin, the expenditure on 
collection of taxes ? 

THE MINISTER. OF STATE IN TH.B 
MINISTR Y OF FlNA.NCE (SHRI 
JANARDHAN A POOJARY): (a) The 
comparative expenditure incurred on collec ... 
tion of taxes since 1982 as compared to 
,'ctual conections is as follow. : 



Direct Taxes . Indirect Taxes 
............................ -~......,....-- ...... ........._.. ............... ~~...._....... 

Total cone~ Expenditure Total collee- Bxpenditure 
tion incurred tion in'CUl'r.ed 
(RI. in crores) (Ils. in crores) . (B.s. in crores) (,R8. in clorel) 

_....... 

1982-83 4138.t6 80.56 13177.91 93.41 

198~.8.4 449&.40 90.50 15805.19 109.11 

1984.8.5 4796.95 100.82 18191. 36 131.38 

198.5·86 5S83.09 115.14 (RB) 22216.02 170.11 

(b) Yes, Sir. 

(c) The expenditure on collection of 
taxes is increasing due to general price rise, 
sanction of additional posts, sanction of 
additional D.A instalments, interim relief, 
intensification t)f anti.evasion and anti-
smuggling activities and liberalisation of 
department a) reward rules, etc. 

(d) All Heads of departments in the 
Department of Revenue have been requested 
to closely monitor the expenditure every 
month and make efforts to res~rict the ex-
penditure within Budget grant. 

Export of Engineering Goods and Sewing 
Machines 

8623. SHRI AMARSINH RATHAWA : 
Will the Minis~er of COMMERCE be 
pleased to state: 

(a) tbe' items of engineering aoods 
. manufactured by small scale industries for 
export; 

(b) the value of such items exported 
during 1983.84, 1984·85 and 1985 .. 86, 

(c) the system of exporting such items; 

(d) the number of sewins machines 
exported durins the above period indica ling 
the brand theceof; 

(e) whether.it is a fact that the sewing 
macblDes . manufactured by biS business 
houses were exported ,and those manu-
factured . by the small scale industries 
ilDored; and 

(f) if so, the reasons tberefor 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) A wide 
range of engineering items are exported by 
SSI units. These inter alia, jnclude: 
Capita) goods such as plant and machinery, 
fabricated steel strutturaJs, electric wires, 
machine tools; Iron and steel based items 
like pipes and fittings, ferrious hollowares 
MS wire products, industria) fasteners: 
hard wares, agricultural implements; Non-
ferrous products like aluminium, brass and 
EPNS wares~ and Consumer durables like 
auto parts, bicycles and parts, hand cuttitlg 
and small tools, disel engines, pumps and 
parts, etc. 

f) -

(b) Estimated exports of engineering 
products by SSI units during 1983-84 and 
1984-85 are as foHows : 

1983-84 ... as a63.42 crores • 

1984 .. 85 Rs. 386.79 crores. 

Export figures ~ of SSI sector for 1985.86 
are not yet available. 

(c) The system of export by SSI units 
is either directly by SSI unit itself or tbrough 
others Uk e Bxport Houses, merchant expor-
ters, etc. 

(d) Details of export of lewin, machines 
are not available. However, estimated ex .. 
ports ·of sewing machines by SSI' units are 
siven as follows: . . 
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1,9&3,.8'4 .'. 

1984-85 ..• 

le) No, Sit. ' 

tI) Does not arise. 

as. 13.00 lalc.bs 

Rs. 35.00 lakhs 

Export of Me,rine Products 

.8624.1 SMRI AMAIlSINH RATHAWA : 
WUl the Minister of. COMMERCE be 
pleas.ed ,0 state.: 

(a) the reasons for decline in marine 
exports during 1985.86: 

(b) the names of the countries which 
are importing Indian marine products; and 

(c) the steps being taken to boost the 
export of marine products du~ing 1986·87 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (8) Esti. 
mated export of marine products 1s 1985-86 
indicate a marginal decline as compared to 
t 984.85. This is mainly due to poor 
landing of shrimps along the West Coast. 

(b) Major importing countries importing 
Indian marine products are Japan, USA, 
U.K., Singapore, U.A.E.. Kuwait, Nether-
lands, Taiwan, Fran("e and Srilanka. 

(c) Step~ taken to boost the export of 
marine products include production of 
cultured shrimps, modernisation of shrimps 
processing plants, encouragement of pro-
duction of value-added items like lOP, 
improvement in quality of products 
and measures for exploitation of deepsea 
fishery resources. 

[Translation] 

Advanc:lDI of Loans Against Bogus Names 

8625. SHRl K.AMLA PRASAD 
SINGH : Will the Minister of FINANCE 
be pleased to state: 

.(a) whether Central Vigilance Commi-
ssion, white expressing its doubt about the 
utility of the Mass Loan Disbursmcot 
Scheme, ha's pointed out a case in which a 
nationalised ban~ bas advanced loans a,aiD8t 
bolUS names under this scheme; 

(b) if so, whether Government have 
inquired into case along with similar otber 
cases of Joans beinl advanced by other 
banks; and 

(c) if so, the details of the findings of 
the enqu irY ? 

THE MINISTER OF STARE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c). 
The Central Vigilance Commission during 
the cource of examination of a fraud case 
pertaining to the State Bank of Patiala had 
observed that in a loan function held in 
Haryana during November, 1986, some loans 
sanctioned for purchase of buffaloes were 
disbursed to borrowers, who had liven 
wrong names. and addresses. The Central 
Bureau of Investigation registered a case on 
14.11.1980 and thereafter filed a charge-
sheet in a court of law. However. as per 
Reserve Bank of lndia's guidelines from 
time to time, banks have been advised to 
follow the well laid down procedures for 
identificatiop, sanction and appraisal while 
sanet iooing of all loans including those dis-
bursed in credit camps, 

[English] 

Closure of Jute Mills 

8626. SMRI CHINTAMANI JENA : 
Will the Minister of TEXTILES be 
pleased to state : 

, (a) the names of the jute mi Us which 
are lying closed "3S on the 31st December, 
1985 and the period from which they have 
remained closed; 

(b) the main reasons for the closure of 
these mills; 

(c) the estimated 106S of production aa 



.. result of the closure and the number of 
workers rendered jobless due to the clo~re; 

(d) the impact of the closure on jute 
cultivation on the sale of tbe produce and 
also on the price of jute; a;od 

(e) the step. taken·by Government to 
restart these closed mills ? 

THE· MINISTER OP STATE OF THE 
MINISTRY OF TEXTILBS (SHRI 

ICHURsmo· ALAM KHAN): (a) to (c) • 
A Statment is liven below. 

(d) As closed mills as on 31.12.85 
were limited in number and they remained 
closed for ~ prolonaed period, closure has 
hardlY aoy impact on jute cultivation, salc 
of produce and also on prices of raw jute. 

(e) Under the Industrial Disputes Act, 
the State Oovernment is the appropriate 
authority for deaJins with industrial disputos 
and as I such it is for tbem to take appro-
priate action' in the matter. Necessary 
assistance in this regard is always extended 
by the Central Government. 
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L." of Exelse Duty on Ci.a'rettn 

8627 .. ' SHlllMATI BASAVA.R'AJES. 
W AllJ : WiU "the' . Minister of FINANCe 
be Pleased to State : 

(a) whct~er' the Union, Government 
can levy excise duty on tile basis of retail 
price of c·lgarettes; 

,(b) if so, whether this matter has beet) 
Jepny examined at the highest level; 

(c) if so, the lelal advice in this relard~ 
and 

(d) if not, whether Government propose 
to seek advice to avoid possibility of 
litilation 'I 

THE MINISTER OF STA TB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Excise 
duty can be levied on cigarettes at specific 
rates, fixed with reference to the sale price 
printed on the cigarette packets. 

(bl and (c). Government was advised 
that there would be no Jegal objection to 
the fixation of specific rates of excise 
duties dependinl upon tbe sale price, 
printed OD the cig'lrette packets. 

(d) Does not arise. 

Evasion of Import Duty by Taper 
Roller Bearing Dealers 

8628. SHRI V. S. KRISHNA IY'ER. : 
Will the Minister of FINANCB be pleased 
to state : 

(a) whether it has come to notice tllat 
Taper RoHer bearings dealers have ev,ded 
import duty by bringing taper roller 
bearinls in the form of component while 
the import of bearing itself is banned; 

(b) if so, the amount of import duty 
evaded by these dealers; and 

(c) tho aClion taken to recover the 
amount' 

THE MINISTER OF STATE IN THE 
MINISTRY Of fINANCS (SHRI 

JANARDHANA POOJAR Y): (a) to (c).' 
A few consignments said to be "cOmponents 
of Taper Rolle.r 'Beariopt, but which 
prima .. facie appeared to be. complete tapet' 
roller bearjn,s have been Dbticed at 
Calcutta. Tbe cases are being investilated 
and suitable action under the law, includina 
recovery of any duty short .. J ev·j ed, wi'll be 
taken on, completion of investtlation ... 

(Tra!'Blotlonl 
n .. ve)npment 'Work Held up Due to 
In different Attitude of Officials of 

Banks 

~629. SHRI KALI PRASAD 
PANDEY: Will the Minister of FINANCE 
be pleased to state: 

(a) whether attention of Government 
bas been drawn to the newS-item captioned 
'Kahan Mill Rabat Afsaron Ke Mare 
Berozgaron Kot (no respite for the 
unemployed persons victimised by'officers) 
appearing in "PatJiputra Times" of 3 
March, 1986; 

(b) if so, whether development work 
in Sitamarbi and. many other districts is 
held up due to indifferent attitude adopted 
by officers of nationalised banks in various 
districts in Bihar and whether Government 
have so far taken or propose to take any 
action in this regard; and 

(0) whether Govemmen~ propose to 
conduct high level inquiry "into all the loan 
applications received from district industrY 
centres? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANAlU)HANA POOJARY): (a) 'and (b). 
Yes, Sir. The Government ,has .Seen the 
news.item apPearing in 'Patliputra Times' 
on 3rd .,. March, 1986 wherein it baa been 
alleged" that the development work in 

,Sltamarhi District has been < help 
up due to the indifferent attitude of 
State Government, District Administration 
and of the NationaUsed Banks.. The Lead 
Bank of the District, Central BaDk of 
India, has reported Ulat as alainst the 
tarlet of "':136 to be covered durin. the 
year 1985.86, the bank bas sanctioned 124 
fra.e, iQV~]vip. an aQ1o\lnt O,f as, 2 t · 81 



laths. O'dt of the sanctioned cases the 
baolE disbursed R.S. 9.23 lakhs to 60 cases 
as on 3Jst March, 1986. The Dhurma 
branch of Central Bank of India has beeD 
.)lotted a tarlet of 1 S for the year 1985-
86 aU of which have been sanctioned loans 
involvinl an amount of Rs. 3. t 8 lakhs. 
Out of the sanctioned cases the bank has 
disbursed Joans to 5 cases involviol an 
amount of Rs. 0.55 lakhs as on 31st 
March, t 986. As tJer the existiog proce-
dures the banks would continue to disburse 
loans beyond 3 J st March, 1986 for the 
cases san'ctioned upto 31.3.1986. 

(c) There is no such proposal. 

[English] 
Refresher Courses for Bank OlliefaJs 

8630. SHRI BALASAHEB V]KHB 
PATIL : Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact tbat for better 
and professional performance of the banks 
in the country it is very essential that the 
bank statT should be Biven professional 
training and their knowledge updated 
through refresher courses as is now being 
done in the cale of senior officers of the 
Ministeries; 

(b) whether it is also a fact that the 
Bank Chiefs are not allowed to perform in 
a strict commercial manner and increase 
the profitability of the branch because they 
are often subjected to interference from the 
bureaucrats controlling the banks for other 
influences; 

(c) whether it is also a fact that the 
rules loverDiDI tbe operations of tbe bank 
still continue to be old and need substantial 
chanles; and 

(d) if so; tbe steps being taken to 
streamline the whole procedure ? 

THE MINISTEIl OF STATE IN THE 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA POOJAR.Y.) : (a) For 
improvina the efficiency and updatinl of 
the akiU. of the banking personnel, banks 
~v. theN', 0"", ~a_ u.it\ltioPi wlllr. 

Wrltt,,, AIt,.,,,· 2 i e 

trajnin. courses on various subjeots a.re 
conducted for an levels of bank: personnel. 
The course contents, effectiveness 'or 
trainio. prosrammes etc. are constarl1tJ 
reviewed by tbe b~nks to ensure optimum 
use of training facilities. Morever, specialised 
training institutions like Bankers Trainin, 
ColJege, College of Agricultural Banking 
and Na.tiona.1 Institute of Bank Manaae~ 
ment operate at the industry level. 

(b) Banks in India fulfil certain social 
responsibilities which have been cast on 
them. These relate to implementation of 
various developmental programmes and 
schemes framed by Government aimed at 
upliftment of the poor and neglected 
sectors. The banks however function on 
commercial considerations and the 
functioning of the banks is not subject to 
ihterference/inftuence from bureaucrats. 

(c) and (d). Ru1es and Regulations 
governing the operations of the banks are 
regularly reviewed and modified to meet 
the chlnging conditions. 

Financial Assistance to Baoaalore. Vnlt 
of Binny'8 Ltd. 

8631. SHRI V. S. KRISHNA IYER: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the Bangalore Unit of 
Binny's Limited has sought Union Govern-
ment's financial assistance for its 
modernisation; 

(b) if so, the total amount of finandal 
assistance provided by Union Government; 

(c) whether Binny Limited is Govern-
ment Undertaking; and 

(d) if not, whether Government live 
assistance to private teltile mills alao, if so, 
under what circumstances? 

THE MINISTBR OF STATB OF THE 
MINISTRY OF TEXTILES (SRRI 
KHtJRSHID ALAM KHAN) : (.) end (b). 
111 1978 Government sanetic ned a t,crm 
Joan of Rs. 700 laths to tbe, two textile 
uI'Jits of Binny Ltd. t at Madras and 
BanpJore, for Dloderniiatioll. 
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. (0) BiDnY Ltd. ls Dot a GovemJDeDt 
,,,.takin. but banks. financial instit\1-
U.s all4 St.ato Governments hold above 50 
,..at of, tbe equity ahare~. 

'(I) PIft'Delal allistance t:» textile mill. 
.Ior ·D\Oderni;lation is aenerally liven by the 
·All Jndia :PinaDcial Institutions like 
ladultrial Development Bank of India. 
Goveroatent . doe. Dot Dormally grant 
uaistance for thia purpose. 

Plilbt of Powerloom Sector in 
Mabarashtra 

8632. SRRI SUBHASH YADAV! 
Win the Minister of TEXTILES be pleased 
to atate : 

(8) whether Government of Maharashtra 
hive brousbt the plisht of powerloom 
lector to the notice of the Union Govern-
ment after the new textile policY was 
announced; 

(b) the detail. about the difficulties 
which are faced by Powerloom industrY; 

(c) the immediate measures Govern-
ment propose to take in this regard; and 

(d) how long Government will take to 
apell out measures to rerp.ove their 
diftlculties ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and 
(b). Government of Maharashtra have 
written to tbe Central Government saying, 
fIt'er-allo, that reduction in duty on 
polyester fibre without any corresponding 
reduction in duty on synthetic filament 
yarn baa affected power1o'orns in their 
State adversely. 

(c) aDd (d). The aituation., relarding 
the prices and duties on yarn, is under 
constant watch of the Government. 

Interett Charlled 08 Al1'lealtural Loa.s 
to Parmers by AgrieaJture Rel_Dce 

Development Corporation' 

86.33.· .SHIlI SUBHASH YADAV: 
Will the Minister of FINANC2 be pleased 
19 .tat, ; 

(a) wbetber it is a fact that Aariculture 
Ilelinance ~orporation hal beeD char.ill, 
an interelt of 1.0 to 11 per cent for 
asricultural Joane liveD to tbe farmers'in 
the country whereas the World Bank il 
charlinl only 0.75 per .cent i.oterest for 
lona-term aaricu Itural 108D,S; 

(b) jf'so, the reaSODS for cbarainl such 
a heavy interest; 

(c) whether Government propose to 
reduce the interest for the loans liven for 
Ions term agricultural purposes in the 
country; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The Agricultural Refinance and Develop-
ment Corporation (ARDC) bas ceased to 
exist on the establishment of the National 
Bank for Agriculture and Rural Develop. 
ment t~ABARD). The NABARD has 
taken over all the activities of . the erstwhile 
ARDC. 

NABARD do·es not generally live 
agricultural loans direct1y to farmers. It 
normally provides loans and advances 
including refinance to Commercial Banks, 
State Cooperative Banks, State Land 
Development Banks and Regional R.ural 
Banks. Details of the rate of interest 
charged by NABARD OD its refirance 
assistance to the banks and the interest 
charged by these institutions on the 
ultimate borrowers are indicated below: 

Purpose 

A1l1oaos to 
small farmers 

For minor irri8a-

NABARD's 
refinance 
rate 

6.S% 

tion. land develop. 
ment and bio-Ias 
plant to all farmer. 6.5% 

Other diversified 
purposes to fanners 
other than small 
farmers ·8% 
~ #>' .. i.I 4, •• ( $, .. S e .. •• ,;u 

Rate of 
interest 
charled to 
ultimate 
borrowers 

10% 

10,% 

.12 •. '~ 
($ 



The erstwhile ARl)'C had not received 
any 'funda directly from the, World Bank. 
The World ,Bank' funds were received by 
tho Government of India and counterpart 
rupee eqoivalent was lent to ARDe. These 
10aD8 were liven by Government to ARDe 
at tbe previousl)' rate of interest. The 
current rate of interest of Government of 
India is 7.7 S % for loans up to 9 years 
and 8.5 % for loans above 1 S yeatl., 

(c) and (d). The rates of interest 
charsed to tbe ultimate borrowers are fixed 
by Reserve Bank of India (RBI) keeping 
view the overall credit and monetary policy. 
1'he r.tet of interest on agricultural 
advances are already low as compared to 
the ongoing rates for non-agricultural 
purposes. In the circumstances there is 
no proposal under consideration, at present, 
to reduce the rate of inte rest for loans 
given for agricultural purposes. 

Disparity in Pay Scales Between RBI 
Optees and New Recruits of NABARD 

8634. SHRI V. S. KRISHNA IYBR : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that there is 
disparity in pay scales and emoluments 
between RBI optees and new recruits in 
Class III and Class IV posts in National 
Bank for Agricultural and Rural Develop .. 
~ent (N ~BARD); 

(b) if so, the average difference in 
emoluments between Reserve Bank of 
India optees and new recruits in Class III 
and Class IV in NABARD; 

(c) the reasons for the disparity in pay 
scates and employments of Class III and 
IV employees of Reserve Bank of India 
and N ABAR.D when both Reserve Bank of 
India and NABARD employees are doing 
exactly tbe same kind of Job qualitatively 
and quantit.ativcly and baviQl the same 
designation; 

(d) whether Govetnmoot propose to 
removo the disparity in their' pay scales ? 

THB MINt.S'rBR. OP STATS IN THB 
MINISTRY 'Off FINANCE (SHRI 

lANARDHANA POOJAllY) : (a) to . (4). 
The National Bank for Aariculture &Del 
Rural DeveJopment bas advised that ill 
terms of a memorandum of settlement 
arrived at between the NatioDal Bank for 
Aaricultural and Rural Development and 
the All India NABARD BmploYees 
Association rcpreaentins the Oroup,a,~d 
C staff, parity in· pay scales aad Q"-
allowances with 'he RBI has been ateadod 
to the new recruits. The settlement toot 
effect from 1st July, 1983 and hence there 
is no dispa~ity now in the pay scales' uri 
emoluments between the RBI optees a1l4 
new recruits of NABARO in Class III 
and IV. 

AnDouncement of Reliefs/Concenio .. 
Througb Governmeat NotifteatJoDl 

863S. DR. A. K. PATEL: Will the 
Minister of FINANCB be pleased 
to state : 

(a) the amounts given as reliefs/ 
concessions through Government notifica-
tions during each year of the Sixth Five 
Year Plan and in the current year so far; 

(b) whether any proposal has been 
received that these concessions may be 
screened by a Committee eonlilUaa of 
Members of Parliament as tbelo _,., .. 
alteration in the reveeu, ,,: .... 
sanctioned by Parliament; . 

(c) If so, when this proposal •• 
received; and 

. (d) the progress made in this regard? 

THE MINISTER OF STA TB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) : (a) The 
amounts given as rolief/conoessions under 
ind'irect t,xes throulh Govt. notification 
(excluding Budget notifications) duriol 
each year of the Sixth Five Year Plan aDd 
in the current year is as follows: 

SI. No. . Year Amount 
(lb. in crores) 

1 .. 1980-81 163.01 
2. 1981-82 31.50 
3. 1982·83 83.45 ' 
4. 1983.84 3"~ .• 23 
S. 1984 .. 85 453.53 
6. 1985-86 326.29 



It ia not "o."ible to quaotlfy tb~ 
amount of roliefs' conceaaionl liven undor 
Direct Tu .. 

l 
(b) to (d). No such propolal is pending 

before the Govt. AU the exemption Doti-
ftC3tions ato, however, placed before tbe 
Parliament and .,otiftcations forminl part 
of Budltt proposals are discussed in dctall 
In the Parliament. 

IreD Ore Export Target of MMTC 

8636. SHRI K. V. SHANKARA 
GOWDA : Will the Minister of 
COMMERCE be pleased to state : 

Ca) whether Minerals and Metals 
Tradina Corporation has fixe.d export target 
of iron ure 1986 .. 87; 

(b) if so, how it compares with that 
of the preceding year; 

(c) whether the performance of MMTC 
during 1985-86 was con~idered how much 
better; and 

(d) . if so, the details thereof? .,,,, 

mE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI p_. SHIV SHANKER): (a) and (b). 
MMTC bas fixed a ttlrget for export of iron 
ore for 1986·87 at 19 million, tonnes as 
alainst 18 million tonnes fixation for 
.198S"86. 

(c) and (d). MMTC exported 16.396 
million tonnes of iron ore duriol 1985-86 
which is an all time record. 

. {Translatloll] 

Manufacturing of Coloured Red Sheets, 
Towels by Power looms 

8631. DR.. CHANDRA SHBKHAR 
TkIPATHI: Will the Minister of 
TEXTILES be pleased to state : 

(a) whether approval has been given by 
various States in the country to poweriooms 
for manufacturiol coloured bed sheets, 
towel,_ pollow eave .... :, etc; 

(b) if '0, whether a baa baa bocD im", 
poled by Uttar Prldeab OovcrnlileJlt OD 
manufaclurinl the laid coloured itema by 
the powerlooms; 

(c) if 80, whether the Uni(lD Govem. 
ment propose to issue any directives to 
Uttar Pradesh Government to lift tbe ban; 

(d) if 80, when; and 

( e) if no, the reasons therefor ? 

THR MINISTER OF STATE OF THE 
MINISTRY OF TEXTILFS (SHRI 
KHURSHID ALAM KHAN): (a) to (e). 
Orders regarding reservation of certain items 
for exclusive production by Handlooms 
ha ve been issued by the Central Oovern-
ment, under the Hacdlooms (Reservations 
of Articles for Production) Act, 1985. Tbe 
State Government ace not empowered to 
issue any sucb orders. 

[English] 

Import or Cashew Nut. 

8638. SHRI T. BALA OOUD : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether India is finding difficulty in 
importing ra w cashewnuts due to stiff 
competition amongst importing countries; 
and 

(b) if so, the details thereof; 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SARI P. SHIV SHANKER): (a) and (b). 
India bas been facins difficulty in iinportinl 
ra w cashewnuts primarily on account of 
decline in world production of raw cashew" 
DutS. The world production of raw .. nutl 
which was estimated to be S 2 lakh tonnes 
durioS 1969-70 came down to 3.97 Jath 
tonnes durina 1984. The decline occured 
in countries such as Mozambique, Tanzania, 
and Konya which were our tradditional 
sources of imports. 

Out imports of raw Camewnuts <Jurioa 
me last fow 'Yeal' havo beeD as followa : 



1981 31298 Metric tonnes 

1982 3212 't " 
1983 14070 " " 
1984 33283 " " 
1985 27149 " It 

Violation or Income. Tax Rules by L~asing 
Companies 

8639. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether It is a fact that a larg" 
number of leasing companies have violated 
the Income-tax Rules and have failed to 
render iocome-tax returns in time; 

(b) whether it is also a fact that most 
of these companies have gone in liquidation; 
and . 

(c) whether Government propose to 
impose greater financial restrictions on the 
operations of these leasing companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE \SHR( 
JANARDHANA POOJARY.) : (a) No, Sir. 

(b) The Government do not have any 
specific information to this effect. 

(c) Question does not arise. 

Extension of Voluntary Disclosure 
Scbeme for Direct Taxes 

8640. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be pJeased 
to state: 

(a) whether Government have extended 
the voluntary disclosure scheme for direct 
taxes; 

(b) if 80, the reasons therefor; 

(c) whether Government have assessed 
the futility of the scbeme; and 

(d l if so, what has been the gains in 
t~ Qf collecting taxes during the peJiod 
SIDce the acbemc baa beca in force ? 

Writtln A.".sw,r, it 8 

TBE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAltDHANA POOJARY) : (a) Ye&, Sir. 
Extended upt(l 30.9.1986. 

(b) This was done on account of 
numerous tequests from various parts of the 
countrY for extendioa the time limit. 

(c) and (d). There has beeD a lood 
response to the "amnesty" circulars issued 
by the Government. The collection of 
income-tax including corporation-tall in the 
financial year 1985-86 bud been R.a. 
S,3 S2. 7 3 croces (provisional figures) al 
against the colJectjon of Rs. 4,483.66 
crores in the financial )lear 1984 .. 85, there-
by recording an increase of Rs 869.07 
crores. 

Raising of Capital Base of Regional 
Rural Banks 

8641. SHRI K. PRADHANI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Regional Rural Banks 
(RRBs) are losing ever since their inception 
and losses have mounted after salaries and 
wages of the employees were raised; 

(b) if 60, the steps being taken to raise 
the capital base of the Regional Rural 
Banks due to the accumulated losses of 
the banks; 

(c) whether the equity capital of tbe 
Regional Rural Banks will be raised on 
a selective basis or otherwise; and 

(d) the number of such banks in Orissa 
who&e equity base will be widened? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Out of 
173 Regional Rural Banks (RRBs) function-
ina as at the end of December, 1984 as 
many as 130 Regional Rural Banks are 
reported to have incurred losses. Continual 
rise in the wages and salaries of the staff js 
one of the reasons for losses in the Rcsional 
Rural Banks~ 



·(b) to (d). With a view to improvinl 
the viability of the Regional Rural Banks it 
baa been decided to sanction· additional 
shaTe capital· to certain "ReI i onal Rural 
Banks in each Sta fe whose IOS8es are in tbe 
ranle of Rs. 2.5 lakhs to M8. SO Jaths as on 
31.12.1984. AccordinalY 34 RelioDal 
Rural Banks were found eligible for additio. 
oal share capital contribution. Two of thele 
34 R.eaioDal R.ural Banks namely Kalaband; 
Anc.balika Gramya Bank and Baitarani 
Gramya Bank are located in Orissa. 

Additional share capital has so far been 
sanctioned to 29 of the 34 Regional Rural 
'Banks and one of these is in Or~ssa. 

Settiog up of an Engineering Exports 
Committee 

8642. SHRIMATI MADHUREE 
SINGH: 

SHltI MURLIDHAR MANE : 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Gcvernment propose to set 
up an EngineeriI'g Exports Committee; and 

(b) jf 60, the composition, function and 
purpose of the Committ ee ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL 'SUPPLIES 
(~HRI P. SHIV SHANKER): (a) and (b). 
There is 00 proposal to set up an Engineer-
ing Exports Committee. An Empowered 
Committee has, however, been set up in the 
Ministry of Commerce for the purpose of 
examining the issues relating to export 
Policy for engine.ering goods. The Commi-
ttee is beaded by. the Commerce Secretary. 
The other members of the COJnmittee are: 

1. Secr-etary. Deptt. of Indusrial 
Development. 

2. Setret.ary, Planning Commission~ 

3. Secretary, DepU. of Public Bnter.' 
prises. 

4. Secretary, Deptt. of Steel. 

s • Secretary, DepU. o·f Economic 
Affairs. 

6. Secretary, De.ptt. of Revenue. 

7. Chairman, Central Board of excise 
and Customs. . 

8. Chief Controller of Imports and 
Exports, New Delhi. 

9. Joint Secretary, 
Incbarge of Bnai-
neering Division 
in the Ministry of 
Comnlerce. 

Member 
SecretarY. 

The main functions of the Committ ee are as 
under: 

~a) to identify in the liaht of changioa 
mar\c.~t situation the thrust indus-
tries and products. 

(b) to designate "tbrust' markets and 
prepare perspective export strategy 
and plans necessary for promotion 
of exports to these m:.uket. 

(c) Periodically review export perftlr. 
mance of 'thrust' industries and 
individual units iwith respect to 
export targets and thrust markets. 

(d) to gener~, te suitable export policy 
initiatives and draw up action pro-
grammes for expo't marketing; 

(e) to assess the requirements of trans-
port, both sea and air and recom-
mend neCessary measures for 
development of transport and 
infrastructural requirement's for 
export; 

(f) to take policy initiatives for 
&treamlinins ptocedures and remo-
val of constraints in the wea of 
export; 

(i) to review and to take policy initia-
tives relarding settina up of 
warebousi.Da. opening of foreip 
ofJjoes, strenltheninl· of ·coJDmercial 

. . . mIllioDS abroad. 
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(b) to take l)otipy initiatives necessary 
for export publicity, both brand 
and Imerie in the are, of eoai-
neeriol loods and recommend 
8uhablc promotional measures and 
inc:entives necessary in the rcaard; 

(1' to review and recommend extension 
of lines of ctedit for promotion o( 
exports to overseas markets; and 

(j) to take suitable policy initiatives 
and recommend promotion measu· 
res to promote exports of projects 
and consultancy and technical 
services from India. 

Pinancing of Development Schemes by 
Financial Institutions 

8643. SHR.I AMAR ROYPRAOHAN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether financial institutions, such 
as the Industrial Credit and Investment 
Corporatio n of India will make all efforts 
in the Seventh Five Year P Ian period to 
raise loans in foreign commercial markets 
to finanCe! the various deveiopment schemes 
in the country; 

(b) if so, the details of tbose develop-
, ment schemes; 

(c) whether it is a fact that India's past 
record in borrowing especially debt servicing 
has given it a high credit rating in the 
international markets, 

(d) if 50, the detail th~reof; and 

(e) the action Government propose to 
take in tbis rcard ? 

THB MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAR.DHANA POOJARY): (a) to (e). 

" The three aU-India financial institutions 
namely Industrial Development Bank of India 
Industrial Finance Corp~)fation of India and 
Industrial Credit and Investment Corporation 
of India have beell raisins foreiSD currency 
Joana in commer.cial markets abroad with 
Government'. approval for finaneina foroilll 
QUttOIlC)' roq;uirc~oAt' Qf piojectl Illfilted 

by them. These iostitut ions will continue 
theso operations in the future also 81 
approved by Government Foreian curr~DCY 
loans are .granted by theSe institutions to 
elilible industrial concerns for finanCioa 
forcian excb~nge requirements for settinl 
up of new industriq,1 projects as also for 
expansion, diversification,. modernisation or 
renovatio,n of existing undertakin.s. Many 
banking agencies abroad have evinced keen 
interest on arranaing borrowing ror India on 
attractive terms. 

Imports and Exports Handled by STC 

8644. SHRI CHINTAMANI lENA: 
Win the Minister' of COMMERCE be 
pleased to state: 

(a) the volume of imports and exports 
handled by tbe State Trading Corporation 
during 1983-84, 1984-85 and 1985-86; 

(b) whether it is a fact that the State 
Trading Corporation has entered into special 
trading arranaements and link deals with 
overseas buyers to step up exports; 

(c) if so, the names of the countries 
with which the State Trading Corporation 
is considering to enter into such arrange-
ments and particulars of the countries with 
which bart system will be followed; 

(d) the details of the items to be 
exported/imported and the extend to whicb 
India win be benefited by these dc~ds; and 

(e) the other measures being taken by 
the State Trading Corporation to boost our 
exports during 1986·87 and the exports 
likely to be made during the years? 

THB MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIBS 
(SHItl P. SHI V SHANKER): (a) The 
Import and export turnover of STC durin. 
1983.84 to 1985·86 are as under: 

1983.84 

1984-85 

1985-86 

(Rs. Crores, 

2215 

2866 

2522 
(Provisional estimates) 
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(b) and (c). STC is not havinl any 
barter alr~ement with any country. STC haa 
however, various types of trading aaree· 
menta with suppliers in different countries. 

(d) Under Counter trade deals edible 
oil, chemicals, sugnr, newsprint, cement etc. 
are to be i(nported and agricultural product. 
frozen shrimps, frozen meat; tea proce8sinl 
machinery, textiles, shee uppoel"S, iron ore; 
trucks and buses etc; h.Rve been identifi~d 
for export. 

( e) The Corporation has fixed a target 
of Ils. SS 4 crores for exports during 
1986~87 . The measures being taken to 
boost exports are introduction of severa) 
Dew export items, entering into counter 
trade, underta'lcing bilateral developjng 
bilateral trade, developing new markets, 
inroduction of value added items, financial 
assistance to associates, on larging supply 
base eXports etc. 

Setting up of Rubber-Basea Industries 
in Kerala 

864S. PROF. P. J. KURIEN : Will 
the Minister of COMMER.CE be pleased 
to state: 

(a) wbether Government have any plan 
to set up rubber-based industries in the 
Central Sector in Kerala; 

(b) if so, the details thereof; 

(c) whether Government of Kerala 
have sent any proposal in thb regard; 
and 

(d) if so, the details thereof? 

THB MINISTER. OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKBR) : (a) No, 
Sir. 

(b) Does noe arise. 

(c) No such request has been received. 

(d' Docs not arise. 

Rubber P,Jantation During Seventh Plan 

8646. PROP. P. J. KURIEN : Will 
the Miniater of COMMER.Ce be pleased 
to atato : 

(a) the total amount earmarked by 
Rubber Board under rubber plantation 
development scheme for new plantinl and 
replanting of rubber during the Seventb 
Five Year Plan; and 

(b) how many more acres are ~inl 
brought under' rubber cultivation durin. 
the Se\'enth Plan period? 

THE MINISTER OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
<SHRI P. SHIV SHANKER) : (a) and (b). 
In the VII Plan a sum of Rs. 38 crorct 
has been provided for subsidies on new-
planting and replanting. It is expected 
that the progress in the VII Plan will 
excetd the performance during the VI 
PJan. 

Rubber Production During Se ieotb 
Plan 

8647. PROF. P. J. KURIEN: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the per hectare yield of rubber and 
its cost of cultivation in India; 

(b) whether any work has been done to 
increase the per hectare yield and reduce 
the cost of cultivation; 

'c) whether Government have formu-
lated any perspective plan to become 
self-sufficient in rubber production by the 
end of the Seventh Five Year Plan; 

(d) if so, the details thereof; and 

(e) the total amount earmarked' for 
this purpose , 

THE MINISTER OF COMMJiRCE 
AND FOOD AND CIVIL SUPPLIES 
(SHill P. SHIV SHANKBR) : (a) The per 
hectare yield varies from place to place 
the avcr.aae per hectare yield of rubber 
durin I 84-85 was 886 klS. The oost of 
cultivation as per tbe estimates of the 
Rubber Board ran._ between Ils. 18,800 
to &s. 27 II 700 per hect are. 

(b) Yes; Sir. New biah yieldis. clones 
have been developed; lubsidiea are sraotcCI 
f9J' repl.l1tiaf and otliw etlepdal input'., 



VAISAKHA 12, '1908 (SAK~) WrltlM An,,,,,, 226 

(c) ConaideriDI the 1001 immeturity 
period of 1 yClara for rubber plantation to 
grow, it j8 not possibie to become sclf· 
sufficient durin. the Seventh Plan Period. 

(d) Does not arise. 

(e) The approved Seventh Plan outlay 
for rubber is Rs. S 3.40 crofes. 

PabUcJty of 'Halika' Frolt Joice 

8648. PROF. P. J. KURIEN : Will 
the Minist er of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the allocations for publicity during 
198'.86 for 'Rasika' fruit juice; 

(b) the total amount spent on media 
plao; 

(c) the amount allotted for 1986·87 
for publicity; . 

(d) whether it i~ a fact that publicity 
of this fruit juice over T. V., Radio, etc. 
has been stopped; and 

(e) if so, the reasons thereof 7 

THE MINISTER. OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOJD AND CIVJL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
to (c). Modern Food Industries (India) 
Limited has spent Rs. 4.76 Jakhs on 
publicity of 'Rasika' fruit drinks during 
1985.86 against an allocation of Rs. S.O 
lakhs for that year. for 1986·87, the 
Company has allocated Rs. 1.0 lakhs. 

(d) and (e). While publicity for 
, Raaika' 'fruit drinks is done almost 
throulh-out the year in some form or th~ 
other, the medium of Doordarsban is used 
durin,' the summer man ths. 

Performanee of Nationalised Banks' 

8649. SaR.I N. DENNIS : Will the 
Minister of F1NANCB be ple~sed to state : 

Ca) wbetber the Reserve' Bank' of India 
baa.. found that the performance of the' 

. aationaJiaed ban~l. was not ~pCO\1ra,ins 
4\lriDl198~-8(;; 

(b) if 10, the details thereof; 

(c) whether the nationalisef;i ball ks ·arc 
managed only by officials as the Board of 
Directors; and 

(d) the steps taken to set up fun Board 
of Directors for these banks 'I 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE '(SHIll 
JANARDHANA POOJARY): (a) to (d). 
Reserve Bank of Ind ia has reported tbat 
the performance of Nationalised Bankl bas 
been sa tisa factory durinl 198'. 

.~ 

Apart fr6m official representativel of the 
Central Government and tbe Reserve Bank 
of India, the Nationalised Banks (Manale-
ment and Miscellaneou. Pro,visions) 
Schemes, 1970 'and 1980 provide for 
appointment of non-official directors on the 
Boards of Nationalised Banks allo, In 
terms of the provisions of the nationaJisa-
tion schemes, such of the non-official 
directors who had completed 3 years have 
been notified as having ceased to hold 
office from the dates they completed the 
period of 3 years as directors. The six 
non. official director~ as have not comp1 eted 
their three years tenure, however, continue 
to function on the. Boards of their banks. 
The process of selecting suitable persons 
for these vacancies is under way. 

Criteria for Granting LoaDS to 
Industrialists and Agriculturists 

8650. SHRI N. DENNIS: Will the 
Minister of FINANCE be pleased to state: 

(a) the criteria laid down by the 
Reserve Bank of India for grant of loans 
to industrialists and agriculturists by the 
scheduled banks and cooperative bants; 

(b) whether the cost of aaricultural 
land is assessed very low while shins Joans 
by the cooperative banks and scheduled 
banks as compared to· the industrial sector; 
and 

(c) if so, the reasons tbes:efor 1 

THE MINISTER. OF STATB IN THE 
MJNlSTRY OF FINANCB (SHRI 
lA'NARDKA~A rOOIARY) ; (a) TJto 
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Reserve Bank of India bas reported that 
wbile sanctioning loans, banks 'bave to 
... ti.rY tbca.nselve. regardio, the ecooomic 
yiabUi~Y aDd tecbni~al feasibility of the project proposed to be undortaken, bY the 
borrowers. There is no difference in the 

<a) the \ota1 value of tex.tiles produced 
in the country durina the 1a8t three yean; 

"pri_ia for l1'ant of loans either to 
qriculturiltl or induatrialiats, 

(b) the annual value of exports of 
textiles and its percentage to tbe total 
production of textile,s in tbe countrY d.urinl 
the last three years; 

u,) aD4.(0). Coat of l~d is l,eoeraUy 
.. ,. .. ed OIl tbe basis of the. mar~et price 
.pd 130 diltinction i, made in thtS rel~d 
~I ,between alticultural land and land In 
~c jD4ustrial' Icctor. 

Production and Export of Textiles 

8651. SBRI V. SOBHANADRBES·, 
, WARA RAO : 

saRI BRA TTAM SRI RAMA 
~UR.TM : 

Will the Minister of TEXTILES be 
pl.,.led to atate : 

te) whether Government have any plan 
for effective production of textiles for 
caport and modernisation of the tochnololY 
in textile mills; 

(d) if so, the details ther~of; and 

(e) whether any role is being played by 
the National Textile Corporation in tbe 
export promotion of textiles 1 . 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES <SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
The total value of production, exports of 
textiles and its percentage to tbe total 
production of textiles in the countrY du·ring 
the la3t three years is as under :-

Year Prodiction (M. Mtrs) Value of 
production 
(Ra. crores) 

Exports 
(R5. crores) 

% of Exports 
of production 

,1982.83 11,758 8643.51 1118.50 12.94 

1983-84 12,014 10530.08 122S.80 

1984.85 12,366 

(0) and (d). The GOyt bas provided 
a prolR\atic and liberal policy framework 
for increasing cilports of text iles and 
textile products. Some of the important 
steps includes: -

j. Formulation and operation of the 
UKtile export entitlement distri. 
bution pol icy in a, tlexible way. 

2. Cash compensatory support scheme. 

3. Liberaliaation of Import Policy for 
import ~f Various inputs and raw 
matedaJs-

4. Seltin. up of 100 percentale export 
oriented units and units in free 

. trade ZOO" ~ ~Dcoura~ed., ... '. ~ 

1642A~ 14 86 

S. Liberal Assistance for sponsoring 
and funding promotio'lal activities. 

For modernisation of textile industry 
Oovt. have taken levera} m,~asutes as. 
envisaged in the telttile policy, 198 S. Some 
of these are (1) settinl up of Natio~al 
Level Standina Advisory Committee tor 
nloderniaatioD (2) encouralement to textile 
machinery manufaeturinl industrY (3) allow .. 
ing imports of bigb technololY machinery. 

. (e) Export of NTC products havo boen 
increasing, In comparisioD to exports of 
,as. 10.54 crore. in 1982-83, exports 01 
NrC products were 118 39'.57 crores in 
1984.85. In 198 5-~6 (April.Nov., 1985) 
,exporfs w«~ to th' t\1n~ Qf "S. 25.89 
«ores, 



Deel~ae ift Export of Tabaceo -

8652. SHRI V. SOBHAN .. DRBBS· 
WARA RAO : 

SHRI M. RAOHUMA 
REDDY: 

Win the Minister of COMMER.CB be 
pleased to state: 

(a) whether it is a fact that it is not 
only due to competition from Brazjl· and 
Zimbabwe that our tobacco exports have 
declined, but it also due to seriucslapes in 
the quality of tobacco exported to China a 
few years back by a group of companies; 

(b) whetber there are any claims of the 
quality of tobacco exported by the very 
same Iroup of cC'mpanies to U.S.S.R.. in 
1984 and 1985; 

(c) if so, the action taken against the 
erring companies; 

(d) if not. the realons therefor; and 

(0) the name of companies and the 
amounts of claims pending against these 
companies, year-wise 'l 

THE MlNISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES (SHRI 
P. SHIV SHANKER) : (a) Among other 
reasons, quality complaints led to a fall in 
exports to China. 

(b) No, Sir. 

(c) to (e). Do not arise. 

Goods Confiscated by Customs Depart-
ment at TrlvaDdrum Airport 

86S3. SHRI VAKKOM 
PURU3HO fHAMAN : Will tbe Minister 
of FINANCB be pleased to state : 

(a) the estimated value of the goods 
co?fiscated by th~ Customs dep'utment at 
Tnvandrum Airpott during 198 S. 86; and 

C (b) the procedure adopted by the 

h
ustoms Department for the disposal of 

t ese loods '1 

THE MINISTER. OF STATB IN THB 
MINISTRY OF FINANCB (SH·Rt 
JANARDHANA POOJAR.Y) : tal Durinl , 
the year 1985 .. 86, contraband .oods worth 
Rs. 2.69 crores were confiacated at: 
Trjvandrum Airport. 

(b) Confiscated 'conaumer 100ds ripe 
for disposal (after completion of adjudi- . 
cation, appeal proceedioCI, etc.) are lOki' 
t,o public throuah N.atiooal ConsUIiletI' 
Co-operative Federation, State Civil 
Supplies Corporations, State Co-operative 
Federations, Co-operative Societlea' 
approved, by the Central aGeS· 
Stato Governments and duly rCliltcrCd 
un~~r the Co-operative Societies Act. 
Mlhtary/Para Military, Police Conteen. 
and Departmental retail shops, etc. Gol4 
and silver are deposited with the Govern-
ment of India Mint. Indian and PoreilD 
currencies are deposited with Reserve Baut 
of India. 

Distribution of Subsidised FoodgnlDl 
in ITDP Areal 

86S4. SHRI VAKKOM 
PURUSHOTHAMAN : Will the Minister 
of FOOD AND CIVIL SUPPLIES be 
p1eased to state the quantity of wheat 
ri co and other assistance provided t~ 
Kerala for distribution as subsidised food-
grains to rural families in the lotearated 
Tribal Development ,Project areaa '1 

THE MINIS1BR OF STATE 1M THE 
MINISTR Y OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES «SHRI A. K. PANJ'A) : 
A quantity of 1887 tonnes of wbeat IDd 
16227 tonnes of rice was issued bY the 
Fo~d Corporation of India durin. thl 
penod f~om. 1st December. 1985, \l~to 
15th Aprd, 1286, to the Government Of 
Ker~l~ for distribution at spec;ial11 
subsidised rates in the Integrated Trib6l 
Development Project areas. Under tbt 
scheme, foodll~ains are supplied bY tl'. 
Fo.od Corporation of India at special .... 
price of &s. 125/ .. per quintal of wbeat, 
and Rs. 160/- per quintal of common rice, 
and the State Government distributes the 
sa~e to the consumers at Ill. 150/ .. ' per': 
qUlntal of wheat and Ra. 18SI· pet quintal 
of common rico. 
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A.ista,llee '.' to Cooperative Sector by 
\ IDBI 

8655. SHRI SUBHASH YADAV! 
Will the Minister of FINANCE be pleased 
to atate : 

<a> the share availed of by the Co-
operative leetor in the cumulatiVe sanctions 
by the all financial Institutions (AFI) 
,mliated to Industrial Development Bank 
of India 'aad. the reasons for low share; 

(b) whether Industrial Development 
Bank of India proposes to approach AFI 
to make available funds to Co"operative 
lector up to a reasonable level; 

'(c) whether it is a fact that this is 
due to lukewarm attitude of AFI in living 
helping hand to the Cooperative:: Sector; 

, (d) whether it is also a fact that 
Industrial Development Ba.nk of India is 
not livinl" proper treatment to National 
Cooperative Development Cooperation 
by not treating it as one of the AFI; 

(e) whether Government contemplate 
to take any action in ,the matter. and 

(f) if not, the reasons therefor 1 

THE'MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) 'The 
Industrial Development Bank of India 
(lOBI) bas reported that the cumulative 
alsistance sanctioned by aU Financial 
Institutions to industrial Co-operatives 
wal Rs,998.1 crores upto the end of 
March 1985 whioh was 3.9% of the total 
a.slistance sanctioned by these Insti~utioDI. 

,tb) ,to (f). The JOBI and other ' all 
India ~iDancial Institutions are extending 
financial, assistan.ce to viable units coming 
up in the Co-opera!ive Sector. The All 
India Financial Institutions do not have 
COQsortium financing arrangements with 
the National Cooperative' Development 
Corporation . for advancing loans to 
industrial concerns. 

'Representation of Industrial Coopera-
tives -on IDRI '8 Board of Directors 

. 8656. SHR.I SUBHASH YAOAV: 
Wlll the Minister of FINANCE be pleased 
to state: 

(a) whether the Induatria"'Developmeot 
Bank of India Act provides for a leat fof 
lndu-.trial Coop~ratives on its Board of 
Directors; 

(b) if so, whether any person belonliul 
to Industrial Cooperatives bas been 
appointed OD the Board of Directors of 
Industrial Development Bank of India 
since its inception; 

(c) whether Government propose to 
appoint a person from the Industrial 
Cooperatives on the Board of Directors of 
Industrial Development Bank of India; 
and 

(d) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (d). 
In terms of the provisions of the Industrial 
Development Bank of India Act 1964, 
there is no seat specifically reserved for 
representation of Industrial Cooperatives 
on the Board of Directors of lOBI, 
Section 6( 1) (c) (v) of the Act provides 
that "not less than five directors shall be 
persons who have special knowledge of; 
and professional experience in, science, 
technology, economics, industry, industrial 
~ooperatives, law. industrial finance, 
lnvestment, accountancy, marketing or any 
other malter, the special knowledge of, 
and professional experience in, which 
would. in the opinion of the Central 
Government, be useful to the Development 
Bank." .-

Persons from all the spheres as men-
tioned in ~be Act are considered while 
selecting suitable persons for nomination-
on the Board of Directors of lOBI. 

Deduction For Donations Made for 
Research In Art, Edueatlon or 

Cultural Activities. 

8657. PROF. K.,V. THOMAS: Will 
the Minister of FINANCE be pleased ,to 
state: 

<a) whether Section 3 S of the Income 
Tax Act ia proposed to be amended to 
include research in art,' education or 
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cultural activities for aiViDS hundred per 
cent deduction or tax rebate for any 
dOfu,tion8 made; and 

(b) if so, the details thereof? 

THE MINISTBlt OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANAROHANA POOJARY): (a) No, 
Sir. There' is DO proposal to amend section 
3 S of the Income-tax Act on these lines. 
The said section already permits deduction, 
inter-alia, of any sum paid to a university, 
College or other institution to be used for 
rerearcb in social science or statistical 
research related to the class of business 
ca::-ried on, being a university, college or 
institution which is for the time being 
approved for the purposes of this clause 
by the p~escribed authority. 

(b) Does not aBse. 

Proposal to Increase Tourism in 
Laksbadweep Islands 

8658. PROF. K. V! THOMAS: Will 
the Minis'er of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a \ what steps are proposed to be 
taken to increase tourism in Lakshadweep 
lslands; and 

tb) whether helicopter service between 
Cochin and Laksbadweep is proposed to 
be started for promotion of tourism' in the 
iSland? 

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND TOURISM. 
(SHRI H. K. L. BHAGAT) <a) The 
Government proposes to promote tourism 
to Lakshadwecp Islands on a selective 
basis ~eeping in view the ecological and 
environmenta 1 considerations and the 
availability of infrastructure, 

(b) No such proposal is :under con", 
sideration, at present. 

Loans for Purchase of new Cars for 
Taxi Purposes 

8659. PROF. K. V. THOMAS: Will 
the Minister- of FINANCE be plelsed to 
state: 

(a) whether -there is any comPlaint 
that even after depositina 2S per cent of 
the invoice price as marlin money. the 
nationalised banks in Kerala refule to 
advance loans for p~rchase of new can for 
taxi purposes. 

(b) if so. whether any direction has 
been given by the Reserve Bank: of India 
not to give advance loans for vehicles; 
and 

(c) if so, the reasons therefor '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and -(b). 
Reserve Bank of India has advised that a 
representation dated 7th November, 1985 
was received by them from the Cochin 
Taxi Operators, Cochin. Besides, a request 
to reduce the rate of interest charged by' 
the notionaJised banks to b % per annum, 
it also raised the issue of refusal of loans 
by many nationalised banks for lifting new 
cars for taxi purposes, even though tbe 
taxi operators were prepared to remit 25 % 
of the invoice price as margin money. 

Reserve Bank of India has advised the 
Association that small road transport 
operators ownibg a fleet of v~hicle8 not 
exceeding 6 vehicles, including the one 
proposed to be financed were included in 
the priori ty secte r. Accordingly, the 
concessional rate of interest is charged by 
the commercial banks in respect of the 
advances sanctioned to such borrowers at 
12.5 % per annum upto 2 vehicles and 
15 % per annum for more than 2 vehicles. 
As regards refusal of loans for Hfting new 
cars to taxi purposes, the Association has 
also been advised to approach the Regional 
Office of Reserve Bank of I~dja at Trivend-
rum alongwith specific easel of refusal 
with full particulars to enable them to 
examine the matter. 

Cbange in Rules for Foreign aDd 
Neighbourhood Travel Services 

8660. SHRI.CHITTA MAHATA : 
SHRIMATI USHA 

CHOUDHARI: 
SHRI YASHWANT - RAO' 

GADAKH PA11L : 

Will the Minister of FINANCE bt}: 
pleased to state: 
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(a) whether the Resen'e Bank of India 
has chanced rules for roreian and neigh. 
bourbood travel ser~ices making them· 
availab1e once in three years instead of once 
in. two yeara : 

(b) if so, the details thereof.; and I 

(c) to what extent th~se bave been 
applicable 80 far 'l 

THB MINISTER OF STATE IN TH.E 
MINISTRY OF FINANCE lSHRl 
JANARD·HANA POOJARY): (a) to (c). 
Till 6th April, 1986, under the Foreign 
Ttavel Scheme (FTS), Indian residents 
were eligible to undertake visits to foreilD 
c~untries ance in two calendar years and 
were entitled to draw foreign ex-change 
upto the equivalent of US$. 500/. per 
person, except in the ca.le of visits to 
Napal and Bhutan. Similarly,. under the 
Neigbbourhood Travel Schelne (NTS), 
Indian residents were eligible to undertake 
travel to any country io the group of neigh .. 
bouring countries (viz., Bangladesh, 
Burma, Malaysia, Maldive Islands, 
Mauritius, Pakistan, Seychelles Islands 
and Sri Lanka) once in two calender 
years and were entitled to draw foreign 
excha0lc upto the equivaJent of US$. 250/-
per penon. 

In The Jight of experience gained in 
the, administration of the Schemes, it bas· 

-been decided to introduce the follow'ing 
changes in the Foreign Travel Scheme 
(PTS) and Neighbourhood Tea vel Scheme 
(NTS) with effect from 7th April, 1986: 

(i) FTS as well as N'rS will be 
available onCe' in three calendar 
years instead of once in two 
calendar years. A resident will 
now be eligible to travel under 
FTS if he bas not travelled to 
any foreign country und er the 
Scheme since the commencement 
of proeeeding two calendar Years. 
Trav'el under NTS will now be 
permissible in blocks of three 
calendar years, the first triennium 
beinl 1 It January 198 S to 31 at 
Decemt;,er 1987 followed by 1st 
January 1988 to .31st December 
1990 and so on. 

.,' 

(U) FTS and . NTS will be mu·tualb' 
exclusive, In other words, when 
the visit is ont)' to countries in. 
the ,roup of specified neiahbour-
hood countries. the tmvellers will 
be eligible to apply for exch&:Dle 
quota only under NTS and Dot 
under FTS. If, however, a 
traveller wishes to visit any 
countrY'ies in the NrC grOUP on 
his way to other countries covered 
by FTS, he would be eligible for 
release of exchange under FTS 
only. Combination of FTS. and 
NTS for the purpose Qf drawing 
exchange will not be permissibl e. 

(iii) Minor children upto the age of 
twelve will be eligible to draw 
exchange at half the normal FTSI 
NTS quota i. e. US doUars 250 
or its equivalent in tbe case of 
FTS and US dollars 125 or its 
equivalent in the case of NTS. 

With a view to plugging the loopholes in 
the matter of passports lost or destroyed, it 
has now been provided that if a traveller 
holding a renewed passport is unable 
to produce his previous passport which 
is ~ssential for determining his eligibility 
for travel under the Schemes within the 
relevant 3 year period, he will be 
eligible to avail of exchange under the 
scheme only on completion of two full 
calendar years covered under his current 
passport. 

Further, it has been reiterated tbat it 
is absolutely necessary for Authorised 
DeaJers and full· fledged money changers 
to insist OD personal appearance and 
identification of the traveller in case of 
sale of foreign exchange under FTS} NTS . 

. This has been done with a view to 
ensuring that foreign exchange is' sold 

only . to bona-fide travellers and also to 
hold them personally accountable for 
proper utilisation of tbe foreign exchange 
received by -them. 

[Tran.s!a tion] 

Production of Opium in Uttar Pradesh 

8661. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 
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(a) the total ,area in hectares under 
opium cultivation in Uttlf Pradesh durin, 
1984-85 and the estimated value of 
production therefrom; 

(b) whether production of opium in 
the St-aie is beiDi discoura,cd during the 
.currcnt year; and, 

(c) if so. the realons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
total area under opium poppy cultiva-
tion in Uttar Pradesh during the crop 
year 1984.85 was' 5.,697 hectares and the 
price paid to t he cultivators for the opium 
produced was about Rs. 3.17 crores. 

(b) and (cl. The production of opium 
in India is essentially export-oriented. Due 
to global oversupply of opiate raw materi. 
als, Indian opium has been facing increas-
ing eompetition from alternate ra w 
materials, particularly, the concentrate of 
poppy straw. This has resulted in the 
accumulation of large st ocks in the Govern-
ment factories. The Government have, 
therefore, been constrained to reduce the 
area for poppy cultivation in a phased 
tnann!r in the last' few years in the three 
opium-poppy growing states including 
Uttar Pradesh. 

Production of Silk From Silk Worms 
Reared on OAK Trees. 

8662. SHRI HARISH RAWAT: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether it is a fact that best 
quality silk can be produced from silk-
worms reared on oak tr.ees; 

(bl if so, whether it is also a fa·ct that 
oak trf es grow in large number in hill 
areas of Uttar Pradeth in a natural way; 

(c) if so, whether any special acbeme 
is being prepared by' hil MinistrY to 
prOmote oak plantation in order to increase 
.ilk production in this area from commer-
cial point of view ; 

(d) Ji" so, tbe details of this scheme; 
and 

(e) if not, the reasons therefor? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) ': (a) Yo, 
Sir. This is tbe position in lomo couDtriea 
of the world. 

(b) to (e). A Regional Tasar Research 
Station has been established by tbe Central 
Silk Board at Bbimtal. Tbis Station has 
been entrusted with conductinl a detailed 
survey work to assess the dispersal of oak: 
plantation . in the surrounding areas. In 
addition, the research station is imparlina 
training in latest tec hnoIogy in oak tasar 
silkwork production and providing 
research and extension Support to the 
efforts of state sericulture depsrtmeDt to 
produce oak tasar sille on commercial 
bas~. ' 

[English] 

Funds for Esfablishment of more Sub. 
Divisions in Orissa 

8663. SHRI SOMNATH RATH: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government of Orissa have 
submitted a proposal to the Eighth Finance 
Commission for funds to establish eight 
more sub.divisions in the State, and 

(b) if so, the names of those, sub-
divisions and the steps Government have 
taken in this regard? 

THE MINISTER. OF ST A TB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOlAR Y) : (1\) and (b). 
The Government of Orissa in tbeir 
memorandum to the Eigbth )FiDa~e 

Commiuion sought assistance for creation 
or 8 more sub·divisions in the State. Their 
location.!were. however, not indicated. The 
Eighth Finance Commission did not 
recommend ao)' srant·io-ai4 for tbe 
purpose. 
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Carblnl Go 14 Jewellery Trade 

8664. SHRI V. TULSIRAM : Will 
the Mini~ter of FINANCB be pleased to 
state : 

(8) whether Government are considering 
to curb lold jewellery trade in the country 
iD order to unearth black money; 

(b) if 10, the details thereof; 

(c) whether Government 
considering some chanles in 
Control Act; 

are also 
the Gold 

(d) if so, the details thereof and the 
time by which such a change is likely to 
be brought; and 

(e) the extent to which these new 
steps are likely to be helpful in unearthing 
black money in the country '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI 
JANARDHANA POOJAR Y) : (a) and (c). 
Oovernment have no such proposals undet 
considera t ion. 

(b), (d) and (e). Does not arise. 

Chary. Committee Report 

866S. SHR! V. TULSIRAM 
DR. T. KALPANA DEVI : 

Win the Minister of FOOD AND 
CIVIL SUPPLIES be pleas:d t") state : 

(a) whether Government have allowed 
the manufacture and marketing of blend of 
lOY abean oil with ground nut oil for direct 
human consumption; 

(b) if so, the detaill ther,",of; 

(c) whether a study in this regard bas 
been conducted and if 80, the findings 
theroof; and 

(d) when Dr. K. T. Chary a Committee 
R.eport is expected to be implemented ? 

THE MINISlBR OF STATE IN THB 
Ml~,STl\Y Qf 'f~ANNlNQ I\NQ I~ 

THE MINISTRY' OF FOOD AND CIVIL 
SUPPUES (SHRI A. K. PANJA) : (8) 
Yes, Sir. 

(b) A Notificltion No. OSll-892(B) 
dated the 6th December, 1985 bas been 
issued b,,· the Ministry of Health and 
Family Welfare aJlowing manufacture and 
marketing of blend of soyabean oil (refined) 
with groundnut oil subject to ,tho 
conditions: 

(i) The proportion of groundnut oil 
in the admixture is not Jess than 
20 % by weight; 

(ii) The admixture is processed and 
sold by the Department of Civil 
Supplies Government of India' or 
authorised agencies of that Depart-
ment and the stl.te Cooperative 
Oilseeds Growers Federation set 
up under NODB's Oilseeds and 
Vegetable Oil Projects in scaled 
package weighing not more than 
S kg. and bearina proper 1abe1 
declara tion. 

(iii) The quality of soya bean (refined) 
and the groundnut oil used in the 
admixture conforms to the 
standards prescribed by" PFA 
Rules. 

(c) Studies in this regard have been 
conducted. These indicate improvement in 
the keeping quality of the blended oils. 
Consumer!' acceptance was also found to 
be ·satisfl;lctory. 

(d) There is no such Committee in 
respect of blending of oils. 

( Translation] 
IDdo-Soviet Trade 

8666. SHR[, KALI PRASAD 
PANDEY : Will the Minister of 
COMMER.CE be pleased to state : 

(a) wllcther it is a 
cODsidera ble ' increase 
economic cooperation 
trade durins the last 
'~ia t;J,~.S'~.i 

,fact that has been 
in the field of 

and export. import 
few Years betwec:" 
.. .. • ... '.,. ~.. .",' j oj 
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(b) whether it is fact that India exported 
loods worth Rs. 2,500, crores in the year 
1985 to U S,S.R.; 

(c) if 80, the steps taken 80 far to 
increase exports 'during 1986 .. 87 and 'the 
response to the USSR in the reaard; 

". 
(d) whether Government propose to 

and some non·treditional items in Indo-
U.S.S.R import-export trade during the 

~ current "and the next financial year; and 

(e) if so, the details thereof 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) to (e). 
Yes. Sir. The volume of trade tnrnover 
between the two countries in the five Year 
period 19 8t· 85 increased by more than 
2.S times as compared to the preceed.lng 
five year period. As per provisional trade 
ft'gures available, the value of exports 
from India to the USSR during 198 S are 
more than Rs. 2200 croreS. It has jointly 
been programmed with the USSR authorities 
that both exports and imports would 
progressively increase in the years 1986-90 
so that the volume of trade turnover in 
the five year "eriod 1986 .. 90 would be 
1.S to 2 times more than the turnover 
athieved in 1981-85. 

There has been considerable diversifi-
cation in the structure of ekports from 
India to the USSR. The new items covered 
include a wide range of manufactured and 
value-added i terns as well as engineering 
items like jute decoratives, food processing 
and da in' equipment, telecommunication 
equipment and marine equipment. 
Similarly, efforts ba vc been made to 
diversify the imports from the USSR. and 
new machinery items and commodities such 
as Liquid Ammonia, Methanol, Polyethe-
lene, etc. have been added. 

[EnglishJ 
AdalteratioD in consumables a·qd 
DefediYe Weights and Measures 

8667. SHRIMATI BASAVARAJES. 
WARI : Will the Minister of FOOD AND 
CIVIL SUPPLIES be ploased to state: 

(a) whether any survey has been under-
taken by Government or by aoy other 
recognised ol,anisation to find out qae 
extent to which Indian consumer fa cheated 
due to defective weights and measures; , 

(b) i, so, the outcome of the survey; 
and ,{ 

(c) the steps Government propose' to 
take to -check the adulteration'in variCJns 
commodities like foodstuffs, fertilisers etc. 
and to eliminate defective weight' add 
measures? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRf A. K. PANJA) : (a) No, 
Sir. 

(b) Docs not arise. 

(c, The prevention of Fo:>d Adultera-
tion Act and the Fertilizer (Control)- order 
are in force to check adultera'lion in food-
btuff and fertilizers. In order to eliminate 
defectiv~ weights and measures, periodical 
verification and surprise inspection are 
carried out according to lhe provisions of 
the weights and Measures (Enforcement) 
Acts of the States. The State Governments 
and Union Territory Administrations who 
are responsible for enforcing these law arc 
advised from time to time to take suitable 
measures for their strict enforcement. In 
addition, steps are being taken to promote 
strong consumer protection movemert in 
the countrY. 

Printing Fake Currency Notes In 
Andhra Pra desh 

8668. SHRIMATI BASAVA· 
RAJESWARI Will the Minister of 
FINA NCE be pleased to state : 

, (a) whether it is a fact that the ra~"et 
of printing of fake currency notes is Britoa 
on unchecked in Guntur, Prakaaham, 
N ell ore and Chinttor districts and 
Cbilakaluripet in Guntur district in Anctbra 
Pradesh is the head quarter of tbe raCket; 

(b) whether it is a fact that SOIDe 
senior police officials belonliDg to tbis 
area af~ b.ehinQ this r~cket, 
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(c) whether an enquiry bas been 
conducted into thil racket, and any 
instructions liven to the State Governm''!nt 
iri this regard; and 

(d) if 10, the findings thereof? 

THE MINISTER OF STATE IN TaE 
MINISTR Y OF FINANCE (SHRf 
lANA-ROHANA POOJAR Y) ~ (a) The 
Andbra Pradesh Police has not so far 
reported to the Central Bureau of Investi-
lation any case involving printing of fake 
currency notes. 

(b) to (d) Do not arise. 

Programme for Construction of Five 
Star Hotels by ITOC to Attract 

Foreign Tourists 

8670. SHRI HUSSAIN DALWAI 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
atate : 

(a) whether the India Tourism Develop-
ment Corporation has undertaken an 
ambitious programmes during the Six lb 
Five Year Plan to construct its own five 
star hotels to a ttract tourists traffic from 
abroad; 

(b) the number of such hotels 
sanctioned and the progress of construction 

, of luch hote)li, State-wise break·up thereof; 

(c) the total expanditure so far incurred 
by the ITDC on such hotel projects; and 

(d) thd expenditure proposed to be 
incurred to complete the spill over 
c(lnstruction work of such hotels? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H. K. L. BHAGAT) : (a) and (b). During 
VI Plan, ITOC took up the construction 
of only one S .. Star hotel which was 
commissioned in November, 1982. 

(c) and (d). During the VI Plan, the 
total exp'cnditure incurred Oll this hotel 
project was of the order of Rs. 19. t 8 
crorOl. During the VII Plan, an expenditure 
,of RI.' 26 laths is estimated to be incurred 
to undertake minor works, settl~ O\lt-
,tanding bills, etc. 

Export of Wheat aDd No. ·Balmatt 
Rice by STC 

8671. SHB1MATI JAY ANTI 
PATNAIK Will the Minister of 
COMMERCE be pleased to state: 

(a) whether State Trading Corporation 
propose to 8ell wheat and non-basmati 
rice in the world market; 

(b) if so, the minimum sellina price of 
wheat and non-basmati rice of wheat and 
non-basmati rice fixed by Government if 
any; 

(c) the details of markets identified for 
wheat and non-basmati rice; and 

(d) the quantum of wheat and non· 
basmati rice proposed to be exported 
during 1985.86 ? 

'I HE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, 
Sir . 

(b) The export of wheat wouid be at 
prevailing intarnational price there being 
no minimum export price. The export of 
non-basmati rice is subject to minimum 
export price of Rs. 4000 per Metric Tonne 
f. o. b. 

(c) Identification of markets from time 
to time is continuous process and takes 
into account factors such as locationa 1 
advantage, seasonal variations in supply 
and demand position etc. 

(d) STC has not exported wheat and 
non .. basmati rice during 1985·86. 

Decline in E~port Target of STC 

8672. SHRIMATI JAY ANTI 
PATNAIK : Will the the Minister of 
COMMERCE be pleased to state: 

(a) the export target set by the State 
Trading Corporation in 19,85-86 and the 
actual performance in that relard: 

(b) whether there has been a sharp 
decline in State Tradina Corporati9g1 
export perf()r~ance; . . . 
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(c) if 80, the reasons therefor; and 

(d) the details of the imports made 
through State Tradina Corporation during 
1985 .. 86 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c). 
STe fixed a target for direct exports 
amounting to Rs. 329 crores for 1985 ... 86. 
The actual performance against this target 
is Rs. 377 crores (ProvisionalJ 

(d) STC' imports i~ 1985 .. 86 amounted 
to Rs. 2131 crores {provisional). Major 
items of import were edible oils, sugar, 
newsprint, chemicals, natural rubber, fatty 
acids, cement, drugs etc. 

Export of Timber 

8673. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of 
COMMERCE be pleased to state: 

(a) wbether some countries have been 
importing timber from India; 

(b) if so, the names of those countriea; 

(c) the total quantum of timber 
exported to those countries in the last 
'three years; and 

(d) the foreign exch ange earned, Year-
wise 1 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (d). 
Export of wood and timber, all species, in 
log and sewn form is banned w. c. f. 
27.5.80. However, some exports have 
been allowed in relaxation of the Bxport 
Policy. A statement giving particulars of 
instructions issued by the CCI and B to 
the port licencina officers for issue of 
export licences is siven below. 

Sta teillent 
-----"'''''-~ -- ...... -.-.........., 

S. No. Country Quantity and Value Instruction issued 
to port licensing 
Offices on 

1. Japan 164 pieces US 
of Indian $ 29478 9.2.83 
Rose Wood 
Tokobeshira. 

2. Sw.:den 500 Kg. 
of Bucalyptas! 

Rs.250/- j_ 6.9.83 

Acacia species 
timber 

3. Hamburg 200 Kg. Rs. 100/- 23.2.84 
of Eucalyptus! 
Acasia species 
timber 

4. Kuwait 100 MT Rs. 8,37,500/- 30.4.84-
Teak Wood FOB 

S. Sweden 20 Cubic Rs. 1,20,000 7.5.85 
Meters of FOB 
Teak Wood 

6. Dubai 1625 Teak Ra. 1,48,000 3.12.85 
Wood poles FOB 

7. Kuwait 100 MT Rs. 9,56,250/- 4.2 86 
of Teak Wood FOB 

8. Singapore lIMT· Rs. 1, 56,S 01/- 6.2.86 
of Sandal I, Wood 
elF of billets form 
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'torport of Synthetic Fibre •• d Its IlJpact 
on Textile Inclast'ry 

861411 SHltl N VENKATA RATNAM: 
Will the Minister of COMMERCE be 
tiI.,ed to state : 

(a) tbe extent of sybthetic fibre impor-
ted into our country during 1985 .. 86 a?d 

, ita:, eff~ on our cotton trade and textlle 
industrY; 

(b) whether a letter on intent was 
iranted to Uttar Pradesh Go~el'nme~t .to 
pot up an aromataic plant 10 ~he JOInt 
lector for production of ,00,000 tonnes of 
ZYlenc, 1,301,000 tonnes of PTO and 
'ptesent sta·le of the project; 

(c, whether any other letters of intent 
wete ,ranted; and 

(d) if so, the details thereof ~ 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
\SHRI P. SHIV SHANKER) : (a) Statistics 
of imports have been compiled ~Pto 1982-, 
83. Information relating to Import of 
synthetic fibre during 1985-86 is not 
avaihlble. 

(b) A letter of intent has been granted 
to MIs Pradeshiya Industrial and Invest .. 
men.tCorpn. of U.P. Ltd 003.3.1986 
for setting up of an Aromatic Complex at 
Saleempur in the joint sector for the 
manufacture of following items: 

1. Benzene 

2. Ortho.Xylene 

3. Cyclo.Hexane 
4. P. T. A. 

i,oo,ooo TPA 

35,000 TPA 

50,000 TPA 

1,50,000 TPA 

(c) No other letters of intent have been 
i8sued for Aroma tic Complex after the 
, .. ". of Ittter of i~tent to PICUP. 

(d) Does not arise. 

Bsteaston of Cardamom Cultivation in 
Keral. under Seventh Plan 

867S. SHRI K. MOHANDAS : Will 
the Minister of COMMERCE be pleased 
to state: 

Written An.swers ~48 

(a) whether the S\'>ic'es Board bas a 
plan to extend the cUltivation of cardamom 
to more areas within Kerala and outside 
duting the Seventh Five Var Plan; an4 

(b) if so, tbe details tbereof 1 

THE MIN'ISTER OF· COM~ERCE 
AND FOOD AND CIVIL SUPPLIES 
<SHRI P. SHIV SHAN KER): (a) Apart 
from ex~erimental planting, the; emphasis 
in VII Plan is to reduce the cost of 
production of cardamom by increaaing 
productivity rather than starting new 
cultivation. 

(b) Does not arise. 

Annual Production of Cardamom 

8676. SHRI K. MOHAN DAS : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the average annual production of 
cardamom during the Sixth Five Year 
Plan; 

(b) th~ production target for the 
Seventf", Plan; and 

(c) the amount being spent for 
providing high-ycJding varieties during that 
Plan Period 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (8) to (c). 
The average Annual Production of 
cardmom during the Sixth Five Year Plan, 
the Production target for the Seventh Plan 
and the amount earmalked for providing 
high-yielding varieties during the Seventh 
Plan Period may be seen as under : 

Average Annual Production of 
Cardamom during 6th Plan 3380 MT 

Production target by the end 
of 7th Plan 6500 Ml" 

Amount earmarked for produc-
tion and SUPply of high.yieJding 
varieties durisl 7th PJan 
period Rs. 120.50 

laths 
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Import of' River Craft., Fishing Tra"lerl 

8617. SHRI R'. P. DAS: Will 
the MiDister of COMMBRCE be pleased to 
state : 

(a) whether Government have decided 
to import "jver crafts fishing trawlers and 
similar other items which are alreadY being 
produced in this country; 

(b) if so, whether the indigenous pro-
duction is inadequate of inferior; 

(c) if not, the reasons for import of 
these items; 

(d) whether Government have received 
any representation from Inanufacturc.fS of 
these items in the country; 

(e) if 80, details thereof; and 

(f) the actiC'n takeo on the afores~id 
representation, if received? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c). 
Import of river crafts and fishing trawlers is 
allowed after scrutiny of each case on 
merits where circumstances justify the same. 

(d) to (f) Representation has been 
received sug~esling restriction on the 
import of fishing trawlers. The matter is 
under consideration of the Governnlent. 

.Import of Trawlers 

8618. SHRI BASUDEB ACHARIA : 
Will the Minister of COMMERCE be 
pleased to s1ate : 

(a) whether it is a fact that Government 
bave decided to belp foreign shipyards 
reeling under severe world-wide recession 
by giving orders for items like fishing traw-
lers. reiver crafts, or the like by striking 
down the pari passu clause for import of 
trawlers; and 

(b) if so, the reasons for such steps at 
the cost of iodiaenous shi.pyards which need 
orders for existence ? 

THE MINIS rER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI.P. SHIV SHANKBR.~: (a) No, Sir. 

(b) Does not arise. 

Cbange In Rupee Payment Arrangement. 
witb East European Country 

8679. SHRI SATYENDRA NARAYAN 
SINHA: Will Lhe Minister of COMMERCE 
be pJeased to state : 

(a) whether there is any proposal to 
shift bilatetal' trade with any East European 
Country to international financial practice 
ra ther than to rupee account basis; and 

(b) if 80, the details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CI VIL SUPPLIBS 
(SHRI P. SHIV SHANKER): Tbere i. DO 
proposal to chan&e the existing ruppee pay. 
ment arrangement with the East European 
countries with whom India has such an 
arraogem l . ot. 

Funds Bank Meeting to Discuss Oil 
Price 

8680. SHRI SA TYENDRA NARAYAN 
SINHA: Will the Minister of FINANCE 
be pleased to state : 

(a) whether the Fund-Bank Meeting in 
Washington discussed the oil price (luestion; 

(b) if so, the floor price considered 
essential to maintain the oil economy; and 

(c) whether concerted action will be 
taken to maintain this price 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHill 
JANARDHANA POOJARY): (a) No, Sir. 

(b) and (c). Does not arise. 

Unreconciled Amounts iu Intra·Dr.aeb 
Transactions of Banks 

8681. DR. A. K. PATEL: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the amounts which remahed un-
reconciled in intra.branch transaction. of tho 
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banks during the Sixth Five Year Plan 
period year-wise and the current year sepa-
r~teJy and the like1y problems/frauds which 
may result due to such unrecoDciled . 
amount; and 

(b) the procedure in regard to intra-
branch transactions and the names of the 
banks which have failed to implement it 7 

THE MINISTER OF STATE IN 
THE MlNlSTRY OP FINANCE (SHRI 
JANAROHANA POOJARY) : (a) The 
Reserve Bank of India has reported 
that i: does not have the requisite data 
separately for the S~xlh Five Year Plan 
period as such. However, the 1a test posi-
tion of old outstanding entriesfamount in-
volved relating to the period up to the end 
of 1983 pertaining to inter·branch accounts 
of the 28 public sector banks is given 
below: 

Ou tstan d inng 
as on 

No. of 
entries 

(in lakhs) 

Amount-
involved 

(Rs in crores) 
__ .... _"w_,'~_ .... _, _______ - __ 

31.12.1983 

31.12.1984 

30.6.1985 

398 

242 

205 

297941 

190075 

1 S 1140 

During the period from 3 1 .1 2.1 983 to 
30.6.1985, the number of entries and the 
amount involved have been reduced by 
48.49 % and 49.07 % respectively. 

Non.reconcilation of inter-branch trans-
actions could facilitate perpetration of 
frauds. 

(b) For the purpose of reconciliation of 
inter. branch transactions, banks folJow 
either a mutual account ,ystem or a Centra-
lised Account System or an admixure of 
both. Though the procedures adopted 
differ from b9Dk to bank, the core pro-
cedure followed in different banks in 
inter-branch transactions are more of less 
common. 

Re~erve Bank of India and Government 
have advised the banks to liquidate the 
arrears and streamline the procedures and 
5ysteml through a lime bound proaramme. 

Export of Graphite Electrodes 

8682. OR. A. K. PATEL: Will 
the Minister of COMMERCE be pJeased to 
state: 

(a) whether there is big potential for 
export of graphite electrodes from India; 

(b) jf so, the export of graphite during 
last three years year-wise indicating the 
value thereof: 

(c) the number of advance licences 
granted to these exporters year-wise; and 

(d) the foreign exchange earnings to the 
country by exporting graphite electrodes? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) According 
to the Chemicals and Allied Products Export 
Promotion Council (CAPEXIL) there 
potential for export of graphite electrodes. 

(b) and (d). Accqrding to information 
furnished by CAPEXIL the export of 
graphite electrodes and the foreign excllangC 
earning therefrom are as under : 

,-.-------~---------. 

Year 
(Rs lakhs) 

Export (f.o.b. value> 
----- ........ _,-- ........ , ... ---~ ... -_ .. -. - -- ... -... "~------------

1982-83 411.0 

1983-84 . 50S.9 

1984 .. 85 579.8 

1985·86 342.8 
(upto Jan. '86} 

(c) Information on advance licences 
issued in respect of graphite products is not 
separately maintained. 

Stanlping Date of Manufaeturer /Selling 
Rate on Consumer Items 

8683. SARI HAFIZ MOHO. SIDDIQ : 
Will the Minister of FOOD ~ND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact tbi&t all the 
consumer items do not carry 1he name of 
the manufacturer, selling rate and date of 
manufacture; and 
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(b) if SO, how his Ministry propose to 
.a 'eguard the interests of the consumers 
and in what way ? 

THE MINJSTER OF STATB IN THE 
MINISTR Y OF PLANNING AND 
IN THE MINISTR Y OF FOOD AND 
CIVIL SUPPLIES (SHRI A. K. PANJA) : 
(a) and (b) Under the Standards of weights 
and Measures· (Packaged Commodities) 
Rules, 1977, aU consumer itc.ms in packaged 
form, which are sold or intended to be sold in 
the course of inter-State trade or commerce. 
have to carry, among other things, a 
declaration 8S to the name and qddress of 
the manufacturer/packer, the nlonth and year 
of manufacluring!packing and the sale 
price. 

Eligibility of House Rent Allowance to 
Centra I Government Employees 

8684. SHRI ANANTA 'PRASAD 
SETHI ~ Will the Minister of FINANCE be 
pleased to state: 

(a) the categories of employees (grade-
wise) in the Central Governn1ent services 
who are eligible for drawing full house rent 
allowance along with th,:ir Spouses; 

(b) whether this relax,1tion is uutonnti-
cally applicable to. the cmployec.:s of the 
public sector undertakings. ho~pitals and 
educational institutions where in most of 
the cases either tht.y have been provided 
with 'official acconlmodation or are drawing 
H.R.A. to the extent of thirty to thirty five 
per cent of their pay; and 

(c) if so, the details in this regard? 

THE MI1~I~TER OF STATE IN THE 
MINISTRY Of-' FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c). 
Tbe following categories of Central Govern-
ment employees including employees of 
Government .ho~pi laJs and Government 
educational institutions who share accommo-
dation (privately occupied or self-owned but 
not Government) with their spouses who arc 
aho employees of Centra) Government/ 
State Government/autonomous/public sector 
undertakinasJsemi·Oo~emment organisations 
such as municipalities" Pj>rt Trust etc., are 
eligible to draw full House Rent AJlowance 
along with the spouses: 

(i) employees drawing pay of Rs. 
1069 p m. or less provided they 
incur some expenditure on rent, 
witbou t production of rent receipt. 

(ii) employees drawing pay above Rs. 
1069 p.m. provided the claim is 
limited to what is admissible on 
the pay of Rs. 1069 p.rn t without 
production of rent receipt. 

(iin employees drawing pay above R~. 
1069 p nl. who pay so much rent 
that even after a reducdon of 
40 % from the rent paid, the hus-
band is entitled to fun House Rent 
Allowance on the basis of reduced 
rent and the wife is entitled to full 
House Rent Allowance on the basis 
of rent arrived at after a reduction 
of 60 % or vise-versa, provided 
they produce a receipt in support 
of their claim. 

These orders are not automati-
cally applicable to the employees 
of Public Sector Undertakings, 
autonomous hospitals and auto. 
nomous educational institutions. 

ProposAl to Grow Tusscr in Tribal Areas 

8685. SHRI ANANfA PRASAD 
SETHI Will the Minister of TEXTILES be 
pleased to state : 

(a) whether Government have finalised 
a plan to grow Tusser in the triabal areas 
of the country; 

(b) if so, the details thereof and the 
pro&ress made so far in the matte .. ; 

(c) whether Government have also 
considered the Orissa sub-plan under this 
scheme; and 

(d) if so, the det:liJs thereof and the 
pro&ress made so far in the matter ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHUR~HID ALAM KHAN): (a' and 
(b). An Inter·State Tusser Project with 
.88iatan,c of Swiss Development Coopcratioll' . 



was undertaken for ,implementation by the 
Central 'Silk Board for a period of 5 years 
from 1'981-82 to 1985-86. A total sum 
of al. 10.50 crores has been invested in 
implementation of the project. Under this 
Project an .area of 7945 hectares of planta ... 
tion has been railed in eight states viz, 
(i' Diba,f, (H) Orissa, (iii) Madhya Pradesh, 
(iv) Aodbra Pradesh, (v) Uttar Pradesh (vi) 
Maharasbtra, (vii) West Benaal and (viii) 
Rajasthan. 

(c) and (d). The State of Orissa has 
utilised a sum of Rs 283.16 lakhs raising 
an area of 2500 hectares of block 
plantation under the project. On expiry of 
tbe "roject period, the tusser developm~nt 
aotivities are being continued by the respec-
tives States under their Normal progr~mmes. 

Delay in Taking Final Decision Regardl ng 
Closing of Teltile Mills 

8686. SHRI K. V. SHANKARA 
GOWDA: Will the Min ister of TEXTILES 
be pleased to state: 

(&) whether National Textile -··Corpo-
ration has been waiting for the Govern-
ment's directions for closing down the first 
batch of losing textile mills; 

(b) when a final decision in regard to 
closing of such textile mills which are 
increasing losses continuously is likely to 
be taken; and 

(c) the reason for delay? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF TEXTJlES <SHRI 
KHURSHID ALAM KHAN) : (a) to (c). 
The Textile Policy envisages that selective 
modernisation would be undertaken where 
units can become viable. The continued 
operation of units, which are incapable of 
becoming viable, would mean a continued 
drain on Icarce resources and such unitt or 
parts thereof may have to be closed down 
to prevent any further los.es. The future 
coune of action WOUld be decided after 
examination of all relevent aspects. It is 

DOl possible to In<1icat~ any specific date in 
thia rcsar4. 
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Export of Textiles uo4er New, Tel.tile 
Policy 

8687. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of TExtJLES 
be pleased to state: 

(a) whether the hopes' tb'lt the new 
t~tUe policy announced in June 1985 
would give a boost to textile exports h'ls 
been belted; 

(b) if 10, the main reasons for not 
boosting the textile exorts; 

(c) whether it is a fact that there has 
been stagnation in exports of cotton yarn 
made- ups and fa bria;; 

(d) if so, the steps Government pro-
pOSe to take to remove the hurdles that are 
coming in the way for boosting textile 
exports; and 

(e) when the new textile policy would 
boost textile exports? 

1HE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (e). 
Although it is too early to evaluate jmpact 
of new textile policy on exports, the exports 
of textiles and larmenti of all fibres durina 
the year 1985 increased as compared to 
1984. In the case of millmade and power-
100m cotton yarn, made"up. and fabrics 
also the exports in the year J 985 were 
higher than in the previous year. 

A statement showjng the steps taken by 
the Government to boost textile exports is 
given be~ow. 

Staltement 
Steps Token to Boost Textile Exports 

The following measures have been taken 
to boost textile exports. 

(i) Sophisticated textile machines not 
manufactured indiaenously are 
allowed to be imported on OOL. 

(ii) Wide width sbuttlelel& looms ancl 
rotor 'PlDGIIl. nl8chines ar~ 
allowed to be import~~ al 
concessional import dut~ 1 iflk<:9 
",it!l eXllort 'ob~at~qp'. 
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(iii) Soft loan scheme is available for 
modernisation of the textiJe 
industry, 

(iv) Foreian 'collaboration is allowed 
to modernise indigenous textile 
machinery to enable exporters to 
have ac~ess to modern machinery. 
Sophisticated machines not manu-
factured indigenously are allowed 
to be imported on 00 L. As many 
as 114 machines necessary for 
garments and hosiery manufacture. 
have been placed under the OOL, 
97 of them enjoying concessional 
import duty vide Appendix 1 part 
B of Import-Export Policy for 
1985-88. 

(v) The number of day for packing 
credit has been increasl!d from 90 
days to t 80 days. 

(vi) COS rates have been substentially 
increased with effect from 1st 
January, 1984. These rates were 
continued during 1985. These 
rates have been extended up to 
31st December, 1 986, S.l bject to 
review to be completed by June , 
1986. 

(vii) Duty drawback rates for garments 
have been liberalised. The rates 
ha ve been increased to 10% from 

% 1.5 o. 

(viii) Import entitlements under REP 
licences have been Iiberalised vide 
Appendix 17 of the Import.Export 
Policy for 1985~88. Some items 
of raw materials/fabrics are per· 
mitted to be imported under the 
Advance Licencing Scheme and 
Duty Free REP Scheme vide 
Appendices 19 and 21 of Import-
Export PolicY. for 1985·88. 

(ix) A new Imporl.Export Pass Book 
Scheme for manufacturer.exporte(' 
under the new Import-Export 
Policy has been introduced. 

(x) Additional assistance for new pro ... 
ducts and .new markets is being 
given. 10% higher REP is given 
fOJ: new products and new markets. 

(xii) Under the 100 % Export Oriented 
Units and Free Trad,c Zone. 
Schemes. fatilities for liberal im-
port of capital goods and raw 
materials along with any other 
concessions are given with necca-
sary export obligation. 

(xii) A fashion technology institute il 
being set up in Delhi for educa-
tion, research, service and training 
in the areas of fashion desilD 
especially for the 'garment trade. 

(xiii) Government has been given liberal 
assistance for sponsoring and 
funding promotional activities such 
as market' studies, buyer-seller 
meets, participation in Internatio-
nal fairs and exhibi tions etc. 

Introduction of One Bank .. One Collectorate 
Scheme 

8688. SHRI K. V. SlIANKARA 
GOWDA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether his Ministry is considering 
to introduce a scheme "one bank-one 
co1lectorate" to ensure that adequate faci-
lities are available to assesses to deposit 
indirect taxes; 

(b) if so, whether it is a new scheme or 
a revised one; 

(c) to what ~xtent this revised scheme 
will be more beneficial; and 

(d) whether all the earlier defects in the 
scheme have been removed? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The revised scheme for collection of In-
direct Taxes has been introduced with effect 
from 1.4.1986, under which adequate faci-
litie" are available to the assessee. to 
d~posit Indirect Taxes. 

(c) aod (d). The revised scheme i. 
directed towards speedier movement of 
Government revenue to Oovernment casb 
balances as also speedier reconciliation and 
8ett1~ment of accounts witb banka. 
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OIltrl_,foll of Controlled Clotb to Peor 
, People 

8689. PROP. NlRMALA KUMARI 
SHAK.TAWAT: Will the 'Minister of 
TBXnLES be plaled to atate : 

(a) tbe total cloth (in s,q. metres' 
allotted during 1986·87 for providing cloth 
.t .controUed rates to the poor persons in 
!'\lral and urban area.; 

(b) whether only the cloth manufactured 
by National Textile Corporation is allotted, 
or the cloth manufactured by other indus .. 
tries is 0.110 allotted; and 

(c) the steps proposed to be taken by 
Government to redress the general grie-
vances of the people in those .areas where 
this cloth doea not reach so that the cloth 
i, made available to the general public? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) A pro-
d.uction target of 200 sq. metres of 
controlled cloth has been fixed during 
1986.81 with a view to providing such 
clotb to the economically weaker section 
of society at controlled prices. 

(b) Controlled cloth allocatted to the 
various States/Union Territories is at present 
being manufactured only by Mills of the 
National Textile Corporation. 

(c) Distribution of controlled cloth is . 
primarily the responsibility of the State 
Governments. However, they have been 
requested to slrengthen the di5tributional 
arrangements for such cloth with a view to 
obtaining a larger coverage in the remote 
and rural areas. 

Development of Places under 'Me'War 
Complex' Scheme in Rajasthan 

8690. PROF. NIRMALA KUMARI 
SHAKTAWAT: Win the Minister of 
PARLIAMENTARY ,AFFAIRS AND 
TOURISM be pleased to state : 

(a) the steps proposed to be taken for 
,lile development of tourism iQ Cp.ttorprb, 

Udaipur, DunlafPur. alUi BaDtwara under 
'Mowar Complea' in R.}asthan; 

(b) the amount likely to be spen t durins 
the Seventh Five Year Plan for the dev.elop-
moot of Chittorg arb Port which is the main 
centre of attraction for tourists, indicating 
the facilities proposed to be provided 
to the tourists. and 

(c) whIther the Union Oo\'ernment pro-
pose to make special provilion for enter-
taining the tourists by showinl sagas of 
heroes and hereines of Mewar through I igbt 
'ard sound prolfammes? 

THE MINISTER OF PARLIA. 
MENTARY AFFAIRS AND TOURISM 
<SHRI H K. L. BHAOAT): (a) The 
Master Plan of Mewar Complex in Rajasthan . 
prepared by the Department of TC'urism 
through Town and Country Planning Organi. 
sation includes four centres viz. HaldiJhati, 
Kumbhalgarh, Chavand and Gogunda. 

(b) The Chittorgarh POrt Complex is 
maintained by the Archaeological Survey 
of India. So far no P:oposals have been 
received in the Department of Tourism for 
provision of facilities in thi s compJex specifi-
cally for tourists. 

(c) No such proposal has been received. 

[English] 

Raids at Business Establishments in 
Bihar 

8691. SHRI RAMASHRAY PRASAD 
SINOH : Will the Minister of FINANCB 
be pleased to state: 

(a) whether it is a fact that some busi-
ness establishments in Bihar were raided 
during 1984, 1985 ,and 1986 (up to March) 
and incriminating papers were seized from 
their permises; 

(b) whether Government are aware that 
these establishment are possessio, huge 
amount of black money; 

(c) if so. the ~~Hon taken asainst these 
e~tat;.l~$b~ep~s. an4 
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(d) if no action has been taken 80 far, 
the reasons therefor and the action proposed 
to be taken? 

THB MINISTER OF STATE IN THE 
MINIStRY Of FINANCE <SHRI 
JANARDHANA POOIARY): (a) to (d). 
Yes. Sit. Income Tax Depat:t~ent have 
conducted several searches in the cases of 
besiness establishments in Bihar during the 
years 1984, 1985 and 1986 (upto March) 
and seized a large number of incriminating 
account books and documents apart from, 
prjma-facie, unaccounted assests of'consider-
able value. 

NecessarY action under various provi-
sions of Direct Taxes Act has been initiated 
against all the persons searched. 

Development of Tourist Resorts in Bihar 
in Seventh Plan Period . 

8692. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PARLIA· 
MENTARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) whether Government are considering 
to develop the Tourist Resorts during the 
Sevedth Five Year Plan period; 

(b) if so, the . allocation made for the 
purpose; 

(c) whether it is a fact that tourist 
resflrts in Bihar would be deveJoped in the 
Seventh Plan period; 

(d) if so, the names of the places where 
these tourists resorts arc proposed to be 
developed in Bihar and the alloca tion of 
fund for the purpose; 

(e) whether Government purpose to 
construct a Yatri Niwas in Gaya during the 
same period; and 

(f) if so, the number of persons likely 
to be accommodated in that Yatri Niwas 
and the allocation of fund for the purpose? 

THB MINISTBIl OP PARLIA. 
MENTARY AFFAIR.S AND' TOURISM 
(SHill H. K. L. BHAGAT): (a) and (b). 

The creation of tourist infrastructure facilitiea 
'and the development of Tourist rC80rts are 
a continuing process and pro,posaJa/schemel 
taken up by the Department is on the balis 
of tourism potentiality of the (;entre, in·ter. 
se- priority aDd availability of funds. 

(c) arid (d). So far the Department haa 
recieved the following proposals scekinl 
central assistance during 7th Five Year 
Plan: 

Rs. in Jakba 

1 • Way-side amenities at 
Hisua-Bihea 10.65 

2 Tourist Bhavan at Sasaram 25.38 
3. Yatri Niwas at Patna 32.45 

4. Construction of cafeteria· 
at Manersharif 3.43 

Among the above, the Department baa 
sanctioned proposal for construction of 
cafeteria at Manersharif for an amount of 
Rs. 3.43 Jakhs, out of which Rs. 3.00 lakhs 
has already been released. 

(e) and (f). No formal proposal for ~ 
Yatri Niwas at Oaya has been received by 
Department of Tourism. The policy of the 
Department is to consider one Yatri Niwal 
in- each State in the first instance_ Presently. 
the State Government has submitted a pro-
posal for a 60-beded Yatri Niwas at Patna. 
Detailed estimates and blueprints are awai-
ted by Department of Tourism. 

Import or Horsel 

8693. SHRI SRIBALLAV 
PANIGRAHI Will the Minister of' 
COMMBRCE be pleased to state: 

(a) tne number of licences issued tor 
the import of through-bred horses and the' 
names of parties to whom issued durin. the 
last three years, year-wise; 

(b) the value of import of tbese boriC' 
annually duriog the lalt three years; and 

(c) the reasons for contilluina the 
policY of import of these hones? 
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THE MINISTE.R OF COMME.RCB 
AN,D FOOD AND CIVIL SUPPLIES 
(SHltl P. SHIV SH."NKER): (a) and (b). 
Ycarwiac statements for the last three years 
showing number of licences issued for the 
import of Tboroulhbred Horses. the names 
of parties to whom licences were issued and 
the elF value of the import are Laid on the 
Table of the Hous. 

[Placed In Library. See No. LT .. 2730/86]. 

(c) Import of Stallions/Broodma.res for 
breeding purposes is allowed tu registered 
stud farms on a limited scale so as to im-
prove the quality of the indigenous stock. 

[Translation 1 
Supply of Nutritious Food to People 

8694. DR. CHANDRA SHEKHAR 
TRIPATHI : Wilt the f\1inister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(8) the percentolge of total population 
in the country not getting nutritious food; 

tb) whether Government purpose to 
take any st.eps to provide nutritious food to 
them; 

(c) if so, the' outlines thereof; and 

(d) if not" how Government propose to 
supply nutritious food to them? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTR Y OF FOOD AND CiVIL 
SUPPLIES (SHRI A. K. PANJA): \a) 
r~ference to . the norms of per capita daily 
calorie intake of 2,400 in rural areas and 
2,1.00 in urban areas adopted by t~e 
Planning Commission; th~ percentage of 
population not getting adequate nutrition 
wal 36.9 in 1984·85. 

(b) to (d). Government has taken the 
fuUowins steps : 

(i) distribution of foodgrains, sugar 
and edible oil to consumers through 
an eXtensive network of fair price 
shops; 

(in distribution of foodgrains at 
specially subsidised rates in all 
Int('grated Tribal Deyelopment 
Project areas as well as tribal 
majority States/Union fcrritories. 
and under N.ational Rural Employ-
ment and Rural Landless Employ-
ment Guarantee Programmes; 

(iii) provision of supplementary nutri. 
Hon to pre-school and school-going 
children and expectant/nursing 
mothers; and 

(iv) checking and close mJoitoring of 
open market' price of foodgraina 
and other essential commodities 
av"ilable in market and release ~of 
such" commodities as necessary for 
keeping the price within reasonable 
limits. 

Survey of Places Where Nutritious 
Food is not Supplied 

8695. DR: CHANDRA SHEKHAR 
TRIPATHI: \Vill the Minister of FOOD 
AND Cl V1L SUPPLIES be pleased to 
state: 

(a) whether it is a fact that most of the 
p.:oplc in various parts of the country are 
not get! ing nutritious food; 

(b) if so, whether Government have 
conducted any survey in respect of such 
places and Peop1e; 

(c) if so, th~ details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRl A. K. PANJA) : (a) 
to (d). Information is being collected. 

Survey of Persons not Getting Nutritious 
Food 

8f.96. DR. CH-\NDRA SAEKHAR 
TRIPATHI: Will the Minister of FOOD 
AND Cl\'IL SUPPLIES be pleased to 
state : 
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(a) whether it is a fact that Governnlent 
bad set up 11 department for conducting 
survey to find out the number of Indians 
not getting nutritious food; 

(b) if so, whether Government, propose 
to wind up that'departm:nt now; and 

(c) jf so, the means through which 
Government propose to find out the places 
and persons affected by malrutritions '? 

THE MlNISTER OF STATE IN lHB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI A. K. PANJA): (a) to 
(c). The Diet and Nutrition Survey Unit 
in the Dep:1rtment of Food has been con-
ducting survey~ to collect the data on intake 
of different food items/nutrients as also on 
nutritional ddlciencies. It has been decided 
to wind up this Unit as similar data can be 
had fronl tbe National Nutrition Monitoring 
Bureau of the Indian Council of Medical 
Res.arch which conducts similar surveys. 

Onion Exports 

8697. SHRIMATI USHA 
CHOUDHARI: Will the Minister of 
COMMERCE be pleased to state: 

(a) the quantity of onions exported by 
:NAFED to USSR and other countries in 
d icating the price per quintal; and 

(b) the impact of onion export on 
domestic supply 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPL1ES 
(SHRI P. SHIV SHANKER):. (a) Total 
exports of onion during 1985-86 arc esti-
mate'd at 2.63 lakh MTs valued at Rs. 
50.69 crores. The average unit value of 
sale for the year was Rs. 1926 per tonnes. 
NAFED and its associate shippers have 
signed a con,ract for e..< POI t of 25,000 
MTs of onions at the rate of Rs 3,250 per 
MT, elF Black Sea Port. 

(b) The exports of onion is allowed 
under a limited ceiling and is no~ likely to 

affect domestic supply since total production 
of onion in the country is estimated at 
28.10 lakh tonnes. 

Export Potential of A~ricultural Good 

8698. SHRIMATI USHA' 
CHOUDHARI : WilJ the Minister of 
COMMERCE be pJeased to state : 

(a) whether Government are aware 
that the study on 'AgricuJtural export 
strategy problems and prospects' hus stated 
that agricultural exports from our country 
have gre;lt pot ;.:ntial·, and, 

(b) whether any assessment ·has been 
made in thi:; regard and action taken in 
t his direct ion ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(~HRI 'p, SIllV SHANKER) : (a) 'and (b). 
1 t is not clear a s to which specific study is 
being referred to having the title 
"Agricultural export strategy problems 
:.tnd pCf!lpectivesH

• Several surve)s and 
studies on the export prospects of 
agricultural commoditjcs and products have 
been conducted by spcciahscd agencies 
like the Indian Institute of Foreign Trade 
and Tr~dc Development Authority. These 
include comprehensive surveys by IlFT of 
processed fruits and vegetables markets in 
the Middle East and Western Europe; 
export potential surveys of Himachal 
Pradesh for ~xport of fresh fruits. processed 
f0ods, mushrooms and medicinal ·herbs; 
export potential of Madhya Pradesh and 
also of Andhra Pradesh for exports of 
processed fruits and vegetables. Trade' 
Development Authority has also conducted 
a contract programme for processed fruits 
and vegetables in Saudi Arabia and Kuwait. 
These surveys have shown that good 
prospects exist' for export of fruits aod 
vegetables to Saudi Arabia, Kuwait and 
U. A. E. There is fJ Iso good demand for 
fruit juices, nectars and drinks from' 
fruits and canned fruits and fruit puJps as 
also jams and marmalades, pickles and 
chutneys. 

Financial Assistance to Kerala Hand-
loom Development Corpora tiOD 

8699. SHRI MULLAPPALLY 
RAMACHANDRAN: Win the Minister 
of TEXTILES be pleased to state: 
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(a) the nameS of the state! in which 
sizeable sections of the rural population 
del?end upon traditional handloom industry; 
and 

(b) whether G~vernment have extended 
any financial assistance durin, the current 
year to the Kerala Handloom Development 
Corporation for the revival of Handloom 
industrY in l{erala '1 

THE MINlSTER OF STATE OF THE 
MINISTRY .OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Andhra 
Pradesh, Assam, Bihar, Karnataka, Kerala, 
Manipur, Orissa, Rajasthan, Tamil Nadu, 
Tripura, Uttar Pradesh, West Bengal and 
so on. 

(b) No, Sir. The assistance to State 
Governments is released on receipt of 
proposals from the Government of Kerala 
has· been received so far during 1986-87. 

Assistance to States/Union Territories 
for Strengtheoing Public Distribution 

System 

8700. SHRJ MULLAPPALIY 
RAMACHANDRAN Will the Minister 
of FOOD AND CIVIL SUPPLIES b~ 
pleased to state: 

(a) the details of instructions, if any, 
issued by the Union Government to 
Government of Kerata for the expansion 
of the Public Distribution system in the 
under-served and un .. setved areas in the 
said State; 

(b) whether Civil Supplies Corporations 
have been set up in all the States end 
Unio.n Territories; 

(c) if not, the Slates where those have 
been set up; 

(d) whether the Union· Government 
have extended any assistance to any of the 
States/Union Territories to strengthen tbe 
infrastructure of the Public Distribution 
System; and 

(e) if so t the details theteof and the 
quantum of funds allocated in the Seventh 
Five Year plan for this purpt se '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANIA) : (a) 
The Government has been advising all the 
States/Union Territories including KcraJa 
to review the f"Qnctioning of Public Distri-
bution System and extending its coverage 
on the basis of one fair price shop for 
2000 persons with special emphasis on 
covering the remote and inaccessible areaCl. 
They have also been advised to organise 
mobile shops in far-flung and inaccessible 
areas which are sparsely populated so as 
to provide ea sy physical access of essential 
commodities to consumers. . 

(b) and (c) So far 12 States and the 
Union Territory of Delhi have set up Civil 
Supplies Corporations. Statement indicating. 
The list of States baving Civil Supplies 
Corporations is given below. 

(dJ and (e). There is a Central Sector 
Scheme, c' Assistance to States/Union 

. Territories of North Eastern Region, 
Himachal Pradesh, Jammu· and Kashmir, 
Sikkim and Andaman and Nicobar Islands" 
for strengthening/setting up of Civil 
SuppJies Corporations and construction of 
Godowns. During the financial year 1985 .. 
86 a sun of Rs. 14 laths has been released 
to the Ooverbmcnt of Himachal Pradesh. 
A total outlay of Rs. 2 crores has been 
provided during the Seventh Fiv~ Year Plan 
for this scheme. 

Statemeot 

51. No. 

1 

1. 
2. 
3. 

Name of the State/U.T. 

2 

Andhra Pradesh 
Bihar 
Himachal Pradesh 

Name of the Civil Supplies Corporation 

3 

Andhra Pradesh Civil Supplies Corporation. 
Bihar State Civil ~upplies Corporation. 
Himachal Pradesh Civil Supplies Corpora-
tion Ltd. 
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4. Kerala 

Karnataka 

6. Punjab 

1. Madbya Pradesh 

8. Tamil Nadu 

9. Uttar Prpdesb 

10. Orissa 

11. West Denaal 

Oujarat 

13. Delhi 

Financial Sanction for Development of 
Tourism in Northern Kerala 

8701. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
PARLIAMENTARY AFFAIRS AND 
TOURISM be pleased to state ,: 

(a) whether it is true that Union 
Government have sanctioned any amounts 
for the development of Tourism in Northern 
Kerala during' the current financial year; 
and 

(b) if so, the specific projects for which 
amounts have been sanctioned and the 
re·pective anlounts thereof? 
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The Kerala State Civil Supplies Corporati"D 
Ltd. 

Kamataka Food and Civil Supplies 
Corporation Ltd. 

Civil Supplies Corporation Pu.njab. 

Madhya Pradesh Commodities Tradinl 
Corporation Ltd. 

Tamil Nadu Civil Supplies Corporation Ltd. 

Uttar Pradesh State Food and Essential 
Commodities Corporation Ltd. 

Orissa $tate Civil Supplies Corporation. 

West Benga] Essential Commodities Supply 
Corporation. 

Gujarat State C;vi1 Supp1i~s Corporation. 

Delhi State Civil Supplies Corporation. 

--------.------------------._----
Scheme Amonnt 

sanctioned 
(Rs.) 

Amount 
released 

(Rs. ) 
---------,----

1. Way.side amenities 
with accommoda~ 

tion at Cannanore iO.2S lakhs 4.00 
lakhs 

2. Way.side amenities 
with accommoda-
tion at Palghat 10.28 

3. Way-side amenities 
with accommoda. 

, , 4.00 " 

tion at Wynad 10.28" 4.QO" 

Bank Charges 00 Drafts and Cheques 

THE MINISTER FOR PARLIA.· 8102. SHRI D. N. REDDY : Will 
MENTAR Y AFFAIRS AND TOUllISM . the Minister of FINANCE be pleated to 
(SHRI H. K. L. BHAGAT) : (a) and (b). state: 
Tbe Central Department of ,Tourism have 
sanct ioned the following projects in 
Nortbern KoraJa durins 198'-86 ; 

(a) whether it is a fact that as per 
State Bank of India Chicf General Mana,er 
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it costs the banks at least RSt 23/. for 
each draft and Rs. 13/- for each cheque, 
as reported in 'Economic Times· of 
2,6 March, 19~6; 

(b) if so, the reasons for not charging 
these from the customes. 

(c) whether any comparison has been 
made of the estimated expenses on drafts 
and cheques of our banks vis-a-vis banks 
of other countries; 

(d) jf so, the details thereof and jf not, 
tbe reasons therefor: 

(e) whether Post Offices also have to 
incur similar expenditure for draffs and 
cheques, and 

(f) whether bank charges are proposed 
to be lowered or raised after computerisa-
tion ? 

THE MINISTER 'OF STATE IN THE 
MINISTRY. OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
State Bank of India have reported that 
according to a 19 g 4·· cost analysis, the cost 
of handling drafts in all the processes was 
Rs. 14/... and for chcqu(~s on current 
accounts Rs. 8/.... Banks lcvy charges for 
their various scvices taking an overall view 
of their operations including deposit 
mobilisation and lending operations. These 

. are based on their own costs and incomes 
from the totality of their operations and 
'vave little relevance to the experience of 
foreign banks. 

(c) Post Offices also have to incur 
costs in han ling cheques, These may not, 
however, be comparable to banks' costs. 

(f) Public Sector banks have recently 
revised their service charges. 

r Trans la tion] . 

Limit of Income Under D. R. I. Scheme 

8703 SHRI VIRDHI CHANDER 
JAIN : Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is 
n.ationa)ise~ b.anks 

fact that 
1?ene~t 

the 
pI' 
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"Differential Rate of Interest" Scheme to 
the families bavina income of Rs. 2 tOOO 
or less; 

(b) if so, when this limit was laid 
down; 

(c) whether keeping in view the rise in 
prices Government propose to increase this 
limit to Rs. 5,000 annually; and 

(d) if so, when it is pf()po~ed to raise 
the limit ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The Government of India in 1972 
formulated the Differential Rate of Interest 
Schehle, under which the public sector 
banks cater to the credit requirements of 
the weaker among the weak and assist 
them in their efforts to improve their 
economic conditions by small productive 
endeavours. Under the Scheme as originally 
stipulated in the year 1972, persons whose 
family income from all sources did 
not exceed Rs. 2000/- p. a. urban and 
semi-urban areas and R~. 1200 l- p. a. in 
rural areas, were eligible for financial 
assistance. In 1977, this c~iteria wns 
modified so as to include the families 
whose income from all sources did not 
exceed Rs. 3000/ .. p. a. in urban and semi-
urban areas and Rs. 2000/- p. a. in rura I 
areas . 

(c) and (d). A Task Force was consti-
tuted by the Governluent in 1983 to 
review the DRI Scheme and make specific 
recommen~ations regarding any changes 
that might be necessary in the Scheme. 
The Task Force has submitted its report. 
No decision has been taken by Government 
so far on the recommendations of the Tartk 
Force. 

[English] 

Holding of Credit Camps 

8704. DR. SUDHIR ROY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether M. Ps. or M. L. As. of an 
area are informed when a nationalised 
bank hol~~ ~edit camps in a particular 
~ofalit)'~ . . ". - ,. 
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(b) whetber loans disbursed 'in a credit 
camP 8l'e recoV'erod :in time; and 

.' '(c) tbe ~rcentale of reeovery ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (Saal 
JANARDHANA POOJARY): (a). to (c). 
Credit camps are prsanised by public 
sector banks as part of the ov~rall measure 
to increase the flow of credit to the priority 
sector-and within it to the 'weaker 
sections'-to achieve the targets laid down 
for credit deployment to these sectors. 
Banks generally inform the people's 
representatives/Jocal dignitaries of the 
particular locality, including M. Ps and 
M. L. As. about the credit camps. The 
recovery position of loans given in credit 
camps is not being monitored separately., 
Banks follow the same procedures for 
recoverY-as laid down by Reserve Bank 
of India for all categories of loans including 
those in credit camps. 

Take Over of India Meters Limited 
by a Public Sector Unit 

8705. SHill MANIK SANYAL : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that GoverD-
ment have stopped public financial 
in~titutio,ns from selling their shares in the 
India Meters Limited. Madras, to Bombay 
Suburban Electric Supplies Limited; 

(b) if so, the reasons for doing so; 
and 

(c) whether steps are being' taken to 
take over India Meters Limit~d by a public 
sector unit ? 

THE M1NISTER OF STATB IN THB 
MINISTR.Y OF FINANCE <SHitI 
JANAROHANA POOJARY) (a) No 
Sk. t 

(b) Does not arise. 

(c) Efforts for take over of India 
Meten Ltd. by a publjc sector unit b4\ ve , 
10 far prove~ uDSQcCcllful. 

Writ",. .,{tI""'" 2 7 4 

Rtpruent*tioD FrOID ladl18bool Beida. 
Indultrles A,socl.ti... . 

8706. SHRI ANIL BASU : Will the 
Minister of FINANCE be pleased to state: 

(,) whether he has received a 
representation dated 21st March:,!' t 986 
. from the Indigenous Bel tinl Industries 
Association, 74, G. T. Road, '1'. o. 
Baidyabati, Distt. Hoogbly, (West Ben,a1); . 

(b) if 50. the main demands mentioned 
in the said representation; 

(c) whether Government have taken 
any steps on the said representation; 

(d) if so, details thereof; and 

(e) if not, the reasons therefor '1 

THE MJNI~TBR OF STATE IN THE 
MINISTRY OF FlNANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) The indigenous Belting Induttriea 
Association has requested for restoration 
on excise duty exemption available on 
woven cotton belting prior to tbe budget. 

(c) to (e). The full exemption on 
unprocessed cotton belting, woven, and 
cotton belting (other tha~ those impregna-
ted, coated, covered or laminated with 
plastics) of width not more than 1 S ems 
availa ble prior to the budget. has been 
restored vide Notification" No. 228/86-CE, 
dated 3.4.86, and No. 271/86-CE, dated 
24.4.86, respectively. 

Distribution or Loans by Banks 

8701. SHRI AMAL DATTA: Win 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Prime Minister bas 
recejved complaint regarding the partisan 
man.ner in which selection of beneficiaries 
has been made in two credit camps in 
West Bengal in Jalpailuri and Midnapur 
District. and two more attempted to be 
held in Jadavpur and Mathurapur; 

'(b) if so, whother any enquity baa been 
conducted reaatdiDI tbe manner ot decidini 
on credit camps, selection or beneficiariel 
aDd sanction of loans; and 



21' Wrltt,n Answ", ~"2, 1986 Writ"" AIIsw." 216 

(0) the amount of money sanctioned 
and dilburscd in the' two credit camps held 
in Jalpa,ilurl and Midnapur and in respect· 
of how maoy. beneficiaries '1 

mB MINISTER. OF STATS' IN THE 
M.INISTRY OP FINANCE (SHRI 
JANAllDHANA POOJAR. y) : (a) and (b). 
Yea, Sir. Reserve Bank of India has 
conducted a study on credit camps in 
different partl of the countrY. 

(c) Credit caml'. are orlanised by 
public I.ector' banks at the initiative of 
field functionariel, as a part of the overall 
measures taken to increase tbe flow of 
credit to the priority sector/'weaker 
aectiona' in tine with the targets laid down 
for credit deployment to these seeton. 
Separate monitoring of the loan amounts 
aaoctiooed or disbursed etc. through credit 
camps held by banks in various parts of 
the country is not considered feasible or 
.oecoIIar)' by the Relerve Bank of India. 
,However, banks have been advised to 
follow the preftCribed procedure-as per 
1\. B. I.'s luidelines issued from time to 
time. 

[ Tra"slatlon] 
Non-Payment of Income Tax by Film 

Artists, Producers aod Directors 

8?08. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to atate : 

(a) the name:. of the film artists, 
producers and directors against whom 
action bu been taken for non-payment of 
income-tax during the last two years and 
the names of those alainst whom action is 
being taken to recover the arrears amount-
ina to more than one lakh rupees indicating 
the kind of action being taken to this 
resard; and 

(b) the names of the film artists, 
producers and directorl, whos~ premises 
'were raided durin. the last six months 
under the 'campailn to unearth the black 
money and undeclared aSlets indicating the 
action taken in this relard and the value 
of loods recovered frQm eaclt of tbe,~ 
persona? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF· PINANCB (SHRI 

, 1ANARDHANA • POOJAR.Y) : Ca) 
Quarterly informations relardinl film 
artists, producers, directors, etc., alainat 
whom income-tax demands exceediol 
Rs. 1 lakh remain outstanding are lathered 
from the field formations. Based on this 
information, the ,name. of the film artists, 
producers, directors, etc., alainst whom 
income.tax demands exceeding Rs. J lath 
were outstanding as on 1. 4.1983 and from 
whom collections were made before 
1.10.198' as·a result of action taken for 
reCovery are given in sta tement ' A' 
below. 

The names of such film artists, 
producers and directors etc. apiast \\hom 
income.tax demands exceeding Rs. t lakh 
were 8till outstanding as on 30.9.1985 are 
liven in the statement 'B' below. 

In these cases, ,depending upon the 
facts :lnd circumstances of each case, 
appropriate steps are taken from time to 
time by the concerned authority for 
recovery of the outstanding demand. These 
steps include inter alia; requesting the 
Appellate Authorities for expeditious 
disposal of the pendinl appeals and also 
resorting to proceedings under section 
226(3) and 179 of the Income-tax Act 
and attachment of ,movable and immovabJe 
property after issuing, the recovery certi-
ficates to the Tax Recovery Officer under 
section 222 of the Income-tax Act. 

(b) The names of 'film personalities 
whose premises were raided during the 
last six months and the value of, assets 
seized are liven in the statement 'C' 
b.elow. 

Necessary action under various 
provisions o,f Direct Taxes Acts bas been 
initiated alainsl all such persons. 

Statement' A' 

81. No. Names 

1 1 

1. Bhatt. K.G. 

2. Mallika V. Sarabbai K.M. 

), Mobd. IbraJlhn 2. 
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1 

s. 

6. 

1. 
8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 
22. 
23'. 

24. 

2S. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 
33. 
34. 

35. 

2 

Sanjay Alias Abbes Khan. 

Srinivasan A.L. (Deed) L/H. 
A.L.S. Kannappan. 

Usma~ Shriff, K. Shrift. 

Ajay Alias Parikshit Sahani. 

, Anjana Rawa] (Deed). 

Arbind Sen Roy. 

Gaikwad D. K. 

Oeeta, Dutt (Deed) Smt. by 
L/H Tarun Datt. 

Indubbusban Mangatram. 

Josinder Aurora. 

Kewal P. Kashayap. 

Kardar A. R. 

Meena Kumari (Smt ) (Deed). 

Moh. T. Mitha. 

Mody.' K. M. (Deed) LIH 
Mody R. K. 

Mody. &. K. 
Moosa Haji Hassan Mitha. 

Naresb Kumar Tulsian. 
Nayyar R. K. 
Padma K. Patel <Smt.) 

Piyusb Kumar Oanlully. 

Ravial C. L. 

Saraiya O. H. 
Sa·vita Debl (Smt.) 

Sulaksbana Pandit (Miss). 

Shreeram Laloo (Dr.) 

Dibari T~ M. 

Baracha D. D. 

Dwarka S. C. 
Luthra S. K. 

Manmohan K. Desai. 

Mirc:bandani. L. R.. 

1 

36.'-

37. 

3B. 

39. 
40. 

41. 

42. 

43. 

44. 
45. 

46. 

2 

Neeta P.· Mehra (Smt.) 

Ralban O. P. 

Ruby Sippy (Miss) 

Vijay Sippy. 

A. M. SaruyulJa. 

Suresh Malhotra. 

O"palakrishnan ·K. s. 
Nagarajan A. P. L/H Rani 
Naaarajan (Smt.) 

Radba M. R. 
Oancsan R. 

Jayapradha (Miss) 

St. temeat C B' 

N amel 0/ the Film Artl't, Producer, Gild 
DlrectorJ 'Etc. Against Whom the Income 
Tax ~emand Over Rs. 1 LDkh w~, Ou,. 
slaneing as on 1.4.1983 alld It Stili 

RenuJln OUt8tandtn, as Oil 30.9.1985 

S. No. 

1 

1. 

2. 
3. 

4. 
S. 
6. 
7. 

8. 
9. 

10. 

tt. 
12. 

Names 

2 

Ganesan V. C. 

Hema Malini 

latin Alias 
Rajesh Khanna 

J i tcndra Kapoor 

Kalpana K. 

Kisbore Kumar OaDlUli 
N ~sirkhan Sarvarkbao (Deed) 
L/H Smt. BClUm Para. 

Prakash Mehra 

Ram B. Choitbramani 

Rana P. K.. 

Ranbit Raj Kapoor 

Rekha Gaoeahan (Kumari) 
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1 

13. 
14. 
IS. 
16. 

17. 

18. 
19. 

20. 

11. 
22. 

23. 

24. 
25. 
26. 
27. 

28. 
29. 
30. 

31. 
32. 
33. 

34. 
35. 
36. 
37. 
38. 
39. 
40. 
41. 
42. 

43. 

44. 

2 

Sbanmughan K. 

Shashi RaJ Kapoor 

Amar Nath Kapoor 

K am.aludin Kazi 
alias Tonywaker 

Mistry F. D .. 

Narayan K. A. 

Shabana Azmi 

Sneblata Oadkar (Miss) 

Vijay Anand 

Rama Rao N. T . 

Kamal Amrobi 

Randhir Raj Kapoor 
Veeraswamy N. 

Chakravarthy T. R. 
Natesan M. L/H 
Neelakantan M. 
Raj Babu P. 
Rajabathar T. K.. 
Rajcndran S. s. 
Ramachandran T. R. 
Savithri O. (Smt.) 
Subbiab K. T. (Deed) by 
L/H K. T. S Karupayya 
Sundaram Chctliar S. 
Vasu M. R. R. 
Venugopal T. P. 
V ijayan irma ~a G. (Smt.) 
Amartham P. 
Selvam S. 

Pr~m Nazir 
Balasubramanian S. P. 
J. Jamuna (Smt.) 

Joy K.·J. 

Suchitra Sen (Smt.) 

45. Kaimal p. K. 

46. 

41. 
Somana than R. S. 

Rira Chand Vestaram 

Sta temen ·C· 

81. No. Names of the film Approximate 
artists, producers Value of 
and director. etc. assets seized 

(Rs. in lakhs) 
'U __ ~ .... , ____ _ 

1. 

2. 
3. 
4. 

5. 
6. 
7. 
8. 

Shri B. R. Chopra 
and Sbri C. V. K. 
Shastry 

Shri Gulshan Rai 
Shri Yash Chopra 
Shri Sawan Kumar 
Tax and Usba Khanna 
Shri Subhash Ghai 
Shri Pranlal Doshi 
Sbri N. N. Sippy 
Shri P. B. Srinivas 

18.36 
31.01 

3.64 
4.03 

12.98 
0.48 
0.70 

[English] 

Alleged Unaccounted Sales and 
Purchase . of Gold Ornaments by 

JeweHers 

8709. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state: 

~a) WhetheI it has been brought to the 
notice of Government that major jewellers 
in the country are having unacco\1(\ted 
"ales and purchase of gold ornaments; and 

(b) whether any nl'ijor jewellers have 
been taken into custody for having 
unaccounted sales and purchase of gold 
ornaments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Ves, 
Sir. 

(b) Durina the year 1985 t 6 persons 
have been taken into custod~ for havins 
unaccounted sales' 'and purchase of gold 
ornaments. 

Relaxation of Rules and Premature 
EnashOlent of Term Deposit Certi-
ficates and .National Saving 

'CerUBca tea 

8710. SHRI ANADI CH£\RAN DAS : 
Win the Minister of FINANCE be pleased 
to state : 
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(a) whether the amount siven to 
uprooted families of upper Kolab Hydro 
Blectric project and rehabilitation assistance 
was conv~rted to Term Deposit Certificates 
(TOe) by State 'Bank authorities and to 
National Saving Certificates (NSC) by 
Postal Authorities against the will of 
displaced persons belonging . to Scheduled 
Castes and Scheduled Tribes and 
other indigents causing hardships 
to such .embers who arc now unable to 
purchase land and to build their houses as 
the TOC and NSC are not encashable 
within five years; 

(b) whether a large number of appli-
cations for such displaced persons have 
been received for 1ccording special 
reI axation in rules for premature encaih-
ment of the TDe's and NSCs; 

(c) jf 80, when applications wen 
received; 

(d) whether Government have accorded 
special relaxation; 

{!) if not, whether Government have 
some alterrrative proposal to help the 
aforesaid uprooted families; and 

(0 if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF FINANCE (SHRI 
JA NAR.DHANA POOJARY): (a) Invest-
ment in National Savings Certificates is 
voluntary. N.S.Ca. VI/VII Issues purchased 
before 1.4.1986 can be encashed after· 
three years f\'om the date of p.urchase. 
The Government of Ori ssa has been 
requested to send a report on the allegation 
that the tribals who were sanctioed 
rehabilitation assistanco were compelled to 
purchase National Savings Certificates. 
Their report .1S awaited, 

(b) and (c). 90 applications for 
premature enclshment of National Savings 
Certificates were received in January 1986. 
17 more were ,received in April \ 986 
throuab the Department of Posts. 

(d) to (f). Relaxation of 
permit premature encasbment 
National Savings Certificat.es will 
dered on receipt ot: the rtport 
Government of Orissa .. 

rules to 
of the 

be conli. 
from the 

Deleaation or Powers aod AutborltJ' to 
Supervise working of Public Distribu· 

dOb System to Village Panchayats 

87J I. SHRI MANIK REDDY: Will 
the Minister of FOOD ~ND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Evaluation Division of the 
Planning CommissiC'o recommended 10 
February, 1985 powers and ~uthority to 
village panchayats ' to check supervlso 
working of Public Distribution System· 
throughout the country; 

(b) if so, action taken thereon; and 

(c) whether Government have also 
decided to de]eg. te authority to consumer 
groups to test food and drug samples and 

"-
to file cases directly in courts on bchal f of 
Government ? 

THE,MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND 
IN THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI A. K. PANJA): 
la) and (b). Yes, Sir. The Public Distri-
bution System, being a consumer-oriented 
programme, needs participation of consumer 
representatives at various levels for fu1l 
achievement of its objectives. The Central 
Government bas been impressing upon the 
State Governments and Union TerrItory. 
Administrations from time to time to form 
Advisory/Vigilance Committees at different 
levels, including vil1age panchayat level, to 
supervise the working of public Distributjon 
System. Most of the States and Union 
Territories have already set up such 
Advisory/Vigilacce Committees. 

Cc) No, Sir. 

Publiea tion of Map Excluding J and K 
by National and Grincllays Baok 

8712. SHRI ANIL BASU ~ Will 
the. Minister of FINANCE be pleased. to 
state : 

(a) whether Government's attention has 
been drawn to a map of India excludioa 
Jammu and Kashmir a8 part of India publi. 
shed in a Journal (OQtq~er 1985 issue) 



called ··World News Link'· brought out by 
ANZ Group of the National and OrindJays 
Bank; 

(b) if so, Government's reaction thereto 
and the steps 'contempla ted in -the matter; 
and 

til) whether similar wrong maps exclu-
dins Jammu and Kashmir as a part oi India 
were published in the Review Journals of 
the same bank in January, 1958 and the 
other in the 14 S th Report of the Bank in 
19 S 8 and those mistakes were corrected by 
the bank Jater in their 146th Report and 
through other publications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) ; (a) Yes, Sir. 

(b) Reserve Bank of India (RBI) has 
reported that it had taken up the issue 
regarding publication of a map of India 
excluding Jammu and Kashmir in ~World 
News Link' a House Journal publised by 
ANZ Group (a Holding Company of the 
Grindlays Bank pIc), with the Chief Execu-

- tive Officer of the GrindlaY8 Bank pIc in 
India. RBI bas further reported that the 
Grindlays Bank pIc has informed RBI that 
the publisher of the Journal has made a 
mistake in printing the map. Grindlays 
Bank pIc has also conveyed its sincere 
apology for the same and has promised 
to publish an apology in the House Journal. 

(c) The National and Grindlays Bank 
(the name under which Orindlays Bank plc 
was then working in India), had publiShed 
two maps one in the National Overseas and 
Orindlays Review of January, 1958 and the 
other in the 145th Rep~rt of the Bank for 
1958. Neither of these maps showed 
Jammu and Kashmir State as part of India. 
R.BI had then taken up this matt er with 
the National and Grindlays Bank and the 
latter had expressed its regrets and offered 
to rectify the pOSition in the Directors' 
Report _ OD . the Bank's working for the 
year 1959. According to RBI, the National 
and OrindlaYI Bank's Report for 1959, 
However, did not carry any map of India 
and Pakistan. 

RBI has been asked to write to Grind-
la,8 Bank pic to ensure that such dis-
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crepancies are Dot allowed to crce.p in its 
future issues. 

Mobilisation of Savings by Bank Officers 

8713. H. N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether his Ministry is aware that 
the nationalised banks in Delhi and else-
where mobilise savings by lett ing investments 
discharged from one nationalised bank and 
having tbem invested in a sister nationalised 
bank; , 

(b) whether this method bas helped 
certain banks in inflating artificial1y their 
figures of mobilisation of savings; 

(c) whether certain such banks are faIt 
. c('ntemplating giving promotions to their 

officers for this type of mobilisation of 
savings; and 

(d) the action taken or contemplated 
by Government in the matter '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Reserve Bank of India bas reported that 
certain Branch Managers/Regional Hcads 
some times resort to undesirable practices 
of infiating cicpositR with a view to showing 
achievement . of performance goals and -
targets set by the h~ad office of the banks 

__ concerned. Reserve Bank of India has been 
repeatedly emphasising upon banks to 
effectivelY curb the practice of window-
dressing, and have advised banks to instruct 
their Branch Managers! Asents and other 
officers that they should not adopt undesi-
rable methods to inflate fiaures of deposits, 
advances etc. Reserve Bank of India bas 
made it clear that deterrent disciplinary 
action should be taken against the officials 
who disregard this advice. Moreover, in 
order to guard against artificial infta tjon of 
deposit - filures, Reserve Bank of India has 
advised banks to indicate 'average arowth of 
deposits elc. in their annual reports and 
other publications whenever performance is 
judged as on various dates. Besides during 

. the course of inspection, of banks, R.eserve 
Bank of India '8 inspecting officers look into 
this aspect also. 
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Publicity Promotion of Ancient Archaeo-
logical Centres in Andbra Pradesh 

8714. DR. T.· KALPANA DEVI: 
Will the Minister of PARLIAMBNTAR.Y 
AFfAIRS AND TOURISM be pleased to' 
state whether ancient Archaeological Centres 
in tbe ,States like Andbra Pradesh will 
be put on National and International 
Tourist Map a t the earliest and suitable 
information provided at Hyderabad Airport 
apart from good air-rail and road links for 
tourists and lodges '1 

THE MINISTER. OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. DR AGAT) : All important 
archaeological centres in States like Andhra 
Pradesh are put in maps provided for 
tourists. 

An information' counter run by the State 
Government functions at Hyderabad Airport 
which has good air, rail and road links. A 
Youth Hostel was built at Hyderabad 
during the Sixth Plan and the construction 
of a Yatri Niwas at Hyderabad is also under 
consideration. The State Government also 
runs tourists lodges at various tourists 
centres. 

12.00 hrs. 

( Interruptions) 

[Trans latlon] 

MR. SPEAKER : 1 was saying 
whether you would continue to be 
on your legs or will you take your seat. 

(Interrupti9ns) 

[English] 

PROF. K. K. 'IEWARY (Buxar): It 
should be in continuation. Mr. Speaker, 
Sir, I have something'very import to raise. 

(Interruptions) . 

[Trflnsla tlon] 

SHRI ABDUL RASHID KABULI 
(Srinalar): 12 per&\)nl have been killed in 
Bara Banki ... ( l"terruptlons) 

[English] 

SHRI AMAL DATTA (Diamond 
Harbour): There should be a statement on 
what has happened in Bara B3nki. . ' 

(Interruptions) . 

SHRI O. M. BA~ATWALLA (Ponnai) : 
Adjournment Motion shouJd recei~e priority 
over other submissions... .. 

(Interruptions) 

[TranslationJ 

MR. SPEAKER: Kindly listen to 
what I am saying. When the life of an 
innocent person is lost, it C'ause8 great pain. 
I total1y agree with your contention, but I 
have my own compulsions. How can I take 
up a State Subject. 

(Interruption&) 

[Engli~h] 

SHRI ABDUL RASHID KABULl: 
Government should co'me forward with 
some statement. The Home Minister should 
make a statement. . 

SHRI G. M. BANATWALLA: The 
Adjournment Motion ... (Interruptions) 

MR. SPEAKER ~ I have not alluwed 
.' . (Interruptions) 

{Translation] 

MR. SPEAKER: This is a State ~ub. 
ject and can be taken up in the State 
Assembly. The State AssembJy can demand 
resignation from them. 

[English] 

Not allowed. Not a single word will go 
on record. 

(Interruptiolls)** 

MR. SPEAKER: I am not convinced. 
Not allowed. 

(Interruptions )** 
[Translation] 

MR.. SPEAKER.: Tiwaryji. what do 
you want? 
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[Eng llslt] 

PROP. K.. K. TBWARY : Sir, tbis 
House should express its sense of appre-
ciation to the Barnala Government and·to 
Mr. Barnala for flushing out the territorists 
from the Golden Temple and we must ... 

MR. SPEAKER: We have already 
done it. 

(Translation) 

You were not here .. • (/nterruption,) 

[English] 

PROF. K. K.TEWARY: About30 
foreign nationals have been arrested from 
the Golden Temple premises. We want a 

. statement from the Home Minister about 
the nationalities of these people. Seven 
persons have been gunned down today in the 
morning ... 

LTranslation] 

MR.. SPEAKBR: Please give in 
wri~ing. 

[Engll sh] 

Kumari Mamata Banerjee. 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Education is a concurrent sub. 
ject. The Calcutta UniversitY is one of the 
important Universities ..• 

[TrDIIs!a tlon} 

MR. SPEAKER: Please give in 
writing. 

(English] 

Now, papers to be laid on the Table. 

Mr. Sbiv Sbankcr. 

12.02 bra. 

PAPERS LAID ON THE TABLE 

[English] 

Annual Report and Review 011 the 
Working or tbe Cardamom Trading 
Corporation Ltd. Bangalore Tea Com. 
panies (Aequisition and Transfer or 

Sick Tea Units) Rules, 1986 

THE MINISTER OF COMMERCe 
AND FOOD AND CIVIL SUPPLIES 
~SH.ttI P. SHIV SHANKER): I beg to 
lay on the Table : 

( 1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
6 t 9A of the companies Act, 1956 : 

(D Review by the Government on 
the working of the Cardamom 
Trading Corporation limited. 

Bangalore, for the year 
1984-85. 

(j i) Ann ual Report of the Carda-
mom Trading Corporation 
Limited, Bangalore t for the 
year 1984·85 aJong with 
Audited Accoun ts and the 
comments of the comptroller 
and Auditor General thereon. 

(2) A statements (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1), above. 

[Placed in Libra~y. See No. LT .. 2593/86]. 

(3) A cOpy of the Tea Companies 
(Acquisition and Transfer of Siok 
Tea Units) Rules, 1986 (Hindi and 
English venions) publised in Noti-
fication No., G. S. R. 626 (E) in 
Gazette of India dated the 14th 
April, 1986 under! sub-section (3) 
of section 32 of the Tea Compa-
nies (Acquisition and Transfer of 
Sick Tea Units) Act, ·1985. 
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AGnaal A~oURtl of the Central Sl~k 
Boar. Balllliore for the Year 1984-85 

THE MINISTBR OF STATE OF THE 
MINI.STRY OF TEXTILES (SHR.I 
KHUR.SaJD ALAM K.HAN): 1 beg to 
lay on the Table: 

(t ) A copy of the Annual Accounts 
(Hindi and English verttions) a fthe 
Central Silk Board, ,Bangalore, for 
the year 1984·85 together with 
Audit .Report thereon, under sub. 
section (4) of section 1 2 of the 
Centra) Silk Board Act, 1948. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(t) above. 

[Placed in Library. See No. LT-2S95j86]. 

India Airlines (Flying Crew) Service 
(Amendment) Regulations. 1985. Annual 
Report, Annual Accounts and Review 
on the Working of Air India for tbe 

Year 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): I beg to 19Y 
on the Table-

(1) A copy of tbe Indian Airlines 
(Plying Crew) Service (Amendment) 
R.egulations, 1985 (Hindi and 
Englisb versions) published in 
Notification No. EN/RULBD/43/3 
in Gazette of India dated the 19th 
October, 1985 together with an 
explanatorY note under sub·section 
(4) of section 4S of the Air Corpo-
rations Act, 1953. 

[Placed In Library. See No. LT-lS96/86]. 

(2) (i) A copy of the Annual Report 
. (Hindi and English versions) 

of Air India for the year 
1984-85 under sub-section 
(2) of section 37 of the Air 
Corpo.rations Act, 1953 
toaether wi lb Reports of its 
subsidiaries viz. Hotel Corpo-
ration of India Limited and 
"4' I.Ddi. Chart .. Limited. 

(ii) A' copy of the Almaal 
ACCOUD ts, (Hindi and BqUIb 
versions) of the Air lnclia for 
the year 1984-.85 and tho 
Audit,Report thereon, UDder 
sub-section (4' of section 15 
of the Air Corporations Act, 
t 953. 

(iii) A copy of the R.eview (Hindi 
and Ehglish versions) by the 
Government on the wotkin. 
of the Air India and its sub-
sidiaries viz. Hotel Corpo. 
ration of India Limited and 
Air India Charter, Limited 
for the ycat 1984-85 .. 

(3) A ata tement (Hindi and Bnllish 
versions) showing reasons for delay 
in laying the papers mentioned at 
(2) above. 

(Placed in Library. See No. LT·l597/8fi). 

(Interruption&) 

MR. SPEAKER: It is a State Subject. 
Not allowed. 

(Interruptions) 

MR. SPEAKER. Not allowed. I am 
Dot convinced: (Interruptions) 

[Trallslat/on] 

MR.. SPEAKER: You kindly live in 
writins. 

[English] 

I will find out. 

l Translo I iOll] 

SHR1 P. NAMGYAL (Ladakh): With 
the collusion of China and Pakistan, 
Kbancbirao Pass. bas been opened to foreilO 
national tourists and for business purpolea. 
It is an interference in the internal attain of . 
our country. The Minister of External 
Affairs is present in the HOUle. He may 
kindly be asked to make a statement OD 
this issue. 

Mil. SPBAKBIl: Give it in writinl. 
(I1I,.rrnptlo,,,) 

Mil. SPBAKER: Mr. 
Pooj&r)" 

. 
Janardban. 
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PAPBBS LAID ON l1fE TABLB-CONTD. 

T&lIIIA} 

CeDtr.1 Esel •• (Elevetltb Amendment) 
Rules. 1"', Appellate Tribunal for 
Forfeited Properties (Proeedure) Rule, 
1_ Notifications onder Section 159 of 
the CoutltutioD Act, 1962. AnDual Re-
port 00 the Worklnl of tbe Querre) 
InluraDce Corporation of India, Report 
of Hllar Sirs. Gr.mln Bank etc. etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): 1 beg to la, on the Table-

tt) A copy on the Centra) Excise 
(Eleventh Amendments) Rules, 
1986 (Hindi and Bnglish versions) 
pubJished in Notification No. 
G.S.R.. 648 (E) in Gazette of India 
dated the 21st April, 19S(; under 
lub ... section (2) of section 38 of 
the Central Excises and Salt Act, 
1944. 

[Placed In Library. See No. LT-2S98/86]. 

(2) A copy of the Appellate Tribunal 
for Forfeited Property (Procedure> 
R.ules, 1986 "Hindi and English 
versions) puhlised in Notification 
No, 8.0. 1 S47 in Gazette of India 
dated the 19th Apri1, 1986 toge .. 
ther with an explanatory memo-
randum under sub-section (3) of 
section 36 of the Smugglers and 
Foreign Exchange Manipulators 
(Forfeiture of Property) Act, 1976. 

(Placeclln Library. See No. LT-2599/86]. 

(3) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under section 1 S 9 of the 
Customs ACl, 1962 : 

(i) G.S-R. 622 (EJ published in 
03zette of India dated the 
11th April, 1986 together 
with aD explanatory memo-
randum making certain amend-
ment to Notification No, 651 
68-Customs dated the 11th 
Peb~'uu)', 1986 60 as to in .. 

elude .parts of rock drill in, 
bits as ehlible for conceslio-
nal rate of duty of 40 per 
cent 80 aa to preserve tbe 
duty structure on such parts 
under the erstwhile customs 
tariff. 

(in G,S.R.. 629 (B) published in 
Gazette of India da ted the 
1 Sth April, 1986 together 
wish an explanatory to X-ray 
cameras d~silned for diagno-
stic and surgical purposes 
when imported into India 
from the basic custom duty 
in excess of 40 per cent ad 
valorem and from the whole 
of the additional duty of 
customs leviable thereon. 

(iii) G.S.R. 630 (B) published in 
Gazette of India dated the 
1 Sth April, J 986 together 
with an exp1anatory memo· 
randum making certa in amend-
ment to Notification No. 61/ 
86.Customs dated the 17th 
February, 1986 so as to fix 
the effective rate of duty on 
free cutting steel bars and 
rods at the same level of 70 
per cent ad velorem 

(iv) O.S.R. 636 (B) published in 
Gazette of India dated the 
16tb April, 1986 together 
with an explanatory memo-
randum regarding exemption 
to paraxylene when imported 
into India for the manufacture 
of dimethyl terepbthalate 
from the whole of the addi· 
tional duty of customs levi-
able thereon. 

[Placed io Library. See No. LT.2600/86]. 

( 4) A copy of tbe Life lusurance 
Corporation of India (Alcnts 
Amendment) Rules, 19~6 (Hindi 
and Bnglisa versions) published in 
Notification Nn. O.S.R. 228 in 
Gazette of It&dia dated the 29th 
MJrQb, 191. \lP~cr '\lb-,c~tioQ (3) 
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of section 48 of the Life Insurance 
Corp.oration Act, 19S6. 

[PUaeed in Library- See No. LT-l60t/86). 

(5) A copy of the A.nnual Report 
(Hindi and Bnglish versions) under 
Rule 6 of the General Insurance 
Business (N~tiona\isation) Rules, 
1913 on the working and affairs 
of the General Insurance Corpo-
ration of India and its subsidiaries 
for the year ended the 31 st 
December, 1984. 

[Placed in Library. See No, LT-2601/86]. 

(6) A copy each of the foJ1owinl 
Reports (Hindi and English ver. 
sions) : 

(i) Report of the Hisar Sirsa 
Kshetriya Oraroin Bank, Risar 
for the year ended the 31st 
December, 1984 together 
with the Accounts and Audi-
tor's Report thereon. 

(ii) Report of the Murshidabad 
Gramin Bank, Murshidabad, 
for the year ended the 31 st 
December, 1984 together 
with the Accounts and Audi-
tor's Report thereon. 

(iii) Report of the Muzaffarnagar 
Kshetriya Oramin Bank, 
Muzaifarnagar. for the year 
ended the 31 st December, 
1984 together with the 
Accounts and the Auditor's 
R.eport thereon. 

(iv) Report of the Sangameshwara 
Grameena Bank Mahbubnaaar t 
for the year ended to 31st 
December, 1984 tOlether 
with the Accounts and Audi-
tor', Report thereoD. 

[Paced ib Library. See No. LT-2603/86]. 

Calcatta Port Trust Employees (Other 
than Haldla Dock Complex) Recndt-
ment, Seniority and PromotioD Repl ... 

tlons 1~85 

THE MINISTBR OF STATB IN THE 
DEPARTMBNT OF SURFACE TR.ANS-
PORT (SHRI R.AIESH PILOT) : I bel to 
lay on the TabJe-

( 1) A copy of the Calcutta Port Trult 
Employecs (Other than Haldia 
Dock Complex) Recruitment, 
Sc-)iority and Promotion Relula-
tions, 1985 (Hindi and Bnaiilb 
versions) published in Notification 
No. G.S.R. 945 (B) in Gazette of 
India dated the 30th December. 
1985 under sub-section (4) of 
section 124 of the Major Port 
Trusts Act, 1963. 

(2) A statement (HindI and and 
English versions) showing reasons 
for delay in laying the notitlcatioD 
mentioned at (1) above; 

[Placed in Library. See No. LT-2604/861. 

12,03 hrs. 

COMMITTEE ON PRIVATE MEMBER'S 
BILLS AND RESOLUTIONS 

[E",lish] 
Minutes 

SHRI M. THAMBI DURAl (Oharama. 
puri): I beg to lay on the Table Minutel 
(Hindi and English versions) of the ~l'venth 
to Nineteenth sittinls of the Committee.on 
Private Members' and R.esolutioDs held 
during the current session. 

COMMITTEB ON SUBOR.DINATE 
LEGISLATION 

(English] 

Seventb Report 
SHRI MOOL CHAND DAGA 

(Pali) : I beg to present the Seventh Report 
{Hindi and SOlUm versions' of tb. 
Committoe OD Subordinate Lelialatioo. 
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JOINT COMMI'ITBE ON MEN r AL 
HEALTH. BILL, 1981 

[E"IllsIJ] 

Report and E,idence 

DR.. CHANDRA SHBKHAR 
TRIPATHl (KbaliJabad) : I beg to lay on 
the Table a COpy of the Report. (Hindi 
aod Bnllish 'Ye~slons) of the Joint 
Committee of the Houses on the Mental 
Health BiU, 1981. 

I also beg to lay on the Table a copy 
. of the record of evidence (Volumes I and 
II) tendered before the Joint Committee of 
the Houses on the Mental Health Bill, 
1981. 

---
[Translation] 

MR. SPEAKER. : Saifuddinji" Please 
live it in writing. 

(llflerruptions) 

1 shall find out. 

{ E"gUs"l 
MR. SPEAKER 

Finished. 1 have given 
State Subject.' 

[Trall.datlon] 

: Not allowed. 
my ruling. It is a 

Please aive me in writina. 

(Interruption)·· 

MR. SPEAKBR : Bhagatji, yes please. 

(Interruptions) 

[English] 

SHRI 0 M. BANATWALLA : Sir, we 
are constrained to walk out ..• 

( 1nterrupt.ions) 

(Shrl G. M. &tltltwtll14 QIlIl SO"" oth" 
IID,,_ M,mHrs '''.11 left the House) 

NAM MinisteriQl 
Group tD Tripoli."" 
U.N B,Dtlqu,an",. 

(Interruption, ) •• 

MR. SP.BAKER : I havc not . all owed 
anything to 10 OD record. 

(/nterrupiions)** 

12.06 brs. 

STATEMENT·RE : VISIT OF THE 
NAM MINISTERIAL GROUP TO 
TRIPOLI (LIBYA) AND UN 
HEADQUARTERS, NEW YORK 

[English] 

THE MINISTER OF EXTERNAL 
AFFAIRS CSHRl B. R. BHAOAT) : The 
NA.M Ministerial Group consisting of 
Foreign Ministers of India, Yugoslavia 
and Cl\ba and AQlbassadors of Ghana. 
Congo and Senegal representing their 
Foreign Ministers visited Tripoli (Libya) on 
April 20-21, 1986 and the UN Head-
quartets in new York on April 23 .. 25. 
1986, in pursuance of 'he mandate given 
by the Ministerial Meeting of the Coordi-
nating Bureau of l~ona1igned Countries 
held in New Delhi on April 16-1. 9, 1986. 
I had the honour of leading this Ministerial 
Group which represented the wide spectrum 
of the Movement and its universaJ 
geographical spread. 

2. The Group was received by H. E. 
Col. MUammar El Oaddafi 011 April 20. 
He conveyed the profound thanks and the 
deep aspreciation of the authorities and 
the people of the Libyan Arab Jamahiriya 
for the firm support and solidarity extended 
by the Nonaligned Movement at tbis critical 
juncture. He felt that the world take note 
of thc US action which had caused 
considerable damage and devastation to 
civilian. life and property. He disclaimed 
any terrorist action on his part. According 
to bim the maio' reason for tension in the 
region was the denial of the legitimate 
rights of the PalasUnians who had been 
forced to 1'C!lort to violent methods to 
achieve their goals. 
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3. At the UN Headqu.arters in New 
York, the. Group called on tbe Secretary. 
Oenoeal . of the UN and the PresideDt of the 
Security Council and banded over to them 
the Communiqtle adopted at the Emergency 
Meeting of the Nonaligned Foreign 
Ministers and Heads of delegations on 
April 1 S on the Libyan issue. It also 
conveyed to them tbe profound concern 
of the Movement at the disturbing turn of 
events and the need for the UN to act 
urbently to prevent further escalation of 
an already tense situation. 

4. In my statement in the Council I 
reiterated our principled position tha t we 
were opposed to all forms of terrorism 
whether committed by individuals. group of 
individuals or organised by States We 
are prepared to lend our support to any 
well considered international cooperative 
effort to deal with this menoce. At the same 
time, we could not but be gravely concerned 
at the violation of norms of international 
behaviour by sovereign states. We are also 
seriously concerned at the implications of 
recent events for the se curity of small 
states. 

5. At the meeting of the Security 
Council convened at the request of the 
Group on April 24. 1 presented 'before the 
Council a position of principle based on 
the UN Charter. I stressed the imperative 
necessity of restraint being exercised at this 
criticial juncture, and urged the Secretary 
General particularly since the Council had 
been paralysed by the triple veto, to 
continue his peace efforts. The Secretary 
General appreciated the strength and 
support given by the Movement and assured 
us that be was doing and indeed would 
continue to do all he could. 

6. Besides me~ the Foreign Ministers 
of Cuba and Yugoslavia as well as Perma-
nent Representatives to the UN of Ghana 
and Conlo (representing their Foreiin 
Ministers) also spoke in the debate. The 
Permanent R.epresentatives of USA and UK. 
defended action of their government and 
were cdtical of the stand taken by the 
Nonaliloed Movement on the Libyan 
issue. 

**Not recorded. 

12.89 hr •• 

[MR. DEPUTY ·SPEAKER. ia t. 
Chai,) 

PROF. K. K. TEWARY : Sir, the boo. 
Members. some time back wanted a 
discussion on this subject (I"terrupllo",) 

MR. DEPUTY.SPEAKER Sbri 
H. K. L. BHAGAT. 

PROF. K. K. TEWARY : Sir, the 
hon. Speaker had promised to allow a 
discussion on this suhject .. . (/nterruptlons) 

MR. DEPUTY·SPEAKER : The hone 
Minister, Shri H. K. L. Bhagat, is making 
a statement. 

(Interruptions) 

MR. DEPUTY-SPEAKER 
will go on record. 

Notbinl 

(Interruptions)· * 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF PARLIAMBN-
TARY AFFAIRS AND TOURISM (SHRI 
H. K. L. BHAGAT) : With your permis-
sion, Sir, 1 rise to announce that Govern-
ment Business in this Houoe dur ina the 
remaining part of the session, will consist 
of : 

1. Consideration and passing of : 

(a) Tb:e Muslim women (Protection 
of Rights on Divorce) BiU, 
1986. 

(b) The Swadeshi Cotton Mill, 
Company Limited (Acquisition 
and Transfer of Vndcrtakinls) 
Bill, 1986. -
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2. Discussion on the Resolution 
seeldna approval of the New 
Education Policy. 

DR. O. S RAJHANS (Jhanjharpur) : 
Sir, the following item may be included in 
the Dext week's business : 

It is really very dishearte.ning to note 
th'lt the objective of potable water for the 
entire population, rural as well as urban, 
will not be realised by 1991, the dead line 
set by the planners to correspond with the 
lOals of the International Drinking Water 
Supply and sanitation decade. According to 
a recent survey the population conver .lge 
attainable by them win be 90 per cent in 
the urbdn areas and 8S per cent in rural. 
It is said that resource constraint is the 
main reason for this. It is therefore 
absolutelY necessary to find cheap:r ways 
of treating salanity, high fludde content 
and blcteri'Jlogical contamination of 
water. 

In this connection, I want to draw the 
attention of the Central Government 
towards an urgent need to implement the 
long and short term drinking water supply 
scheme on a war footing in the rural areas 
of Bihar, particularly the MITHILA region. 
There most of the drinking water schemes 
in the villages are lying incomplete sirce 
sixties. The Central Govern·-nent has 
spent a considerable amount on these 
schemes but the rural people have not 
been benefited. It is requested that the 
Central Government should pay proper 
attention to this problem so that the rural 
people of Bihar particularly of MITHILA 
region get at least one safe . source of 
drinking wa ter ~ 

SHRI CHINTAM.ANI PANIGRAHI 
(Bhubaneswar) : Sir, 1 beg to make the 
following submission for inclusion in the 
next weekJs business of the Government : 

That because of the lack of central 
funding for Orissa it bas not been possible 

, to fund major projects like Samal Barrage, 
Upper Kolab irrigation and works relating 
to Subernarekha Project on the Orissa side 
adequately. Cqnsequently, the entire tail 
ra ce discharge from both these projocts 
Will 10 waste for want of funds for tho 
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irriga tion distributaries system 4 Similarly 
in case of Subernarekha Project works 
rela tins to Bihar portion wiil be completed 
and water available on the Orissa border 
can not be utilised for want of distribution 
system inside Orissa in the Seventh Plan. 
This needs urgent attention of the Central 
Government. . 

DR. A. KALANIDHI 
Central) : The following item 
included in next week's business. 

(Madras 
may be· 

Leptospjrosis, a water !,orn disease, is 
causing great concern to people of Madras 
city. This disease is prevalent in entire 
Madras City and more particularly in 
north Madras So, people are affected, 
including staff nurses and doctors. One 
student died due to this disease. It causes 
first fever, circum corneal injection and 
later of meningitis hepatitas and tieath. 
Adding fuel to fire six cases of AIDS 
reported in Madras city. When the 
question of occurrence of AIDS was raised 
in the floor of this House during the 
Winter Session, the Hon. Minister of 
State for Health has flatly denied such 
occurrence of AIDS in India. The Hon. 
Health Minister of Tamilnadu on 
33.4.1986 has made a statement in 
l' amilnadu Assembly that six cases of 
AIDS reported in mid of 1985. But due 
to the request from the ICMR and Medical 
Council of India the nlatter was not 
disclosed. Whether this is a fact or not 
six women contacted this disease AID~: 
No they have been quarantained. Have 
they given any transfusion or donated 
blood? Whether these women were given 
any injections. If so, whether the doctors 
and nurses attended on them were screened 
or not '1 Whether the syringes. needles and 
materials used for these AIDS patients 
are disposed or not '1 

In view of the dreadful nature of AIDS 
and prevalence of Leptrospirosis I urae 
upon the Government to constitute a 
Committee consisting of doctors, social 
workers and Members of Parliament to 
popularies the prevention of these disease. 
and remedial measures to be taken, there-
for. 

[Translation] 

SHR.I AZIZ QUR.BSHI (Satna) : Mr. 
Doputy Speaker, Sir, the hon. Minist01' of 
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P'1rliamentary Affairs may kindly include 
the following it'em in the Business of the 
House for the next week. 

There is an acute drinking water crisis 
in the Satna Lot Sabba constituency of 
Madhya Pradesh. In tbe Satoa, Cbitrakoot, 
Maihar, Reaaon, Amarpatan, Barawaha, 
Kenoor, Nagad and Rampur Baghela 
St$te Assembly constituencies, sufficient 
drinking water is not avaHable for the 
poor labourers, farmers and even for the 
cattle The villages inhabited by Adiv~'sis, 
Harijans and other backward classes are, 
in particular, hit hard. Tbe Centra) 
Government should initiate steps at the 
earliest to solve the drinking water problem 
on war footiog by providing special financial 
assistance to the Madbya Pradesh Govern-
ment. 

In the Satna Lok Sabha constituency 
of Madhya Pradesh, the people ~nd 

particularly the youths are facing acute 
problem of unemployment. The industrial-
ists of this area like the Tatas atld the 
BirJas do not give employment to the local 
people in the cement factories and other 
industries located in the Satna Lok Sabha 
constituency. Due to this, there is great 
unrest and discontent among the people 
particularly the educated unemployed. 

The Central Government should take 
interest in locating some big public sector 
industrY in the Satna Lok Sabha 
Constituently so that the unemployment 
among the people is removed and the 
standard of living of the people is raised. 
Besides, the Central Government should 
take strong action against industriahsts like 
the Tatas and direct them to provide 
employment to the local people. 

[English] 

SHRI CHINTAMANI lENA 
(Balasore) I would like to submit the 
(ollowing in the House on 2.5.86 for 
inclusion of thele two subjects in the list 
of Busine.s for the next week commencing 
from S.S .86. 

Many thousands of Railway employees 
of S. B. Railway Men's Con&resa under 
South Eastern llailway t bava 8tttrted 

alitation by relay hunger strike from 
22.4.86 to fulfil the; r fourteen demands 
including streamlining industrial relations 
(Negotiatinl Machinery), early submission 
of 4th Pay Commission Report, early 
granting of third instalment or interim 
relief, lifting of ban on recruitments, lillinf' 
of existing vacancies in" grades "c', and 
"0'" categories etc. If this stalemate 
allowed to continue for a further period, 
this wou1d create heavy losses to the 
Government exchequer and disru'Ption on 
traffic movements. This serious matter 
need be included in the business of the 
rest of the Session. 

Secondly, the most prestigious and 
costly Heavy Water Plant at 1 alcher in 
Orissa, installed at the complex of Talcher 
Fertiliser Factory has be~n closed down 
due to a very high e:x.plosion on 29.4.86 
night by which the control room of tbe 
plant has been totally destroyed and 
created a very serious situation in the 
locality and the employees as we]) as the 
people of the area became very panicky. 
This h:avy water plant of Atomic Energy 
Commission has the capacity of producing 
300 KG. but the pump of the plant was 
compelled to work exceeding working 
capacity to 350 KG. instead of 300 KG. 
bas created such explosion. There are 
serious apprehension of loss to human 
lives and Government properties, specially 
when, this plant is located in the premises 
of Talcher Fertiliser Plant may pose 
danger to Fertiliser Plant also. 

This very important subject needs to be 
included in the next week list of business 
commencing from 5.5.86. 

SHRI ANOOPCHAND SHAH (Bombay 
North) : Sir, the following matter may be 
included in the next week's business. 

After the introduction of new textile 
policy, it seems powerloom indu5tries are 
badly affected and a number of workers 
engaaed in the industries are likelY to be 
jobJess, .and a number of small industrY 
people may be thrown out. This breaking 
of powerloom industries may have a 10(11-
term adverse effect on oUt economy. I 
request the bon. Minister for Parliamentary 
Affairs to include tbe followinS $Ubj~Cl f(Jl' 
Qe~t week's business :. 
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'!Impact of new textile policy on 
powerJoom industry and measures to be 
taken up for the survival of powerloom 
industries. U 

[Transltltlo" ] 

SHRI BALW ANT SINGH RAMOO. 
WALIA (Sangrur): Mr. Deputy .. Speaker, 
Sir, the following matter may be included 
in the next week's List of Business. 

The murder and the harassment of the 
J')eople of Indian origin in Lanka is conti .. 
nuinl unabated. The Indian and the Sri 
Lankan Governments have been holding 
negotiations for a long time. The representa' 
tives of the Indian Government visited Sri 
Lanka from time to time with J)l'oposals and 
similarly the emissaries of Sri Lankan 
Government paid visits tl) India but they 
have not reached any conclusion. However, 
there are indicati~ns in the press reports 
that the results of the present negotiations 
win be no different from the earlier ones. 
On the one hand. efforts are being made to 
solve the problem through negotiatio.ns and 
on the other hand, rift bas been created 
between two groups of Tamils so that the 
talks fail and the Ii tuation in Sri Lanka 
remains the same. I would also like to 
point out that Sri Lanka gener~i11y prefers 
to hold talks during the months of April 
and May because in June the meeting of 
coUttries, which give economic assistance to 
Sri Lanka, is held. Foreign economic assis-
tance constitutes fifty per cent of the Budget 
of Sri Lanka. In these meetings, the Sri 
Lankan Government gives hint to the effect 
that they win solve the problem through 
nelOtiations and thus manages to get assis-
tance from those countries. I would urge 
the Government that besides negotiations, 
theY tbould take other positive step to solve 
tbe problem of the people of the Indian 
odlin in S,-i Lanka. For example, economic 
and political sanctions against Sri Lanka 
may be helpful in solving the problem. 

Therefore, this matter should be taken 
up for discussion' in the ,House .. 

SHRI KRISHNA PRATAP SINGH 
(Mahllfnjgani): Mr. Deputy-Speaker, Sir; 
the following ma)' be included in tbo next 
wHk', alooda. 

The number of educated unomployed In 
the country is increasing day by day. Tho 
Centre as well as tbe State Governments have 
imposed a ban on tbe recruitment in aU the 
Ministries The result is that the people 
have been deprived of aU the opportunities 
ot employment. Besides, there is a ban 
on the recruitment in all the co-operative •. 
Tbe ban on recruhment in Bihar is in force 
for the Jest three years. 

I would, therefore, urge the Centre 
Government to with-draw the ban on recruit. 
ment without delay and issue instructions 
to this effect to aU the State Governments 

The matter' may be taken up for dis-
cussion next week. 

SHRI MOOL CHAND DAOA (Pali): 
Mr. Deputy-Sp:aker, Sir, tbe following 
matter may be included in the next week'. 
agenda. 

Even today there is an acute crisis of 
drinking water in the thousands of far flung 
villages of the countrY particularly in the 
desert area where there have been no rains 
for the last four years. The cattle are 
facing extinction on large sca1e due to the 
absence of drinking water. It is an irony 
tbat the Government and the State Govern-
ments have not been able to provide even 
drinking water in all the villages even after 
38 years of independenre. Although funds 
were allotted for thir: purpose but they 
were misused and tbe rural population bas 
been deprived of drinking water. 

[English] 

SHRI V. S. KRISHNA IYBR (Banaa]ore 
South) : The following items may be inclu-
ded in the next week's business : 

The Centre has rejected the Kamataka 
Power Corporation '8 proposal to fioat lwnds 
for Rs. 60 crores and the Government's 
move to import diesel generatoR. The 
K.arnataka State is facing acute power 
shortage. The Centre has turn,ed down the 
import .of generators on the ground tbat 
foreign exchange polition was not 1000. 
When tbe Centre bas been importinl all 
SOtts of things under the prb of mod'eroi. 
.atiop. it it pot bOWQ wb)' the Centro bal 
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p,'viie,~~i A.M4/~, Bill, p,lvih"s) tCmdt~ '8#1 
not pcr~i,~tc~" the. K~rn~taka G.overnment 
to import dies~l I~l;leratorl and that too 
when, Kafnataka bas been facinl acute 
power shortale and tbe industrial pro-
duction bas severely affected. Hence it is 
requested that the Government should re-
consider the, proposal and ~ive p:rmission 
to import diesel generators by Karnataka 
Government. 

MR.. DEPUTY.SPEAKE'll: Minister 
of Parliamentary Affairs. 

THB MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAOAT): Sir, 1 have. 
liiten,ed to all the suggestions made by the 
hone members and 1 will bring them to tbe 
notice Qf the Business Advisory Com~ittee. 
I would again. however point out tbt' t the 
number of issues the bon. members want to 
raise is large an'd the time at the disposal 
of the BAC is always limited. There are 
also various other matters, sp":cial dis-
cussions under Rule 193, etc. Anyway, 
my duty is the same and· I will hr.ing it to 
the notice or the Business Advisory 
Committee. 

----
12.28 hrs. 

STATUTORY RESOLUTION BE : 
MINISTERS' (ALLOWANCES, MEDI. 
CAL TREATMENT A~D OTHER 
PRIVILEGES) AMENDMENT RULES, 

1986-CONTD. 

[English] 

MR. DBPUTY-SPEAKER: We will 
now take up item N,? 14. 

Kumari Namata Ban~rjee. 

KUMARI ,MAMATA BANER.JBB 
(Jadavput). Sir, I, rise to supp.ort tbe 
Resolution moved by $hri, Ram Niwas 
Mirdha. ' 

• 
The decisio'o of the Q·ovemmelit to raise 

the Sumptua~y Al~",apec of the, Prime 
Minister, and tlMp CabiJl,t" Mini~tcrs t~ R.s. 

**'Not .reeordod 

1 sao and R.s. 1000 respe~tiveJy is welcome. 
The Minist.ers' of State and the Deputy 
Ministers are also proposed to be paid:. a 
Sumptuary Allowance of R.s. 500 and RI. 
30,0 respectively aqd this is also· w,J~,. 
But I think that it ,is not enougl1: bepa~~ 
these all very sman amounts, I wo.wd; 
request the Minister to kind1y increase th~" 
Sumptuary Allowance of.tile Ministers of 
State and' the Deputy Miaisters from ,B •• 
500 to Rs. 100.0 and from RSI 300 t9.Rs. 
500 re8pep~ivelY. 

Sir, we are all members of Parliament 
l\nd there is no difference or d,iscri~il)adon 
between them Ministers, are also human 
beings. They have more pow~rs,and they 
bave Ireater responsibilities and duties and 
tbey should maintain some status. Their 
public dealings are more and their work is 
much greater. Hence we should see tbe 
reality and recognise it. It is very easy to 
criticise every thing and every time and as I 
have stated, it is not so easy to implement 
all these things, I am really surprised to 
note what one hon. member has said and· I 
quote: 

"This is only the tip of tbe; icebers. 
so far as the expenses incurred directly 
or indh:~ptly on behalf of the Minister. 
are concerned. The Ministers do not 
only spend Government's money. tb~ 
also spend money on the public under-
takings in the various trips and enter ... 
tainments either bere or abroad. They 
are spending money from all k,inds QI " ',' - ' 

souces ••• 

I think too is a very ••• ** 
(Interruptions) 

, SHRI AMAL DATTA (Diamond 
Harbour) : Is it accordina to parliameatary 
etiquetto '1 II it covered by the rules ? 

KUMARI MAMATA BANBRl_: I 
do not know wby be is ali til ted. I·di'd Dot 
mention tbe rame. I am just quc;>tinlJrom 
ParliamentarY Debates. ,. 
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MR. DBPUTY.SPEAKER: If it is 
unparliamentary, it will not go on record. 

SHRI AMAL DATTA: Sbe can say 
t)lat it is known; she can say it could no\. 
be sa.id. But she cannot use the word .. 

KUMARI IdA-MATA BANERJEB: I 
am quoting from Parliamentary Debates. 

MR. DBPUTY·SPEAKER: Madam, 
the), are talking about the word you are 
using .• , 

KUMARI MAMATA BANERJEE: I 
am quoting this word from the Parlia-
mentary Debate ••. 

SHItI AMAL DATTA: She is speaking 
in tbe HOUle. If she 1 acks in expression, 
let her say that. I can advise ber. 

. KUMAR.l MAMATA BANERJEE: I 
too hold a similar view. I am quoting the 
Parliamentary Debates. I know that these 
friends are dabbling in words. They are not 
reaUy interested in our country. They 
always try to criticize us. But a Chinese 
friend bas already been quoted ill his 
speech, viz. that Chinese arc not doing any 
harm. This friend is DOW maligning our 
Government; our Minister and our Prime 
Minister also. 1 also agree with some 
views of these Ministers, and these Mem-
bers. (Interruptions) 1 do hold similar 
views, as those of the hone Member and the 
bon. M1nister. It is a fact that ** 

** 
SHRI AMAL DATTA: Sir, Why should 

she be allowed to say all these things? 

KUMARI MAMATA BANERJEE: 
What I said is completely-within ~y dis-
cretion. 

•• 
MR. DEPUTY.SPEAKER Madam, 

KUMARI MAMATA BANERJEE: I 
have not replied. What I am quotinS is 
my version. I should support; and I am 
supporting the Resolution. So, I am quote 
ina. Why should he let asitatcd. Sir? 

MR. DEPUTY·SPEAKER 
drag them in. 

Don't 

SHaI AMAL DATTA: Mr. Minister, 
you are also the Whip. 

KUMARI MAMATA BANERJEE: 
They have spoken like anything a bou t our 
Prime Minister and the Ministers. Why 
should I not quote? It is my democratic 
right to quote a Minister. 

DR. SUDHIR ROY (Bardwan): She 
is distorting the truth*· (Interruptions) It i. 
not the truth . 

(Interruption!) 

KUMARI MAMATA BANERJEE: I 
ask these Members to see their faces in the 
mirror. Then they should criticize the 
Government, and malign our Government. 

SHRI AMAL DATTA: She saying that 
**You should n(lt allow this, Sir. (Inter. 
ruptions) 

KUMARI MAMATA. BANERJEE: 1 
am not mentioning that; 1 am quoting. He 
has already stated it. Some hone Members 
have quoterl. 

So, I would like to say that a lift was 
installed * .. 

MR. DBPUTY·SPEARBR: Madam, 
don't drag them in. I will not allow. 
Please take your seat. I will not allow. 

SHRI AMAL DA IT A : Sbe has notbins 
better to say. 

don~t draa them in. (Inlerruptlons)·· 

SHRI AMAL DATTA: She has to 
learn. 

'·~ot recorded. 

MR.. DB PUTY.SPBAKBR: I will not 
allow. I have told you, Madam, that 1 win 
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noW allow" Please take your seat. I will 
not allow. 

(Interruptions)·· 

MR. DEPUTY.SPEAKER 
don't do it. 

Please 

KUMARI MAMATA BANERJEB: 
Why not? What I am stating, I am stating 
from tbe Parliamentary Debates, and 1 am 
stating from different sources. The sources 
are different. ** ' 

MR. DEPUTY·SPEAKER = Why are 
you dragging them in, Madam? I won't 
allow. Hon. Minister, you can reply. 

(Interruptlons)** 

MR. DEPUTY-SPEAKER: I don't 
allow you, Madam, take your seat. I do 
not alow. Madam, take your seat. 

(Interruptions)*-*-

MR. DEPUTY-SPEAKER: Take your 
seat, Madam. 1 am not allowing you. 

(Interruptions)** 

MR. DEPUTY ·SPEAKER.: I won't 
allow, Please take your seat. 

(Interruptions)·* 

MR. DEPUTY·SPEAKER: Madam, 
the time is ov"r. The Minister is loina to 
reply. I won't allow you, Please take 
Your seat. I won't allow. Take your seat. 

(Interruptions) * * 
MR. DEPUTY-SPEAKER: Nothing 

will Bo on record. 

SRRI URAJAMOHAN MOHANTY 
(Puri): One point of order: the question 
is whether the ParliamentarY Debates can be 
quoted here~ or not. You should I!Ve a 
ruliol. 

··Not recorded. 

saRI AMAL DATTA: No, if it· il not 
in a Parliamentary debate, the question "I 
different. But if it is in parliamentary 
debate ..• 

KUMARI MAMATA BANERJEE: Yes, 
it is in the Parliamentary Debate. 

MR. DEPUTY-SPEAKER: I am only 
saying that dragging in Ministers in States 
I win not allow. I am not allowfns. It is 
enough.1 Now, tbe hOD. Minister will reply 
to the debate. 

Please take your seat. Your time is 
over. 

KUMARI MAMATA BANRRJEB: I 
would like to say something regardiol this. 

MR. DEPUTY.SPEARER.: Ouly five 
minutes I bad given. Your time is over. 

SHRI AMAL DATTA: For talkinl 
irrelevant things 10 minutes sbe has takon. 
(lnte'rruptions) 

KUMARI MAMATA BANERJEB: I 
also agree with the hone Minister that 
Ministers should not utUi.,.e government 
power for political purposes. We are proud 
of our Minist~rs, because our Pr ime Minister 
and our Ministers, when they are Boina to 
visit some places in COD nection wi tb official 
programme, that is totally an official pro-
gramme; when tbey visit some place in 
connection with po Ii tical programmes, that 
is a political programme. So, there is some 
difference between public prolramme, 
government programme and the Political 
programme. I would also like to 8ay that 
when our hon. Minister visited Andhra 
Pradesh and Karnataka, he did not mention 
one of the hal', members said that tbe lateat 
example of this type was the Prime Minister·, 
visit which has created a commotion in the 
whole nation. He bad lone to lee the 
conditions of the people who were aftected 
by drougbt; he is doing lOIllethinl for 
them. (Int,rruptkl"s). 
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MR., DEPUTY~SPBAKmt: Have y,ou 
tim :In :'Mitiltl to let 'permitsion for quot. '* . U\C!le "thinls. Without permission, 
how gan you quote an these tbinls 'l 

KUMARI MAMATA BANERJEE: I 
an quote something. This ie; not a parlia-
mentary, quest ion. 

,MR. DEPUTY .SPEAKER: Even for 
that, you have to get permission. 

(Interruption, ) 

KUMARI MAMA'IA BANERJEE: He 
bat atated that the Prime Minister bas 
created a commotion. It is a false allega-
tion. The Prime Minister has categorically 
denied that; he had never said anything 
reaardiDI the Chief Minister of Karnataka, 
but some po tit ical party menlbers are 
tryma to malign our government and malign 
our Ministers. So, I would like to support 
wholeheartedlY this and also I deny 'all types 
of allegations coming from the Marxist 
Party. 

(Interruptions) 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND ,'OURISM 
<SIIRI M,. K. L. BHAGA T) : The metter 
,i. quite simple. This P3rliament has 
already unanimously pa\sed a Bill relatinl 
to amendments in regard to- which is an 
Act now. salaries and allowances of the 
Miniliters. This Parliament, this House 
itself bad passed that Bill and thal was 
pasSed unanimously. wherein certain 
amendments were mado providing for some 
moro sumptuary aUowaces, the amount 
was raised. The prsent motion before this 
liou .. "I'a procedural consequence of the 
lame asking for an omission of something. 
'I tbink. ,tbis is a matter, which, to my 
·mtad, ,needs debate. AU the same, some 
" &0". members thoulht it fit to raise the 
_tt.'wbicb was raised in other discuss-
'ion. allo the 'Prime "Mwlster's visit to 
l(aruataka, what he said and what he 
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:bad not said. Tbis was raised in other 
deba tes in various manners, but, aU" the 
same, some hone members thouaht it fit 
to br;na it. Well, it 'has 'been said already 
tha t there is no substance in the ob~erva. 
tiona or allegations made in regard to that 
Then certain other things were brought 
about ministers in a seneral way, which to 
my mind, also .....• I 'do not want to Join 
issues 'the.~e are not correct. I do not 
want to join issues with them over this 
maher, which is a procedurally consequen-
tial rna Uer ,of a BiU which has already 
been passed by this House without any 
difference of opinion. Therefore, I would 
say tha t this be supported. 

SHRI MOOL CHAND DAGA : I want 
to say a word. ,. 

MR. DEPUTY SPEAKER: Th: 
question is : 

C: That this House approves the 
draft Ministers' (Al1owances, Medical 
Treatment and other Privileges) 
Amendment Rules, 1986 framed under 
sub-section ( 1 ) of section 11 of the 
Salaries and Allowances 0 f Ministers 
Act, 1 !;52 (58 of t 952) and laid on 
the Table of the House on 2nd April, 
1986." 

The motion was adopted. 

11·40 hrl. 

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BlLL.· 1986 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I bal to 

'mOve! 

*That tbe SUI further to amend the 
Industria] 'finance . Corporation' 'Act, 
1948, be taken ioto eoosideratibn." 
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As bon.Mombers are aware, the Indus-
. trial Finance Corporation of India was 
the first development institution established 
in the COUDtrY in. 1948, by an Act oi 
parliament. Industrial Finance Corport1tion 
of India provides various typ,es of assis-
tanc.e to eligible medium and large sized 
projects. This assistance could be in the 
farm of rupee and foreign currency loans, 
underwriting or direct subscription to 
shares/debentures as also guarantees for 
deferred payments and foreign loans IFel 
has also increasingly taken up promotional 
work so as to facilitate industrial develop-
ment. 

The cumulat ive finan~ial assistance 
sanctioned and disbursed by IFCI since 
its inception UPlO December 31, 1985 
aggregated to Rs. 2171 .. 83 crores and 
Rs. 2084.30 crores respectively. About 
52 per cent of this assistance has gone to 
projects located in ba.ckward areas. • 

It is felt that certain amendments are 
now necessary in the Industrial Finance 
Corporation Act in order to enable it to 
continue to disclnrge its functions 
smoothly. Th~se amendments are mainlY 
'limed at enlarging the area of operations 
of the Corporation, augmenting its reSour-
ces for future expansion of its business, 
reorganising its management pattern and 
removing some restrictions in the 
procedural and operational matters of the 
Corporation. 

The underlying objectives and reasons 
for bringing this legislation before this 
august House have been set out in the 
Statement" of Objects and Reasons appended 
to the Bill. 

The main activities of IFCI pertain to 
providing various types of facilities to 
industrial concerns', It is proposed to 
enlarge the definition of 'industrial concern' 
in the Industrial Financ'I' Corporat ion Act 
so that some new "j'btivities could be 
taken up. Tbese include medical health 
and other allied services, leasing and sub-
leasing activities, services (elating to 
information tecbnology, te·lecommunication 
and electronics, etc. etc. 

It is also proposed to incorporate an 
enablinl provilion '10 a'S to confer powors 

00 Centro'l Government to direct IFCI to 
take up new ~ctivitjes which the Central 
Government may approve from time to 
time. The definition as amended would 
enable financial assistance to be' made 
available to these essential activities. 

I t is also proposed to enlarge t be scope 
of functions of IFCI so that it could play 
its role in a more meaningful manner. 
The main a mendments which are being 
propJsed regarding this pertain to empo-
wering the IFel to open accounts outside 
the country with the approval of Roserve 
Bank of India for bet ter manaBement of 
its operations of borrowings, lending and 
repaying in foreign currency and to en&ble 
IFCI to invec;t in shares; bonds aud 
debentures of any financial and develop-
ment institution or any other institutionl 
organisation. A provision is also proposed 
to be nlade to authorise IF"" [ to provide 
technica I and adlnini.nrative assistance as 
well as consultancy and merchant bank.ing 
services to industrial concerns .. 

The activities and operations of the 
IFCJ have been increasing steadily over 
the Y·ears. It is considered essential to 
expand its financial base and also remove 
certain restrictions regarding its bortowing 
etc. so that it can meet its commitments 
during the Seventh plan. Presently the 
authorised share capital of IFCI i~ Rs. 
100 crores. It is proposed to increase it 
to Rs. 2 SO crores. Further it is proposed 
to provide that IFCI could borrow money 
from LtC, GIC and UTI besldcs borrowing 
fr':)m the lOBI and the Government of 
India. It is also proposed to drop the 
ceiling of Rs. 15 crores on the borrowings 
of the IFCI from Reserve Bank of India 
to provide more flexibility in the operations 
of the IFCI. 

The Industrial Finance Corporation 
Act, at present envisages appointment of 
a Chairman, besides other directors but 
there is no provision for appointmtDt of a 
Managiul Director. With a view to brinl 
the management pattern of IFCI on the 
same lines as . it exists in the IDBI and 

'nationalised banks, it is proposed to 
provide for both the Chairman and 
IMaoaginl Director with the pro,lsiotl 
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tbat the same person may hold these two 
posts. This will provide greater flexibility 
to Oovernment to apPoint a separate 
Managing Director if f,;1 t necessarY. 

It is also proposed that Reserve Bank 
of lndh may have a director on the Board 
of IFC(. 

AU these amendments, it is hoped. 
would provide operational flexibility to 
the lFCI and also increase the scope of 
its business and activities so that it can 
play its .role effectively . as an All-India 
term Jending institution. I am sure that 
these proposals would receive the support 
from all sections of this House. With 
these remarks I commend the Bill for the 
consideration of this House. 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill further to amend 
the rndustrial Finance Corporation 
Act, 1984, be taken into considera .. 
tion. " 

~HR.I C. MADHAV REDOI 
(Adilabad): Sir, I raise to extend my 
qualified support to this Bill. On the face 
of it, this Bill looks a very simple one as 
the hon. Minister has just now explained 
the Opjects and Reasons of this Bill. 
First, it seeks to define the industrial 
concern to widen the scope of assistance 
by the IFCI. 

This is one of the serie..; of financial 
Bills which have been passed by this House 
during the last one year. It is, more or 
less, on the Jines of the lOBI amendmg 
Bill which had been plsseJ during the lost 
session. 

Going by the clouses, it looks to me 
that even though it is a simple amendment; 
but it is likely to open up the floodgates 
and the funds are likely to be diverted to 
non-industrial and non-productive Hnes. 
It i& said that the IFCI would be able now, 
after this amendment, to take up the 
leasing business, higher-purchase of 
machines, etc. building of hospitals and 
cevernl other services. Is it really needed 'I 
Are we not having en.ough financial institu-
tions or banks in the country which are 
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taking ~p this particular function? why 
should we divert the funds which are meant 
for the industral development of this 
country to such undesira'ble lines of 
invest.ment '1 I strongly object to 'his 
particular clause. I feel that this should 
be deleted from tbe Bill. 

Coming to the management aspect of 
it, it is very good that we are now going 
to ba ve a Managing Director. Though 
the Bill does not say that it is going 
to automatically create the post of a 
Managing Director yet the Government is 
being given powers to authorise the IFCI, 
by notification, to have a Managing 
Director. Today, the management set up 
of the IFel is such that we have a Chair-
IDan appointed by the Government, then 

, we have two Directors appointed by the 
Government from the Industry Department 
and the Finance Department. Then, there 
are four Directors apJ)Ointed by the lOBI 
and six Directors are elected by various 
financial in!'titutions and banks. This is the 
set up. There is another Director who is 
called the Executive Director who is a 
whole-time Director. But he is not a 
Director on the Board of Directors. He 
does not h ave the status of a Director on 
the Board of Directors. Now, Sir, we 
have 13 directors. This Bill saYJ that we 
will have 2 more directors, one is M. D. 
and another is Director to be appointed 
by the Reserve Bank of India. 1 his is the 
position. Sir, I have no objection to this. 
But the fact .of the matter is this. 
Government is putting four nominees on 
the Board after this Bill. We are having 
three nominees now, and that is, including 
the Chairman. There will be another one 
nominee. A total of four directors will 
be appointed by the Government. Why 
not the Government subscribe to the paid-
up capital of the company ? Sir, way back 
in 1964 or so, when the lOBI was 
incorporated, the Govt. gave up its share-
holding, it transferred its share.holding to 
the lOBI. The Govt. of India has no 
shares on this particular corperation. 
Today the paid up capital of the company 
I am surprise'a· to know·is only Rs 35 
crores. Originally it was only Rs. 27 
crores. Bnt because of certain reserve's 
being converted into equity, it is only 
Rs. 35 crores which is a mealre sum. 
What we are doioa is this: We are only 
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increasing tbe aublcribed capital of the 
company from Rs. 100 to Rs 2S0 crores. 
This is what is being done What are you 
goin, to gain out of it ? Already you have 
Rs. 100 crore of authorised capital out 
of which only Rs. 3S crore is paid up. 
We don't know what the plans of the 
Government are regarding increasing the 
paid up capital. I sayt his because tbis 
is' more important. Because, the capital 
base of this corporation 'has to be enJarged. 
Today the corporation is feeling 
utterly suffocated because it does not 
have the funds to invest in various schemes 
which they have taken up. Something 
should be done to see that more and more 
capital is invested in this corporation 
which is charged with the responsibility of 
promoting industrial growth in this 
country. I have no dispute with the 
increase of capital base from Rs. 100 to 
Rs. 250 crores but I would like (0 say 
this. This corporation, as you know, was 
established in 1948 soon afler' our 
Independence. For a very 10llg time it was 
a handmaid of the private sector right from 
the days when the hHe Lala Shri Ram was 
its Cbairman. It nas been catering to the 
needs of the bjg business and private 
sector for a very long time. That is a 
matter of record. NobodY will dispute it. 
Rut what is the position today? Of 
cOllrse, it has changed a lot. Since the 
present Ch'lirman Mr Davar has come, 
it ha~ improved a lot and it has changed 
its character also. 1 have to pay my 
compliments to the untiring efforts with 
which he is trying to put the corporation 
on an even' keel. But, Sir; even today I 
feel that this corporation j~ mostly 
catering to the needs of the private sactor. 
Sir, I don't find fault with that type of 
functioning. After all, the private sector 
is a part of our economy. The institution 
has certainly to look to the needs of the 
private sector. But even within the private 
sector which takes today more than 60% 
of its total investment every Year, the 
monopoly houses are taking 21 %. Why 
not We have a ~irective to tell tbem that 
50 % of funds should be earmarked for 
the public sector, cooperative sector and 
joint seotor? Why should we not allow 
public sector companies to 10 to IfCI to 
raise loans for their ~xpa1l6iQn ~nd 

diver.sification schemes? I am pointing 
this out (rom the figures Jiven in the 
Annual Report for the year 1984 .. 85. 

I find that in 1983·84 the monopoly 
houses got about Rs. 22 crores only. In 
1984·85 the total assistance given was 
about Rs. 87 crotes and the cumulative 
assistance received since the inception of 
the Corporation by the big business is &8. 
.543.52 crores which forms about 21 per 
cent. This is in respect of' monopoly 
houses. My point is that There is a very 
strong case for directing this Corporation 
to reserve .5 0 per cent of its funds to the 
public sector and !he cooperative 
sector. 

Sir, the other point which 1 would 
like to mention about this Corporation 
is that there are some very important and 
very useful schemes which they have taken 
up during the last 10 yearS. One such 
scheme is the risk capital foundation 
scheme. The working of the risk capital 
foundation scheme 1"equires a little careful 
consideration. Yet, I fee) that this is a ,. 
good scheme wh ich is being i mplernented 
by the Corpora tion, but which requires 
certain modifications. What happens today 
is that under the risk capital foundation 
schern. when an appJication is received, 
no action is taken on the a pplication until 
the term loan application is fin:llised and 
loan is sanctioned by other institutions or 
by lPel itself. Under this scheme the 
engineers or professionals having experi. 
ence, who want to set up their own 
industry but they do not have enough 
funds of their own to contribute to tbeir 
own equity, promoters' equity, they are 
eligible to get 50 per cent of the 
promoters' equity as soft loan without any 
interest though they are charging 1 per 
cent service charges without interest. 
(Intlrruption!). 

After all, I per cent int crest is as good 
as no interest. 1 per cent is a very nominal 
interest. You can say that it is without 
interest they are getting. Similarly, lOBI 
is operating a scbeme which is c:lUed the 
leed capital scheme. But the difficulty 
~ODlOS wbert; the entrepreneur bas ~Q wait 
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,lor the financial assistance to be sanctioned 
by other financial . institutions regardinl 
term loan 1 am talking. Until that is 
done. no application win be processed 
here. What happens iS II Fuppose finally 
if the term lending institution takes into 
account ~~ 15 lakhs or Rs· 30 lakhs which 
is likelY to be given under this scheme and 
ultimately if it is rejected, then that 
sanction beco.mes infructuo.us because the 
ca.pital cost has been firmed UP by financial 
institution; i. e.. lOBI or teIeI or any 
otber institution, and in that firming up of 
the capital this particular aspect that the 
entrepreneur has to bring about Rs 30 
laths, is taken into consideration alreadY, 
and once the risk capitQ.l application is 
rejected by the IPCI, what will happen to 
the entrepreneur? My suggestion would be 
that this should be taken up simultaneouslY 
and there should be greater cooperation 
between the term lending institutions as 
also betw·:cn the IPCl which gives this risk 
capital to the entrepreneur. Unless this is 
done.. the difficulty will certainly come. 

... Another point is that it takes a very long 
time, in getting the application processed 
and finally sanet ioned Theres hould be no 
such undue delay for getting applications 
sanctioned. Even for 10an8 also 1 find 
that it is taking 4 to 6 months after all the 
information is given to the IFCI and after 
everything is completed fot' processing and 
then finally for sanctioning the application, 
there are several cases in which it went on 
for more than six months and up to one 
year and there is a need for impro_'ing the 
working out system to sec that there is on 
delay in sanctioning of these applications. 

Resarding other promotional activities 
which this Corporation has been under-
taking, 1 am very bn ppy that they have 
taken up the consultancy services and they 
have also tak.en up the organisation of 
Seminars etc. for enterpreneurship building 
schemes etc, Tbese 'are all very good but 
they touch only the fringe of the problem. 

, There is much need today to enlarge the 
baso: of entcrpreneurs. Just conducting a 
few Seminars ana publishing a few 
brochures on the subject or, identifying a 
r.ew projects and statina that we have 
iqcntitied PfOjcc;tll "Dc) we bave ,iveD t~ 

. .. I . 

feasibility reports, .wil1 not 801vo tbe 
Problem. AU these instjt.,utiops,' whetbor. 
it is lOBI or JPCI or IeleI, are ha~inl·.a' 
lot of information at their disposal resardina, 
the projects and their marketability etc ao~ . .. , '.' 

much Information tbey have today that 
th.ey are in a position to utilise that. 
information to prepare a number of project 
studies and reports every year and see that" 
these reports are made available to tbe 
enterpreneurs in large numbers. That is' 
possibJe to them. Even though we have a, 
large number of industrial consultants in 
the country, yet, we feel that there is 
dearth of r.eal consultants who c an really. 
help ,the enterpreneurs. Today the, 
enterpreneurs are going from pilJar to post, 
first in project identification, and then to 
know what promisina line of production 
they should undertake and what industry 
is to be established, how it should be 
established and where it is to be establi-
shed. These are the questions which 
worry the enterpreneur always and I feel 
that such an activity must be taken up on 
a very extensive scale by institution of 
this type which has got all tho information 
at its command • 

Coming to the question of the converti-
bility clause, I do not take much time on 
this. But we have to look into this and 
we must insist that the convertibility clause 
is to be enforced, we mu st see that the 
agreed percentage of the Joan is converted 
into equity whenever and wherever it is 
possible it should be seen that the industry 
or company management rans properly. I 
say this because I find the IFCI j I not 
belving a very good monitoring system. 
Once it gives the loan, it fOl'gets it. 
Sometimes they appoint a Director 
and that Director does not go 
there. He does not attend tbe meetings. 
Eveo if he attend& the meetings, be only 
takes the T A and 0 A and comes back: a~ 
tbere is not much of feed back. There ·is 
no proper feed.bac k aod no prop.er 
monitoring· from the IFCI to the loanin, 
companies existing today and unless that 
is do~e, there is a possibility of the unit 
loing sick and again )'·OU have to tbin~ of 
reviving it by loing to other institu.U~ns. 

These are some of the suggestions which 
J wo~l~ like *9 mat~ ~od, at tile p.m~ 
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tiJne, I woukl like to support some of 
amend'DOnt8 which have been taken UP. 

Particu.larly I wouJd like to support the 
activities which are propo$ed to be taken 
ur, such as the merchant banking activity. 
In a number of institutions. the merchant 
banking activity should be taken up. After 
_11, our capital market is very buoyant. 
Lot of funds are available with public. We 
require agents, brokers, several financial 
institutions and others which can take up 
this work on a specja1ise~ basis and to see 
that the public issues which are coming 
out theRe days are made a sUCcess and 
public contribute more and more to the 
development of the country. 

MR. DEPUTY -SPEAKER We 
adjourn for Lunch now and re-assemb1e 
at 2-00 p.m. 

13.05 bourse 

The Lok Sab"a then Adjourned for 
Lunch tfll Fourteen of the Clock 

The Lok Sabha Reassembled after 
Lunch at Four Minutes Past 

Fourteen of the Clock. 

[MR. DEPUTY SPEAKER In the 
Chair] 

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL, 1986 

CONTD. 

[ Translation] 

DR. G. S. RAJHANS Ohanjbarpur): 
Mr Deputy Speaker, Sir, 1 support the 
Bill and would like to mention a few 
points in this regard. The scope of this 
Bi I [ has been enlarged to cover other 
industries and other activities such as 
leasing, hospitals etc. An bon. Member of 
the opposition bas suggested that leasing 
should not have been included in this 
because a number of companies are doing 
this business in .the country. I would like 
to submit In this regard that during the 
last three years. leasina business has Brown 
in tb~ ~o\1ntJ1 in tqe faille wa), at video 
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business has picked uP. One caD come 
across a V. C. R. in every house tbe.e 
daYI~ Three or four years back nobody 
knew about a V. C. R but today it bas 
reached even those places where television 
has not. Similarly, leasing companies have 
been set up in everY bi, town. Three or 
four years back there were hardly ()no or 
two leasing companies and nobodY knew 
that investment in a leasing company could 
he 80 profitable. If you take a look at the 
statistics, you wil1 find that there are 
thousands of leasing companies in the 
country today and many of them are 
trying to dupe and mislead the masses. In 
view of the fact that the private leasinl 
companies are e~ploiting the people, what 
is the harm if the Industrial Finance 
Corpora don takes up Jeasing business. At 
least the people will feeJ confident and 
assured that they will get right type of 
machines. Therefore, taking up of leasinl 
business by the Industrial Finance Cor-
poration is a healthy lilll. In this 
connection, I would like to point out that 
ever since the Managing agency system was 
abolished in the country, there has been no 
organisation to provide guidance to the 
eIJterpreneurs I am fully a ware of the 
drawbacks of the managing agency system. 
I also know why the Government abolished 
this system. It is sad that the services 
which the managing agency system used to 
provide are not available anymore. The 
Industrial Finance Corporation will provide 
that service without inheriting the draw-
backs of managing agency system besides 
providing consultancy service. This is.a 
good thing in itself. You may be aware 
how the private consultants all over tbe 
world are indulging in malpractices. . Only 
bills are made in the name of consultancY 
service and the money is pocketed by 
someone else. Consu1tancy service i, Dot 
provided in the real sense and people e.ro 
a lot of money. Under these circumstances 
if the Industrial Finance Corporation 
provides consultancy service it is a matter 
of ,satisfaction to us. 

Tbe Bill provides for the appointment 
of a menagins director apart from tho 
Chairman for whom a provision is _lready 
there. My experience is that wherever tbe 
post of managing·· director and cbairman 
ha\'c been separated in the Publb Sector 
Undertaking, it has c:aolC4 probJe_ aad 
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led to bickering and clasb of interests. 1 
would BUSiest that the same person should 
be appointed to the post of Chairman ·as 
well as the managing director of IFC. I 
have aeen the working of many public 
aector Undertakings. It bas often been 
found that there is bickering between tbe 
ch1irman and the managing director and 8S 
a result the work of the organisation 
suffers. They often accuse each other. 

The capital of fPC has been increased 
from Rs. tOO Clores to Rs. 250 crores. 
But even Rs. 2.50 crores. do not 
mean much. As the activifies of 
the Industrial Finance Corporations have 
enlaraed and are likely to increase still 
further in future, I would suggest that its 
capital may be increased to R.s. SOO 
crores. This would be approwiate keeping 
in view the pace of industrial activity in 
our tountry. 

1 would like to bring one more thing 
to your notice. An hon. Member has 
suggested that the Industrial Finance 
Corporation should not take up merchant 
banking, because there are 80 many 
merchant banks and other financial institu-
tiont which are doing it. I would like to 
say that even if other financial institutions 
and agencies are engaged in it, what is 
the harm if the Industrial Finance Cor-
poration also takes up this work. This 

" would enable the customers to get three to 
four services under one roof .•.... 
(lnterruptiofls) My friend here had laid 
that it should also be undertaken by the 
IFC which just supports mY contention. 

The Bi1l states that to accelerate its 
activities: 

[Sltgll,h] 

"The corporation should subscribe 
to tbe shares, bonds, debentures of any 
financial or development institutions or 
organisation" • 

[ TranslGtlon] 

Nothing can be better than thi~. I feel 
~tat tl\e objects and reasons are vcry 

Corp. (Am4t.) Bin 
practical in. their approach~ Adothcr 
thin, which to my mind is very ueeful is : 
[English] 

UIt is proposed to make an 
enablinl provision in the Act 10 .1 to 
authorise the. Corporation to borrow 
money from the I:..ifc. Insurance Cor-
poration of India, the General 11l1urancc 
Corporation of India It'd the Unit· 
Trust of India as a110 from any Autho. 
rity. Institution, Orpnisatlon or Trust 
in and outside India with the approval 
of the Central Government' besides 
borrowings from Central Government 
or Industrial D~velopment Bank of 
India" • 

[Tronslation] 

The scope of the enabling provision is 
so broadbased that it beyond one's 
comprehension. 

In the end I would conclude by sayiDI 
that the industrial activities are jncreasing 
at a fast pace in the countrY. It is true 
that when the Industrial Finance Corpora-
tion was estabHshed in 1948, some private 
industrialists were at its back but gradually 
the corporation threw off this yoke and 
became independent. The amendment in 
tbe Industrial Finance Corporation Act 
which bas been brouaht forward keeping 
in view the increased industrial activity in 
the coun try is commendable. The industrial 
climcltc in the country bas tremendously 
chansed since 1948. Therefore, there is 
need for a pragmatic approach in this 
relard 80 that more and more industries can 
benefit from the Industrial Finance 
Corporation to 

I have to add one thing more. A 
cetlinl bas been fixed for expenditure on 
m.>demisation by the Industrial Finance 
Corporation", 1 would like to submit that 
in today's world of technological advance-
ment the c,~iJiol imposed for modernisation 
should be Teviewcd. If· merely Ill. 4 
crores are spent on modernisation it can-
not be undertaken in rea) sense The 
Government haa permitted import 
liberalbatioD 81 it believed that ·jndultricI 
will be moderni8ed. . I would 8Uaaest that 
the limit of modernisation be raised froUl 
R8. 4 WOfO' tQ ttl. 1$ ~r9rc,. 
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With tbeBo words I co·naratulate the 
bon. Milliater for . briDling forward this 
BiU. 

[Bntllsb) 

SHill AMAL DATT·A (Diamond 
Harbour) : This Bin is one of the twin 
introduced tOlctber aloDI with the lOBI . 
Amendment Bill. But somehow this lot 
left out. I think, in the last Session the 
other one was passed. It it in the same 
pattern" namelY, the authorised capita) is 
sought to be increased and certain other 
powers are sought to be liven with regard 
to the investment pattern, with regard to 
management, and so on. 

There are various financial institutions 
which have been set up by the 0 ovcrnment 
from time to time for the purpose of 
providing finance to the industrial sector, 
to the various sectors of industry. But 
there does not seem to be any pattern in 
the way Government has gone about 
setting up the various financial institutions 
which are handling public money directly 
or indirectly. These financial institutions, 
apart from the Industrial Finance Cor .. 
poration of India, arc the Industrial 
Development Bank of lodiE', the Industrial 
Credit and Investment Corporation of 
India, the Life Insurance Corp or ation, the 
General Insurance Corporation, the Unit 
Trust of lndia, the Industrial Rehabilitation 
Corporation of India,' now termed as 
Board, NABAD and also nationalised 
banks. AU of them, morc or less, to a 
large extent, traverse the same territory. 
Alona with them, the otber financial 
institutions-some of these refinance-are 
the State Financial Corporations and State 
Industrial Development Corporations. 
There is DO definite separation of the 
taraet group or tbe target industries which 
are to be financed or in the modalities of 
financinl by these various financial 
institutions. Tbis bas become' a hotch-
potch arrangement, devised from time to 
time, without any thought of evolving a 
sYstematic pattern 10 that people do Dot 
let immersed only in the procedural 
formalities of the institution.. At tho 
moment, U an industrialist. be it private or 
pu.blic or joint lector, bas to get equity 
or loan from tho financial in'titutions, he 
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usually will not be able to have it . frOID 
anyone of those institutions. particularly 
.bose whicb are all India institutions; he 
has to 10 to two or three; a consortiUm il 
formed; althougb on~ takos tho lead. all 
have to 10 to their Boards separately for 
sa~ctioninl which means enormous delay. 
ThiS delay can be averted only if tbo 
Government formulates a patter.n whereby 
each of the institutions takes charge of a,.· 
particular sector; for instance, one finances 
the large s~le. one finances the medium 
scale, one the small scale or refinance the 
small scale industrial financing which is 
done by the &tate Industrial Development 
Corporations a'ld Financial Corporitions 
etc. This has been one of the main draw: 
backs of industrial financing in India and 
it is time that Government took a ·Iook 
into the whole thing and set a pattern in 
them so that people do not have to run 
from one institution to another not knowina 
which one will ultimately give them loan 
~nd h~w to proceed. This kind of thing 
15 galhng especially for tbe new entrants to 
the industry. Those who are wen-
entrenched, the big business houses, as my 
hon •. colJeague, Shri Madbav Reddi has 
already said, have got 20 per cent loan 
from the Industrial Finance Corporation. 
Similarly they have got similar percentage 
of loan from other financial institutions 
also. Even the multi-nationals and FERA 
companies have got substantial 10an-10 
per cent to 12 per cent-from each of 
these institutions. Therefore, 1 sUSlest 
that Government should not be content 
with making cosmetic changes. Of course 
one of the changes is quite substantial, 
namely, increasing the authorised capital 
from Rs. 10 crores to Rs. 250 crores but 
then the amount dealt with by these institu-
tions is far more. The authorised capital 
does not aive clue to the financing done by 
these institutions because tbey do not 
depend on their internal resources which 
are obtained through equity financins by 
the Oovernment. They also depend on 
deposits and lO'lns to be able to do their 
business propely. Increasinl the equity 
base is good. The connection. between 
equity base and borrowing Power was 
levered by an amendment of 1982. There. 
fore, increase in equity base is not of much 
ia:nportance any morc. We do not know 
whY it is tbou.lbt necessary DOW to increaso 
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the equity bt.se when they hu,'c n,ot so far 
,roached the authoriJlcd capital of Rs. 100 
crores and DOW it is being revised to 
lls. 250 crores. r hope the hon. Minister 
in bis reply would explain the reasons as 
to why it was thought neceSSh1')' at this 
Itale to increase the authorised capital to 
IUcb an ext~nt. 

Sir, the Government has in the past 
constituted various committees to go into 
the working of this inr.titution. One of 
them is Dutt Committee which had 
recommended that the Institution thould 
put th,ir directors in any of the companies 
they give sub41tantial assistance whether in 
the furm of equity or loan. Now the 
financial institut ions have been religiously 
but somewhat mechanically and ritualisti-
cally doing th is They have been putting 
'x', 'y' or ·z' on the Board of a company 
takina loan from them. But the nominated 
directors of the financial institutions have 
been extremely inactive. They Inight 
attend the meeting but they would not do 
more than that. lhey would not keep the 
information which is required of a director'· 
to keep about the company's day to day 
and lona-term planning Even nlany of the 
companies when ~hey stop the payment of 
statutory dues they have not kept the 
parent organisatior. informed or if they 
have been informed tbey have not taken 
aoy steps to prevent the downward slide 
of these companies. 

Sir although the monitoring arrange-
ment is there but this arra.ngement has not 
been functioning. Institutional finance has 
lot blocked up in sick industries todaY. 
They have got the power to take remedial 
steps at ~be earliest but the same wer~ not 
taken. So there is no monitoring of the 
sickness at an early stage and as a result 
many of the compao ies today are in the 
dea th throes. 

Then in 1983 another Committee was 
totlstituted, namely t Ntuasimha Committee 
which also recommended that so far as big 
bou8es, FER \ and MRTP companies are 
concerned there should be a proper sur~eil .. 
lance tbrouah the nominee directors, that is 
these direc10rs should be much more \\ctive 
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than they have' hitherto been. I do not 
know whether the Government has accepted 
this recommendation. But it has not done 
anything to show that it has been alive, that 
the financial institutions' spendiol or dis-
bursing Government funds have been alive 
to the responsibiJity of the pubJic. There 
are various suggestions also made because 
it has been found by one of the Committees. 
Khusro Committee, that the needs of the 
small industries, need. of the villale and 
tiny sector get overlooked by these biS 
financial institutions. They cater to the needs 
of the bigger houses, large and medium 
scale industries. Now, it is necessarY--and 
this Committee recommended-that other 
institutions be set up for the purpose of 
financing these small scale sector or act as 
an apex Corporation for financing the small 
sector and the village and tiny sector. 
The Government has 'not Qone anything 
about it. 

I suggest thn t Government should now 
try to evolve a pattern, establish ~epara(e 
financial iOMitutions so that Inedium, large 
and small and tiny village industries are 
separately financed by separate institutions, 
so that the interest does not get overlooked 
because of (he lobbying power and money 
power of the bigger and mcdium.scale 
industries. 

Sir, another thing is that for these insti-
tutions along with the banks, there is no 
parliamentary supervision on their function" 
ing. There has been parliamentary 
superVlSJon on other public undertakings. 
P~t today these are public undertakings. 
These are financial institut ions which are 
public undertakings But there is no 
parliamentary supervision on them. So, it 
is time that the Government saw to it how 
to ensure accountability to the Parliament, 
because various charges of misuse of public 
funds have been brought a'gainst the banks. 
We have discussed on the ficor of this 
Hou~e some of the cases of these banks and 
other institutions. But there is no conti .. 
nuous monitoring by Par Hament as has been 
the ease of public undertakings So, such 
committees should be formed, as far as 
possible, to make them really accountable 
in a system of parliamentary democracy. 
Apart from what I have opPosed, I do not 
want to raise any other points except to say 
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tbat the whole tinaneml pattern has become 
rather a jungle and this time a person like 

Mr Poojary i, in charle of this Department 
and 1 think be should clear it up with 
his areat perseverence, patience and tenacity. 
I think he i ... an ideal person to do this and 
see bow best to increa se tbe financing of 
the small scale ~nd tiny industries. 

Si r, my last point in this. According 
to the financing pattern, the agro-industries 
have been left out. The ngro-industries 
have been left out and this should be given 
proportionate financing in proportion to the 
importance given to agriculture which occu· 
pies a pivotal place in OUl economy. 

[Translation] 

SHRI MOOL CHAND DAGA (Pali): 
I have gone through the clauses of the 
Industrial Finance Corporation (Amend-
ment) Bill. Government desired to convey 
the impression that activities of the afore-
said corporation have been increased on a 
wider scale. But I want to ask one thing. 
The hon. Minisler had said in repty"to a 
question. 

rEnglish) 

That question was answered by the hon. 
Minister on 25th of April 1986. It was 
replied that the State Financial CorpClrations 
give financial assistance fer the development 
of artisans, village and cottage industrics, 
tiny and other small scale and medium 
scale industries so as to achieve regional 
balance in grwoth of economic activities, of 
greater employment generation and djspersal 
of ownership of industrial capita). 

[Trallslation] 

1 had the impression that a large part 
of the funds must be going to the villages 
of India where the m'\jority of our popu-
lation lives. But when 1 saw the actual 
figures; it pained me to note that out of 
R.s. 1,99,000 crores spent upto March 31, 
1984, only Rs 264.8 t crores were allo· 
cated for the villages. Now you can imagine 
the percentase of the total expenditure 
allocated for :the villages. Eighty pet cent 
of the total population of our country lives 
in tbe rural area .. 

What is the purpose of the bigb official·s 
of the banks in visiting the rural areas? 
Do they go there to undertake rural 
development '1 You afe always claiminl 
that You develop the backward areas. But 
will you telll me how many backward areal 
bave been declared so far and how many 
public undertakings have been set up by the 
Government in those areas Can you give 
a sin&le example where a ·corporation has 
been establi&hed by the Government or 
where loans have been advanced to the 
people living in backward areas? I am 
unable to underbtand your system of 
funct ion ing On the one hand you declare 
backward areas and \i.~lk of their develop-
ment and on the other hand you talk of the 
removal of regional imbalance But when 
I asked you about the reasons, you replied 
that you have lost Rs. 4000 crOfes in 94 
thousand sick industries. Even then you 
want lo start leasing of madljner), business 
because the bank employees are benefited 
by it. Who made a demand for the bire-
purchase scheme? I t is tbe work of ~ome 
antisocial elements. Why have the banks 
been included '1 It is to ensure that people 
approach the banks. Ministers like Sbri 
Janardhana Poojary have tried to stream-
line the banks. But the banks employees 
started oposing him, abusing him and started 
agitations against him. Even in newspapers 
charges were levelled against him. The 
reason for all this W41S thht he wanted to 
streamline the banking system and improve 
their services. Her wanted that after 
natlonaJisation, banks must serve the rural 
areas and the weaker sections. But wb3.t 
1 want to point out is that you must assess 
how far you have succeeded in your task. 
The report which you havc presented is 
beautifullY pri nt cd and has a good cover 
on which thousands ()f rupees have been 
spent. The way of conducting meetings 
by the banks is unique. Only God can take 
care of their working. Their employees 
spend quite lavishly and the way bank 
offices and the office of a bank Chairman or 
a Managing Director are furnished, onc 
would find them more luxurious than the 
room of a former prince of Maharaja. A 
single room is furnished with fUlniture VJorth 
R8. 3 lakhs. Every officer has a car for 
conveyance. On a 81 ight pertext they go to 
Bombay to attend a meeting.. have luch 
there and while returnina they are presented 
with some beautiful packet which they brinl 
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bac~ with themselves. This is the real 
state of affairs. They ha vc also got· this 
report printed beaulifu'ly. 

[English] 

They are 11 vlog facts and figures of 
econoanic survey. Who has asked them to 
do this job? It -is always the Finance 
Minister who submits s\lch a report, but they 
have done it and have also given the his-
torY. What do they know about it? They 
know about banking only. 

[Translation] 

Mr .• Deputy.Speaker, Sir, I have noticed 
one., .. more thing. A bicycle company in 
Uttar Pradesh has been granted a loan of 
R.s. 68 crores. 1 want to know what are 
your objectives. You say that you will 
advance loans for hospit als and equipments. 
But why? The Government is already very 
much alive to it. The defence and the 
Railways have their own h06pitals. You do 
not give loans to those to whom you are 
responsibh:. If some industries are sick 
then it is your duty to give them loans 
which in turn will lead to the development 
of the country. You must have noticed 
tbat rate of industrial growth in India ha' 
never been more than five to eight per cent. 
Wbat is the condition of development pro-
cess in the country toda~? The industries 
fall sick due to OO:l-availability of loans, . 
Vou Clnnot point out any area which has 
developed due to loans granted by the 
banks. 

You have $aid some very good things in 
your report. It is true that by claiming 
false achievements and by presenting a rosy 
picture they can impress the public at large. 
You go on painting a rosy picture but we 
know about the frauds being committed in 
the banks. They give loans for a new 
venture. They have learnt a new word 
'technoloIY' and 80 loan is granted for .it. 
EVen for consultancy service loan is pro-
vided. Loan for consultancy is granted to 
luch companies which do not require any 

. consultancy These banks grant such loans 
only for their vested interests. I have al-
ready 8Ulle&ted tha.t you should appoint 
Members of Parliament a\ao as the diret;.. 

(-on of banks. . Sbri Vcokataraman had alto 
8upport.ed my s-ulle$tion. It is on .. ecord 
and I have not been able to produce it DOW. 

You have given it in writina that. the 
term of the director should be increased to 
five years. What is the justification for it ? 
The term of the director is three years and 
that of the Chairman five Years and in order 
to ensure tha t their terms run concurrently, 
you are increasing the term of the director 
to five years. But you have not made. any 
amendments and so there will be no cbaDle 
in the terms of the chairman and director. 
(Interruptions) The issue involves crores of 
rupees. You can of course expenditure the 
proceedings of Parliament. You have learnt 
these two new things-new technology and 
technology consultancy. Shri Janardhana 
Poojary is a very experienced man and he 
has visited the bank s as a common man. 
You know it very well that bank manaaers 
do not behave properly. 

(English] 

MR. DEPUTY ·SPEAKER. You 
plea-se be brief and he will understand the 
whole thing because, being an experienced 
man, he does not need elaborate explana-
tions. 

[Trallslalion] 

SHRI MOOL CHAND DAGA: Sir, 
they can raise the amount from Rs. 100 
crores to Rs. 250 crores and you cannot 
extend time for me by a few minutes. Give 
me some more time. 

I was saying that they have started 
giving loans and 1 understand that they are 
giving 10an8 to the Tele Communication 
Corporation at Bombay and Delhi. I was 
8urprised why are they livin, loans? Loans 
should be given to those areas which are 
backward and undeveloped so that some 
development al work m lY be start~d there. 
Those areas require loans. Your bank 
employees' capel bility and efficiency will .be 
appreciated jf they themselves set up indus-
tries in the ba~kward areas and then they 
can claim that they have done this work 
and ba ve liven so. much enlp loyment. 

Sir, I want to know how many un-
employed educa ted persons have been 
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helped in lettins up if:ldu$trics under tbe Self 
EiJlploycnc,ot $cheme a.,nounced by Shrimati 
Indira Gandhi 0(\ 15 ADluat.. 1983' The 
hon. Mtni.te,r while repJayinl should apprise 
UJ about tbe performance of each bank •. 
You have under taken many new schemes. I 
wanted to know bow many perlons out of 
tbe lakhs of uneml'loyed people have been 
provided employment under the Self Em-
ployment Scbeme. 

The banks which provide consu1tancy 
service should be asked to set up one indus. 
try each in the backward area and they 
should tell us that this is their achievement. 
I t is ODe thiDg to provide consul tancy and 
it is another thing to do concrete work. 

In my amendment it has been clearlY 
stated: 

[English] 

"Two Directors to be nominated by 
the Speaker from the Members of Lok 
Sabba,t. 

[ Translation] 

There should be two Directors. There-
fore, eminent persons like Shri Y. s. 
Mabajan. who is an economist, should be 
appointed as Directors. But who becorn:s 
the Director ? 

tlnterruptlons) 

Appoint Mool Chand Daga. That is a 
good thing. 

SHRI V. TULSIRAM: Shri Daga, you 
want to use the furn iture costing Rs. 3 
lakhs. 'Take U8 there one day. We want 
to see. 

SHRI MOOL CHAND DAGA: The 
Industrial Financial Corporation Act, is an 
Act of 1948. It needs many radical amend-
ments but by brinliog amendments at diffe-
rent times it was said that the spending, 
should be brou.bt down. My submission 
is it is better to act than to preach. 

[E,."lsld 

SHR.I S. THANOARAJU (PerambaJur): 
~ ir, I rito to sa1 a ,few WQl'(l' on the lnd .. 

I.,.,trllll .F",."c, 3 '4 
. Cor,. (.4",dl.) Bill 

trial finance Corporation (Amendment) 
BiU, 198.5. 

At ,~he outset, I welcome tbis Bill. The 
J)rovisionl of tbis amending Bill will 10 a 
long way to me,et the financial needs of 
industrial in,titutions. I particularly wel-
come the expansion of t he definition of 
'industrial concern' for eligibility to aet 
loans from IFC. The concerns enlaled in 
letting up hospitals and prcvidinl medical 
services will now become eligible for loans 
from IFe. The authorized capital of tho 
Corporation is being raised from Rs. 100 
crores to Rs. 250 .Cfores. 

1 also support the provision for matinl 
IFC as an agent or the Industrial Bank for 
R.econstruction and Development. Thil 
will live a fill ip to the revival of sick 
industrial units. 

There are already 90,000 sick industrial 
units, in which public sector's money to 
the tune of Rs. 5000 croces is blocked. 
There are 450 larg industrial units, with a 
capital investment of more than Rs. 1 crore 
each; and 85,000 small scale units, which 
are reported to b! sick. 

Here, J would like to point out the 
negligence of IFC's retJresentatives on the 
board of management of sick units. IFC 
bas its own representative on the board of 
management of industrial units which have 
an inyested capital of Rs. 1 crore and 
above. What do they have to do? They 
are to keep a close watch on the financial 
working of these industrial units. Wben 
the funds are mismanaged, when their 
financial working is mismanaged, they bave 
to bring it to the notice of the IFC. But 
in practice, they do not do any such thina. 

They keep mum tin the units become 
sick. In this connection I sUSlest that the 
IFC's representatives on such sick unita 
should be penalised for tbeir failure to 
pocket the public money. IFC should also 
nominate on ; ndustrial undertakins lOme 
financial experts of reputation. The IFC 
itself should be run on business acumen and 
not on balf·heartec;l stud)' or an industrial 
propoli lion. 
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I would like to suSgcst that IFC's 
acUvlties should b: such as to have an 
impact on sb~\re market and stocK exchanges. 
As the government hJ.s not yet brought any 
comprehensive Bill controlling the specula-
tive activities of stock exchanges and the 
share market. I feel that IF.C., LIe, 
Unit Trust etc. should play tho necessary 
role to curb tbe ,specutati:.>n in stpck ex-
chlnges. In this connee'lion, 1 welcome 
the provision in this Bill wbich eO:ibles 
1 F C. to buy debenture also The limit 
of Rs. t 5 crores borrowing from RBI by 
the IFC has been removed. This should 
enable the IPC to expand its financial 
activities. 

I conclude my speech welcoming the 
Bill. 

[Trans lotion) 

SHR.I 'RAJ KUMAR RAI (Ohosi): 
Sir, an amendment is being made in ihe 
Industri.i.l.l Finance Corporation Act of 
1948 after quite a long time. It is a 
welcome step because the proposed amend-
ment seeks to enlarge the area of opera-
tion, capital and jurisdiction of investment. 
It will be welcomed every where. But one 
thing which 1 want to say though you is-
Sbri Poojary is also sitting here-that in 
spite of increasing its capita1, its main 
ob;ect, a pious one, that industries should 
be set up in the backward areas and the 
backward and the poor should get the 
finance is neither being fulfilled and nor 
there is any hope in future of its being 
fulfilled. The bank employees have been 
given much discretion in this regard but 
they have never used it judiciously. They 
have always acted arbitrnrily, whether it 
related to the choosing of the filed or the 
person. They can do anything. Their 
decision is final. Therefore, I would sub-
mit tbat their discretionary power should be 
withdrawD. For this purpose a hiBh power 
committee should be constituted. 

Sir t eastern area of Uttar Pradesh is a 
very backward area. There are districts 
like Azamgarh and Ball ia where are no 
industries all and if a person of that 
area want~ tQ t_k~ aD)' loan QC will m."" to 

Corp. (..4mdt,) Bill 

. face so many technicalities and formalitioa 
" from this Corporation that be cannot hope 
to get tbe loan in his Ufe time. But if a 
big industrialist of Kanpur applies for a 
loan. tbey will say he is a sman scale 
industrialist and in this wey they will bring 
him under their purview. Th~y win cite 
some rule which will cover him under 
small selle industry_ Can the smaH enter-
preneurs and the small scale industrialists 
be benefited in this way ? They have 
always misused their discretion. Therefore~ 
I would r.!quest the hone Minister that a 
provision should be made in this Act that 
the discretionary power will be vested in 
some high power committee because tbey 
have used their discr~tion arbitrarily. 

You deserve thanks for increasina the 
area of jurisdiction and also capital to 
Rs. 200 to Rs. 2 SO crores. I would 
request that a new survey should be 
conducted and, new areas for investment 
should be identified so that the poor and 
backward areas may also be benefited. 

With these words, I thank you. 

[English] 

SHRI V. S. K.RISHNA IYER 
(Bangalore South); By and large 1 
welcome the amendment. 

This amendment is aimed at enlarging 
the 'irea of operation of the Corporation 
in view of the rapid increase in industries 
particularly electronics industry. I would 
only lik.e to seek certain clarifications. 

First of all, with regard to the defini-
tion of industrial concern', it is proposed 
to widen tbe definition of industrial 
concern by including for setting up 
of hospitals and medical services. I 
would like to know from the hon. 
Minister. What does he mean by hospitals 
and medical services? Is it setting up a 
private nursing home? If that is 10, than 
1 am opposing it. If the aim of the private 
nursing borne is to run it on commercial 
lines to make profit, then 1 am opposinl it 
If a number of doctor s join tOlctber and 
start a hospital on a service motive. then 
certainly I welcome it. But it is not 
clear from this. If you want an individual 
do~t9" t9 ,taft a Vdv~t~ p\Uun, l\o",e, 
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if you give him finance to set up a biB 
hospital and :.make money, then in that 
C~1Set I am 'opposinl it. 

There are' other prO\llSlOnS which I 
welcome You are enhancing the share 
capite) from ttt: tOO crores to Rs 250 
crorts. I would like to make one or two 
IUlle'tions. 

Many Members have already suggested 
ahout starting industrial concerns in the 
no-industry districts and backward areas. 
But that still remains a dream. I would 
like to know whether a survey has been 
conducted all over the country about tbe 
potential of starting industries in no .. 
industry districts and backward areas 
I would like to request the Government to 
set up a committee to, first of all, have a 
survey in each district with the help of the 
State GovernmentS. Let them give a list 
of the areas which need industries and 
where there is an industrial potential for 
starting industries. 

In this connection, I would like to 
know that the IFCI has invested nearly 
Rs. 2fl91 crores out of which tho private 
sector alone has claimed the lion share i.e. 
65 per cent. No private person is go,ng 
to invest in backward or hiHy areas or no-
industry districts My suggestion is .. t~at 
the Government itself must take the inItia-
tive, and start industries in the' ~ackw8rd 
areas. Otherwise, no industrY wlll come 
Ul' in the b.,ckward areas. Let it be a 
joint sector or public sector. 

The hone Minister is quite aware 
that IPCI has· made a profit of Rs. 29 
crores. But tbat is not important. What 
is important is,how many people they have 
helped. Are they monito~inl that ~e 
amount which bas been gl ven as aSSIS" 
tance has been utilised for the purpo§e 
for whicb it hI's be~n given ~ 

18 the indultry running on healthy 
grounds? That is' important. 1 would 
like to bring -to the notice of the hon. 
Minister-and I am sure he i. a180 aware-
that in a number (,f States in our coUntrY. 
many of tbe inHustrie. whice have taken 
issistaQce froOl tbe lOBI or the Ifct aro 

running under los8, not due to their own 
failure alone but due the failure of various 
procefises which are beyond their' cOD~roi. 
Take, tor instance." our own ~t,.~q" 
Karnataka. What is the percental" 'i)T 
power cut there? It i, 80 por cent· noYf. 
And what is the fate of the indqatl')'? 
For the past three Years, there is droqb. .. 
and no industry is making profit' J~ 
Karnataka, not even in public sector. So, 
I· would like to know from the Minister, 
while he is replying, tbat und~r &u~ 
circumstances what does the Government 
do. You have given them tbe finance and 
tbe interest accrues from a certain date. 
So, they are (orced to pay not. onty tile 
ordinary intere~t but penal interest a,iao. 
Now what is the position. We have 
thousands of sick industries now and tbe 
accQmulatcd lossel in the industry COGle to 
more than Rs. 5,000 crores. So. ., 
suggestion would be that the Government, 
should deaJ with them sympathetically, to 
humanitarion grounds. Such iodustrill, 
both in private sector and in public sect«, 
which are running under Joss, not due to 
their own fault but due to the reaSOQJ 
beyond their control, deserve sympatbet~ 

consideration. 

FjnalJy, I wouJd request the bOD. 
Minister--because I have the experience 
though I have oot personally tried it-that 
since it is not easy to get financial a,ai .. 
tance from the financial institutions, so. be 
must have a single window procedure and 
he must see to it that there should be. 
time limit by which the financial auistancc 
is liven .. 

These are the few clarificationi wbich 
I want to seek from the Minister while be 
givel reply to the debate. 

[Translation) 

SHIH PRATAP BHANU SHARMA 
(Vidisba): Mr. Deputy Speaker. Sir. 
wbile supporting the Industrial Pinance 
Corporation (Amendment) 8in, 1986 I 
wan t to draw the attention of tbe boa. 
Minister towards certain important 
isSues. The new subjects includtd 
uDder its area of ol)eration Iho~ld be 
welcomed IFC will finance Icttml vP 
of industrial estates in the fiold of eleetri-
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city,l" enerlY and electronics a,nd in the 
b,ckward areas. El'orts have been made 
.to bring them under this Act. For this 
,tile bon. Minister deserves cODaratulations. 
Durin. the last few years there has beon 
deterioration in the worldOJ of the IFC. 
It lap behind the otber Indian tin1nclal 
institutions like lOBI and Iel':I. There 
. i:s some, rault ;n the functioning Qf this 
institution' and the young entrepreneurs 
find certain difficulties in getting the loans. 

SHill 
(Adilabad) : 
tion. 

C.' MADHAV REDOI 
This is the oldest Corpora-

SHB.I PRATAP BHANU SHARMA: 
fhis Corporation was set up in 1948 and 
its fUDction~ng needs to be improved. 
Therefore, the rules should be reviewed 

'. aod its functioning should be improved. 

So far as leasing and hire purchase by 
this corporation are concerned, Shri 
Madhav Reddy has ~ajd that this Corpora-
tion need not undertake this work In 
this connection my view is that the 
functions which you have broulh t under 
the area of operat ion of the Corporation 
are definitely in consonance with the needs 
of the present times. The leasing ~r re-
financinl or bire purchase mentioned in it 
relate \)articularly to those assets of an 
iadutrial plant which will promote indus-
trial proaress. Therefore, there is no 
question of functioning outside this jurisdic-
tion. . What is to be noticed in it is that 
the corProrate sector in the countty and 
leasins and financing companies are enter-
inl this field very rapidly. The Finance 
MinistIY and the Central Government 
should stop it because limited companies 
are formed in the corporate sector and 
after to,kina permjssion from the controller 
of 'capital issues, amass crores of rupees 
in the name of leasing and financing and 
mislead tbe people. They finance their 
own industries and that money is not uti. 
lised for the benefit of the public. As 
you have brougbt these activities under 
IPC aDd lOBI, 1 suaest that thh activity 
Ibould be stopped in the Pfivate $e~tor or 
J}l~ c:orp0f*l t e ,ector. 

~5.00 br., 

Lastly, the most important thing is, 
.and Shri Madav R.eddy has also referred 
to it, that under the IFC there is the Risk 
Capital Foundatil'n. It generally helps 
such enterepreneurs with 'assistance 
capital whose project cost is more then 
Rs 3 crores.· They are liven matchinl 
a.sistance by RPF. I sUllest tbat tho way 
our technocrats, professionals and younl 
entrepreneurs are enterins this field, RPF 
sbould think of living more facilities. 
Presently, it is giving small loans in 
di'tI'erent ratios in different fields and that 
too to limited number of people. My 
lugestion is that for the "eve}opment 
of the backward. areas. the young enaineerl, 
technocrats and professionals who want 
to set up their own industries should be. 
provided with facilities under relaxed 
rules. Alongwith its sanction, its imple-
mentation should also start. When we 
submit a proposal to the All India 
Financial Iustitution, a joint appraisal is 
made. It should also· be associated in the 
joint appraisal so that the people may 
get assistane from the Foundation 

Through ihis amendment, IFC will 
help in the devlopment of industrial 
estates in . the backward areas and 
will provide economic assistance for this 
purpose. 1 suggest that if the local 
entrepreneurs come forward in the most 
backward areas and the neglected rural 
sectors, industrial estates should be 

, promoted ,there on cooperative basis. 
IFCl can make its contribution in this 
regard by creating infrastructure like 
providiolloads, railway lines; water supply, 
high tension electric wires. This aspect 
needs to be looked into. You have brought 
this amendment ke'piol in view the need 
to industrialise the country. it is a timely 
amendent. ·1 thank you for this and 
support the Bill. 

15.01 brl. 

COMMITTEE ON PRIVA TB 
MEMBBRS' BILLS AND 

[English] 
SURI 

(Damoh) : 
folJowiDI; 

RBSOLUTIONS 
Nlneteeath Report 

DAL CHANOB,R JAIN 
Sir I I bel to move the 
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"That this House do a&l'cc with 
the Nineteenth Report or the Commi-
ttee on Private Members' Bills and 
Resolutions presented to the House on 
the 30 April, 1986." 

MR. DEPUTY SPEAKER: The 
question is : 

"That this House do agtce 
with the Nineteenth Report of tbe 
Committee 00 Private Members' Bills 
and Resolutions presented to the House 
OD the 30th April, 1986." 

The motion wa& adopted. 

15.03 hu. 

MUSLIM PERSONAL LAW 
(SHARIAT) APPLICATION 

(AMENDMENT) BILL 

(Amendment of Section 2) 

(English] 

SYED SHAHABUDDIN (Kishanganj) : 
I beg for leave to introduce a Bill further 
to amend the Muslim Personal Law 
(Shariat) Application Act, 1937. 

MR. DEPUTY SPEAKER: The 
quest ion is : 

"That leave be granted to intro. 
duce a Bill further to amend the 
Muslim Personal Law (Shariat) 
Application Act, 1937." 

The mollon was adopted. 

SYBO SHAltABUDDIN : 1 introduce 
the Bill. 

_ ...... .---
CONSTITUTION (AMENDMENT) 

BILL 

(Amndmeat of Eighth Schedule) 

introduce a Bill furtber to amend the 
Constitution of India. 

MR DEPUTY SPBAKER: The 
question is : 

','Tilat Jeave be granted to intro-
duce a Bjll further to amend the Con-
stitution of India." 

The motion was adopted. 

PROF NARAIN CHAND 
PARASHAR : I introduce the Bill. 

----
15.04 bra. 

FLOOD CONTROL AUTHORITY 
OF INDIA BILL 

[English] 

DR. C. S. VERMA (Khagaria): I beg 
to move for leave to introduce a Bin to 
provide for the setting up of a flood control 
authority of India to control floods and 
for matter. connected therewith. 

MR DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce a 
Bill to provide for, the setting up of a 
flood control authority of India te> 
control floods and for matters connected 
therewith " 

The motion wal adopted. 

DR. C. S. VERMA! 1 introduce the 
BiU. 

CROP INSURANCE SCHEMB 
BILL 

[English] 

SHRIMATI USHA CHOUDHA1U' 
(Amravati) : Sir t 1 beg to move for leave 
to introduce a DiU to provide ,fOr a 
comprehensive crop insurance stbeme aDd 
for matters connected therewith. 

PROF NAllAlN CRAND PARASHAR MR. DBPUTY .. SPEAKER.: Tbe 
(Hamirpur): I bel to move for leave to queation is : 
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"That leave be granted to intro-
duce a Bill to provide for a comprehen. 
sive ctop insurance scheme and for 
matters connected therewitb." 

TIkt mol/on was adopted. 

SHRIMATI USHA 'CHOUDHARI: 
Sir, in I itroduce the Bill. 

1"'OS"r5. 
CONSTITUTION (AMENDMENT) 

BILL 

(Amendment of Eighth Scheflul,) 

(EUIlish1 
PROF. NARAIN CHAND 

PARASHAR (Hamirpur): Sir, I bes to 
move for leave to introduce a Bill further '0 amend the 'Constitution of India. 

MR. DEPUTY.SPEAKER'i The 
question is : 

"That leave be granted to 
introduce a Bilt further to amend the 
Constitution of India." 

Th. motion was adopt~d. 

PROF. NARAIN CHAND 
PARASHAR : Sir, I introduce the Bill. 

'BEE 01 AND CIGAR WORKERS 
(CONDITIONS OF EMPLOYMENT) 
AMENDMENT BILL, 1985 -CONTD. 

[E",II.sh} 

MR. DEPUTY SPEAKER : We 
shall now take up further consideration of 
the motion moved by Shri Ajit Kumar 
a.ha on tM 14th April, 1986. 

Shri Hafiz Mohd. Siddiq may speak 
now. 

{TranslDtlon] 

SHRI HAFIZ MOHD. SIDDIQ 
(MOl'adabad) : Mr. Depu·y.Speaker, Sir, 

heedl a"J Cilar 
Workers (Conditions 
of Employment) 
Amdt. ,Bill 

1 am "srateful to you for provicSinl me an 
opportunity to speak on this Bill. It baa 
been introduced for the welfaro· of the 
Beedi workers. 1 think that 8eedi 
Industry in India is the only industry 
where the poor labourers caD get employ· 
nlent very easily. It is spread throughout 
the country and the poor farmers, the 
unemployed people and women are engaged 
in this industry because 'employment is 
easily available there. I observe that 
whereever the beedi industry is located. 
it provides livelihood t() the poor but these 
workers are also facinl certain difficulties 
and problems. It i. the dut, of our 
Government to remove their difficulties and 
problems. 

In the rural areas where beedis are 
manufactured, the poor labourers are 
exploited by the contractors and manafac· 
tUTers and thc)' do not get even the mini-
mum wages. Therefore I would like to 
stress the need of a l~gis)atlon to check 
such 'exploitation by the contractors and 
Manufacturers and to ensure payment of 
minimum wages to the w9rkc1 s The poor 
workers work from the morning till 
evening in tte factory to feed the irchildren. 
The toilet andbathroom facilities should 
be provided to then1 at their working 
p)aces so that. after the day's ,work 
they may take ba,h before leaving 

the 'factory and attend to their domestic 
chores. I want that law should be cnacted 
to ensure that the wages settled between 
the workers and the contr3ctors Cil'e paid 
to them The labourers do not aet their 
full wages. It is possible only if our 
Labour Inspectors go there and check 
them. If the Labour Inspector perform 
their duties, honestly I think the labour ers 
would get their full wages. 

Similarly, there provident Curd case is 
also under the consid'?ration of the Govern-
ment. Pro\'ident Fund P(:cility should be 
provided to them because it is also a small 
scale industry and is spread a11 over the 
country like the Cotton Industry. The 
Government wants to help the poor, but 
the benefits do not reach them. Therefore, 
I would like to suggest that provident fund 
should form part of ·th~ir wage5 and only 
tben it will benefit the Dee(U Work~~. 
Whatever benefits Govern~eDt wants 'to 
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live to them must reach them and they 
must also let their' futl wages. Being a 
small scale industry. its wo~ k is spread in 
every viUssc 3'nd in every city. This work 
cannot btC u·ndertakeo at ODe pla.ce because 
lakhs of workers are engaged in this work 
and it is not possible to make tbeir sitting 
arrangement at one pl~ce. That is the 
main reason why pr::>per control could not 
be exercised ov~r it till now. Therefore, 
I woufd request the hone ~inister to make 
law to have uniform wage structure in the 
entire country. Besides, other facilities 
proposed to be given to them, may be 
given a.s part of, the wages so th:H the 
worker may' take full advantage of the 
scheme. All the manufacturers and 
contractors are licence holders, 80 there 
registers should be checked to confirm 
whether they are paying minimum wages 
to the workers or not because the Owner..; 
of the Bec::di Industry make them full pay-
ment. With these words 1 thank you and 
conclude. 

*SHH.I V,. S. VIJAYARAGHAVAN 
(Palghat): Sir, I am in· support of Ihe 
objective of this Bill. While supporting 
it I would demand that the Govt. bring 
forward a comprehensive Bill for the 

welfare of the ~ncdi workers. 

There are above 33 lakhs employees 
engaged in this industry. AJ though the 
Govt. bas passed a law for the welfare 
of the beed; workers they are not getting 
the benefits of the 13 w. 

The bcedi workers are facing many 
Problems The first and foremost is the 
absence ot a unif01111 lnational minimum 
wage. We have Ill)t been aDle t:> intro-
duce national minimum wage in this 
industry. In many States there is. no 
minimum wage for the beedi workers. 
The demand for a uniform minimum wage 
throughout the countrY was made in a 
meeting of the federation .of the beedi 
workers and a memorandum to this effect 
was submi tted to the Prime Minister. 
Later this issue 'W.lS discussed in the tripar. 
tite meet but the opinion emerged in that 
meet was th~t introduction of a uniform 
national minimum waae was not feasible at 

Worker, (CondltionJ 
of Employme",) 
Arndt. Bill 

tbe moment. But there was an agreement 
on a regional minimum wage. In this 
context I must say that my State of Kerala 
is facjng the problem of migration of 
beedi industry to the neighbouring States 
like Tamilnadu, Karnataka etc. Since tbe 
wages in these· States are low the beedi 
manufacturers and contractors 10 to these 
State5 manufacture beed! there, pu t a 
label 'ind then bring them back to sell. 
This has seriously effected the employment 
opportunities in this industry in Kerala .. 
The workers are losing employment. 
Therefore, the Govt. should take initiative 
in introducing national minimum wage in 
this industry. 

Another problem is that the' beedi and 
cigar workers (conditions of employment) 
Act is not being implemented in many 
State,s. The becdi workers are subjected 
to perpetual exploitation by the beedi 
m~nufacturers and contractors. They work 
from 10 to 12 hours but do not get 
enough wage to make bOlh ends meet. 
The welfare ofticers do not act in time 
because they have no interest in the welfare 
of the becdi workers. According to an 
est imate half of the be,edi workers are 
suffering T. B The Govt. of India made 
some atl empts in the past to organise them 
on the basis of cooperatives. I want the 
hon. Minister to tell the House as to what 
has been done in this respect and to what 
extent the Govt. has su,ceedcd in it. The 
problems of the workers could be solved 
only by bringing' t~em into the cooperative 
sector. The Dinesh Beedi Corporation 
in Kel'ala is a good example of the success 
of . the cooperative endeavour in the 
beedi industry. I would request the 
GOVl. to take in itiativc in this regard. 

I am very h3PPY that the Govt. is pay-
ing attention to the health prob~ems of the 
beedi workers. But the existing medical 
facilities need to be augmented Por 
example, tht:re is only one hospital for the 
beedi workers in the whole country and it 
has only 10 beds. More such hospitals 
should be set up in different parts of the 
country. I take this ?pportunity to request 
the Oovt. that a couple of hospitals 

*Tbe speech was OtiaioaUy delivered in Malayalam. 
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should be set up in Kerala exclusively for 
the benefit of the beedi workers. 

There is a housing scheme for the 
beedi workers. But the fact is that it is 
not benefiel'll to all the workers. This 
scheme benefits only those workers who 
are working in recognised manufacturing 
units and thus a large nunlber of workers 
are deprived of its ben.;fits. My request 
is that all the workers in b~edi industrY 
irrespective of whether they work in 
recognised' or unrecognised units should be 
broulbt under the housing scheme. 
Similarly. pension should bo given to all 
the workers ab:>ve the age of S '), B~edi 
workers ate most dis \bled section of the 
working class in the country. When they 
become old and sick they have nothing to 
fall back upon. Therefore, pension should 
be given to them. 

The beedi workers organisations have 
put forth a demand tha t the excise duty on 
beedi sqould be shifted to tobacco. They 
also say that if it is not possible to 
shift the excise duty in this manner then 
the exemption given upto 20 lakb beedis 
should be removed. There are complaints 
that the exemption given is being misused 
by certain vested interests. I would there-
for request the Govt. to reconsider this 
issue. 

1 would also' request the Govt. to 
extend the coverage of BSI schem; to all 
the beedi workers in the country. I f cel 
that the present bill is not. such as would 
help in solving all the problems of the 
beedi workers and therefore I request the 
Govl. to bring forward a comprehensive 
legislation to deal with all the aspects of 
the welfare of the beedi workers. With 
those words I conclude. 

·SHRIMA T1 BASA V ARAJBSW ARI 
(Bellary): Mr. Deputy Speaker, Sir, we 
are discuss;og an important amendment 
bill which seeks to provide more aDd more 
facilities to the beedi workers. In this 
regard (would like to give some sUlses-
tions. Children and women from various 
parts of the country are entering this 

industry. There is a steep increase in tbe 
number of persons smokins beedis, cigar., 
cig'1retts etc. Barlier, only a. few perSC"DI 
used to smoke. These days we see many 
people smoking. EVen children have 
started srookins Day by day more and 
more people are taking to smokinl 
Smoking is injurious to health. This fact 
bas b.:eD given sufficient pubJicity. News-
papers are publishing various articles, 
research studies etc. about the danger of 
smoking. Many notable doctors have 
liven their export opinion in this matter. 
lnspite of all these precautions and 
warnings the number of smokers is increas-
ing in the country. This habit of smoking 
was rampant in many fore~gn countries. 
Some of the foreign countries have taken 
various measures to curb this habit amODa 
the people. Studies have revea]ed that 
smoking may lead to cancer which results 
in death. World Health Organisation is 
doing its best to curb this habit among the 
people in our coun try. Even then, parti. 
cularly in our country this disease of 
smoking is spreading all round like wilk. 
fire Here I would like to cite an exampJe. 
Many snakes are poisonous. Even a 
poisonous. EVen a poisonous snake 
which can move anywhere does not entcr 
the field where tobacco is cultivated. It is 
understood that it dies if it enters the 
field. Plom this one can imagine how 
dangerous is tobacco. When the smolke 
of tobacco is inhaled it spoils the heath 
of the body. Hence the Govt. have to 
take proper measures if they want to 
protect the health of the people of our 
country. 

Tobacco is grown in varipus parts 
of the country as a commercial crop. 
In Andhra Pradesh tobacco is produced. 
in large quantity. The tobacco that is 
grown in "Guntur" is of a better quality 
than that of virginia tobacco. The 
tobacco Board is buying tobacco at remu-
nerative prices to help the Irowers. 
Tobacco is yielding substantial foreian 
exchange to the country. By exporting 
tobacco, our farmers are getting very good 
return. 

Various people are letting profit from 
tobacco but the conditions of the persoDs 

* fhe speech was orainally delivored in Kannada. 
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working in tobacco industry is really milc· 
rable The owners of the beedi factories 
and cigarette factories are not taking 
proper cal e of the workers. At 1 these 
workers esPecially in beedi factories have 
to work front'· morning to night. Most of 
these worker. are cbildren and women. 
They work in a very bad environment. 
Many of the workers are attacked by 
diseases. The wages that they get is very 
meagre. Chit d workers get very low wages. 
In some factories the records show a parti. 
cular pay and the workers get another' pay. 
This deser\es all condemnation. The 
children who work in this industry gradually 
become slaves of smoking. The Govern-
. ment bas to take steps' to see. that the 
chHdren do not become haitual smokers. 
Childrens' work in beedi cig'lrette fartories 
should be abolished completely. Women 
working in these industries should be 
provided alternative jobs and they should 
never be allowed to work in beedi 
factories. 

The facilities provided to these workers 
are very poor. Toere is no medical check 
up of workers. Work load is too much. 
When the worker becomes a patient due to 
so,me disease he will not 8et proper com-
pensation from the owner of the factory. 
Stringent action must be taken against 
su ch owners. 

Beedi workers who are severely attacked 
by diseases will reach a sta ge when they 
arc no more capable of doing any work in 
t heir life time. F or such persons it is very 
essential to provide rehabH itation. In 
this regard tbe Oovt. should br ing an 
amendment' bill to help such persons. 

There are several thousands of persons 
workin. the beedi industry in Karnataka 
and also in other States. It is the responsi-
bility of the States to look after the 
welfare of the beedi workers. Some States 
have prQvided the facilities ta some extent. 
But in some ot~er States the· condition of 
the beedi workers is miserable. Therefore 
I request the Oovt. of India to come for-
ward to frame a uniform policy' and to 
resque the poor workers. The workers 
work in a verY bad atmosphere Tbe 
factory buUdlo', arc small and we see 
thoUlatda . of peo~Jo W9rkiDi. ~nder. ~c 

same roof. 1"eithet' there is Jiaht to loe 
or air to breath. Under these circum-
stances how can one expect the poor beedi 
workers to sit and work from carly 
mornina to night. Therefore, I earnestly 
plead with the hon. Minister to introduce 
a uniform policy for the .welfare of the 
beedi workers. Sir, I thank you for aiviDI 
me this opportunity to speak and with 
these words I conclude my speach. 

SHRI RAM PYARE PANIKA 
(Robertsganj) : Mr. Deputy Speaker Sir, I 
support the objectives of the Beedi And 
Cigar (conditions of Employment) Amend-
ment Bill, 1985 introduced by Shri Saha • 
I request the Government to bring a 
comprehensive legislation for the welfare 
of the Beedi workers so as to s~lve their 
problems. 

Sir, the condition of unorganised 
labourers, whether they are Beedi Workers, 
agricultural labourers or workers in any 
other industry, is appalling. In my area 
Tendu leaves are available. Sir, you will 
be surprised to know that so many contrac-
tors 3re exploiting Becdi workers there and 
do no pay them minimum wages. 

J!.29 hrs. 

rSHRIMATI 
In the Chair] 

B~SAVARAJESWARI 

Madam, the main problem of the Beedi 
workers is that they become victims of 
dangerous diseases like T.B. But neither 
the Government nor the contractors have 
provided any facility for their treatment. 
These contractors engage Beedi workers at 
very low wages. Therefore, 1 request the 
Government to ensure minimunl wages for 
the Beedi workers. What actuaJJy happens 
is that the contractors give some advance 
to the workers and purchase Beedis from 
them at a very cheap rates. This is tbe 
reason that the workers are compelled to 
work for the contractors at very low 
wales. Therefore, a legislation for tbe 
welfare of the workers should be brought 
and arrangement should be made to pay 
them their wages. 

There is no facility of health centres, 
04ucationaJ institutions and other basic 
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ameniti es for the worken. Generally 
these people live in the villages and in 
Jbullis and their living conditions are 
appalling. The companies engaged in 
Beedi industry are increasitlg their assets 
aDd doing nothing for the welfare of their 
workers. We want that the Government 
should compel these companies to open 
schools for the children of poor workers. 
Besides keeping in view their low 'wales, 
Government should provide them the 
facility of gratuity t provident fund and 
lomo other old age scheme. 

The Government have enacted various 
Jaws, particularly after 1980, for the 
welfare of the workers but I would like to 
bring it to your notice that the State 
Governments are not at all implementing 
these laws Such laws are confined to 
statute books and gathering dust in the 
almirahs of tho offices of the State Govern-
ments. You must have a machinery to 
ensure implementation if the laws passed 
by you. 

In the previous plans, you had appoin-
ted some inspector't at Block lc\tel on the 
payment of Rs. 250 as honorarium. 
Relardmg this I would like to say that 
these inspccter& come to tbe Block offices 
just to co11ect their honorarium They 
neither have any concern with Beedi workers 
nor do anything for thei_r. welfare. There-
fore. I would request you to appoint full 
time inspectors at Block level and they 
should be empowered to ensure imple-
mentation of the laws by the States 
Governments. 

The issue of bonded lobour in the 
carpet industry was raised in the Parliament 
sometime back and after th!lt a ph,n of 
as. 40 crores was formulated for the 
welfare of the carpet industry workers at 
Mirzapuf and Banaras. I want that 
similar nrrangenlent should be made for 
tbe workers engaged i:l Beedi induslty. 

Generally, adivasis and harijaos are 
eogsged in the Beedi industry who live in 
jhUigis in villa.ges. Sorno training arran&e-

"'''''','','' ,,,,.,~, ."" .. mf'nt ",thonlrl ,. he "made fOl tbeiD. Tbo 

contractors are explo,itinl the worker. io 
the name of ttainins, and as such Govern-
ment should itself. make arranlement fOf 
their trainin&~ The raw material and 
tobacco should be supplied t,o them in 
time. Tho otficers deputed by the Central 
Government ask the contractor to &ive 
him the names of 10.20 workers; t(l whom 
he makes payment of half of the amount 
earmaked for them and pockets the rest 
of the amount. The Centra] Government 
has initiated so many labour-welfare 
programmes. It iSt therefore, neceSsary 
to form a monit('ring cell which should 
submit. its report to the Oovernment 
regarding the implementation of these 
programmes. Only then there will be 
some use of formulating 8uth laws. You 
will have to take drastic steps to 'uplift the 
labourers of Beedi industty, who are 
leading a miserable life, to the level of 
other wen-to-do section of the society. You 
will have to exhort the State Governments 
to take action to implement the objectives 
of the Central Government regarding the 
welfare of unorganised and bonded labour. 
It will not be possible to implement it by 
appointing supervisors or inspectors on 
honorarium basis. I want that Government 
should formulate a policy J cgarding the 
inspectors appoinlen on honorarium basis 
in all the Blocks to ensure that appoint-
ment of inspectors is made mandatory to 
look after the interest of the labourers of 
unorganised sector and tbey f,hould be 
asked to submit their report to the 
Government. The funds are provided by 
the Centre whereas the appointments are 
made by ,he Sta te Governments, 1 know 
that out of Rs. 250, they pay Rs. 100 to 
the Block officer. Such casC$ . hav~ come 
to our nOlice that the n'umes of the 
villages mcn!.ioned in the inspection report, 
do not exist in that area. I per&<JnalJy 
enquired from many agricultural labourers 
in thi-; regard. In this way whom are we 
dedeving 7 

I am sure that under such circums-
tances, the hon. Minisler win brins 8 
comprehensive legislation in this regard. J. 
funy aaree with the objectives of the Bill 
introduced by one of our friends but I do 
not support h because it is not comprehen-
sive I request the hon. Mhlister to bring 
a comprehensive JelisJation in consonance 
with tbe rentim~Dts exp~ ~ Olt. 
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SHRIMATI USHA CHOUDHARI 
(Amravati) : Mr. Speaker, Sir, 'I welcome 
this important Bill.. Maharasbtra is' also 
one of the States in the country where 
8eedis are manufactured. In Maharasbtra, 
the Beedi" are manufactured in Vidarbha" 
Dhoda Bbondap, Maratbwada, Beed 
distrtct and its surrounding areas and the 
area3 along the Western Maharaahtra, and 
Karoataka border and mostly women are 
enpged in this industrY. Many times I 
also got an opportunity ~o listen to their 
,rit!vances and had participated in the 
agitation. I tried to raise this issue in the 
Parliament several times. 1 am happy 
tha t this Bin has been ,introduced in the 
House. Before the land ceilin. Act came 
ioto force, there were two distinct classes 
the Zamindars and the tillers. Similarly, 
there are two distinct classes of workers. 
Various laws have been enacted for the 
workers but to n(l effect. The educated 
peopl e who work in the organised sector 
have formed strong unions and can exert 
political pressure also. Their -agitation can 
hold up our work, that is why their 
problems are solved immediately. But the 
problems of tbe unorganised and uneduca-
ted workers remain unsolved because they 
do not have a union, are scattered all over 
the country and do not know how to fight 
for justice. The workers of the Beedi and 
Cigar industry are also in this category. 

For this purpose a very effective law is 
needed, not only on paper but in practice 
also. It has been cited or we have 
mentioned in this Bill that more than SO 
lakh workers are engaged in this industry. 
I feel that you might be knowing that very 
few people work in the factories but a 
larse number of people are given Beedi 
leaves to prepare Beedls on contract basis. 
lhey are given bad quality leaves and 
tobacoo. If beedis are of bad quality or 
their number is less, then the wages of 
beedi workers are deducted. If you wish, 
you may ask them On the one hand a 
deduction from their wages is I made 00 
this account and on the other hand Cull 
quantum of work is also not giveD to them. 
This Bill has been brought to stop such 
exploitation of labourers. . 

We find posters 'of Malaria and 
Smillpox -o.ractiCatioD proarammea aDd 

" 

feel proud in saying that we have eradicated 
Malaria. But T. B. is al", spre~inl and t 
a "urvey is needed in, this rcaard~, The 
incidenoe of Canc~r and. T.8. is inere.aiDI 
I want to inform the House that workers 
of Beedi fa,ctories generally faJl ~ictim to 
T.B~ Why do you not check the lite of 
any factDry before issuing an indnltrial 
licence, which leads to pollution. No 
action is taken if Beedi factories or Cilar 
factories do not provide for tbe requisite 
f~ci~ilies in accordance wisb the rules. 
Tbese industries do not.have facilities.such 
as ,light, ,air, sufficient space to sit aa a 
result of ·which the workers cannot move·, 
their bodies and they h,ave to wotk ·for 12, 
hours at a str'!tch. What i. the criterla 
of issuing licences to. such industries .. 
'What are the laws which goverQ: ,t~ setlin, 
up of this indqstry ? I would urle the bOD. 
Minister., through Mr. Chairman, to 
provide for deterrent punishment to thele 
people. If some factpry ownors are 
punished in this way it would be helpful 
in pgeventing the recurrence of such lapses 
in future. 

I also w ~nt to inform you that in our 
society ladies get the work, which 'is 
considered low in dil1lity and fetches less 
wages. That is why generally ladies are 
enlaged in Beedi and Cigar industry. We 
want 'that nobody shOUld be hungry and ' 
unemployed but it does not mean that in 
order to get a square- meal, "six children 
of a family should work. Therefore, we 
should help them in improving their livin. 
conditions. It may not be binding legally 
bllt it is the need of the hour. The . work:. 
of these industries fall victim to T. B. and 
other diseases. We .• hould give them 
attention. We always demand fecUilies 
for labourers as well as farmers, sucb al 
hospitals, schools and service security for 
them bu t they are never fulfilled. because 
it is not practicable. We must conduct a 
survey to find out the Dumber or workers 
suffering from T.B. and how many out of 
them are women. After ,cttm. theae 
figures, we must make an introspectio.. to 
find out how it was permitted to continue 
so long, In this way we shall be able to 
identify the areas which we bad ignored 
80 far. Late Sbri Nehru had said that we 
could bring about social and economic 
,haole tbrouab Fivo 1:' ear Plalll aDd the 
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Twenty l'oint ,",olr~n\me. Cooperative 
movement is a must for our country. 
Late Shrimati Indira Gandhi ntnde possible 
the timplementation of the ~lans and put 
tbe· coua1rY on the road to progress through 
the Twenty 'Point Programme. Pandit, 
Nehru had said that the poor could be' 
uplifted through the cooperative sector 
only. Only if we' associate the poor 
people, 'farmers, workers and 'labourers with: 
the cooperative movement, can the countrY' 
make progress and we can bring about eeo· 
nomic revo'utioll and also stop exploitation 
by . the industrialist and the zamindars. 
Tlietefore neither can tbe poor think of 
establishing big industries nor can we stop 
the business of tbe Ta~as and the Birlas. 
We should, Itherefore, frame a policy' under 
whicll subs idy may be' pro·'ided to the poor 
to set up their own industry in the hand 
100m sector or in the Beedi industry which 
do not require much finance. We find that 
some womell organisations are' doing well 
in !the fishing trade in Bombay and all over 
Mahara~htra. This trade can be carried 
out better through cooperatives than 
throu~ a 0 overnment agency. Women 
should be provided with assistance in the 
field 0,£ Beedi ~np Cigar industries. Fifty 
per cent .of our population consists of 
women .. Unless we provide them fadlities 
to, earn t~eir own I?r~a d or to run their 
own trade, we cannot bring about economic 
revolution ~~d OU&:, families caanot be 
uplifte4. .. Th~fcfore. Government. I $llould 
help theD;l. is f()rmini ,cooperative societies. 

[Englbh] , 

MR. CHA1RMAN : The time allotted 
for this.. Dill is almost over. The-re are yet 
nlany Members who "Want to speak on this 
Bill. If the Houfie agrees, the time for 
this BiU may be ·e,.teaded upto S.30 p.m. 

MANY HON. MEMBERS : Yes. 

1 MR. CHAIRMAN : The time for 
tbia Bill is extended upto 5.30 p.m. 

[Tran.f la tion] 

SHRIMA 1'1 US HA CHOUDHARI: 
, : aupp·ort thit Bill but stin 1 request, tbe 

hon. Minister and the Government to order 
an enquiry into the Beedi and ctaat 
industrY. Merely' passing the Bin cannot 
help in this matter. You ahould look into 
the working conditions of this industry. 
Some steps should be taken to protect the 
health 'of the workers and to provide 
guarantee of service and wales to then. 
We have seen that some industries under-
take measures to prevent the in-effects of 
tobacco 00 the work~rs .. We cannot close 
this industry because even now the poorest 
of th~ poor smoke Bidi. Therefore, we 
should refine it to see that the likely ill· 
effects of Bidi and Cigar could be reduced. 

With these words, I support this Bill. 

CH. SUNDER SINGH (PhiHaur) 
Madam, Chairman. I had been Minister of 
labour in Punjab foc two terms. So far as 
this Bill is cOQcerncd. I koown the condi-
tion of the labourers there. Bo it bidi 
labourers or agricultural labourers, I tell 
you no law can help them unless they 
organise themselves to agitate unitedly. 
You may make a number of Jaws for them 
but they cano't defend themselves unless 
they are imbued with the spirit to filht 
for their Cause. 

So far as this Bin is concerned, 1 would 
like to quote Mahatma Gandhi :-

[English] 

"Smoking is in a way a greatel 
curse than drinking inasmuch as tht· 
victim does not realise its evil in time. 
It is not regarded as a sign of 
barbarism, it is even acclaimed by the 
civilized people. I can only say J let 
those who can, giVe it up and sct the 
example". 

'M. K. GandhI' 

r Translation] 

Mahatma Gandhi had forbid smoking. 
He said I have harror of smoking as of 
wine. 

[Eu6.11sh] 

"Smoking I consider to be a vice. 
It is a habit which is difficult to Ict rid 
of wilen on<;e it leiMs bQld of a pcno~. 
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It is an expensive vice. It fouls the 
breath, discolours teeth and sometimes 
even causes cancer" . It is a dirty 
habit," 

• M. K. Gandhi 

(Translation] 

Mahtama Gandhi bad said that bidi 
smoking affects bealth. Even the labourers 
who manefactur. it fall victim to its in-
effects. 

[English) 

Mussoloni bad said : "First I am a 
labourer than anything else". 

[Translat ion] 

Only a labourer can feel another 
labourer's problems. You may pass a 
number of laws but nothing can be done 
till the labourers organise themselves You 
people enjoy all facilities in your life. Has 
anybody ever said that land belongs to the 
tillers ? Shri Jakhar owns vast area of 
land. Rao Birendra Singh owns 3000 
acres of land There are presons who own 
as much as 5000 acres of land. Shri 
Sparrow owns land and bungalows a t so 
many places If you distribute it among 
the poor it will be a practical step. We 
just talk of Mahatma Gandhi but do not 
follow hi" techings. 

[ElIglish] 

Even the small morsel of food tbat he 
eats is taken away from his mouth. 

[TransIQt~on] 

You may frame a number of Jaws but 
if the poC'r people do not organise them .. 
selves nothing is going to happen. We also 
cannot do anything f('lr then till they 
produce their own leaders. 

Mahatma Gandhi first reformed him .. 
self and then ask.ed others to follow the 
~ilht path. How far you' pe~ple have been 
Influenced by his tcacbings? You people 
talle of the poor and suggest all sorts of 
laws for. them. Mere pa.~ing of laws can-
not solve the problem. what matters is 
Your iotention. Once tho labourers become 

aware of their rights~ they will se~ tho 
things right. Mahatma Gandhil (l'jd '\8. 
practical thing. Yqu may pass a number 
of laws, give a number Of hUvs, .ive a 
numbet of speeches ·but these cartnot solve ' 
the problems. This '~uld not work. The 
str3ight fact is that unless the affected 
people, who are the poor workers ihem- ., 
selves. organise themsdves nnd find leaders ' 
from among themselves, no good can 
happen to them. UntiJI life is infused 
into these people, the ideals of Mahat.ma 
Gandhi, Indira Gandhi and Nehru would 
not be fulfilled. We do not want tbeir 
upliftment and that is the bare fact. If 
they are filled with enthusiasm then who 
would care for us? Therefore, make h'ay 
while the sun shines. People are able 'to ' 
talk well, but there should be an jdeal as 
welL 

SHRI MOOL CHAND DAOA 
Madam, they are speaking ill of us. 

(Jnterruption~) 

CH. SUNDER SINO H ; When I became 
an MLA, I had observed certain ideals. My 
people have elected me not merely on. 
political grounds but for economic reasons 
as well. It has been my endeavour that tbey 
should not possess less money than I 
possess What I mean is their financial 
standing should in no way be less than mine 
and this' 6hould be the cherished goal. Unfil 
this is accepted as the ideal, your becoming 
representative of the people will not berefit 
at all. Mahatma Gandhi had said the same 
thing and our 1eaders also reiterate it but 
unless we follow it ourselves, it will not .. 
have any meaning at all. I Pray, follow it , 
yourseU just a Iittile and you will see bow .. 
people follow you. I have been a member 
since 1946, but 1 have never canvassed for 
votes. Yet peop]e surround me wberevlt:t 
go. As theY do not find another candidate 
more suitable than me, they elect me, I do 
not canvass for votes. Well, I air. no\ 
indulging in seJf praise but. what. I am 
saying is that you should a1so' follow tbe 
same course and you wontd 'enjoy it. Mere 
talking won'tt do. 

(English] 

It is better to be cheated bY others th~Jl 
to cheat otbers. 
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[ Translation] 

We must ,rcfor,m ourselves. Unless we 
follow these ideals ourselves, it would be 
very ,difficult to brinl about socialist pattern 
of society. The educated people ,exploit 
the d~res8ed sectIon of the society to tbe 
maximum ~u t a time would come when the 

" . 

exploited people would take their revenge 
and set you right. They would· accuse you 
of not practising what you preached. A 
day of reckoning would. come but before 
tbey take the roa \ter in their own hands, 
yo" should correct yourselves. When I was 
tbe Labour Minister, I went to see a factory 
at Khanna. There I saw a man standing 
and working near fUe. He used to earn only 
? S paisa per day ,H~. requested me t'hat 
be would be satisfied if his daily wage was 
increased by 15 paisa. When I come out, 
I saw th~t a, white cloth was spread on 
which rasagulla's and other delicacies were 
kept-it was a a grand affa ir. I declined 
to partake of the feast. When they asked 
the reason for it I' replied that I had no 
risht to pertake of the feast; it was only the 
labotirers who could have it When the 
laboUrers come to know abou t that incident 
tbey "raised slogans in my support, I was 
to14 that since I was the Labour Minister. 
I must think about the development of the 
industries but I had done the very opposite. 
I replied that. the welfare of the labourers 
was uppermost in my mind. I, tht:n !ncreased 
the wapes by 1 S pai~a per d:\y which 
resulted in extra payment by the factory to 
the tune of Rs. 40,000. You should also 
act in a similar tnaIlncr. These who want 
to'do something are ~¥sily discernible. You 
should first reform, youreelf. On.e; should 
be re'alistic ••• (Interruptions) 

16.00 br •• 

Peaple read voluminous $criptures and, visit ., 
temples, ~ mosque, and Ourudwaras for 
prayinl to God1 but: they never work in tbat 
Ipirit. It is no use 09~DS all this if it does 
not bring any change in a person. The 
terrorists had entered the Golden Temple. 
Those wbo entered were worthless people 
otherwise why should they have become 
tcnorilts. 

[En,llsh] 

'·Where should you seek for God. 
Are not the poor, the down trodden 
and the misra ble Gods ~ W orsbip them 
first. I do not believe in Ood and 
relision who cannot wipe out tears from 
the widow's eyes, who cannot bring a 
morsel of food to the orphan's mouth." 

Vivekananda' 

"All expansion is life, all contraction 
is death, all Jove is expadsion, aU self-
fishncss is contraction Love therefore 
is the only life line. He who loves, 
lives, he who is selfish is dyjng. There-
fore, love fore love sake, because it is 
the only life line. 

Vivekananda' 

'"Truth, purit~ and unselfishness, the~er 
three are present. There is no powee 
below and above sun to crush the 
possesser thereof. Equipped with tbes! 
Even a single man can stand against the 
whole universe in opposition- Arise, 
awake and stop not tIll the goal is 
reached." 

Vivekanands· 

[Translation] 

The person who can mend himself will go 
ahead. I f you want to bring about change 
in the society yoa must change the whole 
. ~tmosphcre. A person who derives the 
least benefit from society and gives back 
the ma~mum, only he would became the 
leader. The person who takes Rs. 4000 
from the SQ(tiety and does only Rs. 500 
worth of work would never become a 
leader. One who exploits the society can· 
not progress~ The bidi workers or the poor 
people who tuke least from the society and 
give back more, in my opinion, should 
become the leaders. These people will 
definiteJY come forward one day, so yeu 
should set yourself right. One cannot 
expect much from you as you like to' live 
well. So, bow 'can you refornl yourself '1 
We must think before we utter the Dame of 
Mahatma, Gandhi. Wherever Mahatma 
Gandhi want, he always tried ~o find out the 
per capita diet aVililable there and did not 
partake of more diet than the per capita 
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consumption. But you are Dot following 
bi. ideals. Wherever you find an opportu-
nity you take advantage of it· With these 
words I express my thanks. 

SHRl ZAINUL BASHER (Ghazipur): 
Mr. Chairman, Sir, I wish to thank Shri 
~jit Kumar Saba, far introducing this Bill. 
Through this Bill we have been given the 
opportunity of discussing a section of labour 
whose condition is indeed appalling. 1 
think there is no other class of labourers 
whose condition is worse than that of the 
bidi workers. It can be guessed fronl the 
appa1Jing conditions in which they lead their 
life. Tl:'Iose who have seen their pligh and 
suffering must have been greatly moved and 
in fact it does cause distress. I t is a matter 
of regret that although laws regarding wel-
fare of bidi workers exist yet those are not 
helpful to them. Laws are viola ted time 
and again and attempts are made to see 
that a sizable section of. the bidi workers 
is not covered by the laws enacted for 
:hem. The Bill bas been iotroduted by 
Shri Saba fOr removing this Lacuna in 
particular, and I appreciate it. 

The bidi factory owners do not show in 
their office registers the names of many 
bidi workers although they work there. They 
show the names of a very few workers in 
their registers. Most of the workers are 
engaged on contract basis, who are given 
the bidi leaves and tobacco and are asked 
to deliver the rolled bidis, and in this way 
they are shown a$ contractors or agents or 
bidi retailers In this way a large number 
of bidi workers are deprived of the benefit 
of the laws enacted for them. When such 
a large n.umber of bidi worken are taken 
outside the purview of these laws then those 
laws cease to have any' value for them. 
They are not paid the wages which are 
reasonable under the law.... The labourers 
in every district and State do not get their 
due wages as fixed by the law. 

Both men and women· work in the bidi 
industry.. Rather, 1 wouJd say that the 
number of women workers in morc. These 
women workers are ~ither widows or from 
very poor families where there is no other 
earning band or those women whose hus-
banda al$O work in the bidi industry. And 
the l\nomaly is that the factory owners live 
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moro wages to the male wotkers as com. 
pared to women workers. Whereas these 
is a provision in our cOD!ltitution that equal 
wages should be paid for equal work and 
there sboul~ not be any discrimination on 
the basis of sex. Whenever this ma tt er is 
raised, they 1rgue tha t wbmcn do not make 
bidis correctly, their hands are not clean 
and these bidis have to be sold at a lower 
price. But less wages to women is a sort 
of exploitation. Even children in a large . 
numb'cr are engaged in this trade. This is 
the violation of the law that children work 
in factories: But they are also paid Jess 
wages even though they do not have any-
thing to eat and are in dislress It js the 
poor and people in distress who are 
engaged in this trade and'their plsght causes 
Irea t concero. So far as Government 
machinery in concerned, the labour laws are 
not enforced effectively. 

I shall tell y:>u about my district, 
Ghazipur. Bidi workers live there in large 
number. 1 have been drawing the attention 
of the Sta tc Government and the Central 
Government to their plight for the last 
many yearS~ Sometimes some big official. 
visit these places and even radis are conduc .. 
led but the owners tell them that they have 
employed only ten workers who are being 
paid full wages and the rest $lre Dot workers. 
These People do not come in the category 
of the workers So far as their welfare and 
medical facilities are concerned, cess has 
imposed to create welfare fund for them 
but from that fund even they do not get 
money in time. The intention behind this 
Bill is good and it is in the interest of the 
workers and it is necessary to cover an the 
contractors, Agents and the bidi makers 
under the provisions of this Bill. I would 
therefore, request the Labour Minister that 
if this Bill is not acceptable to him and 
according to him there are some lacuna then 
these lacuoa should be removed and a new 
Bill be introduced in the House so as to 
fulfil the intention behind this Bill. 

Madam Chairm'ln, 1 wish to draw.the 
- atten~ ton of the House to the prevalence of 

T.B. among the bidi indusfrY workers a~ut 
which other hon, Member have also spoken. 
I do Dot know aboutt be reason,-whether it 
is due to the leaves or the tobacco-bu t bidi 
sm:>kers' do not suffer from this disease. 
The bidi smokers can c.ontract other disease. 
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but not T. B. There are few examples of 
tobacco smokers suffering from T.B. But 
the bidi workers are largely afflicted with 
this disea se. We know all this because 
people come to qujle often for medicines 
and help. A survey must be conducted to 
find the n:asons why bid; workers become 
victim ,of tuberculosis while the bidi smok,rs 
are not affected by it I do not ha."fc the 
courage to say that the bidi industry should 
be closed down because more than fifty Jukh 
people are engaged in this trade and their 
livelihood depneds on it. We are not in a 
position to offer them some other work or 
some alterna tive employment and a s such 
cannot demand the cJ osure of the bidi 
industry. But we can (It least ask that 
efforts must be made to remove the root 
cause of tuberculosis or other diseases pre-
valent among the bidi workers before 
treating these diseases. We must conduct 
research to find out why the bidi workers 
are prone to this disease and make efforts 
to remove these causes. There should be 
. full. arrangements for medical aid t'lnd their 
treatments. 

The welfare fund, created by imposing 
cess on bidis, should be used for the treat-
ment of workers, for the ~orriages of their 
doughters for their other necessaties and 
needs. Today the situation is that these 
workers do not get the money. It is all 
due to the lacuna, pointed out in the Bill, 
that the workers of this trade are not 
registered as labourers. Even if some of 
them are regi4ttered they do not sct the 
money properly because the procedure for 
it is very c;omplex and d;ifficult. The deci-
sions rela7"ding this fund are made at the 
State level and only f.our to five persons per 
district get the benefit of the scheme. It is 
my requ~st the this procedure may be made 
easy . and simple Wherever there is 
concentration of 'Qidi workers, the disburse-
ment should be made at district leve'. A 
committee' should be constituted at the 
district le~el consisting of public-repre-
sentatives, bidi workers' . representatives, 
Government officers and 1')ersons from the 
laboJf department.· It would be easY 
fot this committee to process the case and 
recomnlend payment to the workers. This 
Itep is quite important. The sooner the 
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Government pays attentiion to the pliaht 
of b:d i workers and the loopholes in 
the IaN, and removes these shortcoming,' the 
greater is the justice we can provide to 
this neg1ected, and p()or section of society. 
If we delay this work, I um afraid then we 
would not be ab~e to ameliorate their lot. 
Poor women and children are engaged in 
this work The condi I ions of these poor 
ltidi worken is reaJ1y misearable. You can 
recognise a bidi worker from a distance. 
Just a glance at the face and dress of a bidi 
worker would reveal his industry. The 
plight of no other worker is so app'1Jling. 
Madam Chainnain. through you, I would 
forcefullY request the bon. Minister to pay 
immediate attention to this matter. 

Madam, Shri Saha eas done a ,commen-
dable work by indtroducing this Bi]) because 
it bas provided an opportunity to discuss 
this subject in the House and as a result 
an outline of the condition of the bidi 
workers has emerged. I am hopeful ·bat 
keeping in View the sentiments of the House 
the hon. Minister will bring forward a Bil1 
in the House which will remOVe all the 
shortcomings of the present Bill and in-
justice would no longer he meted out to the 
workers. 

[Engli~h]' 

SHRI SOMNATH RATH (Aska) : 
Madam ChairpC'rson, I thank Mr Saba for 
ha ving brought this amending DiU to the 
Ilcedi and Cigar Workers Act of 1966, 
so that some loopholes in the Act can be 
plugged and these workers can be halped 
and their Ii'ling conditions improved. ' 

As . you know, this beedi production is 
labour-intensive and is done in various stages 
and levels. Usually, a factory employs very 
few workers while the major portion of 
the beedi production is done typically 
outside the factory The principal enlployer 
supplies the raw I materia18~ namely, the ,,' 
tendu leaves, tobacco and yarn etc. to the 
contractor who, on the other hand, 
distributes the same to several workers, 
who take these to their homes and prepare· 
beedi ·and do the levelling, rollinl, etc~~ 
The different stages of preparation of beedi 
is done by different pers()ns and also ,this 

. is done mostly by ladies. Firstly. the 
leaves are cleaned, washed and dried. 
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Beed~, is prepared and sent to the market 
afte'r packing There .are problems relating 
to the wales of these beedi workers. The 
sbottl'se of the raw materials ~upp1i('d to 
tpenl is nealised from these workers. The 
damage done while preparing the beedis 
is a Iso realised from these workers. 
iuppose there is a sudden gU'it of wind, 
the leaves roay blow away including to 
bacco and the w(\rkers nave to pay for it. 
There is {n improper counting of betdies 
and bundles. So many other things are 
there for which these workers are suffering 
a lOot. They are taking loans and their 
indebtedness continues for a long time. 

16.19 hrs~ 

[SHRI ZAINU,L BASHER in the chair) 

Their children are J)ledged to work in the 
factories for many Years. An amount of 
one rupee and fifty paise is paid to 
them for working for ten to twelve hours 
per day which is adjusted against interest 
of the borrowed amount. And if they are 
released from the bondag.e tbe amount 
that is advanced by way of Joan is to be 
repaid and the work done so far is adjusted 
towllrds the interest. 

Sir, these workers are not in the 
organised sector.' The women workers of 
the bidi industry arc not members of the 
trade union and the District Labour 
Officers and the Instructors many times 
have expressed their inability to protect 
the beedi workers because of the inherent 
lacuna in the Beedi and Cigar Workers 
Act. 1966. Though the Act demands that 
the workers must be Biven a se,rvice book, 
j~ fact this is not supplied and there are 
many Jacunae in the Act, as I have stated, 
and Here are many problems too. They 
·~re not paid minimum wales and there is 
-mproper disributkn of wales. Even tbe 
}urchases of gum and yarn for levellina are 

. paid from their own earnings. As I have 
state~, there ,is improper counting of 
beedls and th~re is shortaae of beedis. 
It is because, of short supply of raw 
~aterials to workers. Besides that, there 
18 health" problem. Hiah incidence of T.B., 
asthma, is nopeelio and nervous d,iaordu 
are common. thers is no accesS to beedi 
Workers dispenaalY for women workerR. 

There is no proper :medioal attention to 
them and they are exploited to a large 
extant: The contra tors by and large supply 
less raw rna terials and fix a target for a 
number of beedhl to be rolled and 
necessarily the number of beedis will be 
less and the workers' are made to pay for 
this. Sir, while the emp!oyers can afford' 
the commission they paY to the contractors, 
the workers on the other hand suffer 
enormously, They cannot protest. 'If they 
protest, they. stand to loss their jt'bs 
s~ecial1Y since many others nre in queue 
and there is no alternat ive employment fClr 
them. So, what is needed is th:lt the hone 
Minister may think of cooperafive societies 
through which this manufacture of beedis 
can be done and the workers can be 
protected. 

If possible, and it can be madd 
possible, loans under the Prime Minister·s 
20- point programme can be advanced', to 
these workers. So also there can be the 
b3nk's lending s(.heme for individuals and 
organised cooperatives with or without 
guarantee. 'The low rate of interst being 
charged, compared to the exhorbitant 
intcrest rate by 'he private money-lenders 
can be taken advantage of. There must 
be . special schemes to educate the 
unemployed youth, both men and women 
and how to protect themselves from this 
health hazardous atmosphere and all these 
must be looked into. I would suggest 
tha t unless stringent measures are taken 
and all these aspects are looked imlo, 
their problems tirc sorted out and a 
comprehensive Bill is brought forward, 
the workers can not be helped. I t is be-
cause, in this area, we find that women 
and children are involved and they work 
in their houses and the wages they let 
are too low. One of the re~sons for this 
is, these labourers are not in the organised 
sector. III Orissa, Ktndu leave h:ls beeD 
nationalised and the labours mostly 
Adivasis, Harijans arid backward people 
coUect the Jeaves. But they are not Icttinl 
proper wages though it is nationalised. It 
is not tbat thty are not gatting better 
wagel ~ what were given prO"iou81y. 
They arc: a~tting better wages. But tbey 
ar~ net letting the wages that were 
exp~ctedt, which they ousht to set Ui(l~ 
it we n ..... ;.' ....... ,:._.t 
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Similarly, the l~bourers engaged in the 
collection of raw materials for the "roduc-
tion of bidis such as Kendu leaves tobacco 
etc. should be given proper wages and 
protection should be given. Steps should 
be taken to see that the labourers and 
these employees are beneti,ted. As I have 
said, in this area, the labourers are not 
ofaanised and they are not in a position to 
bargain~ They are mostly exploite,d and the( 
bon. Minister knows about it. I congra· 
tulate him as h'e is taking keep interest 
in their welfare and he wants to bring 
forward a comprehensive' Bill. When a 
comprenensive Bill is brought forward, 
all these aspects must be looked into. 

I invite his attention when I speak of 
unorg'\nised labour sector. In Orissa, 
thousand of labourers who are working a8 
Dodan Sheramikaf are being exploited. 
Tbay are being brought to Bombay and 
specially to Delhi, by ~he construction 
companies, both in private and public 
Bectors and thousandsf rupees are collected 
from them, with an assurance that 'hey 
win be sent abroad. Before that, they are 
made t.) work in different projects by the 
same continental construction companies 
inside India. and the minimum wages are 
not given, They are made to work io 
unhygienic conditions and many of them 
have met death because they were oot 
given protection by these contractors. Por 
years, they are not sent abroad and they 
are roaming without any work. You will 
be surprised that these contractors have 
no Ji~ence for years together. In reply to 
a qu~stion of mine. the hOD. Minister 
said that only one manpower company in 
Orissa has got the licence to send labourers 
abroad till the period 1987 but no 
otbere. But how the unauthorised agents 
or contractors ate fUllctioning? They are 
exploiting the labourers from Orissa. What 
action has been taken? I invite the 
attention of the. bOll.' Minister to this 
aspect ... 

Now there are about 500 worken in 
Tle Ihi who have come from Orissa. Tbey 
have lot their pl1ssports to go abroad. 
But these companies under which these \Vor-

worken . fit, are not sendinJ these workers 
abroad. The reason for their not sending 
these workers abroad is that is some' 
complaints were made in the House 
aga inst those companies for exploiting 
labourers, and illegally co1lecling huge 
amount. 

You may kindly imagine the gravity of 
the situation. The workers are all the more 
exploited simply because the M embers in 
the House have mentioned about the 
legitimate demands of the workers inside 
the House and the Members have brought 
to the notice of the Government bow 
much the workers are exploited by these 
companies. The matter raised by the 
Members in the House has resulted: not 
in giving Protection to the workers, not 
in the eradication of the evil, but in more 
humiliation and sufferings of the 
workers. 

I have brought this fact to the notice 
of the hon. Minister in the House many 
times earlier and I urge, the hon. Minister 
to take necessary action. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): Yau have told me many 
times. 

SHRI SOMNATH RATH: I have 
brought this matter to the notice of the 
hon. Minister of Labour many times earlier 
but tiU today no action has beeD taken. 
That is the probl~m. 

I have brought this matter to the 
notice of the present bon. Minister of 
Labour' as will as the previous hon. 
Minister who complimented me in the 
House for bringing this matter to his II 

notice but nothing has been done. I do 
not know what is the remedy to the 
situation. 

How many workers of Orissa have 
been sent abroad? How many companies 
which have illegally extrlcted crores of 
rupees ha ve . been penalised by the 
Government? The be,d i workers are alto 
not in the organised sector The labourers 
.... 1.... 0.... "nt in tbe orpnis~d &cc;tor ate 
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exploited most because they have no 
bargaining power. As an these 
workers, starting with the beedi worker 
to the worker to be sent abroad, are beins 
exploited. 

The hone Minister of Labour should 
pay more attention to the beedi workers 
who lire in the unorsanised sector. 

SHRI P. A. SANGMA: Yes. We 
should pay more attention. 

SHRI SOMNATH RATH: Any 
worker going abroad is required to pay 
Rs. 15,000 to Rs. 20,00G illegally to the 
companies. 

I hope that the hone Minister would 
take into consideration all these facts 
weile bringing forward a c')inptehensive 
Bill. These workers sbou1d be protected. 
The Government should give more 
attention to this unorganised sector thell 
the other sectors where there is trade union 
right. That is my contenlion. I hope that 
my voice· will not be a cry in the 
wilderness and 1 know that the hon. 
Minister would take note of these facts 
and take necessary action for the workers 
in this unorganised sector and against 
those companies which are exploiting 
these workers. 

[Translation] 

SHRI KEYUR BHUSHAN (Reipur) : 
Mr. Chairman, Sir, this Bin has provided 
us an opportunity to diseuse the plight of 
the bidi and cigarette industry workers, 
about which aU of us are concerned. 

So far as the bidi or cigarette industry 
is concerned different types of people 
work in it. First, those who are the 
industrialists; Secondly, those who work 
as employees and Thirdly, the persons who 
directly work as bidi labourers. One 
related activity is of plucking and gathering 
the leaves, All these activities are inter. 
related and a large number of people are 
earning their bread from this industtY· 
Near lbout fifty lakb persons are involved 
in it. There categories of perlons are. 
enaaged in this ,industry in the State to 
,"f~oh I, ~elOP8 and th~rc il wide djasimila-
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rity between them. The bid; factory 
owners nre so powerful that they constitute 
an influential section in the 8ociety. They 
have become infiuentLJ because or their 
enormous income from this trade. The 
seoond category comprises tbe workerl 
who collect leaves. A look at their ton-
dition would .reveal the wide disparity 
between the two groups If not cent per 
cent, at least 90 per cent people arc 
addicted to Imoking and it haa beeome a 
part of their '.ife. Though it is an intoxiCJot 
and harmful yet it h~s become an item of 
common use· But the more important 
thing is that the livelihood of 50 lakb 
people is dependent on it. The main 
obj~ctive of this Bill is to provide pro .. 
tection to Bidi workers and to provide 
them an opportur. ity to Jead a comfor. 
table life. 

What is there condition now? If we 
look at the condition of the working class 
we shall find that they are being exploited 
very budly not only economically but 
physically a Iso . The majority of the 
workers do not work in factories, the work 
at their own houses. It is necessary for 
all the Becdi factory owners to bUild a 
factory for this purpose. In the factories. 
the working hours are fixed and under 

. tbe law, they have to provide all the 
facilities to their workers. But you will 
find that the facilities which are due to 
th c workers are not provided to them. 
Mo.. of the workers bring tobacco leave. 
and thread t9 the~r houses and prepare 
Beedis there. They work for 24 hours at 
home and prepare Beedis. After that, the 
con~ractor or the agent of the owner 
sort&-oout their Beedis and makes payment 
of only the approved Bcedis. The rejected 
Bcedis are not even returned to the worker 
and instead leaves and tobacco' arc weilbed 
and if found short, tbe recovery is made 
frool his wages. Even the Beedis with 
minor defect arc rejected very cleverly by 
these con tra ctors and recovery is made 
from the wages. After all these deductions 
bave been made, tbe payment to tho 
\\forkers is 80' meagre that they are in a 
position to nlake both ends meet. What 
we have to see is bow we can protect the 
workers and how to remove sucb 
deficiencies The hOD. Minister must pay 
full attention towards 'it and take stepa to 
cbock exploitation. 
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The second prob1em is related to 

their. beath. Under the existing law, there 
are provisions to provide many facilites to the worker. Under the existing rules, 
if any worker falls sick, the factory owner· 
has to make arrangement for his free 
treatment but actually the rule is not being 
followed by the faotory ownersr. If a 
Iurvey is conducted regarding the average 
al&' of the workers, 'You would find that 
old age overtakes them even in the prime 
of youth due to the ill effects of tobacco 
from their childhood. As a result, they 
meet premature death. The labourers are 
are aware of it that they will become 
victim of T. B. and once they become 
T. B. patients, they meet premature death' 
in the absence of any treatment. We must 
think of measures to save him from this 
disease. 

Free medical facilities should be 
provided in the localities of Beedi factories 
and Beedi manufacturing centres. This 
is the condition of the Becdi workers. 
Their children also make Beedis in their 
houles in the light of kerosene oil lamp 
from their childhood and they are exposed 
to the tobacco dust. There is no arrange-
ment for their education. 

The labourer generally accepts this 
work when he does not get an~ other work 
He takes up this work in compulsion. He 
knows the fact tbat it is a poisonous 
substance which can kin him but he has 
.no ()ther alternative to feed himself and 
his family members. Under such circums .. 
tances, the labourer and his children take 
up this work. As a result of it, the 
children can neither get education nor 
can maintain their healh. The Government 
should provide scholarship to their 
children so that they may pursue th~ir 
studies. The Government should provide 
all other facilities for their education and 
health. 

We have to take steps to redeem the 
labourers who are enaaged in this 
industry for many years. Due to the non-
availability of any other occupation, in 
their area. they are deprived of the oppor-
tunity to leave this occupation and '0 for 
any other occnpation. For example, Saaar 
in Madhya Pradesh is a very laflc area 
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where beedis are manufactured but 
besides Reedi industry t there is no 'othel' 
industry in that area. Therefore, our 
Gov.ernment should set up new industries 
in such areas so that Beedi workers· may 
get employment there In my constituency, 
there is an area named Dbantri where 
Becdi" are manufactured. As no other 
industry or occupation is available there, 
the beedi workers cannot leave the Beedi 
industry. 

I would like to inform the hOD. 
Minister that child labour is being 
engaged in this industry and until some 
alternative arrangement is made for, them. 
they will continue in this trade. While 
providing scholarship, it rou:>t be ensured 
that the children do not go back to the 
beedi industry. Children who have worked 
in the Beedi industry from the age of 8 to 
10 years, should be liven scholarships 
equivalent to their wages so that they may 
be in a position to pursue their. studie4l. I 
therefore, request. the Government to 
provide adequate scholarship so that the 
children may not go back to beedi industry. 
The students pursuing higher studIes should 
get sufficient scholarship and also some 
other work. An intelligent student of 
Sagar got first class first but he did not 
have any fLcility to go for further studies 
becau se he w~s the son of a Beedi worker. 
Though he belonged to a scheduled tribe, 
yet he could not go in for higher studies. 
He, wanted to do Ph. D. Some legal res-
trictions come in the way of granting 
scholarship to him becouse ·he was the son 
of a becdi worker and wa s himself engaged 
in the Beedi industry on part time bais. 
He, therefore, faced difficulty in getting 
scbolars\}ip for his Ph. D. And ultimate'y 
on the intervention of the Central Govern-
ment the scholarship was granted to him. 
Therefore, I would like to say that full 
opportunity should be provided to the 
. ntelligent students irrespective of their 
caste, class of social statu8. Beedi workers 
are poor. I, therrore t request the Govern-
ment to provide all those facilities to their 
children· as are being provided to the 
children of the scheduled tribes. And if 
there is a brilliant student, the Govern-
ment should make fun arra0 gemeo t for 
his studies and the expenditure should be 
bome by the Industrialist. These industria. 
li.ts arc proapcriDI d\1o ''!_ the· BOC(' ......... .. ... - .. -.... _-,- ----
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industry and are expanding ·their business. 
Therefore. some part of their 'income 
should reach the workers. I would, therefor, 
request that full attention should be paid 
towards the welfare of the workers. 

SHRI K. D. SULTANPURI (Simla) : 
Mr. Chairman, Sir. the House is discussing 
the Bill regarding Bid i and Cigar workers, 
introduced by Shri Ajit Kumar Saha. I 
feel that he ha5 done so with good inten-
tions. But so far as this Bill is concerned, 
I Ceel that there was no need for it. Under 
the labour laws of our country, various 
facilities h1.ve been . given to the workers 
and the industrialists have also been kept 
under check. These law~ govern the 
working conditions and wages of workers. 

I would like to submit to the hone 
Minister that so far as bidi workers are 
concerned, they may be getting low wages 
but the only way to increase it is to provide 
them work for at least 8 hours a day. I 
do not fully agree with the view that they 
have to toil throughout day and night. 1 
cannot say much about bidi workers but I 
know that bidi is manufactured on a large 
scale in Madhya Pradesh and they have 
such brand names like 'Khilari bidi' , 
Pahalwan bldi' etc •..•... (Interruptions ) 

It is the poor who fall sick because of 
bidi smokins. I think that bidis worth 
crores of rupees are sold in our country 
today because cigarettes have become 
expensive and, therefore, the poor ate 
forced to smoke bidi, I wanted to submit 
that besides looking after the interest of 
workers Government should also take note , 
of the fact ,that a handful of businessmen 
are pocketing crores of rupees and, there-
fore, tbis trade should be nationalised. 

The habit of bidi smoking is bard to 
die. It is a common addiction in a village. 
Bidi has reached each and every worker's 
hou"e in the same way as television and 
Radiodid. Shri Ajit Kumar Saba has 
introduced this BiU. Shah is considered-a 
rich man in our area. Had this Bill been 
moved by Ajit Kumar it would have 
served tJle interest of the poor people ..•..• 

( InterrUJ' lions) 

SHRI . AJIT KUMAR 'SAHA: Not 
Shah but Saha. 

SHRI K. D. SULTANPURI : Shah is 
supposed to be a money fender and there. 
fore an influential man. His intentions may 
be to organise the unions. I feel that it 
is not a bad id~a. The Government is 
also interested in safeguarding the interests 
of workers whether they are bidi workers 
or other workere. The 20 Point Prol-
ramme is banefitting everybody in the 
villages. Those living below the poverty 
line are identified, statewise. It was 
pointed out here that the workers are beinl 
exploited, the Government should there-
fore look into it. It has also been 
mentioned that the workers and their 
children suffer from T. B. and therefore 
efforts .should be made to save their child 
reno Many things have been mentioned here. 
I think that even in remote areas, where 
people used to smoke cigarettes, they now 
smoke bidi. In Gujarat there h~ a heavy 
concentration of the bidi industry. In 
Rajasthan also there are many brand 
names of bidis like 'Shankar bldi: 
Khilari bid; et c. Even the women and 
children arc engaged in bidi making durinl 
spare time. They do it to feed themselves. 
There is nothing wrong in it. There should 
be fixed working hours in the bidi factories. 
Bidi factories should be registered. The 
labour Ministry should look into tho 
working of bidi factories and ensnre that 
a record is maintained of the quantum of 
production as W~n as the number of 
employees, so that there is no exploitation 
(Interruptions) So far as our workers are 
concerned, theY should let fair wages. Tbe 
big industrialists who are enpled in bidi 
production should not be allowed to 
exploit workers. It would be appropriate 
if the Government looks into it. The 
Government is otherwise safeauardiol tbe 
interests of workers. I feel that Shri Saba 
should witbdraw this Bill and tbe Govern .. 
ment snould itself consider it. With tbose 
words I thank you. 

SHRI' SYBD MASUOAL HOSSAIN 
(Murlbidabad) : Mr. Cbairman, Sir, a lot 
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of discussion has already taken place on this 
Bill. I would'also like to make a few points. 
There are about 1.7 S la'kh beedi workerCl 
in my district Murshidabad. The problems 
there are somewhat different from those 
being faced at other places. A number of 
the prbblems are, of course, common. The 
Beedi owners have no factory of their own, 
they get this work done through contrac-
tors. They entrust tbis work to Munshi$ who 
let beedfs manufactured from the people 
in different villages. Those MUllShis indulge 
in a lot of exploitation. The bcedi workers 
do not get proper wages. 1 he Mun.'ihis 
have their own shops and they tell 
the beedi workers . that since the 
owner had not made them cash payment, 
they could take rice, whe:lt or pulses. On 
the one hand, they pay less wages and on the 
other hard they over-charge for wheat, rice , 
and pulses. [do not know whether such a 
problem exiMs elsewhere or not. So far as 
the child labour problem is concerned, it 
will continue to persist as tong as the beedi 
owners do not have factories flr their own. 
and as long as the Contractors or Munshis 
continue to get the beedis manufactured in 
the villages. The entire family of the 
worker who brings beedi leaves and masola 
gets eng~lged in this work. There is no 
check on this process. Therefore, it is 
imperative that in the first instance, 
factories should be set up. 

Secondly, no idenlity cards have been 
issued to the beedi workers. Identity cards 
must be issued to them. A lot of 
discussion has taken place on the question 
of wages of the beedi workers, but I would 
like to say s()mething about the problems 
being faced in my district. There is 
Jangipur Sui>-Divi'lion of Murshidababnd 
district which has the highest concentration . 
of beedi workers. This Sub-Division is 
tlauked by Bangladesh on one side and 
Bihar on the other. When the beedi 
workers start agitation there for waies, 
it is heartening to note that the hon. 
Members from that side also support them 
the owners shift their factories from langi-
pur to Bihar which results in the closure 
of the work. When this situation continues 
for m\)Dtbs together, the helpless beedi 
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workers· agree to work on tbe same wales 
paid hitherto. Therefore, the labour laws 
sbould be made applicable on all India 
basis and should apply to beedi workers 
also because when the beedi ~o rkers 
resort to agitations, the owners shift their 
factories to Bihar and elsewhere :;md the 
agitation fizzles out. the workers have no 
rights whatsoever. 

Besides, there are a Jot of problems 
due to its being a border area. My friend 
from Madhya Pradesh was telling that 
during the process of sorting, they reject a 
large number of beedi as b'ld and refuse to 
pay wages therefur. They send such 
rejected beedis across the broder to 
Bangladesh. The State Government has no 
control over it. Everybody knows about it. 
Shri Sontosh Mohan is present here and he 
also knows about it. The Government 
should pay attention towards that border 
also. Everybody knows the conditions 
under which the beedi workers have to 
work there. During the course of his 
speech, an hon. Member from that side 
was saying that those who smoke beedis do 
not contract T. B. but those who manu-
factu.re them do contract. It is a fact that 
if they work in such conditions, they are 
sure to contract T. B. Therefore, I urga 
the Government that at least one T. B. 
hospital should be set up in the area 
where more than 50,000 beedi worker 
live, of which they are very much is need 
There is a proposal for setting up of a 
T. B. hospital is my district, but there is 
a dispute on the question of its location. 
It is not being lacated where it should be. 
You have laid the foundation-stone of 
the proposed hospital elsewhere. 1 do not 
know whether the foundation-stone bas 
actually been laid there or not, but it has 
surely put me in great peril. 1 do not 
know. You had to lay.the foundation-
stone at Dhulian, but You did it at Auran-
gabad. You did lay the foundation stone 
at Aurangabad, but thereafter the Govern .. 
ment did oot take any action. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
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SANGMA) : According to your formuJa, 
there should be one 1. B. hospital for 
SO. ,000 workers 01 more whereas Dhulian 
has lot 45,000 workers. So. it does not 
qualify. Acrording to your formula; I am 
saying this. 

SHRI SYEO MAS UDAL HOSSAIN: 
1 think your figures afe not correct. 

SHRI P. A. SANGMA! I do not 
know. But it is the official figure. 

[Translat ;011] 

SHRJ SYED MASUDAL HOSSAIN: 
Anyway, you have laid the foundation 
stone at Aurangabad, but there are about 
1. 75 lakh beedi workers in my district 
a Iso. You should pay attention to them 
also. -You did it at Aurangabcd We do 
not want that to be shifted to Dhulian 
but you should set up a hospital at Dhulian 
also. Let there be hospitals at both the 
place~. What is the harm if two hospitals 
are set up for two lake people 1 This is 
my appeal to you on beh'llf of th~ beedi 
workers of my district. At the sume 
time, I would -also request you to get the 
Bin moved by Shri Saba in this House 
passed, if possible, b~cause it has recei ved 
support from all sections of the House. If 
necessary, some amendments can be 
brought later on and passed, but you must 
do something in this regard. In the. end, 
I shall resume my seat by saying that you 
must pay attention to the problems of the 
beedi workers and take action to solve 
them. 

[ English] 

SHRI K. S. RAO (Machilipatnam) : Mr. 
Chairman, Sir, We have certainly admiration 
for Mr. Ajit Saha for bringmg out the 
various problems faced by the beedi workers 
wherein about SO lakh people are engaged 
who, withoul and doubt, are Jiving below 
the poverty lire. Taking the average living 
cost as Rs. 2700 per annum. the entire 50 
lakh beedi workers are living below the 
poverty line. So, this requires the attention 
of the entire House, particularly. the 

t " ~ 
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aUeQtion of the hon. Minister in pluisina 
the loopholes thlt· are there in the A,t. 
Every time when we think terms of the 
problems of the workers, we are always dis-
cussing about the C'lrganiscd sectors and it is 
the common knowledge tila t the organised 
sector is able to get a part of its due at 
times, but in the case of unorganised sector 
it is not like that and it is well known to 
everyone of us that the number of workers 
in the unorianised sector is no less than 
those in the· organised sector and beedl 
workers is one such unorganised sector. So. 
nol only the Government, but I would even 
request the trade uni on 1 (·aders and social 
scientists also to give thought to this and 
think how best the living conditions of the 
people working in this unorganiscd sector 
cou1d be improved. 

Sir, a "good number of my friends here 
have alret1dy brought out various problems 
faced by the becdi workers. Sir, 1 come 
from Waranga1 District in Andhra Pradesh 
and I know the living condition of these 
workers If you look back the history of 
these poor peopl c, especially the Jiving 
condition of these people, you will know 
that these b~edi workers sinCe the period 
of tr cir grand-fathers and acceSlors have 
been living the same way of life i. e. for 
hundred years or morc. This is particularly 
so because at no time their income is 
fiutIicient to meet their meagre requirements. 
The immediate relief that the han. Minister 
could thing of is as the hon. Finance 
Minister has alr~ady included the urban 
poor to get the benefits of the 20 .. point 
programme i.e. to the 'rikshwa pullers' 
'cobblers, etc.' t bcedi workers must abo 
immediately be included jn the categorY 
to ta·ke advantage of this 20-point "Pro-
gramme. There should absolutely be DO 
second thought about it beeausc the bon. 
Minister also agrees that the beedi workers 
are compDrable to 'rikshaw pullers'. The 
only difference is th3t the Riekshaw pullers 
are know to everybody in the cities and 
towns whereas the beedi workers may not be 
so Therefore, a definite cons:derat'OD must 
be given to these poor people, particularly 
because a good number of them are 
women. 
.7.03 brs. 

[SHRI SOMNATH RATH In the ChalrJ. 
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It will be surprising ~o know that the daily 
earnings of the DeeJi workers are Rs. 3 or 
Ils. 4 not for six or eight-hour work, but 
for more than eiaht hours. Therefore, there 
ne'-:d not be any hesitation or delay on the 
part of the hon. Minister in bringing for-
ward an amendment either on his own, or 
with improvement necessarY in the Bill 
moved by the hon. Member &hri Ajit Saha, 
so that we can save these people from 
avoidable sutreril1gs. 

Invariably whatever may be the mini-
mum w'iges fixed for the Beedi workers, 
the practice i, that they are paid on piece 
rate basis. The owner, his petty contractor 
or his munsi gives certain materia1 to the 
Beedi workers and they carry it to their 
houses and bring back the finished Beedis. 
The average efficiency of a worker can be 
gauled and on that basis a proper piece rate 
fixed so that it is not less than the minimum 
wages. If that is dane, the efficiency would 
nOl be reduced and at the same tim~ their 
interests would be secured. I do not know 
whether there can be a provision made in 
the law for fixing a proper rate :m quantum 
of work to be done. If it is possible, 
either the minimum piece rate, or minimum 
waitS should be enforced. But our expe-
rience shows that in spite of th~ Contract 
Labonr Abolition Act and the Minimum 
Wages Act, whatever be the rules thereon, 
when it come to the question of hn~lemen­
tation, some loopho.es are there in every 
Act and it is b~iog taken advantage of by 
the concerned people, The resule is that 
the real beneficiary, who is supposed to get 
the benefit, is not letting the same. Bither 
of these two, that is, either minimum piece 
rate or minimum wages, should be ensured 
for the beedi workers. 

It has already been explained by many 
hon. 'M.etl)bers that Beedi workers are ex-
posed to health hazards. The people 
enlaled in the Bccdi industry are suffering 
from T .B. The highest forum of this 
country should take care of these people 
and save them from this health hazard, 
otherwise their lives became more miserable. 
Not only the)' are acttina mea&re earnings, 

j,hl 
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bu' theire meagre earnings arc further 
letting reduced in terms of purchasinl 
power, and some 'of it is going in getting 
their diseases cured. Constantly, they are 
suffering from ill-health. That needs to be 
taken care of. 

At least to put an end to this from 
becoming perpetual, their children must be 
given extra care and extr a privileges in the 
matter of education. Education is the only 
instrument that can bring a change parti. 
cularly to the poor. Whate,er be the 
grIevances of Beedi workers, whether they 
are getting correcs wages or good remune-
rotion of 1('88 wages~ a t least their satis-
faction would be that their next generation 
would be ~aved of these ills. If necessary, 
by giving proper identiflcatiod to the Deedi 
workers, their children must be given all 
this privilege in the matter of education. 
It has mentioned by many hon. Members 
earlier also. 

We are all one and we have no hesi-
tation in supporting, irresp~ctivc of the 
party affiliations, when it come to the 
question of serving the poor, particularJy 
the neglected sector in the country. We 
extend our ful support to such measures 

We requeset the hone Minister to come 
forward with a suitable amendment in the 
next session itself, so that 50 lakh Deedi 
worker~ can fee'! confident that once their 
plight has been brought to the notice of the 
highest forum of the country, the Members 
have not k.ept quiet or it has Dot fallen on 
the deaf ears of the Mjnister. So Sir, 1 
am sure that I need not ten much about it. 
I request you to see that people in this 
sector who arc li'{ing below the poverty 
line, not just below, but much below. 8re 
800n liven all the benefits that are due to 
them. 

(Tr01ls1atlon) 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : Mr. Chairman, Sir, I welcome 
the Private Member Bill introduced by 8hri 
Ajit Kumar Saba because he has drawn the 
attention of the House to a burniDI topic. 
Man), a time sPeecbes have been made in 
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this House on this problem ond important 
information, in reply thereto, has been 
submitted before the House, According to 
tbe information liven to us in reply to 
Question No. 434 on 1 S April 1985, num-
ber of workers enltoased in cbidi' industry is 
30 lakhs 71 thousand' and out of this, the 
maximum number-about S lakh -is in 
Madhya Pradesh, followed by Uttar Pradesh 
where this number is about 4.5 lakhs. 

It is a matter of regret that their 
working conditions are not satisfactory, In 
1978.79, a survey was conducted about the 
working conditions of . tbe bidi workers and 
it w~s found that out of every 100 families, 
1975 families that is about 20 families are 
suffering from one or the other disease. 
From this you can guess as to how serious 
this problen} is, Among the workers, there 
are handicapped persons as well as women 
who observe purdah. In this way this bidi 
industl'Y helps iu providing emploPment to 
uery backward and weaker sections of the 
society. 

Accorindg to an estimate, 130 crore 
bidis are manufactured every day in India 
and from this not only the Central Govern .. 
ment earos excise duty worth Rs. 25 crores, 
but the Slate Governments also get Rs. 5 
crores. Almost equal income is earned on 
the sale of tobacco. The number of workers 
in tbis industry is next only to the number 
of workers engased in agriculture and in the 
hand loom seetor but the desired atteD tion 
i. not being paid to them. It is, therefore, 
necessary that the Government shon1d pay' 
attenti(\D to the sugsestions made in this 
Bill and should take steps which may resu \t 
in not only lood work but bQtter bealth for 
them also. 

I am one with Shri K. S. Rao on the 
point tbat something s~ould be spent on the 
workers. almost all of' whom let a 
very mea are amount of Rso' S per 
1000 bidis and even then' total 
carninl comes to Rs. 200 crores. They 
come below tbe poverty line aud it is, 
therefore, necessarY that. some special 
seheme is formulated for them and tbe way 
tbe Government takes care of \he other 
weaker sections of the lociety under the 
20-point Pro,ramQ1e, thi, section too 

should be covered under the proaramme. 
They should ,also be provided facilities 
under this Programme Bidi is quite popu-
Jar in the world today. Accordiol to an 
information. 800 packets of bidis are 
smoked e"ery day in Japan and there ia 
areat demand for it in the Japanese 
market. India is, of course. carninl from 
it but we should pay attention to the 
workers also. Neither is their any arraqe· 
ment to supply medicines to them nor any 
hospitals are there for them. As an hOIl. 
Member had said, lhey should be covered 
under the ESI scheme. Why is it 80 that 
the workers, if organised. can jolt the entire 
nation and if they are unorgnised, no one 
bothers about them? They have no trade 
unions and are not organised. Therefore. 
they cannot put pressure to the desired 
extent. In such a situation, it is neceslary 
that the House should pay attention to-
wards them and the Government too should 
pay immediate attention to them. Not 
only should they be cC'vered under the 
20-Point Programme and special provisions 
made for them, but a fresh survey should 
also be conducted, as the 1978.19 survey 
has become 9 to 10 Years old, to know 
about their living conditions. It is the 
duty of the Government to remove the 
difficulties that they are facing. 

Socio-economic organisations should 
also pay attention towards them and extcnd 
a helping band. I am grateful to Shri 
Saba because he was done a good turn to 
them by drawing the attention of th~ House 
towards this important matter. 1 would 
like that the spirit of the BilJ be respected 
and if the bon. Minister is not agrec:able to 
pass this Bill in its present form, he should 
immediatelY bring before the House a Bill 
in a better form so that these workers come 
to know that Parliament and the Govern-
ment care for them. 

With these words, I support tho .piri t 
behind this Bill and thank you. 

SHRI BALKA VI BAlI~ AOI (Mandsaur) : 
Mr. Chairman, Sir, there is a feelin, of 
labourers' welfare behind the Bill intro-
duced by Shti Ajit Kumar Saha. 10 tbis 
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House whoie..hearted respect has been shown 
to this spirit and nothing against it has been 
said from any quarter. So far as manu-
facturing and consumptIon of bidi i, 
concerned, as Prof. Parasar bad been saying 
just now, if we make a comprehensive sur-
vey; I am sure we will find that at l~a~t 
1 (S lh of our population consumes bldl. 
Around 20 to 25 per cent people smoke 
bidis and the Government realises revenue 
a Iso ,from it. But what is the conditioa of 
the workers i.e. the people who llre engaged 
in its manufacture. As Shri Kcyur 
Bhushan and also Shrimati Basav31ajeswari 
had stated, even a serpent does nO,t make 
its habitat in a tobacco field whereas these 
people toil d~y and night in these verY 
fields, Bidis are manufactured in some 
parts of Jawara, Neemuch and Mandsaur in 
my constituency. When I go there fO meet 
those labourers, I really fceJ sorry to see 
them toiling the who~e day. When I ask 
them when can ] meet them, the labourers 
lome time say H Any time convenient to you. 
you may come any time at night." When I 
ask them now can they keep awake, they 
reply 'with a heavy heart as to when do they 
sleep to think of getting awakened. They 
are all the time in the ehvironment of 
tobacco. They keep on, coughing whole 
night. There is no protection or guarantee 
for their health. The whole night is spent 
working and they fall victim to diseases. 
Many of the hon. Members have expressed 
concern over T. B. I want to go further. 
They fan vichm to even cancer; the entire 
labour class has became its victim. For 
them whatever you do will be inadequate be 
it an expression (If your cerncei-n or making 
any provision for them. 

I want to submit some points. I hope 
the hon. Minister will consider them-
Whatever law you ena:;:t, kindlY include 
these points in it. First, further you keep 
the children from its manuracture the better 
it will be and it will be an obligation on 
this generation. There are two reasons for 
it. One is that this situation is known to 
all the hon. Members of the House and 
lecondly~ Mr. Chairma~, Sir, throuah you 1 
want to tell tbe {"abour Minist<:r tbat they 

use the children as guinea pigs; they ask 
them to smoke the bidis and tell about ita 
effect. Because of such experiments on 
children, tbey become prone to such 
diseases right from childhood. Therefore, 
you should take steps which may bell' in 
saving the children from these diseases. 

The Madhya Pradesh Government gets 
welfare revenue up to Rs 4 cro'res from the 
bidi industrY, out of which certain amount 
is spent on their welfare but even then 
between Rs. one to two crores is left un 
spent with the Madhya Prad esh Government 
every year. We shall, of course, ask the 
State Government but to you also we want 
to submit that yoU have figures about the 
incidence of these diseases with you. There-
fore, hospitals should f?e provided in those 
areas for the treatment of those particular 
diseases where such ,atients and children of 
tender age are struggling for life. They 
should be given scholarships also. Our 
friend is sitting here whose Constituency is 
JabaJpur, which is the largest bidi manu-
facturing centre of the country. The 
const ituency of Shri Ajay Mushran, the 
biggest bidi manufa~ture of the country is, 
Jabalpur. The entire business is carried 
out through aeroplanes. But jf the hon. 
Minister gets a survey conduct ed, be will 
find that there is not a singJ~ family of 
,bjdi la bourers in the country which is not in 
debt. Even ii aJl the members of the 
famiJy work as bidi workers, they cannot 
free themselves from the debt becuu'sc the 
bidi manufacturers giVe some advance to 
them which they realise alongwith interest. 
That iflterest never ends. Generation after 
generation vanishes in rolling bjdis 
even then they are nnab1e to pay the 
inte rest in full. 

lust now an hon. Member was saying 
that bid is are rejected but even these bidis 
are sold, though the labourers do not get 
full wages for them. You go and visit the 
bidi factories and see the situation prevail. 
ing there 1 SO crore bidis are manufactured 
daily in our countrY and tbe factories do not 
have the capacity to store them. Then 
there do they keep them? They store them 
in the workers houses who are known as 
i;ontra~tor8' worlccfs. Tbe)' arc not ~lled 
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fac~otY o,wner,' workers. Thcl'ofore, no 
law of yours benefits them because in 
between c\)rnes the contractor. If you order 
. a survey, we will feel obliged A bidi 
worker is not aware "r the brand of bidi he 
is makinl. . He is Dot aware 'for whom he 
is making the bid'is. He does not know as 
to which brand 'will be affixed on the bidis 
he is rollinl. He does know why he is 
making bidi. He knows only this much 
that be is making it for the contractor an<' 
that too for paying the interest. There i, 
no chance of paying the principal. Hil life 
is spent in paying the interest only. KindlY 
make a provision in the law that the bidi 
workers will get rent for storing the 'bidis. 
A t least the workers should get this amount 
The workers should get that money which 
the manufacturer would have spent on 
storiDI the bidis in lodowns. Besides, he 
should get the ful wages. The workers 
should be protected and if possible, should 
be i'lsUed identity cards. If it is possible, 
kekp the women and children away from 
this industry. If you accompany me, I will 
show you the· condition of the women 
workers. The women bidi workers get 
afflicted with diseases riabt from the period 
of pregnancy with the result that they give 
birth to unhealthy children. This is a 
humanitarian problem. It is related not 
only with the law but with human 
values as well. This Bill has been 
brought with good intention and there 
is much scope in it. The Governments 
which work for labour welfare and public 
welfare, ,keep themselves. abreast with the 
problems of the people and if the need is 
felt amentlments are made in the law from 
time to time. You have not taken care of 
the bidi workers. It will not be proper if 
protecti"oD is siven to those who just affix 
the label and not to the workers. You will 
have to choose between the label and the 
labout. 

I would lite to suglest that the issue of 
brand names of the bid is should be looked 
into afresb. Sometimes it creates ridiculous 
situation. We have come acro~ Shivlji 
brand bidis~ . If tbe bidis carrY the braud 
na mes Qf the 'areat national heroes of the 
~\)~ntr1, what will be tbc f~tc; of tile 
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country. There are numbar of IUeb ,.a,.. •••. 
The bidi manufacturers have made the 
situation ridiculous. They adopt d~eron~ . 
brand names for the bid. jUlt to popula .. ic~\ 
thelD. They make Ganesh brand bidi. 

~ 

Now the m:.lnura~turet. or Oanesb brand 
bidis will ha Ye arouse against me tbat I 
have made complaint aaainst them in the 
Lolc Sabha. I would urge that the labourers, 
Lord Ganesh a~d Sbivaji should be saved 
from tbese people. They make bidis in tb~ 
brand names of deities and great people of 
the country which is' not proper. In 
Rajasthan, Chetak brat;ld bidis are manu-
factured I do not know bow many otber 
brand names ~re used in manufacturing 
bid is. Therefor,c" I wo,uld like to .tY tl\at 
the issue of labels may be revie"ed' a frelb 
and the brand names sbould be ~trjctJy 
screened at the time of relistration. At 
least they should not disgrace the great 
people of the country by using their name' 
on the label. I fully respect tbe IP(ri·t 
behind tbe Bill and this Bill should motivate 
you to bring a better Bill. Every fifth per~ 
son in the country smokes bid is. We 
three are sitting here. I do not smo~e 
bidis ..• (Interruption,,). .•• He is chewing 
tobacco and its small is coming to me.. No 
onc smokes in my family but many people 
chew tobacco. There is a close relation.hip 
between bidis and the voters. The bon. 
Labour Minister must bear in mind that 
three things cannot be stopped in our 
country. One is 'Post card which cannot 
be discontinued in the country. We aU 
know that if tbe Government discontinue 
Post Cards in: the country, it will Jose half 
of its votes, Post Card cannot be di ... 
continued in the country. The second tbiDI 
which cannot be discontinued is bidi and 
the third thins-please do not ask me to 
name tt. In this way these two to throe 
things, canDot bo discontinued in the 
country. But what we want is that we 
should at least do somethinl for those 
workers who are englled in manufacturinl 
iteolS which fetch lood revenuo. We mUlt 
ensure that tbey. remain safe as well a. 
healthy and go on "doing ~bejr work. We 
should provide them aU kinds of facilities. 

With these words, I would lite to make 
a request that a comprebensive aDd b!ttet 
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Bill may brought forward so that the entire 
House lets credit for it. from the people. 
The Government should live special atten. 
tion towards' those workers who manu-
facture bidii for the bidi smokers by leading 
a miserable life. I convey mY thanks to 
you for aiving me time to speak and convey 
my gratitude to the Member who brouabt 
this BUI. 

17.29 bra. 

STATEMENT RB :. OOVERNMENTS 
DECISIONS ON THE REPORT OF THE 
MEDICAL BDUDATION REVIEW 

'COMMITTEE 

[&,lIsll) 

THE MINISTER. OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
MOHSINA KIDWAI) : Sir, I place on 
the Table, the Report of the Medical Edu-
cation Review Committee and also a 
Statement indicating the decisions of the 
Government on the recommendations of the 
Committeee. The terms of reference of 
the Committee were as fonows :-

(Placed in Library See No. LT 2609/86] 

(i) to review the current admission 
procedures (including entrance 
tcsts) and domiciliary restrictions 
for admissions to under-graduate 
and post-graduate courses and to 
make suitable recommendations 
separa tely, in regard thereto; 

(ii) to suggest measures aimed at 
bringing about overall improve-
ment in the under-aradua te and 
post-araduate medical education, 
paying due attention to; 

(a) in,titutional loa Is; 

~b) content, relevance and quality 
of teaching and training and 
learning scttinss; and 

Edllcatltln lJevlew . 
Comm. 

(cl evaluation systems and stan-
dards. 

(iii) to recommend the optium duration 
of under-araduats and post.aradu. 
ate courses of study separately; 

(lv) to examine the ekistiol Internship 
programme and to recommend its 
future pattern. 

(v) to review the workinl of tbe Resi. 
dency Scheme alonl with the 
Houiemanship Proll'amme and to 
make recommendations reaarding 
a uniform pattern of post-graduate 
traininl; 

(vi) to examine the current requirement 
of Thesis or Dissertation as an 
essential part of poat-graduate 
medical education and to makcu 
suitable recommendations in relard 
thereto; and· 

(vii) to examine the feasibility of a 
period of service jn the rural areas 
for medical graduates and post. 
. graduates. 

The committee was also asked to 
evolve realistic projections of medical man-
power requirements. 

The recommendations of the Committee 
were examined at great I ength by the Mini. 
stry. Tht. developments which took place 
in the field of medical education 8ub3equent 
to the receipt of the Report, have also been 
taken into consideration. 1 am also plac-
ing on the Table a Statement indica tin, 
briefly the recommendations of the Commi-
ttee and the decisions of the Government 
on the recommendations. Most of the 
recommendations have been accepted. 
Some of the .recommendations which are 
accepted would require to be implemented 
by various aaenciel such as the medical 
C()l1~les, State Goyernment., Medical Coun-
cil of India. other autonomoul orBaniaa-
tions involved in the field of medical educa-
tion and the Central Government In these 
cales action will be initiate4 in copsultatiOP 
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with tbe concerned' bodies for the early 
implementation of ,tbe recommendations 
involving them. Certain recommendations 
aro ~lready under implem:ntatioo' and 
these would be s~utinised and reviewed to 
ensure adequate and full implementation. 
There are recon:uneodations involving 
amondment. to the Indian Medical Council 
Act, 19 S 6. Action is under way in this 
relard. The 'far·reachins recommendations 
of the Committee relate to the estabtise-
ment of 'Medical and Health Dniversities 
and Betting up a Medical and Health Edu-
cation Commission. The Central Govern-
ment have accepted these recommendations 
in principle. However, the structure of 
these organisations, modalities of their 
operation, status and vari~us other matters 
relating to their establishment and function-
ina would require to be examined before 
bringing them ioto existence. These would 
receive, however, imnlcdiate at.tention of 
the Minislry. 

17.34 brs. 

HALF AN HOUR DISCUSSION 

,[Translation] 

Technology Mission for Drinking Water 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr.- Chairman, Sir, first of all 
I would like to convey my thanks to the 
hon. Minister that he has launched Manage-
ment of Technology Mission For Drinking 
Water. Although they had launched tbe 
project on the 10th of March, yet the Pro .. 
ject report which should have been presen-
ted on 31st of March, has not yet been 
presented to date. First of all I would 
like that the project report be presented so 
that some initiative may be taken in the 
matter. 

Secondly, the problem of drinking water 
bas not eased to-da te in the country. Even 
after 38 to 39 years of ind~pendence we 
have not been able to solve this problem. 
This is a cballanle for us. 

There are desert areas in the country 
where ont hat to trudle 8 to 10 kilometres 

to fetcb drinking water and one member of 
of the family is, totally enlaaed for tbi. 
chore. Because of the drinkina water prob-
lem and tbe present situation, drinkinl 
water is beiDI supplied to one thousand 
villages of the desert areas tbroulb tankers. 
Arrangement of drinking water is beiDI 
made in 1050 vinages. These are areas 
where the rainfall is' hardly 5 or 6 iDChes 
and sometimes th.,re is no rainfall at all. 
Similarly, in many villages of Rajasthan, no 
drinking water is available and in the 
desert areal it is not available at all. 
Water is supplied to these villages 
tbrough pipelines upto 70 to 1S 
kilometers by installing tubewells. The 
cost of installing a tubewell comes to RI. 
2. S lakhs. Your department has sanctioned 
several schemes under which each scheme 
costs Rs. 1 S crores and covers 24 villales. 
In the Shigdari Pancbayat Samiti there II a 
scheme from Mithura to Shigdari an.d the 
another 'one from Jogsar to Nauaar in 
Barmer. The officers made a visit to the 
si te and !;anctioned the scbemes of tube-
wells, each costing Rs. 1. S crorel. In this 
way the per capita cost' works out to be 
quite substantial. An expenditure of Rs. 
S to 1 0 lakhs is incurred on wa ter suppl)' 
per village. This is the situation. We 
have to solve not only this problem but 
those of the country as well. The Central 
Gove-nment had provided fun assistance to 
the Goverdment of Rajasthan in - the Sixth 
Five Year Plan. I convey my thanks to you 
for this. A sum of Rs. 64 crorea was 
earmarked under the minimum needs pro-
gramme. But we were provided RI. 1 24 
crores u9)der A.R.P. which enabled us to 
implement OUT programmes. But the present 
situation is that by the end of the 6th Five 
Year Plan we have to ensure water supply 
in 10 thousand villages. There are 3700 
such vitIages, the rest are hamlets in the 
group of 250 houses each. In this way 

· water supply is to be made in 10 thousand 
villages. -

Taking into cocsideration tbe acute 
problem in Rajasthan, that State was liven 
the maximum as-sistanc~ in the country in 
the Sixth Five Year Plan. From 1980 to 
1984, Rajasthan received RI. 76 .S7 crores 
and if the bonus amount of Rs. 7.$0 crores 
is added the total amount comes to R.I. 
84.7 'Crores which is the maximum vi""a.via 
other States. Uttar Pradesh, West Ben ... 1 
Bihar received R.s. 72.39 crote., Rs. 34.50 
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crOtes, R.s. 29.97 crotes resp(.ctiveJy. In 
this way Rajasthan walliven top priority as 
'the problem is acute there .. 

Now the question is that a total sum of 
RI. 3SS4.41 crores, has been earmarked 
tor drinking water ,supply in' the Seventh 
Five Year Plan. Out of it Rs. 22 S 3 crores 
ha ve been earmarkod under the minimum 
needs prolramme and Rs. 1201.22 crores 
und~r the A.RIP. The allocation made in 
the Seventh Five Year Plan ,is far less as 
compared to the allocations made earlier. 
In 1983-84, a sum of Rs. 41.42 crores 
was allocated under A.R P. in the Sixth 
Five, Year Plan, in 1984-85 it was Rs. 
39.13 crores, in 1985.86 it was Rs. 27.32 
crores and 1986-87 the allocation is Rs. 
21.22 crores. You can say that when Rs. 
2253 crores have been earmaked under the 
M.N.P., bow can B.s. 1201 crotes· more be 
provided. Ours is a desert area and 55 
per cent area in R.ajasthan is covered by 
desert. At least 11 districts are in the 
desert area and the problem is very acute 
there and as a result the expenditure . there 
is relativeJy more. A number of villages 
will have to be linked with the lndira 
Gandhi Canal. If these villages are not 
Hnked with the Indira Gandhi Canal. no 
permament solution of the problem can be 
fouod. This is the situation. The problem 
of drinkinl water can only be solved throug 
Indira Gandhi Cana1 because tubewells 
bave been successful in a very limited area. 
In most of the areas, tubewells have not 
been successful. It is not possible to ensure 
waler ~upplY in aU the viI \agen. Therefore, 
with more expenditure, the water being 
supplied to Barmer, Churu and laisalmer 
'district from Indra Gandhi Canal will have 
to be supplied t,o these villages. If we 
expect Rajasthan to give a matching amount 
under Minimum Needs Programme, the 
problem of drinking water in Rajasthan 
cannot be solved for 30 years becJuse its 
capacity is limited. The plan outlay of 
Maharaabtra amounts to Rs. 10,500 crores. 
The plan outlay of Gujarat is R8. 6,000 
crores and the Rajasthan's plan outlay is 
Rs. 3.000 croreS. Rajastean cannot allo-
cate more amount than this. This State 
bas aUoc'lted lls. 110 crotes for rural 
Mctor, 1\s. lOS crores for urban sector and 
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'Rs. S crores for training_ They cannot 
provide 'more . than Rs. 220 Clores. Tbey 
have to construct the canal for irrigation. 
Even six per cent area in Jaisalmer is not 
covered by power supply. {t is necessary 
to male electricity available because the 
plan cannot be executed without electricity. 
We shall have to discard diesel·sets. In the 
modern times the Technology Mission will 
have discard the diesel sets. Electrification· 
is needed to do away with them. It there 
is provision in the plan, the electification I. 
necessary for the purpose of drinking water 
supply also. The Technology Mission \\ill 
also have to think whether water can be' 
made available in these areas at a very Jow 
cost by harnessing solar energy and the 
wind energy. Thi~ is a chanange before 
them. If necessary, we must import the 
machinery for this purpose. 

If need be, we must acquire technical 
knowhow. We shall have to see how can 
these schemes prove beneficial. The tube .. 
wells in our State are installed at a depth 
of 500 ft to 600 ft. The life of tubeAelJs' 
installed by the Explaratory Tubewe 1J 
organisation, is as much as twenty to 
twenty five years. But the life of tubewe I1s 
installed by Rgjasthan Government is only 
two to two and ~ half years and in some 
cases only six months. You should find 
out its reason. A great loss occurs in this 
manner. The Technology Mission should 
examine it fully that how the construction 
was not carried <'ut properly and how pro-
per material was not used. If a tubewell 
is installed at a cost of Rs. 2.5 lakhs and 
if it doe~ not last even for two Years, it 
cannot be called useful in any way. It is 
essential that it should be enquired into 
thoroughJy. 

The Mission will enquire into it. I am 
giving you information on the baEr.is of the 
sitution prevailing in Barmer district. We 
afe providing fund., under A.R.P. There-
fore, I am requestiul you to become liberal. 
The allocation of Rs. 1201.22 crorers may 
be ,increased to Rs. 2500 crores. If this 
is Dot done, we w;ll not be ab1e to provide 
drinking water in a11 the villagcs in the 
Seventh Five Year Plan. If this situation 
continued in the ten thousands villales in 
Rajasthan, least five th..>usand five hundred 
villages would remain problem viII ales at 
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the end of the Seventh Five Year Plan. 
'Therefore, it is essential that this amount' 
be enhanced TakhlS into considerat'on 
the peculiar situation of the desert areas, 
special fund' sboutd be allocated so thlt we 
·may be able to provide drinking water to 
'those villages. We are not getting electri-
city. ,The irrigation schemes are under 
execution in Rajasthan for the last 25 years 
but even tben the canal has not reachnd our 
area. If the arrangement of drink.ing water 
is not made in our, area, what explanation 
will we give to the people The work on the 
scheme of providing water in our area was 
started just sfter independel'ce. There-
fore, it is necessary that it should be given 
top priority over irrigation and power. 
The Planning Commission should be 
requested to solve the <:trinking water 
problem in the Seventh Five Year Plan. 
We should keep this is mind while under .. 
taking the work. 

Specia~ consideration should be given to 
Rajasthan, particularly to desert areas, 
while formulating the norms Norms cannot 
be fixed on the basis of the population or 
per ,cap ital basis. We sball have to consi-
der different aspects e.g. the peculiar 
features of the area and its geographical 
location. Besides, according to the prog. 
ramme of the International Drinkivg water 
Supply and Sanitary Decade,' water should 
be made avai1able to all the villages by 
March, 1991. In a reply to a Starred 
question No. 826 asked in 1986, it .was 
stated that water will be tnade available in 
8 S per cent of rural areas and even tben 
1 5 per cent of the villages will be left by 
the end of the Seventh Five Year P'an We 
do not want that these 15 per cent villages 
should be left out· What are you going to 
do in this respect. What ki.nd of research 
is gOinS on to convert tbe saline water in 
the desert areas into potable water. May I 
know whether. the water will become pota-
ble or not and whether it will be beneficial 
or not. Information may kindly be given 
in this respect. 

Will the rigs, which are being imported, 
be manufactured in the country itse'f 80 
that we may not ha~e to import them and 
the cost may a1.;o be less 'I It bas said 
that band pumps bave not been successful 
In tlte desert areas because there the water 
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is found at a depth of 300 ft. to 500 ft. 
These hand pumps ~an ne operated only 
where the depth of water is 125 ft. Ir you 
think hand pumps will be successful there, 
you are mistaken. Therefore,' tubewell is 
the only way out of the problem. But even 
tube wen be functional at tho most for' t s 
to 20 years due to its continus use. What 
will happen after it. Therefore, the Indra 
Gandhi Canal is the only solution to tbe 
problem. With these words, I 
hope the hon. Minister will reply to the 
points raised by us in the Half- an-Hour 
discussion. 

THE MINISTER OF AGRICUL TURB 
(S. BUTA SINGH): I am grateful to Sbri 
Virdhi Chander Jain for he has raised today 
a m';}t\cr of national importance dUring the 
Half-an·Hour discussion in the House. 
There is' no doubt that our Government 
and the Hon Prime Minister have commi-
tted from the very beginning to provide 
clean drinking water to the people of the 
country and we are taking steps in this 
direction. We have mounted a'i Special 
Technology Mission so as to suprly clean 
drinking water in every vil1age where it is 
a small or a big one. The hone Member 
has referred to. tbu t Mission also and 
thrown light on the problems of Rajasthan 
in particular. Shri Virdhi Chander Jain is 
is a very active and an able parliamen-
tarian and he pursues any qutstion taised 
by him till it is solved. I recollect when 1 
was in the works and Hou~ing Ministry 
that he made great efforts for the desert 
areas under D.P.A P. It is only due to bis 
efforts that special allocation was made for 
the development of the desert oreas. Simi-
larly, he has raised the issue of drinking 
wate" problem of Rajasthan in the House. 
Although Shri Mool Chand. Daga and myself 
represent Rajasthan, it has been our effort 
to solv~ the drinking water problem of the 
desert areas of Rajasthan. The problem. is 
not that water is not available there but 
the underground water, which is 8\'ailabie 
there is not sanitable for drinking purposes 
and therefore, the problem I;las become very 
acute. When we bad taken up this problem 
on nation&} level, we had made efforts to 
provide water to all the problem "iUlaea 
during the Sixth Five Year Plan and we 
are continuing the efforts even now. At 
that time 2.31 lakh problem villages were 
';deotifi:d. During the Sixth Five Year 
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Plan drinking water was made available to 
, 1.92 lath identified village' with the help 
of Centre as weil as the State Government 

, and in this way 0.39 lakh problem villages 
were not covered ,at the end. of the Plan 
which have been includ",,' in the Seventh 
Five Year Pian. 

17.51 hr. 

]SHRI ZAINUL BASHBR In the ChQir~ 

When 'the Seventh Five Year Plan was 
started, the fJlaunig Commission had 
envisaged that all the village in the country 
would be provided drinking waler facility. 
An assessment was made in this respect. 
We will have to give cent per cc:ot coverage 
OD \he basis of the assessment an~ the 
assessment was made on the basis of the 
following 4 points, 

[English] 

, (1) All hamlets and babita'tions, 

en Supply of water at 70 litres per 
capital daily a va il abil ity. ,This will 
also take care of the water require-
ments of the Cattle Population in 
the Scarcity affected areas; 

(3) Special Sourc~ for Scheduled 
Castes and Scheduled Tribes; ard 

(4) Augmentation of existing sources 
Bt' as to compensate for the P?~u· 
lation growth. 

[Translation] 

And it was ,estimated that if ,we had to 
provide water to the cent per cent 
villaaes, we would need about Rs. 7,~OO 
crores. When the issue of resouces av~lla. 
bilit'Y durin, the Seventh Plan was raised, 
we lot R.i. 3454.41 crorers in all. Now 
you can lee that we got less than half the 
requirement. i.>agsji bas correctly work,ed 
it out to be 4 S per cent. Therefore, With 
tbe 45 per cent allocations we sball have 
to acbiev the lame tarBetl. 

[E",llshj 

We ,;,bave coverage 'Of 1'00% villases 
towards the end of Seventh Fiv,e Year Plan. 
Tben there was a question, as to how we 
are goinl to attempt 4his. We consulted 

,almost every institution and every expert 
Body which is available in the country to 
make it possible that with;n these resources, 
we are able to achieve tbe results which we 
had' fixed for ourselve in beginnina of tbe 
Seventh Five Year Plan. 

[Translation} 

It was, therefore, decided to appC'int a 
Technology Mission. There arc two 
methods of making water available. The 
firbt is to exploit the underground water by 
means of tubewells and the second is to 
supply water through pipelines in tbe qreas 
where there is scarcity of water. The pipe" 
line water system is very expensive and even 
if we pool all our resources for the purpose, 
still it would be very difficult to undertak 
it. 

As has heen pointed out by the hon. 
Member, tubewells have not been success" 
ful in several areas because of a number of 
reasons i.e. persistent drought conditions, 
fall in the level of subsoil water table and 
sometimes tuhewell wate turns brackish 
after one year. Here, one or ,the other 
problem always arises. Therefore, the 
Technology Mission mounted by us bas 
suggested five points. The water available 
in out country should be treated in five 
ways so that the water, which is not potable 
at present, may be made potable at low 
cost by using low cost technology- An 
effort has been made 'to augment the ,resou-
rces available with us by utilisinl the resou-
rces available under programmes like NREP 
RLBOP, IRDP. under the Ministry of ' Rural 
Development and with this end in view 
importaDt thrust areas have been put up 
before the Mission and efforts bave been 
made to treat them in the fonowing. 
manner. 

[ Eng Ii sit} 

(i) Development oT traditional sources. 
such as streams, sprines, nalal. 
open, dUI wells etc. and develop-
ing the traditional water collection 
structures throuah ule of appro-
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priate techonotolY and material 
~n4 mttkiol water from theae 
sources potable through suitable 
treatment. 

<in Application of low cost Science and 
Tecbnololy.methods to tackle tbe 
problem of salinity and brackish-
ness as well as contamination of 
wate.r with fluorides" iron and" 
pathogenic organism. 

Uii) Augmenting the existing water 
resources through micro-level 
econological planning . involv-
ing afforestation,' loil and 
moisture conservation, water 
management etc. and developing 
water balance studies fo!' conjunc-
tive use of water resources 80 as 
to prevent indiscriminate and 
wasteful use of water. 

(iv) Developing bealth educat~on so as 
to create awareness and motivate 
individuals and communities to 
take adequate preventive and 
prcmotive measures against 
diseases caused by unsafe water 
and poor sanitation. Reorienting 
and re-structuring the delivery 
system. 

(v) Tra ining of personnel and develop-
ing co-ordination and intergartion 
among different agencies for 
achieving the objective. 

[Translation] 

There are the five thrust areas and a 
'f echnology Mission has been mounted for 
their implementation. The Ministry of 
Rural Development is also involved directly 
in this project. The Mission Director 
would be of the rank of Special Secretary 
or Additional Secretary and he will be as.is-
ted by a Standing CC'mmittee under the 
chairmanship of the Secretary of the 
Depar~ment of Rural Development. 

[Engll.] 

There will be a StandiDI Committee at 
Dation,,' level upder the ~bairtniln.bip of 

Secretary, Department of Rural 'Develop-
ment aDd w.ith representatives from CSIR, 
Planning Commission. Department of 
Science and Tecbnology Minister of Water 
Resources, 'Ministry of Health and Pamily 
Welfare, CART, Secretaries of State where 
projects will be taken up under the Mission, . 
The Standinl Committee will review tbe 
project work and Performance periodically 
and provide overall ,uidance for 'the· 
Mission. 

Now this i, tbe system. This ~;yatem 
which we are going to establish at the 
Centre will be followed in the State allo 
and .from the State downward riaht to the 
District level and we will bave a Project i 

Director as well as a Committee to alsist 
the Director. 

[Translation] 

10 this manner, we ha~e orlaeised the 
Mission extensivelY in the whole country. 

Sir, the hon, Member had said that I 
had said that the Mission would be Jauncbed 
by 31 st March. But 1 do not remembea" 
having said anything like this and I have 
checked it up. However, I cari say that 
the Mission has almost reached the stage of 
launching, because the final projects etc. 
have been discussed' with all the State 
Governments and Ministr ies including the' 
Ministry of Finance and also the Ministries 
which are beaded by the Prime Minister' 
himself. A concrete project bas materia-
lised after extensive deliberDtiolJ8 and we 
believe that it would be presented 'for dis-
cussion on the 6th of this month after 
whicb it would be finalised. 

[english] 

18.00 brs. 

This Miuion is already there. It i. Dot 
something new. 

(Tr.tlslalio,,] 

• ~D eff~rt ia beina made to allociate ~ 
MlSl10n ~ltb,tbe exbtin& schema.o that ,_. 
~ater which 11 already available with UI * .5 ofoo u.e ~0\l14 be lDado use of by apPii~ 
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~tion of teclulol01Y it The resourcos alrea.dY 
available witb UI will be further ausmented 
bt utUiliu the resources available with the 
Mini.try of Rural Development and efforts 
should be made to ensur.e that the MiSsion 
turns out to be a success. Purther, we 
believe that by the end of this plan due to 
the lucces of the Mission, water would be 
Provided to aU including those 4 or S 
categories where it is essenthl to provide 
water to the cattle as well. 

I do l"ot inten to 10 into any further 
discussions but as the hon. Member had 
laid regarding our attitude towards 
Rajasthan, I would only like to say that 
our affection and dedication to the c·au.ie of 
Rajasthan is DO Jess than theirs. We can-
not claim much for he is a senior leader but 
I would say that we are seized of the prob-
lems of Rajasthan and moreover; if the 
norms are taken into, account then 
Rajasthan's share in the al1ocation of funds 
il not less in comparison to other larger 
States with more population. They are 
complaining only because their M.N.'P. 
allocation is being reduced and consequently 
I.ll.P. allocation being m'ltehing, is also 
letting reduced. This is the cause of the 
resentment. I am implying that there ought 
to be some norms for the distribution of. 
the resources received collectively from the 
Planning Commission. Whatever norms 
may be adopted, primary importance has 
been granted to pupulation. 

SO per cent of the funds available ate 
meant for the totol populotion of the 
State. 

[TrandD lIon] 

After this 20 'Per cent of the funds are 
earmarked for the problem areal, 20 per 
cent for poverty, and 10 per ceDt have been 

· earmarked the spitlover problem villages 
from the Sixth 1'lan. Therefore. on the 
baab of this formula and also on the bas~s 
of its total population, the share or 
Ilajasthan is Il'eatly reduced; still &reater 
attention is 'Pai4 to i\ ., it a dimwIt a .. o~. 
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Again, . it was mentioned that the allo-
cation for Rajasthan in tbe Sixtb Plan was 
mor.e, than in the Seventh Plan; this is Dot 
true. The a~a)able figures would prove 
that equ'lJ assIstance' bas been given during 
both the Plans. The only difference is that 
earlier allocations were'matched with MNP 
and DOW the same is done throush the 
A.P.A. If the allocations from a11 sources 
like NNP, ARWSP and APA are taken into 
account as a whole tben the amount would 
be quite substantia). 

I want to tell the hon. Member that he 
should not have any apprehension that 
the problem of drinking' water supply in 
Raja.:ithun shall be disregarded due to the 
shortage of funds. 

You have specially mentioned the 
dssert areas. I agree with You. If you 
want we can earmark allocation for the 
desert area s! . 

[English] 

Certain percentage of the allocated 
amobnt should be spent for desert first. 
Top priority should be given to desert areas 
because the population of the desert areas 
are suffering. Not only they are suffering 
but also they are put to hardship. The 
water source being far away from the 
village, they have to fetch the water from 
far off places. The sub-soil water is not 
available imnlediately. Therefore, I am 
prepared to consider the special conside-
ration for the desert' areas so far as ARP 
allocation is concerned. There.I can 
go with the member. I can also 
suggest to the State Governmen~ to 
increase the percentage to the Rajasthan 
areas. 1 hope the bon. Member will be 
bappy if' I make this commitment here. 
I do not want to enter into controversy. In 
ca~ the hOD. Member has certaiu points to 
discuss, he ean sit with me and sort them 
out. 

[ Translation] 

SHRI PRATAP BHANU SHARMA 
(VidishaJ: Mr. Chairman: Sir, firat, I 
would like to congratulate the bon. Minister 
for givina primacy to drinkinl waterl problem 
~G for lQa~.in, clean drinkm, watCJ: ava;' 
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lable to all the problem vitlages. More 
praiseworthy' is the fact tha.t the decision' of 
the Government regarding settiog up of a 
Technology ~i8sion win have far rca ching 
effeets. We would certainly be able to 
solve our drinking water problem in the 
rural areas by developing appropriate' 
technology and on that basis our plans 
would also be modified. However, the 
bon. Mlnisier's reply to this regard gives 
rise to two issues. The first is that the goal 
of the Technology Mission is to replace the 
capital intensive rural drinking water scheme 
with low cost appropriate technology 'and 
'secondly to develop low cost water treat .. 
ment facilities for prpviding clean drinking 
wa ter and also to make clean driking water 
available in the rural areas. 

I would like to put questions on these 
two points. Do the Scientific establishments 
that you have mentioned )ike the CSIR and 
the Council for the Advancoment of the 
Technology are under the MinistrY of 
Rural Development and have they developed 
appropriate technology on these subjects, jn 
our country? The geographical situation 
in our country' varies from one region to 
another. So the drinking water supply 
project in Rajasthan would be different from 
that of Madhya Pradesh, ~nd it would be 
quite different in Mabarashtra and Oujarat .. 
At certain places drinking water can be 
provided throughout the year by under 
ground water itself and at other places 
water is available only at a depth of 400 to 
S 00 ft. Again, at some places river water 
is the source for supply of drinking water 
and at other places water has to be made 
available by drilling tubewells. So, I want 
to enqqire from the hon. Minister that the 
TechnolOgy Mission has of course been 
established at the Central level but has there 
been any development of appropriate techno-
101Y in our country which is proposed to be 
implemented through the Technology 
Mission ? Has any work been done or 
any new technology developed by CART or 
under the scheme of Water Management for 
safe drinking water resources so that low 
cost but load quality water supply projects 
could. be get up in the rural areas. These 
projects should also function effectively 
because it has been our experience duriql 
the Sixth Five Year Plan that the water 
supply projects taken' up under the W.P. 

or NNICBF were incorrectly designed. At 
times, the pumping stations would throw 
water with IUch a force tbat ttt. pipes 
would burst. Somewhere the water woaM 
not reach the bead ot the top aDd people 
drew, water by boriol holes ioto the Pip •• 
Will the ap,propriate technoJolY, which We 
are developiDI or propose to develop, re-
move these shortcomings? In the Seventh 
Five Year Plan we are settinl up a Standlos 
Committee under the Technoiosy Minion 
which would have one senior SCientist frt)tb 
each Scientitict Organisation and etBcteot 
representatives from Department of Rural 
Department but how are these to be imple. 
mented? How would the TechnololY 
Transfer take place? The Minister' •. repl1 
bas not yet clarified these islues. 

My first two questions relate to tbo 
Technology Mission. Thirdly. Rs. 3,500 
crores have been earmaked for rural water 
supply schemes during the Seventh Five 
Year Plan. It is a laudable step becauso 

. 39,000 villages. which are a spillover from 
the Sixth Plan, are still problem villages. 
Moreover, fresh water sources have to be 
created for those areas which are affected 
by drought or where water table bas failed. 
In view of his situation will the water pro-
jects be redesigned with new technology in 
villages with more than thousand popula-
tion? Has the Centre taken any initiative 
in this direction? Again, a-. regards the 
centrally sponsored schemes which are 
given to the States in the form of MNP, 
my question is whether these are beiol 
Jranted on the basis of some new format 
or some new design? I would like the 
bon. Minister to reply to my three 
questions. 

(En,lish] 
SHRl SOMNATH RATH (Aska): At 

the outset 1 Congratutat~ the Hon. Minister 
for the scheme envisaged. There are Prob-
lematic villages and there are also water 
scarcity villages. The Hon. Minister has 
said that the tube wells only work for one 
or two Years, then the water strata 10 .. 
down. I want to know from the Roa. 
Minister ~ under these conditions whether 
for the villaacs wbIch are situated near the 
banks of riveIs, instead of tube wells wat. 
can be supplied tbroulh pipes. Becauso 
the tube wells 10 out of order often and 

. allo does not praside secure water supply. 
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Previously, some villages which are 
situated on the banks of rivets are supplied 
water through pipe lines. Will that be 
taken into consideta tion '1 Further, in 
Orissa the coastal areas we 'get only the 
sa line water. Orissa is invaded either by 
drouaht or by flood e'rery year and also is 
inhabited by 38 % of Adivasis and Harijans 
besides backward people. Will the Mini-
ster give special attention to Orissa and 
provide more funds '1 

The bon Minister of State has also 
announced in the other House tha t the 
money allotted for the drinking water is 
diverted to other areas. Will the Hon. 
Minister take specific interest in this 
matter and instruct the State Government 
to utiHse the money for the same purpose '1 

18.12 hrs. 

DRAFT NATIONAL POLICY ON 
EDUCATIONAL 1986. 

(English) 

THE MINISTER OF HUMAN 
RESOURCE DEFELOPMENT AND 
HOME AFFAIRS (SARI P. v. 
NARAS1MHA RAO): Sir, I be,g to lay 
on the Table a copy of the Drafl National 
PoHcy on Education 19H6 (Hindi and 
English versions). 

[Placed in Lidrary. See No. 1.t-2608/86]. 

HALF·AN .. HOUR DI~CUSSION--CONTD. 

l Trans/a t ionJ 

Technological Mission for Drinking 
"rater 

SHRI MOOL CHAND DAGA (Pali): 
Mr. Chairman, Sir, as per your directive, 
I would straight away put the ques1ions. 

How is it that the Technology Mission 
is being set up after a period of 38 years 
of independence; why did you keep silent 
all tbese years. 

18.14 hr •• 

[SHRI SOMNATH RATH in the Chair] 

Ever since the First Five Year Plan' 
was launched it has been said that all our 
development works would be completed 
under the five Year Plans. Assurances 
have been given many times in this relard. 
You have said that all sueh works will be 
completed by 1999. Could it be true in 
view of the fact that the drinkina water 
problem has not been solved in the past 38 
years in spite of assurances given in this 
regard; and why has the Teohnology 
Mission been set up after 38 years? I 
hope you are not misleading the people. 
The people Jiving in Delhi and other areas 
get 100 litres of water per head, but what 
is the per capita availability in the rural 
areas? Kindly tel) us tbe average quantum 
of water being suppJied in . those areas. 
1 hirdly, why was it. decided to grant 
certain allocations for the urban areas 
during the recent State Conference? The 
towns and cities have their own munici-
palities and corporations and should, there-
fore implement their ,;chemes themselves. 
Funds to the tune of crores of rupees are 
allocated for the urban area~ because they 
are very vocal belt f:Juds are denied to the 
rural areas because they are not to vocal 
and cannot project their demands. Why 
should only the urban people. get more 
water and more allocations? Kindly tell 
us how much of water do the people living 
in the rural areas get per head ~ You 
should stop providing for the urban areas. 
Shri Ghafoor has already sanctioned Rs. 66 
croces to them. I do not understand what 
you arc saying. You are very experienced 
and an expert in giving answers. You 
should be assigned the task of ,giving all 
the replies. I bow to your acumen in 
this respect. However, I could not under-
stand your reply ... (Interruptions) . Mr. 
Bhagat has also joined hands~ Whatever 
was lacking till now, has been made gOOd 
Now there are three stalwarts-Brahma 
Vishnu and Mahesh. t 

In reply to one of my questions, it was 
stated that by making use of Jow cost 
technology, alternative but effective 
methods would be found to tackle the 
problem of capital intensive rural drinking 
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water supply project. You ate reducina 
our allocation by 45 per cent. Will you be 
able to accomplish this task with ,45 per 
cent less of resources. It is marvellous. 
(1IIterrupt{Dnl). You have to make use of' 
tecbnology. You keeP aside the Proje,ct 
Report and do lomethins for the affected 
people. I would say two or three more 
things. Will th41S hon. Minister please 
tell us about my constituency and that 
of ~hri Virdhi Chander Jain. 

s. BUT A SINOH: Why are you 
excluding my constituency ~ 

SHRI MOOL CHAND DAOA: That 
is separate. I would say that the Govern-
ment has committed a mistake in closing 
the step wells. If those step wells had not 
been closed, the people could have drawn 
water with buckets. Next, when Shri 
Bhishma Narain Singh took over, he said 
that hand pumps should be installed every 
where. So much of money was wasted 
on each handpump and, besides, most of 
them went out 0 f order. In the district 
of PaJi, in Rajasthan, which is my consti-
tuency, 172 handpumps are out of order. 
So, the arrangement must be made for 
this. 

Shri Buta Singh J i, Shri Rath is in the 
Chair and people as rich as you, are sitting 
here. In summer, people set up piaos for 
providing water to the passers-by and in 
our area 172 band pumps are out of order 
and ria machines are also not available 
to put those in to order. I would also 
like to say that the hill, Adivasi and other 
such a.reas where the well are sunk 
in rocky tenain. combined machines arc 
not available to tackle the problem. Will 
you make such machines available, so 
tbat rocks could be broken and during 
this summer will you ensure that the people 
are provided with potable water, and the 
brackish water which is their original 
source is only used for the purposes of 
bathing and washina as it is harmful for 
drinkina purposes. Will you also devite 
a method to treat brackishness to make it 
potable? 

I aJlo want to say that there was DO 
Conlultati\'e Committee for this purpose. 
Kindly Bot up a Committee so that we can 

meet the high ofticial. who give YOu' their 
reports. Let U8 also judse their abilities 
and if possible. imbiJ es some of their 
qualities. I think that they are mialcadinl 
you. Therefore,' ',ou must arranse for a 
meeting. 

With this, I would conclude. 

(English) 

SHR! CHINTAMANI lENA I (Balasore)! 
Mr. Chairman, Sir, 1 am very grateful to 
you that you have kindly liveD me the 
opportunity to participate in tbis very 
important subject which involves the life 
Clnd death of the human being and also 
especially in 'this International decade of 
water supply and sanitation from 1981-
1991. . 

Sir, in this decade the united National 
General Assembly of which India is a 
participant and also in aU other internatio. 
nal organisation, they have decided that in 
this decade, that is, from 1981-1991, the 
people of the developing countries should 
be provided with cent per cent drinkinl 
water and sanitation facilities. But due to 
constraint of resources, we have tarlcted 
to aChieve by 1990, 90 % in urban areas 
for supply of drinking wa~er and 85% in 
the rural areas. In this context. may 1 
know from the hon. Minister whether his 
Ministry and the State Government who 
are engaged in working out schemes for 
the supply of drinkiog water to the people, 
the manpower engaged in this scheme, are 
loing to fulfil this minium need, that is 
supply of drinking water ? 

Sir, Prof. K. J. Nath, who is the pro-
fessor of All India Institute of Hygiene and 
Public Health, Calcutta, has opined that 
among the engineers, technicians enpled 
in the work, on1y about 20 % are trained 
in EnvironmeLltal Science and Public Health 
EngineerinS and the rest are not trained. 
Of course f it is a lood thina ibat the 
O'ovemment is taking step in regard to 
some of those enaineers to lot trained in 
Environmental Science and allO Public 
Health Engineering deputing them for P.o. 
Course where such subje4t is tan,bt. But 
tho backloa is increasing day by day. May 
1 know tram the hon. Minister what i. tbe 
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pcogrij,Jnruc of the Guvernmppt to train all 
these tccbnichms and othe..r.s 1 My friend 
Mr. Jain,.,has raised some I)oints about the 
de,ert areas and the same difficulty is faced 
in aaline belt also. For the s31ine belt, 
the World Bank assistance bas covered the 
Saurashtra region, but the work has not yet 
been taken up. May 1 know from the hon. 
Minister whether the' Governmcn~ will 
consider separate prognl~lme eilher 
throulb tb~ world ,Bank assistance or some 
such 'yp,e of assistance from roforeign 
countries to provide drinking water to the 
people in t~e salille belt wh~re sweet 
water is not at all available even at 2000 
ft. below and even if water is available it 
becomes salin.: after some, monlhs or a few 
yeats? In this context. may 1 know Whi.\t 
is the Government's thinking? Sir, in 
Orissa State, the major portion of the 
area. is coast~l belt. So, drinking water in 
the saline belt is ver)' acute. 1 would 
therefore like to know from the hon. 
Minister wbat measures the G ovcrnroent 
is going to take to pr'.)vidc· drinking 
water to the people living in the s~linc 
belt. 

THB MINISTER OF AGRI~ 
CULTURE (S. BUTA SINGH) : Sir, Shri 
Bbanu Pratap Sharma h:ls raised some 
basic issues and I am happy that he gave 
me an opportunity to further elabornte 
some of the aspects of ~be mission. New, 
it is not that this is the only thing that in 
the thesiq only studies have been m~lde. 
But areas have been identified, agencies 
have been fixed~ so]utions have been found. 
Just as 1 mentioned iu my reply to Shri 
Vridhi Chandcr Jain, we have already 
adopted the strategies and lhe strategy for 
the mission is going to be multi-discipli-
nary. 

It will be an integrated approach for 
adoption to identify the project an-as in 
the States For this the strte&y proposed to 
be d.eveloped is that the difficult rrcas with 
l'osard to water supply situation in the 
States and tbe Union T~rritories whould 
constitute the basic geographical location 
of tbe project for tbe Mission's main 
activities ·throuah hydro&~logical extension 
and aTOUS of e.:ological studies. The 
aecond thrust in the sc:eetion of difficult 

ul~as would be factors like farity of water 
sourees like arid, semi-arid ~nd hUiy 
regions, .. is u]so contamination of water 
sources by excess chemicals and pa thoBenic 
micro- orgunisms etc. Therefore, special 
efforts will have to be made in the selection 
of difficult arcus, 

I would also highlight as to what are 
'the institutions which have helped us in 
finding out a solution for some of the 
problem areas so far as quality of water 
is concerned. We have already with the 
cooperation of the fo llowing institutions 
been able to evolve technologies for 
overcomirg th~ problems of salinilY. 
Technologies have b~en developed by 
various institutions within the country like 
Sha bh~\ Atomic. Research Centre, popularly 
known BARC, Bombay, Defence Research 
Laboratory, DRL, Jodhpur, Central Sale 
and Marine Chemicals Research Institute 
(CSMCRl), Bhavnagar etc. Different 
technologies that have been developed are 
reverse osmosis, elcctro-dialysi~, and mult i. 
stage flush eveporation process, which can 
bring down salinity within tolerable limits. 
These are very well tested techniques 
and these are the 'techniques not to be 
~-ipplied for thc first lime These well 
known reputable agencies have been 
working in this field. The Techno]ogy 
Mis~ion would attempt at providing drin .. 
king water in i<.lcntifh:d projects areas 
through a multi-disciplinary upproach. 

Some of the hOD. Members mentioned 
about the ~pccial problems. just as OrisJ!:a 
has -you also, Sir, very kindly mentioned 
that ~- the problem of brackishness of the 
water. AI!. I mentioned, we have already 
identified through these well known insti .. 
tutions the special thrust areas and these 
institution have evolved special technology. 

The problem of brackishness and 
salinity is normally prevalent in coastal 
area. areas wilh welldcvelopcd irrigation 
~ystem and coral islands. Attempt 
has alrendy been mad.! to tackle such 
prob1ems throu~h the- process of reverse 
osmosis, multi stage' flash evaporation 
process of electro·dialysis, solar desalina-
t ion and radial borings. Seven desal ination 
plants have been set up on a pilot basis by 
CSMCRl, Bhavnaaar, BARe, Bombay and 
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DRL Jodhpur and the working of thes.e 
pilot "plants is being evaluated, by NEERt, 
N~gpur to aSCf:~,tain \he cost effectiveness or tbe different methodologies used. 

"J have already mentioned Some of th.e 
naDles of the institutions which have identi;-
tied' the various problems which are the 
with regard to the water content, and the 
technologies to they have developed are 
iron removal plant package, Nalconda 
technique, revers~ o5mosis and electro-
dialysis, multi sta,gc flas!! evaporation 
process, water filter candle, charcoal water 
filter, pot chlorination for wells, chlorine 
tablets and amp\1Jcs fOT disinfection, ferroceM 
nlcnt water storage tanks, water analysis 
facilities test kits for measuring residual 
chlorine, PO,I t"ble physical chemical and 
biological analysis kit elc. . Various Institu-
tions have worked and we are launching 
this mission afler a thorC'ugh studY and 
very careful 'identification of various problem 
areas. 

[Translation] 

, Dagaji. haS' staked mat we are exput in 
misleading, :how' ean I compete'with him. 

(Interruptions) 

[EnKJi~h] 

He' aisO wanted to know, 'how we would 
fulfil the Mission within the money avaHa-
hie at OUt disposal. : There is no doubt 
that the money avai1able is far less than 
what has been estimated. 

It is only 45 per cent of the money that 
is normally required. As I suid, it is required 
under ideal conditions with ideal methods. 
You could have taken piped water from 
Jodhpur to Jaisalmer. Bilt that would ha ve 
cost 7000 crores of rupees NJW we are 
trying to develop new technologies with 
the help of our institutions and Pali water 
which is not fit for drinking will become fit 
for drinking and the cost would be only 
one tenth. The s~me water will be treat ed by 
these reputable national institutions which 
are well known for their research work and 
they wiJl make the water availabJe. So, 
we ate trying to reduce the installation cost 
of these t~chnologies. 

Shri Vridhi Chand Jail)J~~ ~~k~ ~b9ut 
the maintenace of the tubewel!s. No dQubt, 
the Staf~ Government's job is to maintain 
'the tubzwellj~ Through voluntary organi-
sations also, we haVe provided for' the 
maintenaace of the water' works, Tbose 
voluntary orlanisations will be b~'ping the 
rural drinking water supply schenles. 

Shri n'alaji wanted to know about ,the 
rigs, Rajasthan Ooverment was allocated 
funds for proC'urirlg rigs. UnfortunatelY, 
the order by the State Government has not 
so far been pl.tced. Only non we received 

,a letter for technical clearance from tbe 
DOTE and it will be gh'en a priority basis. 
But the rigs, as you know, bave 10 be 
purchased by the State Government. We 
sanel ion the money. They were to pJacc 
orders not only for rigs but also for too 
tank(~rs, which are sanctioncdo. s a special 
considerntion to Raja5than, under the 
direction of fhe hon. r~rime Minister, 
ahhouah he does ~ot tOC<luragc -the trans-
portation cost on water supply. He wants 
that the local sousces shold bc made avai-
lable 8cDd he wants that we shoUld 
concentrated and utilise th~ resources at 
Our disposal to create localised ~ource8. 
But looking at the difficult conditions, .,in 
Gujarat and Rajasthan, he was _kind eDough 
to allow us to utilise the money for trans-
poratation of water. 1 hcrefore takers were 
sanctioned ,both to OujnTat as well as 
Rajasthan., lam su.e the State Gov.ttl-
ment will make them available within a 
short time so that people's hardship ,.is 
mitigated. 

You also wanted to know about the 
drinking water projects 'in Orissa· Your 
5uggcstion will be tuken care of and we 
will see how best we can help the Or iSla 
Government in making rural water supply 
schemes more successful. With these 
words, I hope that the hon. mCDlbcrs will 
agree with me that is possible is being done, 
We hope that with th~ coming into beina 
of tbis mission, the position will improve. 
There will not only be OOe mission. There 
win be four sub· missions. One sub .. mission 
will be given one ta sk each and all the 
major aspects of th.e water supply schemes 
in the villalc$ wil1 be well taken care of. 

Shri .Dagaji was very uDhappyover the 
allocations to the urban areas. Al tboSb it 
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il Dot my subject, we cannot nellett the 
population ill the urban' areal and tbe 
requirements of the urbani,ties are different 
from the requirements or the ruralites. 

, SHRI MOOL .CHAND DAGA: They 
have one bundred ,allons whereas in the 
vUlalca we have very little of . .it. Why 
should there be such a discrimination? 

S BUT A SINGH: 1 will answer the 
question. Kindly take your seat. Sir, the 
requirements of water in a ruraJ area are 
different from the requirements of water in 
tbe urban areas. I will not cite any inst· 
ance except Shri Dala himself May I ask 
bim one question? When be is in the 
villa&e how much water doe' 'he use t and 
how much water does he use when he is in 
Delhi «f 

SHRl MOOL CHAND DAGA: I use 
JelS water here. 

S. BUT A SINGH: Therefore, it is 
obvious. In the villales, the requirements 
are dittcrcnt. When you have to live in a 
villale. that Ufe-style is ditTerent and if you 
have to live here jn Delhi, the life-style is 
_lain differrnt. You may Dot )ike to have 
two b'ubs in a da in the village but her e 
in Delhi you would like to have another 
bath. when you go from here. So, you 
waIte precious water in Delhi and that 
water could have been used for better pur-

POIOS by the viJlaaerl. At the moment, 
tbe per capita rate il 90 litres in urban 
areal aDd 40 titrea in tbe rural areas. But 
undcr this mlaaion, rural areas also will let 
more water and the per capita availability 
will be 70 litres per head per day, Tb,rc· 
fore. our etTort will be to make as much 
water available as possible. 

There is also a SUllcltion from Dalaji 
that brackish and salinc water caD be used 
untreated for wa.hinl cloths and also for 
takina bath. But I want to assure him 
that we want to treat that water. We have 
the technoiolY in the country. But the 
onty question is that te~hnololY has so far 
not been applied in rural areas We would 
like to appiy that technology t and see that 
within the resources available at (ur dis-
posal, water is made available to the rural 
population-as clean, as lood water as we 
are having in Dclhi or other metropolitan 
cities; or even better. 

Thank you, Sir. 

MR.. CHAIRMAN: The, House DOW 
stands adjourned till Monday, the 5tb May, 
1986. 

18.36 brl. 

The Lok S.bha the" adjour"ed till 
Eleven of the Clock 0" Mo"'", 

May 5. 19B6!Jlois.1c1ta IS, 
1908 (Sakd) 
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